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543*
LOK SABHA 

Wednesday, 17th December, 1958

The L&k Sabha met at Eleven of the 
Clock

[Mil SnAKBt *n the Chair 1 

ORAL ANSWERS TO QUESTIONS
Telephone System in Jammu and 

Kashmir
*1060. Shri A. M. Tarlq: Will the 

Minister of Transport and Communi
cations be pleased to state

(a) whether the Government are 
aware of the fact that trunk tele
phone circuits m Jammu and 
Kashmir State remain out of order 
frequently for two to three weeks at 
a stretch, and

(b) it so, what steps are being 
taken to protect the telephone lines 
with a view to improve the tele
phone system m the State*

Ike Minister of Transport and 
Communications (Shri S. K. Patil):
(a) No, Sir The trunk telephone 
circuits in Jammu and Kashmir State 
are subject to interruptions for simi
lar cause as other circuits in the rest 
of India but usually, more time is 
taken in restoration of interruptions 
because of the difficult nature of 
the terrain in Jammu and Kashmir 
and, of the peculiar climatic condi
tions like snowfalls, extreme cold, 
«tc

(b) Interruptions are attended to 
■9 quickly as possible but there are 
•bviout limitations and handicap* 
SM(Ai) L.S.D—1.

543*
owing to the factors I have mention- 
ed above These are due to cause* 
beyond our control A  radio tele
phone service to overcome these diffi
culties was planned but owing to the 
loss of the transmitter due to fire 
the scheme has received a set back. 
Its revival will depend on the avail- 
ability of another transmitter
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Shri Assar; May I know whether 
Government have received any com* 
plaints from individuals and politi
cal parties of Jammu and Kashmir 
that trunk calls are not allowed at 
the instance of the State Government 
for political reasons? If so, what 
action do Government propose to 
take m the matter9

Shrl S. K Patti: Since political
reasons are mentioned, the question 
should be addressed to the otbak 
Ministry
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Bhtkn N in n l Project

+
f  Shri D. C. Shanxi*:

*1061 J ^  Kan Krishan;
' | Shri N. R. Mnnisamy: 

l_Shri Daljit Singh:
Will the Minister of Irrigation and 

Power be pleased to refer to the 
reply given to Starred Question 
No. 1693 on the 27th September, 
1958 and state the further progress 
made upto the end of November, 1958 
with regard to the irrigation and 
power works under the Bhakra 
Nangal Project?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): A statement 
giving the information is laid on the 
Table of the House. [See Appendix 
IV, annexure No. 47.]

Shri D. C. Sharma: May I know if 
the Bhakra project will be completed 
in the scheduled time, or it will take 
longer than the scheduled time’

Shri Hathi: No, Sir. It will be 
completed by 1960 as scheduled.

Shri D. C. Sharma: May I know
how many other transmission systems 
are in hand, and when they will be 
completed?

Shri Hathi: The transmission sys
tems there a:e in hand are mentioned 
at III (bJ of the statement.

Shri D. C. Sharma: May I know if 
the Government is trying to see to it 
that Delhi gets more supply of elec
tricity than before’

Shri Hathi: Delhi will bo getttmg
40.000 Kw more. They are getting
20.000 Kw now. After 1960, they 
will be getting 40,000 Kw. more.

Shri Bam Krishan: May I know
whether the Punjab Government has 
asked for an additional loan of Rs. 16 
crores for the completion of this 
dam?

Shri Hathi: No. They have not 
asked for an additional loan for this, 
because all the amount required, viz. 
Rs. 170 crores, to complete the pro

ject has been provided and the money 
will be given. There is no question 
of any additional loan over the esti
mates.

Shri N. R. Mnnisamy: May I know
whether it is a fact that the central 
spillway dam has given way because 
the connecting link with the rocks is 
very porous and sufficient cement had 
not been injected into the rocks?

Shri Hathi: There is no question 
of the spillway having given 
way As I explained the other 
day in the House, the dividing 
wall between the spillway was 
damaged

Shri N. R. Munisamy: Is it also a
fact that expenditure is likely to be 
incurred to the extent of Rs. 10 to 
Rs. 15 crores as a result of the change 
in this direction?

Shri Hathi: No, Sir. The present 
project estimate is Rs 170 crores 
No addition or increase is likely to 
be incurred on that account, but 
some misunderstanding has been 
created by the news that they are 
proposing to have an additional 
power house on the right bank. In 
the project that is not included, but 
if an additional power house on the 
right bank is proposed and if that is 
taken up, it will mean an additional 
expenditure of Rs 10 crores, but that 
will not be within the present pro
ject It will be an additional item.

Shri Ram Krishan: May I know
whether storage of water has been 
started in this dam7

Shri Hathi: Yes, Sir Partial
storage of water has been started.

Shri Achar: May I know the pro- 
giess that is being made with regard 
to the utilisation of water for irriga
tion7 Is progress being made as ex
pected7

Shri Hathi: On the Punjab side as 
well as on the Rajasthan side the 
wateir is being utilised. In Punjab 
about 13 lakhs of acres are being 
irrigated; on the Rajasthan side about 
Rs. 1,80,000 acres.
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Draft Plan for Flood Control In 
Punjab

+
•iaa9 fShrl Ram Krishan:
1#8Z \  Shri Dal jit Singh:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No 1480 on 
the 23rd September, 1958 and state 
whether the draft plan for flood con
trol of the Rivers Ravi, Beas and 
Sutlej an the Punjab has since been 
examined by the High Level Commit
tee on Floods9

The Deputy Minister of Irrigation 
And Power (Shri Hath!): Yes, Sir

Shri Ram Krishan: May I know 
whether the scheme has been examin
ed by the State Control Board?

Shri Hathi* Yes, Sir This is actual
ly about the plan for the whole of the 
Punjab That has been examined by 
the State Government

Shri Ram Krishan. May I know the 
amount to be given by the Central 
Government for the construction of 
this work’

Shn Hathi: That has not yet been 
examined hero, but I may say that 
Rs 130 lakhs have been provided m 
the Budgtt 1958-'»') for flood protection 
works in the Punjab

Road Transport Corporations
*1063. Shri Harish Chandra Mathur 

Will the Minister of Transport and 
Communications be pleased to state

(a) which of the various States have 
set up or propose to set up during this 
year Corporations in Public Sector foi 
road transport, and

(b) what assistance has been asked 
for and is being given by the Centre’

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b) A 
statement giving the information re
quired is laid on the Table of the 
House. [See Appendix IV, annexure 
No. 48]

Shri Harish Chandra Mathur: May 1
know which of the States are opposed 
to setting up the corporations, the 
reasons for the same and Govern
ment’s attitude towards that’

Shri Raj Bahadur: Broadly speak
ing, this has been indicated m the 
statement itself From it, it appears 
lhat excepting Andhra Pradesh, 
Bombay and the former PEPSU area, 
they have not set up road transport 
corporations in other States, and pro
posals arc obtainable only m respect 
of three sectors, viz, Pathankot- 
Manali in the Punjab, and Bihar and 
Mysore States Apart from that, the 
other States have not come forward.

The objection appears to be that m 
case they set up these transport cor
porations, they will be subject to pay
ment of income-tax They also say 
that they will have to provide addi
tional amenities for the labour and 
incur additional expenditure in case 
these corporations are set up

Shri Harish Chandra Mathur: Only 
a part of my question has been 
answered I had asked what the Cen
tral Government's attitude was to
wards jt That part of the question 
has not been answered

Shri Raj Bahadur: This has been
made clear from time to time, both 
by the Planning Commission and by 
the Ministry of Finance who have 
some time back also addressed com
munications to the State Governments 
concerned, that unless and until they 
set up these road transport corpora
tions, the> will not be entitled to 
loans or grants for the purpose of ex
pansion or the nationalisation of trans
port

Shri Harish Chandra Mathur: Is it
not a fact that the UP Government, 
on the one hand, and the Kerala Gov
ernment, on the other, have reported 
that on the basis of their practical ex
perience of the departmental work
ing, they are satisfied that the setting 
up of a corporation would not be use
ful? May I know whether all these 
facts have been brought to the notice
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pf .the ban. Minister, and tf ftp, fb a t 
his reaction toward* it k?

flhrl Raj Bthador: The State Gov
ernments of UP and Kerala have been 
insisting that they should be allowed 
to carry on departmentally, so for M 
their transport undertakings are con
cerned, and they say they have been 
carrying on well with this system. At 
the same time, the Central Govern
ment, and the national exchequer is 
deprived of the income-tax, and that 
is a matter which is under the serious 
consideration of the Ministry of 
Finance at present.

Shri Rami Reddy: May I know the 
assistance given by the Centre to the 
road transport corporations of Andhra 
Pradesh by way of loan and by way 
of contributions?

Shri Raj Bahadur: I may not be able 
to give the figure separately for 
Andhra Pradesh, but up till 1959-60, 
the total that has been placed at the 
disposal of the State Governments is 
in the neighbourhood of Rs. 389 lakhs

Shri Tangamani: In view of the fact 
that the quota that has been allotted 
to the various State Governments has 
now been reduced from Rs. 13*5 crores 
to Rs. 9 crores, may I know whether 
money will be given to the nationa
lised sector, although no corporation 
has been formed as in the case of 
Kerala and Madras?

Shri Raj Bahadur; According to the 
views and the opinions given by the 
Planning Commission, the setting up 
of corporations is almost a sine qua 
non for the grant of any such loan or 
assistance out of the provisions that 
have been made.

Shri Punnoose: Is it not a fact that 
the State Transport in Kerala was 
Started as far back as 1938, and, if so, 
is it not rather unfair to deprive that 
State of that income?

Shri Raj Bahadur: That is a ques
tion of opinion............

Shri Punnoose: No, it is a question 
Ot fact

jftutt l n l  Wahsdwt; I tJ iA V M t tN
ot opinion and Snot. ilk. is a question 
of fact, so far as the ajettlag up of the 
transport system is concerned. Thai 
is obvious. That cannot be disputed 
by anybody. The •question is whether 
it is unfair or not to the Kerala Gov
ernment not to be allowed this finan
cial assistance by way of lbans or  
grants, or whether it will be unfair to 
the national exchequer or the Central 
Government to be deprived of the 
income-tax share that they should get 
out of the earnings of the State trans
port undertaking under the Kerala 
Government.

Shri T. B. Vtttal Rao: The Andhra 
Pradesh Government, after setting up- 
the road transport corporations, have 
asked for Central assistance, and 
Rs. 50 lakhs have been promised in 
the current year. May I know the 
reasons for not granting that sum?

Shri Raj Bahadur: For that, I would 
require specific noticc. So far as I am 
informed, I think that whatever has 
been allotted will be given.

Shri T. B. Vittal Rao: A sum of
Rs 2:5 crores has been provided in the 
Railway Budget for the current year. 
May I know whether when the Rail
ways participate in the road transport 
corporation they will have to consult 
the Ministry of Transport before
hand’

Shri Raj Bahadur: The condition
precedent for the participation of the 
railways is that a corporation will be 
set up.

Shri Hem Barua: May I know what 
steps Government have so far taken 
to effect mter-State communication 
between States that have already es
tablished their corporations, and also- 
States that have refused to establish 
such corporations?

Shri Raj Bahadur: As the hon. 
Member is aware, transport as such, 
particularly by mechanically propel
led vehicles, comes within entry 35 o f  
the Concurrent List in the Seventh 
Schedule of the Constitution; and tke 
executive authority- in. relation.
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vest# h  the State Governments 
Therefore, inter-State transport 
a&angemexits Joan be made in the first 
Instance by mutual consent between 
the States concerned through the 
agency of the Inter-State Transport 
Commission, which has been vested 
■with certain powers under the latest 
amendment to the Motor Vehicles Act

Pandit D. 79. Tiwary: May I know 
whether the Government of Bihar have 
requested for any grant, and if so, for 
how much, and whether the same has 
been sanctioned?

Shri Kaj Bahadur: I do not have 
specific information on that point

Shri Shankariya: May I know whe
ther Government intend that the trans
port of goods also should be taken 
over by the State Governments9

Shri Ra] Bahadur; In Himachal Pra
desh, nationalisation of goods transport 
is complete In Abam Bombay and 
Kerala and also Manipur, they have 
partially undertaken the nationalisa
tion of goods transport as well

Shri C R. Pattabhl Raman: Are
Government considering the question 
of giving further inducement, besides 
loan, for the formation of these cor
porations?

Shri Raj Bahadur: The inducement 
is that we have made a provision in 
the Second Plan, and I think further 
inducements can be given when they 
fall in line with regard to the parti
cular matter of setting up corporations

Shri Thlnunala Rao: Is it a fact the 
Government of India have assured the 
pnvate owners that they will not 
nationalise goods transport before the 
end of the Second Five Tear Plan*

Shri Ba| Bahadur: Befdre the end 
of the Third Five Tear Plan That is 
the declared policy But the question 
was put to me

Shri Thlrnmala Rao: How was it 
possible then to take over goods 
transport, .

B  18B& Ora* A iu w sK 5449

Mr. Speaker: Let him finish hlv 
answer

Shri Raj Bahadur: I have simply 
stated what is a fact, and what al
ready exists in regard to the State* 
which I have mentioned

Shri Harish Chandra Mathur: May I
know what part out of the provision 
of Es 10 crores provided by the rail
ways has already been utilised, and 
whether it is a fact that the railways 
are now cold-shouldering the partici
pation and spending money otherwise*

Shri Raj Bahadur: I shall not say 
that the railways are now cold- 
shouldenng it As I said, the Plan
ning Commission have laid down that 
for the grant of such loans and other 
assistance, three parties must co
operate, namely the transport under
takings, private or public, the State 
Governments and the Central Gov
ernment through the Railway Minis
try, and this can only take place when 
the corporations are brought into 
being

Shri Harish Chandra Mathur: May
I know what part out of the Rs 10 
crores has so far been spent by the 
railways’

Shri Raj Bahadur: I do not think 
much has been spent or anything has 
been spent so far

Shri Ramanathan Chettlar: May I
know whether the Central Govern
ment are going to lay down a uniform 
policy in regard to the setting up of 
these corporations’

Shri Raj Bahadur: The policy is uni
form So far as the Central Govern
ment are concerned, they have declar
ed it time and a gam, and as far back 
as 1957, in October of that year, the 
Planning Commission drew the atten
tion of the State Governments as also 
the Bailway Ministry to this. The 
Railway Ministry will participate in 
case the corporations come mto being 
We expect that

Shri Tangamani: Out of this autt of 
Rs 23*5 crores, originally Ra. l£i)
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arores were to be given to the States; 
now, it has been reduced to Rs. 9 
crores; and Rs. 10 crorea are to come 
through the Railway Ministry. May 
I know how much out of this sum of 
Rs. 19 crores has so far been given 
to the State undertakings? May I 
also know whether in view of the fact 
that it is likely to lapse, Government 
will modify the proposal7

Shri Raj Bahadur: The amount has 
been reduced from Rs. 13*5 crores to 
Rs. 9 crores, as has been mentioned in 
the statement, and as I have already 
stated, the amount that has been plac
ed at the disposal of the State Gov
ernments is Rs. 389 lakhs so far, that 
is up till the end of 1959-60.

Mr. Speaker: Next question

Shri Assar: One question

Mr. Speaker: Is it necessary to
pursue this further7 I have allowed 
so many supplementanes already. 
Each hon Member wants to ask only 
one question.

Shri Assar: May I know whether it 
is a fact that the fee per mile charged 
by the different State transport under
takings is not uniform, and if so, whe
ther Government propose to fix a 
standard uniform fare’

Mr. Speaker; The same question 
was put m another form earlier

Shri Raj Bahadur: The main ques
tion pertains to the setting up of cor
porations in the public sector, not to 
the fare structure, for which notice 
of a separate question will be needed

Shri Actaar: In view of the fact that 
the main objection from the States u 
on the question of payment of income- 
tax, may I know whether Government 
will consider exempting these corpo
rations from payment of income-tax, 
as these are not profit-making busi
ness concerns?

Shri Raj Bahadur: They do make
profit.

. WT FfTW 
W R  $TT far :

(«p) jfar srcrrcrc % to
fiRT»T *  arfrfftlff %

iftsRT % arft #  wr av  w r srrfe

(*ar) w  i r & r t  m  *er *ff̂ rr 
’strit % vftrfaw ^  w i t  

^  wt ^  ^  v c t  vt frsrrr
t ?

(w;) t
^  fa* «TT ftRFST

1 1

(**) i

An hon. Member: In English also 
Mr. Speaker: Yes

Shri Karmarkar: (a) Nurseries have- 
bct*n raised over an area of 2 acres in 
Chamba District for which a sum of 
Rs 12,748 hat been spent upto Septem
ber, 1958

(b) Not yet

TO WT *rft
sparer Ht ^tt ^.*r far ftpn^T $  
^ T -^ r  sntfr
£ aprr faWT W  $ ’

Mr. Speaker: Does the hon Member 
want a list of the 101 herbs?

TO *  arFPTT WT$m j
far arft * t  *rr jfwr | ur ^  7

aft w i w  ftp rm  s^sr w  
srrcrc *rn& fa**r

yfcr «rrf ^ f r  i  i
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«ft TO t l  : «WT Vt
*rsp  t  ft« *ft * f t  f fe f f  ^
xTHTf̂ ' $ *  W ft  ^  ^
TSTfff t  ft* ’r f  ^  ,
WTT TfT | iftT ̂ t*PT 5TW ̂  ̂  
| i f t  m w  

fcnrtf ftr 
* f t  ?

«ft Wt T̂St a f̂em
f^VTH *ft W t  % *  'Tt f^TST ft  *ft 
PVft i  I 5T ft, VET %
5RTfrf ^ R f  «lPW  ^t 3TT T t̂ f , 

q»Rf f^ T  5TRTT | I
HTTCIT t  ft» V»ft ?^ T  •TP5T 5Tft ft'm
arffT ŝ ntrt ^fa £; §Wr 1
Mr. Speaker: Evidently, the hon 

Member wants to know.
Shri Karmarkar: He was asking 

whether exploitation of these herbs 
will not lead to their extinction. I 
said that these nurseries are being 
started with a view lt» developing them 
and therefore, we are hoping that 
there will be no hras of these herbs 
Hras means ‘decline’

Mr. Speaker: I heard the question 
slightly differently. It is to the effect 
that all over the place, a number of 
these drug trees and herbal plants are 
being felled for fuel etc..

Shri Karmarkar: That is not what 1 
understood.

«ft t o  t *  nw-ffer *r«ft *rft<nr 
3 tpft MW.Hrarr ftr w rt *>t

t  1 ^  li&dl f  
ft* srraf &PT hc-m ^t swim" wm 
ff* n w  *  *TfT arrft f ,  * f t  ffarr 
wifT *rnff f  v k  *t * i t  %

«̂w»t «fl«i mm?  5r*B ^rrfV *r fsnj 
tft* *?nft %■ flTPT 

f  ft* ^WT ^  »J?*l I
*rar f t  arrcrr t  1 A ^ r r r  ^rifm jf 
ft? wqrr litf f ? m  *T<t ftnrr «ptt t

ftrafr 5ft*I fff  <TTf % wtft f fo ir  *
«ftr ftro f *f j<f *fht ''

Mr. Speaker: I think I was right
Shri Karmarkar: I think both of us 

were right.
q f  t  3ft qwfMBtft f t

r̂icfr 1 1 f t  w rtt | fv  q f  ff*rre*r
sr&r j? *  jsrt: w r ft  »r ffcrt $ 1
^ftpf fsRT ^RT w  c R f tfr «P f̂ 
f*rrft 5TJT 3  m  ^rnft t  ^  ^  

f t  ^rrar t  Pp v s  s t o  >ft 
ferr 5tpt 1 ff*rr^r aifcr w r  
sSsr | ift*  f t ;w  f t  3T#r *ifi 
<rrt T̂Rfr |  1 ?r»fr fft ^ f t  v t f  
^ t t  ^ ft  srrij | ^  $
ft> ^T5T f t  TfT I  » m r  q r r t l f  

=Pt WT ft ’ TT VIT f*TRt •HR' V 
^ft »Tf ^  «rw»tr ?ft f f^ n »r
v *  ferr  a n w  1
Shri Joachim Alva: Have Govern

ment got any co-ordinated and effec
tive steps to discover herbal and 
medicinal wealth in our forests? How 
is it that foreign companies have dis
covered medicinal plants here and 
have marketed them? There is the 
case of serpentina Now another com
pany has come out with another herb 
for TB taken from our medicinal 
plants. Serpentina was found in the 
Karwar forest, with which the hon. 
Minister is familiar 

Mr. Speaker: We are going from one 
thing to the other. Rauwolfia serpen
tina is an old drug in this country 
which everybody knows.

*ft TTo * 0  Wit WT *n»Hlq *pft 
ilftarr 9RP=TH f t  ?OT V?«fft> l i t

Vihrrar % frnwim 
favm % ifr <#t>n5T ^ ^  #snrr 
«R?f | ’

v t w w  fiw nr ^rtvrrf 
?wr-^B?nr si^r *r w r f %
sroRit f  1 f ip n w  n rpftr #
%f(K <mr tftr « r  Tfrfr ^  #
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*rerc& |  fsrtfr t o n v #  ?k
m tf& t  i r t  f c w f  *n?fr | w 
w<fr firapRTl- &?fr t  i
ghrl Joachim Alva: May I repeat my

question, because it is important? How 
is it that foreign companies come and 
explore our forests and put out drugs 
m the market* There is especially 
the case of serpentina which was found 
in the Karwar forest with which the 
hon Minister is familiar, he is tour
ing my constituency sometimes

Shri Kannarkar: There are exhaus
tive encyclopaedias containing the 
names in Latin also Foreign com
panies come to know about it and if 
they want to utilise them from what
ever we export, they sometimes settle 
down here m collaboration with indi
genous companies for utilising these 
herbs

In respect of drugs, sometime three 
or four years ago Rauwolfla Serpen
tina was perhaps in short supply and 
it was thought likely that the supply 
might be affected later on prejudicial
ly Then I remember the Commerce 
and Industry Ministry took steps to 
regulate the export That is the pro
cedure which we follow We always 
pay attention to keep the national 
wealth and put it to the best possible 
use

TH*

rsft «ftsrrn*K!r*m 
fiqj .

RK TOT, ^
arofaa sth s w  %

^  |m  *f>T«T far

(*f) wt  *r<^rc =T 
«rc st*pit
f w H  ^Tcfr sremfacr %
Fr Tt  % wit ^  v t f  Ptpw f*PlT t  i

(«r) «rfc ^  ?ft ^  fw r  
v*pt fofr t 7

A s  P f f it o  WpWsr tqr t|B«8|S
(Shri 8 V. Ramaswamy): (a) and (b) 
Yes, Sir Owing to the technical 
features of the tcmun, the coastruc- 
tion of this project is not economical
ly justified

Shri Shree N in ja s  Das: Sometime 
ago it was stated by the hon. Minis
ter that the survey -was made as an 
alternative to doubling of the line bet
ween Samastipur and Darbhanga 
Will the doubling be taken up, now?

Shri S. V. Ramaswamy: Doubling
up to Samastipur will be taken up

Shri Shree Narayan Das; Is it a fact
that after the construction of the 
Mokameh bridge over the Gangs, the 
broad gauge lme will run from 
Barauni to Darbhanga?

Shri S. V. Ramaswamy: First of aU, 
we are considering only up to Samasti
pur It is not yet contemplated to 
extend it to Darbhanga

Shri Shree Narayan Das: May
I know whether the construction 
of the broad gauge railway line from 
Barauni to Samastipur has been taken 
up’

Shri S. V. Ramaswamy: It will be 
taken up

fare A sn^TT 
g fe  W  ^  *TT*5T 5T?T-
vRnrnnr 
F  ?

fw f  mft («ft anrattaw t w )
*nfr T O f i y  o r  ^  i

«TT? W  3TW«ft, ^  TfiTT 
tptft ^  | I

Gandak Project

*1066.

Pandit D. N. Tiwary:
Shri Ram
Shri Shree Narayan Das: 
Shri Blbhati Mishra:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply
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fllMM to Stirred Question No. 050 on 
the Mb September* W68 and state the 
ftnlher progress made regarding 
flm4>k Project?

The Deputy Minister of Irrigation 
tad Power (Shri Hathi): The Bihar 
Government is revising the Project 
Beport in the light of the comments 
offered by the Central Water and 
Power Commission and other relevant 
factors

Pandit D. N Tiwary: Have negotia- 
-tions with the Nepal Government been 
finalised and agreement reached7 If 
not, and if there is any hitch, is the 
alternative site at Siswan being con
templated to be taken up7

Shrl Hathi; Negotiations are yet 
being earned on with the Nepal Gov
ernment, they have not yet been fina
lised About the alternative site, we 
have not yet derided because negotia- 
-tions with the Nepal Government are 
still going on

Pandit D. N. Tiwary: Has the sum of
Rs 5 crores earmarked for Gandak 
and Rihand m the Second Five Year 
Plan been withdrawn7 If so, why7

Shri Hathi: No, the amount has not 
been withdrawn Originally, the 
amount provided was Rs 5 crores 
As Members know, m the reappraisal 
of the Plan, it has now been reduced 
and the sum provided is Rs 2 03 
crores

*ft forfir far* 4
g ft? *PTT TTSfr t  *fV®

*ft jrrit =rf?t snfr
^  t  i

wnmr *fr ttk ?w>r i

«ft Tsw w fas 3^  srfcar
rnf> fr %eti t  f  fa

“ * 7  ■3nffTT CpTT f  5 ft I

Mr Speaker: Both the hon Mem
bers and the hon Minister get up A

question is asked and it is answered. 
Actually, I had called another hon. 
Member. What is the answer of the 
hon Minister7

Shri Hathi: He did not ask a ques
tion

Mr. Speaker: He himself answered
it

Shri Ram Krishan: May I know
whether the Nepal Government have 
sent any team or Commission to the 
site7

Shn Hathi- The Nepal Government 
actually did not send a team or Com
mission But our engineers had gone 
there and they were accompanied by 
the engineers of the Nepal Govern
ment

Shri Shree Narayan Das: What are 
the special features of the suggestions 
made by the Central Water and Power 
Commission to the Bihar Government 
which the latter are considering7

Shri Hathi* They are of a technical 
nature, regarding the design of the 
barrage, the canal, revision of the cost, 
the present prices of materials etc

«ft fojftr f*r*r 3
fsfcFft ift ^ fr

*TF P fafTT H m  5T5*
?fr sftefanr safnr f  5 % i *  an^r
^Tprr j? far
sr|iT ~ ^ rtt % farfr
tot* t  jit :rfr ’

Mr Speaker* It is all argument

Shri Hathi: It is argument

Pandit D. N. Tiwary: May I know 
whether the Government of Bihar has 
requested the Central Government to 
allow it to construct canals pending 
negotiations with Nepal so that the 
work may be taken up immediately?
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Shri Hath!: It is not possible to start 

canals before the negotiations are ac
tually completed and we decide upon 
1he site of the barrage

Conversion of Gudlvada-BMmavaraia 
Sertioa into Broad Gauge

*1067. Shri T B. Vittal Rao: Will 
the Minister of Railways be pleased 
to refer to the reply given to Starred 
Question No 797 on the 2nd Septem
ber, 1958 and state*

(a) whether the work on the con
version of Gudivada-Bhimavaram sec
tion into Broad Gauge has been com
menced,

C6J i f  so, the amount spent upto the 
end of November, 1958 on this pro
ject, and

(c) if the reply to part (a) be m 
the negative, when it is likely to 
commence*

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (c)
No, Sir The financial implications of 
the project just received are under 
examination and sanction is expected 
to be issued shortly

(b) Doeb not arise

Shn T B Vittal Rao A <>um of 
Rs 26 lakhs has been piovided in the 
Budget for the current year as against 
an estimated expenditure of Rs 2 25 
crores for this project Am I to 
understand that this amount will lapse 
because there is no prospect of its 
being utilised*

Shri S. V. Ramaswamy. It was link
ed up with some two other items, It is 
only now that the line clear has been 
given and it will be taken up

Shri Ranga. Is it not a fact that 
this conversion was thought of m order 
to facilitate the export of rice from 
the almost heaviest nee bowl within 
the rice-growing area ot Andhra’

Shri S V. Ramaswamy. Apart from 
that, there are other considerations

Slso, namely, operational facilities. 
We want first of all to eliminate the 
iteixed gauge over the Krishna bridge 
*nd the metre gauge yard at Beewada 
These are some of the main con
siderations

Shri T B. Vittal Rao. If it is taken
Up, may I know whether it will be 
Completed during the Second Five 
Vear Plan period?

Shri S. V. Ramaswamy: Efforts will 
be made, Sir.

Shri Viswanatha Reddy: May I
know whether technically this project 
has been found fruitful and whether 
the conversion will be given a trial 
and will not likely be given up?

Shri S. V Ramaswamy: Which*

Mr. Speaker This Gudivada-Bhima- 
varam section The hon Member 
wants to know whether there is any 
prospect of its being given up

Shn S. V Ramaswamy No, Sir, 
there ib no such prospect

Shn T. B Vittal Rao The Estimate* 
Committee in one of their reports 
about the working of the Railway 
Ministry observed that there are huge 
amountb provided in the Budget but 
they are not utilised and so they lapse 
M ay I know what steps are being 
taken by the Railway Ministry to see 
that these budget provisions do not 
lapse*

Shri S V Ramaswamy This is a 
general question

Shri T. B Vittal Rao It is a speci
fic question

Shri Tangamani; What will happen 
to these Rs 26 lakhs* Rs 26 lakhs 
have been provided in the current 
year and not a single pie has been 
spent so far

Shri S V. Ramaawamy: Is my friend 
worried over the lapse or over the 
line’  If he is worried ever the line, 
it will come up
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Shri T. B. Vittel Rao: If there is no 
money spent how will it come up?

Mr. Speaker: We can pass any 
amount any time but the work has to 
be speeded up

Railway Protection Force Act

•loaa /  shri Sanganna:iwoo. ^  ghr| H N Mukerjee:
Wil2 the Minister of Railways be 

pleased to state
(a) whether it is a tact that the 

Railway Protection Force Act, 1957 
has neither yet been enforced nor 
any Rules have so far been framed 
thereunder, and

(b) if so, the ieasons therefor7
The Deputy Minister of Railways 

(Shri Shahnawai Khan): (a) Yes
(b) The draft Rules have been 

framed and are now being carefully 
hcrutimzed by an officer who has been 
placed on special duty for tlus pur 
pose It is expected that the final 
draft will be ready by the end of this 
year when it will be discussed with 
the Ministries concerned An endea 
vour is being made to place the Rules 
before the Lok Sabha by the middle 
of next year

Sbn Sanganna. May I know 
whether the offences committed on 
the railway lines have increased or 
decreased’

Mr. Speaker. We are going <*wa> 
from one thing to another

Shri Tangamani: When this Act
was passed in July 1957, why 2 years 
have elapsed before the rules are 
framed under it’

Shri Shalmawac Khan* The fram
ing of the rules is a very intricate 
business I might say that the Re 
serve Police Force Act was passed in 
1949 and the rules were placed on 
the Table of the House in February,
1955 after 5 years

this purpose of framing the rules 
as expeditiously as possible, and we 
hope that by the middle of next yeai 
they will be placed on the Table of 
the House

Mr. Speaker. I believe there is no 
purpose in having a Subordinate 
legislation Committee, if as the hon 
Minister said an Act was passed in 
1949 and the rules were framed in
1955 and it is taken as a precedent 
He has also said that it is only one 
year and not three or four years be
fore the rules are framed

Whenever an Act is passed, they 
must have in contemplation as to how 
they are going to work out or imple
ment that Act They must frame the 
rules within a reasonable time There 
is no use in saying that they would 
follow the precedent of four years I 
would like to give a direction to the 
Subordinate Legislation Committee 
to be vigilant

The Minister of Railways (Shri 
Jagjivan Ram) Before you ruled, I 
was going to intervene m this case 
That should not be treated as a 
precedent and if it is a precedent, it 
is a very bad precedent I personally 
feel that it has taken too much time 
and the matter should have been 
oxpedited much earlier (Interrup
tion) It came to my notice that the 
rules have not been finalised, and, 
then, I advised that a special officer 
should be put on this duty so that 
the rules might be finalised within a 
reasonable time

There are some difficulties, of course, 
but they could have been taken care 
of earlier, because the State Govern
ments will have to be consulted But 
I will see that it is expedited

Shri Viswaaatha Reddy: May I ex
plain the position of

Mr. Speaker: It is not necessary 
The hon. Minister has said that he 
will expedite it

But, I might submit that we have 
placed an officer specially on duty for

Shri Vbwanatha Reddy: May I ex
plain the position of the Subordinate
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Legislation Committee? Very re
peatedly tide Committee on Subordi
nate Legislation has made its recom
mendation that these rules should be 
framed, and also laid on the Table of 
the House. Now, it is for this House 
to take up the matter and give direc
tions to the Government.

Mr. Speaker: The hon. Minister has 
laid that he will expedite it. Let us 
wait till the next session.

Shri Harish Chandra Mathur: I have 
a submission to make, Sir. You just 
now gave a direction that the Sub
ordinate Legislation Committee should 
be vigilant. What jurisdiction has 
the Subordinate Legislation Commit
tee gat unless and until the rules 
come before the Committee? It is for 
the Ministries to frame the rules. As 
a matter of fact, this matter has been 
reported to the House three times.

Mr. Speaker: I would like the
Subordinate Legislation Committee to 
be on the watch. As soon as an Act 
is passed, if there are provisions for 
the framing of rules in it, let them 
wait for the rules for a reasonable 
time. If nothing happens within a 
reasonable time, let them write to the 
Ministry. And if nothing happens 
still, let them bring it to the notice 
of this House Whatever is said in 
this House, I hope the hon. Ministers 
win be quick to act.

Shri C. K. Bhattacharyya: The Rail
way Ministry should have moved in 
this matter.

Mr. Speaker: The hon. Minister has 
said that it was not brought to this 
notice. Now, he says it will be done

Food Committees In States
•1969. Shri Kalika Singh: w ill the 

Minister of Food and Agriculture be 
pleased to state:

(a) whether All-parties Food Com
mittees have been set up in States;

(b) if not, the causes for delay 
therein; and

(c) whether there is any proposal 
?to hold a joint conference of Central

as well as Staftr Itood Committee 
members to assess the general foot 
situation in the country as a whole!

Ifee MQnlster of Co-operadott (Or. 
P. S. Peshmnkh); (a) and (b). Jtt 
some of the States such Committees 
have been set up while in some 
others the matter is receiving the at* 
tention of the State Governments con
cerned.

(c) No, Sir.

Shri Kalika Singh: What has been 
the reaction of the Kerala State, in 
particular, about this proposal for the 
formation of a committee?

The Minister of Food and Agricul
ture (Shri A. P. lain): The Kerala
Government have set up committees.

Shri Hem Barns: May I know
whether it is a fact that in some of 
the States such as U.P. some political 
parties have either refused co-opera
tion with the food committees or have 
withdrawn from the food committees 
after initial co-operation? If so, what 
are the reasons advanced?

Shri A. P. lain: So far as I know, 
one political party, the Socialist Party 
has refused to co-operate

Sbrimati Rena Chakravartty: May I
know if it has been brought to the 
notice of the hon. Minister that 
though these all-party food commit
tees have been set up in the States, 
the implementation cannot be done at 
the taluk level because there are no 
all-party food committees and the 
Ministers are refusing to have them? 
Further, I would like to know whether 
this matter would also be discussed 
in this joint conference.

Shri A. P. Jain: In the first place, 
there is not going to be any joust 
conference. Secondly, we know that 
some of the State Governments have 
not set up committees either at the 
district level or at the taluk lev'1!. 
The whole matter has to be decided 
by the State Governments and they 
will set up such commKtees as they 
consider proper and feasible.
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• 3 m  fa  mft 
iflfhw # ŵ V v ? i *wr Jf^r
4t *rfcrtfhr wrcr *rf*rfk # 
*ftarf*Fe <n f̂ *  JTjfr forr ?rt 
w r  fc'jfrr t o k  7i®t *re*nr v f  

ffrr*r % fr fa  
frm  *rfafa ?r v s  ^rw *rfaf?r
( t  «F^ 5|Tt ?

41 « •  vo  tor $  *r*rrar 
*?t «jrfr ^  «rc *r*mr 5 ^  1

■ft w*nftw w roft iter *ra*re
nr *«rr fa TrufV *rrc# frfs*  fa*T fa 
sfcTfafz Tr f̂ ^ gr*r *rfrfnr srrer 
gfafa #  *nr sr* *r f ’ft t  fa*rr 
fcrfa f  t-t̂ h 'TT'rfrar *TTar srPrfr *
T?T 5IT«T, *-TT %3fra- TO Tf 3T?
vr gsrrar *nrrc *>> ^fr fa  
jmr %*rr *tjt »tWt T«rr ^rr? *rf- 

* t / t  ?Tiiffa *  t* t t  ^ n r ' 

aft Wo vo tor ? m r x  trrr *rr£
*TRT q-fr f  I

Shri Hem Barua. Sir, I was sorrv 
that my question was not fully 
answered Has any political party in 
U P after offering initial co-operation 
withdrew from this Committee and 1/ 
so what were the reasons for the 
withdrawal as also for the refusal to 
co-operate in the case of the Socialist 
Party’

Shrl A. P. Jain. All that I have 
said was that one political party has 
refused to co-operate It is for the 
political party to co-operate or not 
If they think that they should not co
operate I cannot help it

Shrl Bimal Ghose: May I know if 
the Central Government have given 
any direction to the State Govern
ments with regard to the setting up 
of food committees at all levels and 
tt not have the Central Government 
any opinion in the matter?

Shrl A. P. Jain: A  general recom
mendation was made by the Prone 
Minister in his fortnightly letter but 
he realised that there may be dlfl!» 
culties in some States because the mat
ter relates to the States and the State 
Governments are to decide

«ft firofil fifW 4  3TTJHT WTT 
U fa  ??? *T7 5dT $  sft JT?r T*tfr **nf
»irf t. ’T? wuft ft ht wrfitft ’

4V w« *0 tor w r f t  t  1
Shrt S. M Banerjee: May I know

the names of the State Governments 
where such food committees have not 
been formed and the reasons for 
that and also the steps taken by the 
Central Government to pursue the 
matter’

Shri A. P. Jain: Informal commit
tees have been set up in Assam, Bom
bay, Kerala U P and West Bengal and 
the other States have not set up them.

Shrl S. M Banerjee: My question 
has not been answered

Mr Speaker: It would not be
answered They have left it to the 
States Why should we assume that 
we are all-important7 It is a federal 
Constitution Why should not our 
counterparts take up that matter 
there’

Shri S. M. Banerjee* That is also 
the policy of the hon Pnme Minister

Mr. Speaker: The hon Prune Minis
ter advises The hon Members will 
find that when many matters of such 
importance came up before us by way 
of adjournment motions relating to 
rice, etc and to what happened m 
U P , we suggested a course of action 
and the hon Prime Minister imme
diately took it up We have said that 
we will have an all-party meeting 
from tune to time and we will go on 
looking into it Then it is for the 
States to do so and to take up that 
matter Advice also is given. What 
further can be done’  I do not want
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that matter to be pursued here Enough 
has been said and it is the duty of 
the State Governments and the hon 
Members there to pursue it Each one 
of us has five hon Members, six or 
seven sometimes, to support us

Shri Kalika Singh: May I know if 
the State Iradmg also will come under 
the scope of this Committee9

Shri A. P. Jain: So far as we are 
concerned, we have discussed the 
State trading in food grains here m 
the Central Committee (Interrup
tions)

Shri Kalika Singh: J want to Jrnow 
whether the Committee in the Centre 
considered the State trading in food’

Shri A. P. Jain: I have said that we 
have considered it It means that we 
considered it in the Committee meet
ing

Shri S M Banerjee: Sir, State trad
ing in food is a very important matter 
It has not been discussid here Can 
we possibly have about an hour or 
luo to disruss this matter m this 
House’

Mr. Speaker: I will not say any
thing This is not the way in which 
he should approach, he knows what 
ht* should do What is the meaning 
of asking my opinion in advance’  If 
the hon Member wants anything, he 
may send it m writing

Electric Trains between Howrah and 
Burdwan

*1070. Shri Subiman Ghose: Will 
the Minister of Railways be pleased to 
state:

(a) whether Government are aware 
that electric trains between Howrah 
and Burdwan take near about 2| 
hours to reach the destination;

(b) whether it is a fact that want 
of toilet rooms in the multiple coaches 
causes serious inconvenience to tfaa 
passengers, and

(c) if so, what steps Government 
propose to take to remove the Incon
venience’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes.

(b) and (c) Due to the short time 
taken for the run between Howrah 
and Burdwan, the passengers should 
not encounter much inconvenience on 
account of the non provision of the 
toilet room, which has been dispensed 
with in order to make available 
maximum accommodation for sub
urban passengers and to minimise 
overcrowding

Shri Subiman Ghose: Does the
Minister think that 2| hours time is 
a short time’

Shri Shahnawaz Khan: The House
is very well aware that there is very 
hestvy overcrowding m the suburban 
section A committee was appointed 
to go into this question of overcrowd
ing on suburban trains It was one of 
the recommendations of that commit
tee that every inch of space should be 
utilised for carrying passengers The 
Committee also had recommended 
that it was not necessary to have 
toilet rooms and lavatories there

Shri Hem Barua: Is it a short span 
of timf4’  It is 24 hours

Shri Shahnawaz Khan: The sub
urban trains in Madras and Bombay 
have not got these toilets (Inter
ruption)

Some Hon. Members: They do not 
take 2J hours

Shri Muhammed Elias: We were
told before the introduction of the 
electric trains that it would take only 
one hour for the journey between 
Howrah and Burdwan May I know 
the reason why so long a time is taken 
to reach the destination’  The Kalka 
m&i] takes only one hour

The Minister of Railways (Shri 
Jagjivan Ram): These trains are not 
entirely run with EMU coaches W* 
have trains with electric coaches and 
the conventional coaches mixed. As
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-coon as the stock of EMU coaches in
creases and when we run these elec
tric trains entirely with the EMU 
coaches and rakes, perhaps the tunc 
taken will be reduced.

Shri Subiman Ghose: May I get an 
idea as to how many trains up and 
down run in between Howrah and 
Burdwan and the average number of 
passengers carried therein7

Mr. Speaker: That does not arise out 
of this question

Shri Sabiman Ghose: In that case 
we shall be able to understand if so 
many people can control their natural 
calls for 21 hours

Mr. Speaker: Nature's call is fot
individuals as well as for multitudes 
Even if one suffers, he suffers There 
may be old persons, there may be per
sons who have sugar Many other 
things will be there (Interrup
tions) It is not a short time

Influenza
+

•1071 J*Shri Warior:* \  Shri Vasndevan Nalr:
Will the Minister of Health be 

pleased to state*
(a) whether the attention of the 

Government has been drawn to the 
report of the Expert Committee of the 
World Health Organisation on Respira
tory Virus Diseases, and

(b) if so, what measures the Gov
ernment propose to take to prevent 
the spread of influenza in the next 
few years’

The Minister of Health (Shri 
Karmarkar): (a) and (b) Govern
ment has jubt received a copy of the 
report of the Expert Committee on 
Respirator> Virus Diseases of the 
'World Health Organisation The 
publication of this report has not yet 
been authorised The recommenda
tion made in the report would be 
examined in due course.

Shri Warior: May I know whether 
any new strain has been detected in 
it?

Shri Karmarkar: No, Sir
Shri Vasndevan Nair: May 1 know 

whether the Government have receiv
ed reports that in India at least in 
some parts of the country there was 
heavy incidence of influenza’  If so, 
have the Government examined whe
ther it is going to be a permanent 
feature or an year'y feature’

Shri Karmarkar: No, Sir We hope 
it will not be a permanent feature 
There is no reason to conclude that it 
is any eariy feature

Shri C. R. Pattabhi Raman: The
Pasteur Institute has isolated the 
virus What steps have been taken 
by the Government to produce on a 
mass scale the vaccine produced ther<» 
in order to take preventive steps a* 
the time of the spread of the influenza*

Shri Karmarkar: Large-scale pro
duction has not been found to be 
practical but we are examining that 
question further

Survey of the Power Potential of 
Brahmaputra Basin

*1072. Shrixnati Maflda Ahmed: Will 
the Minister of Irrigation and Power
be pleased to state*

(a) whether Government are con
templating survey of the Power 
potential of the Brahmaputra Basin 
and

(b) if so, what concrete sneps are 
under way m this regard’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b)
Power potential studies of the 
Brahmaputra basin have been made 
These studies have indicated posbibi- 
lities of development of hydro-power 
to the extent of about 13 3 million KW 
at 60 per cent load factor m the 
entire Brahmaputra Valley but con
tain no specific suggestion for im
mediate development of any scheme

Shrimati Maflda Ahmed: May I know
whether this survey was conducted 
by Indian engineers or foreign experts
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and whether this survey v «  made 
only to assess the data or to formu
late some specific Schenuuff

■Shri Hathi: The survey «ras made 
by our Indian engineers not only with
• view to collect data but actually to 
locate the site and also the details of 
water conductor systems such as tun* 
nels, channels, etc. All such investi
gations are being made. They are 
conducting investigations on indivi
dual sites also.

Shri Hem Barua: May I know 
whether it is a fact that the Central 
Water and Power Commission has 
also made a survey of the power poten
tial of the Brahmaputra Basin and 
arrived at a certain conclusion; if so, 
is it also being taken into considera
tion for formulation of the scheme 
which the hon. Deputy Minister just 
now mentioned?

Shri Hathi: The reply that I gave 
about the survey relates to the survey 
made by the C.W.P.C., the organisa
tion which the hon. Member referred 
to.

Shrimati Maflda Ahmed: According 
to the estimate made by Shn Kunwar 
Sain, ex-Chairman ot C.W.P.C., the 
power potential of the Basin itself 
will be sufficient to meet more than 
the power requirements of the three 
States—Assam, Bihar and West Ben
gal—for the next ten years. May I 
know whether Government have any 
blue-pnnt to harness the vast resour
ces; if so, what are the main objectives 
of that blue-pnnt?

Shri Hathi: As I mentioned earlier, 
the power that would be generated 
from the Brahmaputra Basin would 
be 13 million KW. That would be 
quite sufficient and investigations on 
certain sites are actually being made.

Shrimati Maflda Ahmed: In view of 
the fact that Assam has the highest 
hydro-electric power potential in the 
country, will the hon. Deputy Minis
ter be pleased to ascribe the reasons 
why a river valley project has not 
yet been approved by the Govern
ment?

Shri SMU: As 2 said, favedtigrtioos 
are being made on eight sites, and en 
the Kopili Basin investigations ha*» 
made sufficiently good progress. A  
preliminary report has been prepaid* 
and a final report is now being pre> 
pared. On the other sites also inves
tigations are being made.

Procurement o f Rio© la Andhra

•1OTS.

Shri Narayanankutty Menatt: 
Shri A. K. Gojpelan:
Shri Pfcnaoose:
Shri Vasudevaa Nalr:
Shri Nagi Reddy:
Shri Rajendra Singh:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether Government have 
received any representation from the 
Government of Andhra Pradesh re
garding the procuring of nee bv the 
Central Government agencies in the 
State;

(b) if so, what is the nature of the 
representation; and

(c) what action Government pro
pose to take on the representation?

The Minister of Co-operation (Dr. 
P. S. Deshmukh): (a) to (c). The
Government of Andhra Pradesh have 
represented that the maximum con
trol prices for rice|paddy in the Delta 
Districts of Andhra Pradesh be en
hanced and that the trade be permit
ted to export fine varieties of rice 
from Andhra outside the Zone. These 
requests of the State Government 
could not be acceded to in view of 
the need to stabilize the prices of rice 
in the Southern Rice Zone at a reason
able level.

Shri Narayanankntty Meson: May 1
know whether it is not a fact that as 
soon as procurement by the Central 
Government started in these threfe 
districts, the Andhra Government in
formed Central Government that the 
prices in the open market were soar
ing up and therefore there should not
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be any direct pr~curemerlt by the
Central Government?

The Minister of ~~ an.d Agrical-
tlIre (~hri A. P. Jain): I 49 not know
to what period of tim~ the hon.
Member refers, but a~ one time the
AndbIa Government did inform us
thai these prices were low., - - " .--, _.. "- ,

Shri A. K. Gopalan: May I know
whether Government will consider
taking any steps to procure paddy
directly from the peasants during the
harvesting season instead of going in
fOr purchases in the lean months?

Shri A. P. Jain: So far we had no
discussions with the representatives of
Andhra Government about the method
o! procurement, but I very much ap-
preciate the suggestion of the hon.
lIIIenlber.

Shri Narayanankutty Menon: May I
know whether it is not ~ fact that as
sOon as' the. procurement started prices
hl ihe open marked soared up; if so,
what' was the difference between the
PrQ:curement price and the open
market price during the second halt
of this year?

Shri A. P. Jain: When we started
procurement, sometimes, what might
be. called, the open market prices were
higl1er, but at other times they werenot higher and millers made volun-
~ary offers at procurement prices.

Shri Nagi Reddy: May I know
whether it is not a fact that the Gov-
ernment of Andhra have protested
quite frequently that the interest
shown by Central Government in the
wrocurement of rice or paddy is not
to' be found when it is a question 01
establishlng a fertiliser factory for
th.egreater production of rice or pad-
dy in Andhra?

Mr. Speaker: That does not arise
out of this question.

Shri Thirwnala Rao: Is it a fact
that the Kerala Government have got
its·own agencies to purchase rice from
the open market, and it has put up
the" prices?
~(AI) LSD-2.

S~ri 1\.. P. JaiA: This is a question
about the procurement price, whether
the Andhra Government wanted a
higher procurement price which the
Central Government have not accept-
ed. I think the question asked by the
hon. Member does not relate to this,

Shri Thirumala Rao: My point in
putting this question is this. Apart
from the Andhra Government asking
for higher prices, the Kerala Govern-
ment to meet their own needs have
offered a higher price in the open
market. I understand that is in
addition to the rice procurement by
the Central Government. I want to
know the facts with regard to this.

Mr. Speaker: To that extent the
Andhras must congratulate them-
selves.

Shri Thiramala Rao: I am not corn-
plaining; I am only pointing out that
to some extent the Kerala Govern-
ment has met the point made by the
Andhra Government by paying higher
prices in the open market.

Mr. Speaker: All this is information
to the House.

Shri Ranga: Is it a fact that Andhra
Government has recommended to
Government of India, that if they
insist upon procuring rice and making
it a wholesale monopoly of their own
they should agree to pay remunera-
tive prices to the agriculturists?

Shri A. P, Jain: They did suggest
a higher price, but we consider that
the present rates are reasonable.

Shri Ranga: Is it not also a fact ...

Mr. Speaker: Order, order. We <ire
going from one. thing to the other.

Shri Ranga: What is it that the
Andhra Government has said to the
Government of India with regard to
procurement of rice? They may make
it a confidential thing, but one or two
small things have come in the Press,
and that is why r am asking this
question. Is it not a fact that the
Andhra Chief Minister as well as
Food Minister have made it clear to
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Government of IndU"  -th«y have ilw  
done it through thf** Press statements 
—that at the price which 11m Govern
ment of India have fixed there could 
be no incentive for higher production 
in Andhra?

gfcrl A. P. Jain: Well, Sir, certain
ly the Andhra Government thought 
that the prices fixed by Central Gov
ernment were not adequate, and there 
were quite a number of reasons for 
their thinking so; but after taking 
everything into account the Central 
Government has decided to continue 
the same procurement price as was 
fixed last time.

Some Hon. Members rose—
Mr. 8peaker: Order, order. 1 have 

allowed a number of supplementaries 
The question is whether any repre
sentation has been made by Kerala 
Government to Andhra Government

Shri Vasndevan Nair: No, Sir; it is 
by Andhra Government to Central 
Government

Shri Narayanankutty Menon: Sir
the hon. Minister stated that some
times the open market prices are 
lesser than the procurement price. Mav 
I know whether any single instance of 
last year can be given showing that 
during a particular month the open 
market prices were lesser than the 
procurement price?

Shri Banga: Why should they be 
lower than the procurement price7 
These people, Sir, want to exploit the 
peasants

Shri Vasndevan Nair: The hon. Min
ister stated that the Andhra Govern
ment have requested Central Govern
ment to allow them to export some 
varieties of rice outside the South 
Zone. May I know whether Govern
ment are aware that even today there 
is large-scale smuggling taking place 
from Andhra, from the South Zone, 
and, if mo, what steps are being taken 
by the Central Government, with the 
help of Andhra Government, to stop 
the large-scale smuggling from <he 
South Zone?

Shri A. P. Jata:At on* time we had 
received reports of a fairly large smug
gling from th* South Zone to Bombay 
We brought It to the notioe ot Andhra 
Government and they took adequate 
steps to check the smuggling. Besides, 
at the last meeting of the Ministers 
of the States comprising the South 
Zone, we have decided to establish a 
five-mile belt of *no movement without 
permit’.

Rest Bouse at Chttka Lake
•1074. Shri Panigrahi: Will the 

Minister of Transport and Cottnmnlea~ 
tions be pleased to refer to the reply 
given to Starred Question No. 1712 on 
the 17th April, 1958, and state.

(a) whether the proposal to acquire 
the palace of an ex-ruler for the 
purpose of rest house for tourists 
visiting Chilka lake has been finalised, 
and

(b> what other projects have been 
submitted by the State Government 
for development of tourism there’

The Minister of State in the Mtafc- 
try of Transport and Communfeatians 
(Shri Ra] Bahadur): (a) The State
Government who were consulted in 
the matter have stated that the pro
posal for purchasing a portion of 
the Rambha Palace has not yet been 
finalised and the question is still under 
their consideration

(b) The State Government have not 
so far submitted any other proposals 
for the development of Chilka lake 
As regards the development of tounsm 
in other parts of Orissa, the State 
Government submitted schemes for 
the construction of low income group 
rest houses (25 beds each) at Pun 
and Bhubaneshwar costing Rs. 1*60 
lakhs each These were approved and 
the Central Government agreed to 
bear half the cost. The work on the 
two rest houses is reported to be in 
progress

Shri PaaignM: As regards the deve
lopment of Chilka lake, we were told 
that it forms part of the Part II Pre
gramme, in regard to the tourist 
gramme of the Government of InAa. *
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'!  know what stepi or measures 

U m  been taken so far to improve the 
dfrHfc* lake as a tourist centre and 
MhaX amount has been spent?(I
h tSferi Kaj Bahadur: Part II program
mes necessarily mean participation of 
the State Governments to the extent 
•of 60 per cent of the expenditure 
involved on each one of the schemes 
in this programme. Since we have 
not received any specific proposal in 
this behalf from the State Govern
ment concerned, we cannot go much 
ahead.
' Shri Panigrahi: May I know whether 

during all these years no amount has 
3*en ^pent on the development at 
Chilka lake as a tourist centre though 
a huge number of tourists go there 
every year’  *

Shri Raj Bahadur: I can assure the 
tan. Member that we would be recep
tive and responsive to the demands 
made on us in this behalf, and we have 
got to wait for the proposals to bp 
made by the State Governments

Shri Panigrahi: How long is this 
request made to the State Govern
ment pending, and when can the Gov
ernment of India expect an answer 
from the State Government’

Shri Raj Bahadur: We have been 
reminding the State Government in 
regard to the need for submitting the 
proposals to us urgently. As far 
back as September, 1956, we wrote to 
them and ever since then we have 
been reminding them.

WHITTEN ANSWERS TO QUESTIONS 
Railway Line from Ronrkela to Barsaa

•IMS. 8hri Supakar: Will the Minis
ter of Railways be pleased to refer to 
the reply given to Starred Question 
No. 1092 on the 10th September, 1958 
and state:

(a) the progress made s>o far in the 
construction of railway line from 
Rourkela to Barsua iron mines; and

(b) the expenditure incurred there
on so far?

The Deputy MHrirter of Railways
(Shri S. V. Ramaswamy): (a) An 
overall progress of 70% has been 
achieved to the end of October, I960

<b) About Rs. 3 crores upto the 
end of September, 1988.
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‘Cash Your Ideas' Scheme
*1077. Shri Vajpayee: Will the

Muster of Railways be pleased to 
state.

(a) whether the "cash your ideas’/ 
scheme introduced for employees at 
the Perambur Integral Coach Factory 
has been extended to other zonal 
railway units also; and

(b) whether the experiment has 
yielded substantial results’

The Deputy Minister of Railways 
(SIM Shahnawas Khan): (a) A
scheme to encourage suggestions was 
introduced on all Railways and not 
only in the Integral Coach Factory, 
Perambur. It was however not call
ed “cash your ideas” scheme.

(b) Yes.
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Power Supply in Madhya Pradesh

"1078. Shri Vidya Charan Shukla:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
estimates made by the Central Water
and Power Commission have revealed
a severe general deficit of electrical
power in eastern Madhya Pradesh;
and

(b) if so, what action has been
taken and is proposed to be taken to
provide more power facilities in the
above region'!

The Deputy Minister of Irrigation
and Power (Shr! Hathi): (a) Yes,
Sir.

(b) The Government of India are
already alive to the urgency of meet-
ing the power shortage in the State.
In order to improve the power posi-
tion there, it is proposed to imple-
ment two major power Schemes vi2-.
Korba Power Station Expansion and
Birsinghpur Thermal Power Station
Schemes.

Medical Stall in Manipur

1079. Shri L. Achaw Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that there
is an acute shortage of doctors, health
visitors and sanitary inspectors in
Manipur: and

(b) whether there is any proposal
to ask the Eastern Zonal Council to
depute some medical officers for
development blocks in Manipur?

The Minister of Health (Shri Kar-
markar): (a) There is a shortage of
doctors, health visitors and sanitary
inspectors in Manipur.

t b) The question of inter-State
exchange of doctors and other techni-

5470

cal personnel was discussed in the
Second Meeting of he Eastern Zonal
Council and the Government of West
Bengal agreed to consider favourably
the requirements, among others, of
Manipur for such personnel as could
be made available.

,.

Electrification of Tambaram-
Villupuram Section

"'1080, {~hr~ Subbi~h Ambalam:
Shn Narasimhan:

Will the Minister of Railways be
pleased to state the progress made so
far in electricfication of the
Tambaram- Villupuram section of
Southern Railway?

;'

The Deputy Minister of Railways
(Sbri S. V. Ramaswamy): 33 per
cent of Civil Engineering work has.
been completed.

Foodgrains in Bombay

:'1081. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of foodgrain.,
moved out from Bombay State during
the last six months; and

(b) the quantity of foodgrains sent
to Bombay State to meet the food
situation during the same period? ~

The Minister of Food and Agricul·
ture (Shr! A. P. Jain): (a) and (b)
During the period June to November.
1958, about 3,000 tons of Jowar was
moved out from Bombay State 011

Government account. About 2,91,000
tons of rice and wheat were supplied
by Central Government to Bombav
State during the same period.

Movement of food grains
place on trade account.
about such movements are
able.

also take
Statistics.

not avail· •
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... Development of Paradip Port

r Shri Mahanty:
"1082) Shr~ Ram Krishan:

"I Shr'i U. C. Patnalk:
L Shri Panigrahi:

Will the Minister of Transport and
<Communications be pleased to refer
to the reply given to the Unstarred
Question No. 78 on the 12th August,
1958 regarding development of port
facilities at Paradip and state:

(a) whether the report has since
been received from the Poona Re-
search Institute;

(b) if so, whether a copy of the
report will be laid on the Table;

(c) the amount of loan asked for by
the Government of Orissa for develop-
ment of the port; and

(d) the amount sanctioned by the
Government?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) No, Sir.

(b) Does not arise.

(c) and (d). A request for a loan
of Rs. 15 lakhs was received on the
10th December, 1958. It is under
consideration.

street Signal Lights

'1083. Shri Aurobindo Ghosal: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the Indian Telephone
Industries (P) Ltd., Bangalore, have
manufactured street signal lights; and

(b) if so, wha t. steps have been
·taken to put the same in the market?

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a)
Yes, Sir.

(b) Indian Telephone Industries (P)
Ltd. have contacted various Munici-
pal and Traffic Police authorities in
the country and the equipment is also
being offered to some of them, on a
trial basis.

WTitten Answers

Railway Labour Unions

r Shri Dasaratha Deb:
Shri Rajendra Singh:

"1084 J Shri Tangamani:
" Shri H. N. Mukerjee:
I Shri Muhammed Elias:
L Shri Prabhat Kar:

Will the Minister of Railways be
pleased to state:

(a) whether Government have
received complaints about the non-
functioning of the existing machinery
for disposal of disputes and complaints
from the Railway Labour Unions;

(b) if so, whether it is a fact that
due to the non-functioning of this
machinery complaints and grievances
are piling up without being redressed
in time; and

(c) what steps do the Government
propose to take to make the machi-
nery efficient and worthwhile?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
A statement is laid on the Table of
the House. [See Appendix IV, an-
nexure No. 491.

Private Coach Manufacturers

r Shri Agadi:
I Shri K. N. Pandey:

'1085. ~ Shri M. K. Ghosh:
I Shri S. M. Banerjee:
lShri K. T. K. Tangamani:

WIll the Minister of Railways be
pleased to state:

(a) whether it is a fact that Rail-
way Board have decided not to place
orders for rail coaches and wagons
with the private manufacturers of
Allahabad and Barci lly and as a result
of this two factories have already
closed down rendering 5,000 workers
unemployed; and

(b) if so, the reasons therefor?

The Deputy Minister of
(Shrl Shahnawaz Khan):

Railways
(a) and



54ft  Written Aiuwer* 17 THKTBIMfc SUM WritUX An*****'* S|7*t

(b). The Railway Administration has 
decided not to place any further 
orders for coach construction work on 
any private manufacturers on account 
of the curtailment in the Second Plan 
Coach Building Programme

Roads in Tripura

*1086. Shri Bangshl Thakur: Will
the Minister of Transport and Com
munications be pleased to state

(a) whether the construction of an 
important road linking Dharmanagar 
with Kailasahar in Tnpura has been 
abandoned; and

(b) if not, why the work of cons
truction of that road is being delayed?

Tbe Minister of State tn the Minis
try of Transport and Communications 
(Shrt Raj Bahadur): (a) No. Sir

(b) The construction of the road is 
proposed to be taken up by the Tri
pura Territorial Council in the next 
financial year, subject to availability 
of funds Survey of the road has 
been completed

Inclusion of Bombay in Southern Rire 
Zone

*1087. Shri Assar: Will the Minister 
of Food and Agriculture be pleased 
to state*

(a) whether it is a fact that Bombay 
Government and people of Bombay 
have demanded the inclusion of 
Bombay State in Southern Rice Zone 
and

(b) if so, decision taken by the 
Government thereon?

The Minister of Food and Agricul
ture (Shri A. P. lain): (a) and (b)
The Bombay Government had sug
gested that import of rice from the 
Southern Rice Zone into the State of 
Bombay should be permitted, but this 
could not be agreed to in the interest 
of stabilizing the prices of rice in the 
Southern Rice Zone

CUaeae TĤ fnrff of- rnltiiaft—
*1888. Shri Anirudh Sinha: Will the 

Minister of Food and Agriculture be
Pleased to state:

(a) whether it is a fact that the
Qovemment intend trying Chlnate 
method of intensive cultivation in thdi 
country; •

(b) if so, the details of the Chinese, 
method of cultivation and the relative] 
advantage thereof; and

(c) how does it differ from the; 
Japanese method of paddy cultivar 
tion*

The Minister oi Food Mad Agri/ml- 
ttare (Shri A. P Jain): (a) Yes.

(b) and (c). A statement is laid, 
°n the Table of the Sabha. [See Ap
pendix IV, annexure No 50]

Supply of X-Ray Films to Punjab

*1089. Shrl Daljit Singh: Will the
Minister of Health be pleased to state

(a) whether the Punjab Govern
ment have asked the Central Govern
ment for supply of X-Ray films; and

(b) if so, thf> action taken thereon*

The Minister of Health (Shri 
Karmarkar): (a) No The Punjab 
State Government however had 
requested the State Trading Corpora
tion for supply of X-Ray films.

(b) Arrangements were made with 
the State Trading Corporation for the 
release of X-Ray Films Government 
have also arranged for further import 
of X-Ray films

Cochin Port

“lOW Shri Kedlyau: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether any proposal has been 
made by the National Harbour Board 
to include the development of '
Port in the *hard core’ of the Second 
?ive Year Plan; and
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(b ) H  so. whether the proposal has 
bean accepted by the Government 
and the Planning Commission?

The Minister of State In the Minis
try of Transport and Commanicsttons 
(Shrl BaJ Bahadnr): (a) Yes, Sir

(b) Hie proposal will be considered 
at the time of formulation of the 
Third Five-Year Plan

*  firftum  $  ffcrqr

*?•€.*. «n»i w r qft-
its arm# ?*n

fv

( t ) *ht #  vnxt *nf**ft
IT Prfhrur % fa #  trap f̂ dtsr3T 
*rf*rf?T aft *T# £ ,

(*f) n fc ST, =T> T* fim w t %
r̂nr $ irtr

(n ) fr e r n ft  *rt xvt* % far# 
s p t  fr#  »r# *jsrnfr vr « fk r  

w  fr ’

•ifTH’T WT H U l <l*n-
H l (*ftTmw%TfK) i ( * )  Jr ( * ) .  
m*ft *rf ^ p tt % if*  #  w  fa rm
JWHTJSf q-r tqr falT >PTT £ I

fw w

jrtir  nr»t trfafa*nr H U  % 
«r js rc  n ^ t q r f^nr *rftnFrfr 

3 *  nrrft % 5̂  ft#  *  #  f?r*fft?T
»wr# «n:f*r«n f w  s*rmq^r t^ tt 
=*rfir# 1 fcwsfr #  * t4 *  fair 5J¥
#  fJHTPT % ft  apY

ftnrr *nrr *r 1 *if, #
swrnjsr #  *n? <nr fiw r fa  ^  *rrtf 
«wfif «rtr u Yc: wSt *rrft 'r f r ^  m frn 
*wt 33% TP̂ r % *ttto sfft nrfVnf &  
arfn q fw ?T  f^TFT % xftr
Jfcw  ftmnn % *fter »rr#r

vrtft *nffc# i 
t o s t  ^  *nft *rr# nrfgtf <rft- 
«npr fir*rm % «ft ***rt*rert im *ft «rnfr 
t  1 * m  Tt j f tA v y  ^  
3frsr sp- 7̂  *—t̂ -%- ?rr»r #r% fir# *r# 
t  -

> fsft tr^o *fto ^W3ff,
*ft7T inrrr iffrm

fir*ntr 

- ■sfr t̂o %o 
*rter nrfft Tfr r̂

fir*rm 
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f̂ rm
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^  t  «fwPm*r ^
«im w<t vnr »̂r% f^r

* 1

Sllern Hydro-Electric Project

•1092 Shri Kami Reddy: Will the 
Minuter of Irrigation and Power be
pleased to state

(a) whether it is a fact that the 
construction of the Upper Sileru 
Hydro-Electric Project m Andhra 
Pradesh has been sanctioned,

(b) if so. in how many stages has 
it been decided to be executed; and

(c) the amount sanctioned for tha 
same during the Second Five Year 
Plan period’

The Deputy Minister of Irrigattaa 
and Power (Shri Hathi): (a) Not
Sir The project report of Stage I
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has since been examined and found
technically acceptable. The final ap-
proval of the Planning Commission is
expected shortly.

(b) It is proposed to be executed
in two stages.

(c) A provision of Rs. 350 lakhs has
been made in the Second Plan.

Air Services to Tripura and Assam
via Dacca and Agartala

"1093. Shri Ram Garib: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether an Indian Independent
Air Operator has asked for permis-
sion to operate from Calcutta to
Tripura and Assam via Dacca and
Agartala;

(b) whether an Indian Independent
Operator has offered to run the
Janata Air Service and cheaper air-
Iift ing of freight from Calcutta and
.Assam and Tripura;

(c) if so. whether permission has
been granted: and

(d) if not. the reasons therefor?

The Deputy Minister of Civil Avia-
t;on (Shri Mohiuddin): (a) Yes, Sir.
A non-scheduled operator has asked
for permission to operate non-
scheduled flights between Calcutta and
Belonia via Dacca and Agartala.

(b) Yes. Sir.

(c) an d (d). Permission to operate
non-scheduled flights between Cal-
cutta and De Ionia has not been grant-
ed as the Indian Airlines Corpora-
t.ion, who were formerly operating a
scheduled service to Belonia, are
contemplating the extension of their
service from Auarta la to Belonia. As
regards the offer to run cheaper pas-
senger and freighter services between
Calcutta and Assam and Tripura, the
Indian Air lines Corporation are
already operating adequate number of
scheduled air services in the area and
do not want an associate, The opera-
tion of scheduled air services is ex-
clusively reserved for the Corpora-
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tion under the Air Corporations Ad.
The independent operators are alreacily
operating non-scheduled flights in
the area.

Airways (India) Limited

;'1094. Shri Halder: Will the Minis-
ter of Transport and CmmunicatioDS
be pleased to refer to the reply given
to Starred Question No. 138 on the
21st November, 1958 and state:
(a) whether it is a fact that Air-

ways (India) Ltd .. have been allowed
to carryon business along a parallel
line at a lower rate of freight than
that of LA.C.;

(b) whether it is a fact that even
after Airways (India) Ltd. had been
taken over by the Government com-
pany carries on business under the
same title as private one; and

(c) if so, the reasons therefor?

!~

The Deputy Minister of Civil Avia-
tion (Shr i Mohiuddin): (a) to (c) .
Airways (India) Ltd., holds a non-
scheduled permit which under the
existing conditions for the grant 01
such permits entitles the Company to
operate non-scheduled flights between
two points not connected by the
scheduled air services of the Indian
Airlines Corporation. The rates
charged by non-scheduled operators
are not controlled by the Government.

Airways (India) Ltd., which was
one of the private airlines taken over
by the Indian Airlines Corporation
on natinoaliza+ion, holds a non-
scheduled permit at present. There
is no ban on such airlines engaging
themselves in non-schedule-d opera-
tions, subject to the conditions laid
down by the Government for the
grant of non-scheduled permits.

- .
Export of Paddy and Rice from U.P.

"109'" { Sardar Iqbal Singh:
. OJ. Shri Rameshwar Tantia:

Will the Minister of FOod and
Agriculture be pleased to stale:

(a) whether the export of paddy
and rice from U.P has been banned;
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I(b) if '50, the -reasons therefon;

(c) whether the desired
have been achieved;

(d) the present prices of paddy and
rice in different markets of U.P.;and

results

iCe) how do these pi'icescohipare
with prices at the time of banning
the export and also for the last two
years?

The Minister of Food and Agricul-
&ore (Shri A. P.Jain): (a) to (0).
Yes, Sir, the export of rice and paddy
trom U.P. has been banned with a
view to conserving the available sup-
Plies within the State. This has eased
tbe rice supply position in the State.

(d) and (e). A statement giving
the requisite information is laid on
'the Table of the House. [See Appen-
dix IV, annexure No. 51].

:India-Malaya Steamer Service

<)1096.Shri Tangamani: Will the
Minister of Transport and Communi-
eations be pleased to refer to the
reply given to Starred Question' No.
172 on the 16th August, 1958 and
state:

(a) whether Government
to acquire a new vessel for
between India and Malaya;

(b) if not, the period by which it
will be done; and

propose
plying

(c) whether number of sailings of
t£e existing two vessels has been in-
creased?

The Minister of state in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). A
statement is laid on the Table of the
Sabha.

STATEMENT

Since answering the Starred Ques-
tion No. 172on 16th August, 1958,the
British India Steam Navigation Com-
pany chartered the Mogul Line vessel
"Rizwani" for one round voyage from
Madras to Singapore and back to

clear the back log of 'Passengers 'and
Government also gave them permis-
sion to carry extra passengers by this
vessel. It is understood that as a
result of this specificvoyage, onwhich
a total of 1,069 passengers were
carried, the back log of passengers
has been cleared and the vessels regu-
Iarly plying in this service are now
sailing even with some vacant space.
The Eastern Shipping Corporation
and the British India Steam Navi-
gation Company are also pro-
gramming jointly to increase the total
number of voyages of the two vessels,
viz., s.s. "State of Madras" and s.s.
''Rajula'', from 28 to 30 during the
forthcoming year to forestall similar
situation. In these circumstances, it
does not appear that there will be
any need for acquiring any additional
vessel in India-Malaya Service which
in any case cannot at present be done
owing to foreign exchange difficulty.

Midwives in Delhi

"'1097.Shri Rajendra Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that cases
of midwives illegally helping to end
pregnancies and cases of abandoned
babies in New Delhi Municipal Com-
mittee area are on the increase; and

(b) if so, the action taken in the
matter?

The Minister of Health (Shri Kar-
markar): (a) No such case has come
to the notice of the New Delhi Munici-
pal Committee.

(b) Does not arise.

Indamer Company

"'1098.Shrimati Renu Chakravartty:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 1465 on the 5th April, 1958
and state:

(a) the action taken by Director
General, Civil Aviation, on the report
of the Enquiry Committee set up
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under the Chairmanship of Shri R. N 
Kathju,

(b) whether Government propose 
to lay the findings of the Committee 
on the Table,

(c) whether the directors ot the 
Indamer C om pany have been penalised 
from undertaking flying operations for 
any period ot tune,

(d) whether any of the directors 
have switched over to Kaluga Air
lines, and

(e) whether Kalinga Airlines were 
LAC Associates operating the Nepal 
air routes and were involved in 
several air crashes recently7

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) The non- 
scheduled permit of the Indamer Com 
pany was not renewed after 28th 
February, 1958 Action was also taken 
against the Pilots and Aircraft Mam 
te nance Engineers who were respons 
lble for the breach of certain provi
sions of the Indian Aircraft Rules 1 
lay on the Table of the Sabha a state
ment indicating the action taken 
[Se«r Appendix IV annexure No 
51A]

lb) No, Sir The mam findings of 
the report have already been stated 
m reply to part (b) of Starred Ques
tion No 1465 answered on th» 5th 
Apnl, 1958

(c) No, Sir
(d) According to information 

received from Kalinga Airlines, no 
director of Indamer Company has 
joined the Management of Kalinga 
Airlines

(e) The Indian Airlines Corporation 
Associate who operated the internal 
services m Nepal waa Shn B Patnaik. 
During the operations of services by 
the Associate there were live accidents

Non-Scheduled Air Operators
*1499. Bandar A. 8. Salgal: Will the 

Minister of Transport and Coauranl- 
cattoni be pleased to state

(a) whether non-scheduled aar 
operators are granted permits only on 
one rear basis,

(b) if so, how Government propem
to help than to offer security to their 
industry and staff,

(c) whether non-scheduled air 
operators have to get *No objection’ 
certificates from A l l  and IA.C to 
operate to neighbouring countries even 
outside their scheduled routes, >

(d) if so why,
(e) whether it is a fact that non- 

scheduled air operators are not allow
ed to advertise, and

(f) if so, why’

The Deputy Minister of Civil AvUi 
tton (Shri Mohiuddin)* (a) Yes, Sir

(b) The conditions for the grant of 
non-scheduled permits have been laid 
down keeping in view the provisions 
of the Air Corporations Act and the 
Industrial Policy Resolution There 
has been no change in the Govern
ment’s basic policy towards non 
scheduled air operators

(c) Yes Sir

id) The intention m that the Corpo 
lations should have the flret option to 
undertake foreign charter flights

le) and (f) Ye* Sir The reatnc 
hon has been imposed in the interests 
of the two nationalised Corporations

Block Ad\u»ory Committees
/S h r iS  C Samanta.
^Shri Subodh Hansda:

Will the Minuter of Community 
Development be pleased to refer to 
the reply given to Starred Question 
No 1487 on the 23rd September, 1958 
and state which of the State Govern
ments have so far appointed non 
official Chairmen in their Block Advi
sory Committees after the instructions 
to do so were issued*

The Minister of Community Deve
lopment (Shri S JL Dey): A state
ment is laid on the Table [See Appen
dix TV annexure No 52]



Written _An.swerS 17 DECEMBER 1958 Written Answer~

Over bridge near Dungar College,
Bikaner

"
"'1101. 8hri Karni Singhji: Will the

Minister of Railways be pleased to
~fer to the reply given to Unstarred
QueStion No. 180 on the 12th August,
195'8 and state: .

'\a) whether any reply has since
been received from the Government
of, Rajasthan regarding the construe-
ti9~ of an over bridge near Dun gar
College, Bikaner;

·(ob) if so, the nature thereof; and

(c) the action taken in the matter?

The Deputy Minister of Railways
(Shri S. V.Ramaswamy): (a) Yes,
Sir.

(b) and (c): The state Government
have suggested ail. alternative proposal
for diverting the railway line which
is . to be examined.

Repair Materials for Rolling Stock

':;1102 .rShri S. M. Banerjee:
.. .LShri Tangamani:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that in
Eastern Railway serious difficulties are
being experienced in regard to ade-
quate supply of repair material for
rolling stock; and

(b) if so, what steps the Govern-
m~nt propose to take in the matter?

The Deputy Minister of Railways
<&iLri Shahnawaz Khan): (a) No.

(b) Does not arise.

mmf~~
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Sale of Atta in Delhi

r.8hri Jagdish Awasthi:;
8hri Yadav:

I Shrl Arjun Singh
Bhadaurla:

I Shri Jadhav:
'1104. ~ Shri Manay:

I Shri P. R. Patel:
I Shri Fatehsinh Ghodasar:'
I Shri Tridib Kumar
I Chaudhuri:
lShri Tangamani:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the atta now sold in.
the open market in Delhi at reduced
rates at about Rs. 16 per maund is
inferior in quality t.o the one that was
sold previously at Rs. 20 per maund;

(b) whether the Government are
aware that as a result of the inferior
quality of atta now sold in Delhi
markets, people have been compelled
to purchase the old better quality at
the same old rate, i.e .. Rs. 20 a Maund:
and

(c) if so, what steps Government
propose to take in the matter?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) and (b).
The atta now being sold in Delhi in
retail at 2 seers 8i chataks to a rupee'
or about Rs. 15-13-0 per maund is pro-
duced from imported wheat of fairl~'
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good quality supplied to the roller
flour mills and is quite wholesome.
The sale of this atta has afforded much
needed relief to the population in th'e
lower income group. The more fasti-
-dious section of the population with
special preference for indigenous
wheat and with a high-er purchasing
power is, however, purchasing atta
made out of indigenous wheat which
·too is available in the market.

(c) Does not arise.

Poisonous Chemicals

"'1106. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any work has been or
is being done to determine the toxicity
or hazard to people consequent on the
large scale us-e of poisonous insecti-
cides, weedicides, fungicides, pesti-
cides and other agricultural chemicals;

(b) whether Government of India
are keeping track of such work done
in countries like U.K. and U.S.A.; and

(c) if so, how?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.
Some work has been done to determine
the toxic residues of pesticides (insecti-
cides and fungicides) on some fruits,
vegetables and tea. Before allowing
the import of a new pesticide into the
country, its toxicity and the way it
may affect public health is consid-ered.

(b) and (c). Yes, Sir. It is done in
the manner indicated below:

(i) through various reports and
publications received from
foreign government depart-
ments and scientific institu-
tions;

(ii) by direct contact and discus-
sions with scientific institu-
tions and scientists of foreign
countries; and

(iii) through the literature supplied
by the manufacturers of
pesticides.
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sUt Deposits in Bombay Port

"'1107. Shri Jadnav: Will the Minis-
ter of Transport and Comm1lDieaticms
be pleased to state:

(a) what is the present position of
the silt deposits in the Port of Bombay;

(b) what steps are being taken k>
remove the silt;

(c) the approximate expenditure
that will have to be incurred for tbe
same; and

~
't

(d) where the silt will be deposited
after removal? .

).
\

The Minister of State in the Minis-
try of Transport and Communicatuu.
(Shri Raj Bahadur): A statement is
laid on the Tabl-e of the Sabha.

STATEMENT

(a) There has been a progressive
siltation in main harbour channel df
Bombay Port. The depths in the
channel at present are less by about
5 to 6 feet than those shown on the
Admiralty Chart of 1921, and the
depths now available in certain
portions are 27 feet below chart datwn.

(b) The Bombay Port Trust propose
to undertake a large scale programme
of dredging to improve the depths in
the harbour channel to facilitate entry
by dee-drafted vessels.

(c) About Rs. 8 crores.

(d) An area three miles west Of
Malabar Point has been tentatively
selected as a suitable dumping ground
for th-e silt deposits, but a final deci-
sion will be taken after the results of
the proposed radio-active tracer
experiments are available.

- j ~

...
--I.

Nagarjuna Sagar Project

*1107-A. .r S~ D. V. Rao:
L Shn Ramam:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Andhra Pradesh have

.,.,
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forwarded to the Centre a complete
.scheme of irrigation and hydro-electric
development of Nagarjuna Sagar Pro-
ject; and

(b) if. so, whether it has been
approved by the Planning Commis-
sion?
The Deputy Minister of Irrigation

and Power (8hrl Hathi): (a) A joint
project report on the Nagarjunasagar
Project submitted by the Andhra and
ayde:'abad Governm-ents in 1954 was
a .complete scheme for the develop-
ment of irrigation and generation of
hydro-electric power. It is as a result
of a detailed consideration of this
scheme that the present Nagarjuna-
:;;agar Project, as sanctioned, was
incl\,ld~ in the Plan. No other scheme
o~lJ:rigation and hydro-electric power
development has been received by the
Gowrnment.

(b.) Does not lU'ise.
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Colony for Residents of Jamuna Bazar
Area

"1109.Shri D. C. Sharma: Will the
14,inisterof Health be pleased to refer
to the reply given to Starred Question
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No. 158 on the 19th August, 1958, u d  
state the further progress mad* with 
regard to the building of a colony 
across the Jaxnuna Bridge in Delhi to 
'bouse the residents of Jamuna Bazar’

The Minister of Health (Shii 
JKarmarkar): A statement is laid on 
the Table of the Sabha [See Appen

d ix  IV, annexure No 53 ]

Cost Structure of Sugar
f  Shri Bam Krishan:
| Shri Bahadur Sinrh:

; Pandit D. N. Tiwary:
Shri N. R. Munlsamy:

Shri Bibhuti Mlshra:
| Shri Jadhav:
^Shri Kumbhar:

Will the Minister of Food and Agri
culture be pleased to state*

(a) whether it is a fact that Gov
ernment have asked the Tariff Com
mission to examine afresh the cost 
structure of Indian sugar and submit 
report on the fair price payable to the 
Sugar Industry,

(b) if so, whether the Commission 
toas started its work, and

(c) if so, the progress made so far7

The Minister of Food and Agricul
ture (Shri A P. Jain): (a) Yes, Sir

(b) Yes, S11

(c) The Commission is collecting 
anecessary data

Hostel for Children at Secunderabad
•1111. Shri T. B. Vittel Bao: Will 

the Minister of Railways be pleased to 
refer to the reply given to Starred 
Questipn No. 1087 on the 19th March, 
1958 and state.

(a) when the construction of a sub
sidised hostel for 100 children of rail
way employees schooling at Secundera
bad will be taken up;

(b) what is the estimated cost of the 
building; and

(c) when it is likely to be com- 
Skteted’

The Deputy Minister of M h n ^ k  
(Shri s. V. Rauaaanuay): (a) to
about January, 1959.

(b) Rs. 5.00 lakhs approximately.
(c) By about December, 1959. 

Calcutta-AUahabad Steamer Service*
•Ills Shri Kalika Singh: Will the 

Minister of Transport and Co— —I- 
cattoas be pleased to state:

(a) whether it is a fact that Steamer 
Transport Service is to be launched 
between Calcutta and Allahabad
shortly,

(b ) if so, the details thereof, and
(c) what particular benefit will be 

available to traders and people in 
genera] m the districts of BaJlia, Ghazi- 
pur, Varanasi and Mirzapur from this 
Steamer Service’

The Minister of State In the ****** 
try of Transport and Communicatione 
(Shri Raj Bahadur): (a) No, Sir

<b) and (c) Do not anse

Indian Airlines Corporation Builttag
•1113. Shri Rajendra Singh: Will the 

Minister of Transport and Communi
cations be pleased to state*

(a) whether it is a fact that Indian 
Airlines Corporation have a proposal 
to construct their own building in Cal
cutta; and

(b) if so. what is the estimated cost 
thereof*

The Deputy Minister of Civil Avia
tion (Shri Mohiuddln): (a) Yes, Sir

(b) Rs 25 lakhs

All India Institute of Hygiene and 
Public Health, Calcutta

•1114 Shri Subtman Ohose: Will
the Minister of Health be pleased to
state.

(a) whether it is a fact that trninaas 
trom other Asian countries c o m  tb 
Singur Health and Training Centre, 
All India Institute of Hygiene and 
Public Health; and
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' (I)) U  so, whet is the number of 
trainee*, their categories and their 
qualifications?

A s  Minister of Health (Shri 
Xarmarkar): (a) Yes.

(b) A statement is laid on the Table 
of the Sabha. [See Appendix IV, 
annexure No 54.]

tthand Dam
•’ •HU. Shri Vajpayee: Will the
Minister of Irrigation and Power be 
pleased to state:

(a) the area of Madhya Pradesh 
territory likely to be submerged owing 
to the construction of the Rihand Dam 
in U P and the population likely to 
be affected on this score;

(b) whether Uttar Pradesh and 
Madhya Pradesh Governments have 
*ork<tJ out any agreed formula in 
regard to the payment of compensation 
and rehabilitation grants to the per
sons ajfrrted, and

(c) if so the details thereof9

The Deputy Minister at Irrigation 
and Power (Shrl Hathi): (a) An area
of 46 sq miles 0/  Madhya Pradesh 
territory will be submerged owing to 
the construction of the Rihand Dam in 
Uttar Pidde&h The population likely 
to be affected on this score is not 
known exactly It is expected to be 
about 15,000

flb) and (c) An agreed formula has 
not yet been arrived at between the 
Governments of Uttar Pradesh and 
Madhya Pradesh m regard to the pay
ment of compensation and rehabilita
tion of the affected people. The matter 
is under the consideration of the 
Central Zonal Council

Hirakud Project
•111*. Shri Panlgrahl: Will the

Minister of Irrigation and Pewer be 
pleased to state:
. (a) whether the question of trans

fer of control of Hirakud Project to

Orissa was finally decided in the meet
ing of the Hirakud Control Board 
which met in the first week of Novem
ber, 1958; and

(b) if so, whether any terms and 
conditions have been finalised?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise

Fertiliser

*1117. Shri Assar: Will the Minister 
of Food and Agriculture be pleased to 
state

(a) whether Government are aware 
that taking advantage of shortage of 
fertilizer, bogus fertilizer factories are 
mixing dust, sea-shell, powdered fish, 
refuse and other such materials; and

(b) if so, what steps are being taken 
by the Government to stop this*

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Two cases 
of supply of sub-standard of spurious 
material of superphosphate have been 
reported by the State Governments to 
the Government of India

(b) With a view to check such prac
tices, the Government of India promul
gated a Fertilizer (Control) Order,
1957 and the Order is being imple
mented by the State Governments. 
The State Governments have also been 
advised to purchase superphosphate 
directly from manufacturers for distri
bution to the cultivators through their 
agents or Co-operatives

Pulling of Alarm Chains
*iiib / Sbri H N Mnkerjee: i lls . ^ Shri Muhammed Ellas:
Will the Minister of Railways be* 

pleased to state.
(a) whether it is a fact that on all 

the Railways only a very small pro
portion of those detected for needlessly 
pulling alarm chains is prosecuted and



proportion again of those prosecuted is
Convicted; arid

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(Shr! Shahnawaz Khan): (a) No, Sir.

(b) Does not arise in view of answer
to part (a).

India-Nepal Postal Agreement

"1119. Shri Shree Narayan Das: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether negotiations with regard
to an agreement between India and
Nepal for postal and telegraphic com-
munications between the two countries
have been finalised;

(b) if so, the precise nature of con-
clusions reached; and

(c) if S(), what arrangements are
there to deliver telegrams from the
border telegraph offices on this side to
the people on the other?

The Minister of Transport and Com-
munications (Shrl S. K. Patil): (a)
No.

(b) Does not arise.

(c) Telegrams for Nepal are trans-
mitted over the wireless from New
Delhi or Patna to Indian Embassy Post
Office at Kathmandu where they are
handed over to the Nepalese authori-
ties for further disposal.

Air Accidents in Nepal

"1120. Shri Ram Garib: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that "in the
accidents, that the Indian Airlines
Corporation Associates had in Nepal,
4 of the Dakotas belonged to the Indian
Airlines Corporation; and

(b) whether these Dakotas were also
manned by the Captains of the Indian
Airlines Corporation?

The Deputy Minister of Civil Avia-
tion (Shrl Mohiuddin): (a) Yes, Sit".

(b) Yes, Sir. Two captains of Indian
Airlines Corporation, whose services
had been lent to the Associate, were
involved in the four accidents ..

"Chutney" Industry

*1121. Shri Tangamani: Will the
Minister of Food and Agriculture b~
pleased to refer to the reply given to
Starred Question No. 400 on the 22nd
August, 1958 and state:

(a) whether Government have taken
decisions on the report of the sub-
committee of Fruit Products Advisory
Committee regarding "chutney" ill,-
dustry and measures for increasing
exports of chutney; .

(b) what is the value and quantity
of chutney exported during six months
ending September 1958; and

(c) what is the estimate for the 3iK

months ending March 1959?

,

The Minister of Food and AgriCUl-
ture (Shri A. P. Jain): (a) Yes, Sir.
Besides the various steps taken to
promote exports of chutney as indicat-
ed in the reply to the Starred Question
No. 400 on the 22nd August, 195$.
following further steps have been
taken.

(i ) Draw-back of import duty Q\\

glass and glass-ware used ~or
exported products.

(ii ) Under the Development Coun-
cil for Fruit Processing Indus-
try, the Export Promoticn
Committee has been consti-
tuted to look after the exports
of various fruit products
including chutney.

(i ii ) The Regional Laboratories are
being established for checking
up quality standards of
chutney at Bombay and
Calcutta-major exporting
centres.

(iv ) 50 per cent. reduction on rail-
way freight on exported
chutney has also been allowed,

•
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(b) About 850 tons of chutney 
valued at about Rs 8,96,009

(c) Approximately 400 tops valued 
at about Rs 7,88,000

Haffkine Institute, Bombay

/  Shri Haider*
\  Shri Muhammed Elias:

Will the Minister of Health be 
pleased to state

(a) whether the Haffkine Institute 
of Bombay is of opinion that there is> 
danger of plague in the cities of 
Calcutta and Howrah, after making a 
research on 150 rats which were 
brought from Calcutta to Bombay, and

(b) if so, what steps Government 
propose to take m this regard’

The Minister of Health (Shri Kar
markar): (a) and (b) The tests so 
far carried out at the Haffkine Insti 
tute Bombay, are not sufficient to 
give a definite opinion m the mattei

Bhakra Dam
*1123 Shri Daljit Singh- Will the 

Mimstei of Irrigation and Power be
pleased to state

(a) whether it is a fact that there 
will be an increase of expenditure to 
the extent of Rupees ten crores in the 
construction of Bhakra Dam,

(b) whether Punjab Government 
have submitted a plan for five addi
tional power units at Bhakra for the 
consideration of Union Government, 
and

(c) if so, the details thereof7
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) No, Sir
(b) and (c) A statement giving 

the information is laid on the Table 
of the House

Statement

The Government of Punjab have 
recently submitted a proposal that 
work on the Bhakra Right Power Plant
294 (Ai) LSD—3

may be taken up immediately This 
Power House is not included m the 
Bhakra Nangal Project as sanctioned 
at present The proposal of the State 
Government is to install 4 generating 
units of 90,000 KW  each The total 
approximate estimated cost of the 
Power House is Rs 10 crores of which 
about one half will be in foreign 
exchange The proposal will have to 
be considered by the Planning Com
mission before a decision can be taken 
in the matter

TERA Plants in Manipur
*1124 Shri L. Achaw Singh: Will

the Minister of Food and Agrieulfnn
be pleased to state

(a) whether it is a fact that all
TERA plants (a kind of Cotton tree) 
in Manipur have been declared pro
tected plants by a recent notification 
of the Manipur Administration under 
the Indian Forest Act, 1927,

(b) whether it is a fact that apart
fiom cotton produced by the plants,
they can be utilised for match-wood, 
and

(t) if so, steps taken by the
Administration to establish plantations 
of TERA plants’

The Minister of Food and Agricul
ture (Shri A. P. Jfaln): (a) to (c) The 
information has been called for from 
the Manipur Administration and will 
be laid on the Table of the Sabha as 
soon as it is available

Cooperative Sugar Factories in Madras
*1125. Shri N. R. Munisamy: Will 

the Minister of Food and Agriculture
be pleased to state

(a) the amount of foreign exchange 
that has to be provided for all the 
applications for setting up of Coopera
tive Sugar factories in Madras State;

(b) how much has so far been 
sanctioned

(c) whether the sugar factory in 
North Arcot District made any jno* 
gras as per schedule indicated to the 
Central Government,
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(d) if not, the reasons for the delay;
(e) whether the amount expected of 

the shares was subscribed to the full; 
and

(f) whether any permits have been 
granted for import of equipment and 
machinery*

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a), (b) and
(f). The requisite foreign exchange 
to the extent of Rs 1*5 crore has been 
provided to the three cooperative 
sugar factories

(c) and (d) The factory was 
ex&svfetf fir annpfcte Ate prujwf 6y* 
31st December, 1858 but due to the 
delay in securing plant and machinery 
the factory is now expected to go 
into operation during 1959-60 season

(e) Out of subscribed capital of 
Hs 11*83 lakhs for the North Arcot 
District Co-operative Sugar Factory, 
the share holders have paid Rs. 10 13 
lakhs In addition the State Govern
ment has contributed Rs 10 lakhs 
towards the share capital

Cancer Patients in Delhi and 
New Delhi

*11X6. Shri Jadhav: Will the Minis
ter of Health be pleased to refer to the 
reply given to Starred Question No 
562 on the 4th December, 1958 and 
state:

(a) the number of cancer patients 
in Delhi and New Delhi at present and 
the number during the last five years,

(b) the names of hospitals where 
there are special beds for treating 
such patients;

(c) what are the causes of this dis
ease; and

(d) what precautionary measures 
are being taken to check this disease*

The Minister of Health (Shri Kar-
marfcar): (a) In the absence of statis
tical data with regard to prevalence of 
cancer, it is not possible to give the

Accurate number of cancer patients, 
the number of cancer patients (all 
types) treated in the Irwin and Lady 
liardinge • Medical College Hospitals 
during the years 1956, 1957 and 1958 
hre as follows:

Information for the previous years is 
*iot available

Years No of cases
treated

1956 325
1957 539
1958 (upto 30-9-1958) 570

(b) A statement showing the names 
<>f the hospitals where treatment of 
cancer patients is undertaken is laid on 
'he Table of the Sabha [See Appen
dix IV, annexure No 55 ]

(c) The factors leading to cau&ation 
c>f cancer have not yet been accurately 
Established.

(d) A statement containing the 
i-equisite information is laid on the 
’table of the Sabha [See Appendix TV, 
Annexure No 55 ]

Airworthiness Section

*1127. Shri Haider; Will the Minis
ter of Transport and Communlrations
t>e pleased to state.

(a) whether it is a fact that the 
Existing Certificate of Airworthiness 
Section of IA  C , Calcutta is proposed 
to be wound up by the corporation,

(b) whether there is a proposal to 
(>pen a Certificate of Airworthiness 
Section jointly by the private operators 
<>f Calcutta; and

(c) if so, the reason therefor?

The Deputy Minister of Civil Avia
tion (Shrl Mohioddin): (a) No, Sir

(b) No such proposal has so far 
been received by the Government of 
India

(c) Does not arise.
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Railway Line between Madhopur and 

Xkthon
Shri D. C. Sharma:
Shri Raghtwath Singh:

Will the Minister of Railway* be 
pleased to refer to the reply given to 
Starred Question No 1669 on the 27th 
September, 1958 and state:

(a) whether the proposal to extend 
the railway line from Madhopur to 
Kathura in Jammu and Kashmir State 
has since been finalised,

(b) if so, the estimated cost of the 
project;

(c) whether the Survey work has 
been undertaken7

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) No

(b) Does not arise

(c) Seven meetings of the Com
mittee and four meetings of the Sub
committees appointed by it have been 
held so far The recording of oral 
evidence and gathering of information 
has been completed Discussions on 
the recommendations to be made will 
take place at the meeting of the Com
mittee proposed to be held at New 
Delhi from the 18th to 21st December, 
1958 The report of the Committee is 
expected to be ready by March, 1959

(d) if not, when it is likely to be 
undertaken7

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy) (a) to (d) 
The proposal for extension of the 
railway from Madhopur across the 
Ravi is under examination

Report ot Ad Hoc Committee on 
Transport Administration in States

Shri Ram Krishan:
Shri Tangamani:
Shri S. M. Banerjee:

*1129. Shri Narayan Das:
Shri T. B. Vlttal Rao:
Shri Bhakt Darshan:
Shri Naval Prabhakar: 
Shrimati Maflda Ahmed:

Will the Minister of Transport and 
Communications be pleased to refer to 
the reply given to Starred Question 
No 59 on the 12th August, 1958 and 
state

(a) whether Government have since 
received the report of the Ad hoc 
Committee set up to advise on the 
re-organisation of transport adminis
tration in the States,

(b) if so, the details thereof, and
(e) If the reply to part (a) above be 

mi the negative, the progress of work 
so far done by the Committee7

Class IV Railway Employees Promotion 
Committee

('’Shri T. B. Vlttal Rao: 
j Shri D. C. Sharma:

*1139. ■( Shri Bhakt Darshan:
j Shri Naval Prabhakar: 
^Shri Rajendra Singh:

Will the Minister of Railways be 
pleased to refer lo the reply given to 
Unstarred Question No 153 on the 12th 
August, 1958 and state*

(a) whether the report of the Class 
IV Railway Employees Promotion 
Committee has since been considered,

(b) if so, the nature of decisions 
arrived at, and

(c) when action is likely to be 
initiated on the recommendations 
accepted by the Railway Board7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The
recommendations of the Committee 
are under active consideration

(b) and (c) As soon as decisions 
are arrived at by Government, neces
sary instructions will be issued to rail
way administrations and a summary 
of the decisions will be laid on the 
Table of the Sabha.
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Janata Trains
*1131. Shri Tangamani: Will the

Minister of Railways be pleased to 
state:

(a) whether it is a fact that there 
is a large number of Janata Trains on 
Broad Gauge compared to Metre 
Gauge of Indian Railways;

(b) whether Government propose to 
introduce Janata Trains on Metre 
Gauge during the current year;

(c) what is the decision of Govern
ment regarding the demand for a 
Janata Express between Madurai and 
Madras; and

(d) whether there is any Janata 
Express at present plying on Metre 
Gauge of Southern Railway?

The Deputy Minister of Railways 
(Shii Shahnawaz Khan): (a) Yes.

(b) A triweekly Janata Express 
train has been introduced between 
Delhi and Ahmedabad with effect from 
1-10-1958. There are no further pro
posals for the introduction of Janata 
trains on the Metre Gauge during the 
current year.

(c) There is no proposal at present 
to introduce a Janata Express train 
between Madurai and Madras on the 
Southern Railway.

(d) No.

Indian Multipurpose Food

t f  Shri H. N. Mukerjee:
' \Shri Tangamani:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether Government have 
started producing Indian Multi-purpose 
Food in sufficient quantities;

(b) what is the estimated manufac
tured quantity for the current year;

(c) which State consumes most of 
this food;

(d) what is the food value in two 
ounces of Multipurpose Food; and

(e) the cost per ottticft at Multi-pur
pose Food?

The Minister of Food and Agricul
ture (Shii A. P. Jain): (a) No. The
Multipurpose Food is being produced 
in a pilot plant of the Central Food 
Technological Research Institute, 
Mysore.

(b) 1,50,000 pounds approximately.

(c) Madras and Uttar Pradesh are 
the largest consumers.

(d) A Statement is placed on the 
Table of the House. [See Appendix 
IV, annexure No. 56.]

(e) Approximately 5 naye paise.

Increase in Air Fares

*1133. Shri Vajpayee: Will the
Minister of Transport and Communica
tions be pleased to state:

(a) whether the Indian Airlines Cor
poration propose to make another 
increase in air fares shortly;

(b) if so, the reasons necessitating 
this increase;

(c) whether several measures such 
as dispensing with serving breakfast 
and lunch to passengers on some routes 
are contemplated to cut down expen
diture; and

(d) if so, the dt-Vails of such 
measures’

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) No, Sir.

(b) Does not arise.

(c) and (d). As a result of recent 
studies regarding wantage of food, the 
Ihdian Airlines Corporation has decid
ed to gradually discontinue hot full 
meals on short-haul Dakota operation* 
and serve, instead, a variety of snacks, 
with both hot and cold drinks. On 
Viscount services, hot meals continue 
to be provided on journeys which 
cover normal meal times.
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Procurement of Rice in Orissa

Shri Panigrahi:
*1135. V Shri Tangamani:

Shri Kumbhar:

Will the Minister of Food and Agri
culture be pleased to stale

(a) whether the Government of 
India after discussing with the Onssa 
Government have agreed to allow the 
Qrwa Government to procure nee at 
Rs. 1$*50 per maund as against the pre

vious authorisation to buy at Rs. 15 
per maund for the ensuing crop season;

(b) whether the Government of 
India have intimated the State Gov
ernment to purchase rice at this new 
rate;

(c) if so, the quantity of rice that 
the Government of India propose to 
purchase from Onssa, and

Id) whether the Onssa Government 
have been asked to sell certain quan
tity of rice to West Bengal Govern
ment also’

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) and (b). 
No, Sir, the procurement pnee for 
common rice suggested by the Govern
ment of India is Rs 15 00 per maund.

(c) The entire exportable surplus 
should be purchased by the Orissa 
Government

(d) Yes Sir

Procurement Price of Rice

*1136. Shn L Achaw Singh: Will
thi Mmistei of Food and Agriculture
be p)< ased to state.

<di whethei it is a fact that the 
Goteinment of India have decided to 
ia»sc the* procurement price of rice 
this veai,

(b) whethei some States have 
demanded an mciease in the proture- 
n'ent pure of rice; and

(t) if so, which are those States end 
■what aio th« procurement prices pre
vailing m those States’

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No, Sir

(b) and (c) The State Governments 
of Andhra Pradesh, Onssa, Punjab and 
Madhya Pradesh wanted higher pro
curement prices for rice to be fixed 
A statement showing the procurement 
prices m these States is laid on the 
Table of the Sabha [See Appendix 
IV, annexure No 37)
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O rabrid ii at Labor! Gate, PaHri
1881. Shri D. C. Sharma: Will the 

Minister of Railways be pleased to 
refer to the reply given to 3  tarred 
Question No. 828 on the 2nd Septem
ber, 1958, end state:

(a) the further progress m*de in 
the reconstruction of the railway over* 
bridge at Lahori Gate, Delhi; and

(b) the time by which it is expected 
to be completed?

Hie Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) The
Northern Bailway has completed Its 
portion of the work but the tfork of 
Public Works Department for widen
ing the approaches is held up due to 
certain difficulties in obtaining vacant 
possession of the land.

(b) Does not arise at this stage.

Remodelling o f  New Delhi Station

1882. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
refer to the reply given to ^tarred 
Question No. 952 on the 5th Septem
ber, 1S&8 and state the further pro
gress made in the completion of re
modelling of New Delhi Station?

The Deputy Minister of Railw ays 
(Shri Shahnawas Khan): The final
phase of the work also has since been 
completed.

Export of Sugar
f  Shri D. C. Sharma:

1683.  ̂ Shrl Damanl:
^ Shri Rajeshwar Patel:

Will the Minister of Food and Agri
culture be pleased to state:

(a) the quantity of sugar exported 
upto the 15th December, 1958 after the 
promulgation of Sugar Export Pro
motion Ordinance, 1958:

(b) the names of the countries to 
which it has been exported;

(c) whether all sugar factories have 
given their share to export sugar 
quota according to Government notifi
cation; and

(d) if not. the name of sugar facto
ries which have not given their export 
quota?

Th« Minister of Feed and Agrlesd- 
ture (Shri A. F. Jain), (a) and <b). 
The quantities of sugar sold for ex 
port and actually shipped upto 18th 
December, 1998, are as under:

Quantity Quantity 
Name of country sold I hipped

(Metric (Metric
tons) torn)

i. Aden 6,550 5,008
2. Arabian countries 2,000 7*53. Sudan 9*89 9,289
4. Djibouti 1,400 2495. East Africa
6. Malaya & Singa

500
pore 26,220 18,015

7. Burma 3,041 3>04I
8. Ceylon 1.015 1,016

T otai 50,015 37.343
(c) and (d). The sugar factories 

have been delivering their export 
quotas in accordance with the instruc
tions issued to them by the Ebcport 
Agency. No complaints have so for 
been received for non-delivery of the 
export quota by any factory.

Integral Coach Factory, Perambur

1684. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to
state:

(a) the number of passenger coaches
turned out during the year 1958 upto 
the 30th November 1958, month-wise, 
by the Integral Coach Factory, Per
ambur; j

(b) how do the figures compare 
with those for the corresponding 
period in 1957; and

(c) the further steps taken to step 
up the production at the Factory?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (c). 
A statement is laid on the Table. [5m 
Appendix IV, annexure No. 88].
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1*8S. Shrl D. C. Sharma: Will the 

Minister of Health be pleased to state*
(a) the number of doctors sent to 

more advanced countries to study 
methods of birth control, country- 
wise,

(b) the institutes where they studied 
the methods; and

(c) the duration of their stay 
abroad?

The Minister of Health (Shrl Kar- 
markar): (a) Two doctors were sent 
to the United States of America

(b) They completed the studies at 
North Carolina University by August,
1956

(c) About twelve months

Slums in Delhi and New Delhi
1686. Shrl D. C Sharma: Will the 

Minister of Health be pleased to refer 
to the reply given to Unstarred Ques
tion No 170 on the 12th August, 195B, 
and state the action taken on the 
report of the survey conducted by the 
Bharat Sewak Samaj, of the slums 
m Delhi and New Delhi9

The Minister of Health (Shri Kar- 
markar): The report has been brought 
to the notice of the Delhi Develop
ment Authority A statement showing 
the recommendations made by the 
Bharat Sewak Samaj and the com
ments of the Delhi Development 
Authority thereon, with which the 
Government agree, is laid on the 
Table [See Appendix IV, annexure 
No 59]

Remodelling 0f Pathankot Railway 
Station

1687. Shrl D. C Sharma: Will the 
Minister of Railways be pleased to 
state:

(a) whether any amount of money 
has been allotted for the remodelling 
•of the Pathankot Railway Station in 
1958-59; and

(b) if so, the nature of improve
ments proposed to be effected?

The Deputy Minister of Railways 
(Shii Shahnawaz Khan): (a) Yes,
Sir A  sum of Rs 1 28 lakhs has been 
allotted for the remodelling of the 
Pathankot Railway Station dunng the 
year 1958-59

(b) The following important works 
are proposed

(1) Covered shed on transit 
platform

(2) 50’ long covered shed and 
goods office

(3) A gate, office and boundary 
wall around the goods shed

(4) A separate shed for outagency 
packages

(5) Improved Yard lighting

(6 ) Improvement of front veran
dah to station building

(7) Additional 1st and 2nd class 
waiting rooms for tounsts

(8) Converting existing 1st class 
waiting room (along with 
ticket collector's office) into 
retirmg room

(9) Extending III class waiting 
hall

Alarm Chain Pulling on Northern 
Railway

teas f  Shri D. C. Sharma:^  Sardar iqbat singh:

Will the Minister of Railways be 
pleased to state*

(a) the number of instances pull
ing of alarm chains per month on 
the Northern Railway from the 1st 
July, 1958, up to date;

(b) how many of them were cases 
of misuse, and

(c) how many persons have been 
prosecuted and how many of then 
convicted'’
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lk i  Defwty Min later K  Bj&ways 
CShri 8. V. Rataaawamy): (a) to (c). 
A  statement is laid on the Table. [See 
Appendix IV, annexure No. 60].

Delhi Ring Road

1689. Shri D. C. Sharma: Will the 
Minister of Transport aad Communi
cations be pleased to refer to the 
reply given to Unstarred Question No 
117 on the 12th August, 1958 and state 
the further progress since made with 
regard to the construction of the Ring 
Road in Delhi?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Ra] Bahadur): A statement
showing the uptodate progress on the 
Ring Road round Delhi is laid on the 
Table of the House LSpc  Appendix 
IV, annexui e No 61 ]

Air Accidents

ia«a f  Shri D- c * Sh*rma:^  Shri Raghunath Singh:

Will the Minister of Transport ami 
Communications bo pleased to lay a 
statement showing

(a) the details of air accidents 
which have taken place since 1st July, 
1958 in which aircrafts of the Air- 
India International or the Indian Air
lines Corporation were involved,

(b) the extent of loss sustained by 
the Air-India International and the 
Indian Airlines Corporation, separate- 
ly, as a result of such accidents,

(c) the reasons for each accident, 
and

(d) the further steps taken to check 
their recurrence?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) to (d) A 
statement giving the requisite infor
mation is placed on the Table of the 
Sabha. [See Appendix IV, annexure 
No. 82].

Report the T H ijw ifc *a«a lrf

1691.

M ai D. O.
Shri Tangamani:
Shri S. M. Banerjee: 
Shri Bam Krishan: 
Shri Bhakt Darshan:

Will the Minister of Transport aad 
Communications be pleased to refer to 
the reply given to Unstarred Question 
No 113 on the 12th August, 1958 and 
state:

(a) whether the Telegraph En
quiry Committee has since submitted 
its report;

(b) if so, what are its recommenda
tions; and

(c) the action taken thereon?
The Minister of Transport aad

Communications (Shri S. K. Patil):
(a) Yes

(b) and (c) The report is undei 
examination of Government and it is 
difficult to say at this stage what re
commendations have been made

Holiday Homes
1692. Shri D. C. Sharma: Will the 

Minister of Railways be pleased to 
refer lo the reply given to Unstarred 
Question No 111 on the 12th August, 
1958 and state the progress since 
made in the finalisation of the scheme 
foi piovidmg cheap holiday homes to 
the officers on similar lines as have 
been provided for the non-gazetted 
staff’

The Deputy Minister of Railways 
(Shri S. V Ramaswamy): The propo
sals received from Railway Adminis
trations are under consideration

Decrees against Northern Railways

. . . .  J~Shri D. C. Sharma:
' \  Shri Daljit Singh:

Will the Minister of Railways be 
pleased to state:

(a) how many decrees passed by the 
civil courts during the year 19M-55,
1955-56, 1956-57, 1957-58 and 1988-89
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{upto XHh November, 1938) were put 
into execution against Northern Bail' 
way and with what results, year- 
wise;

(b) what was the total amount of 
costs of adjournment of suits allowed 
by the civil courts against Northern 
Railway during the same period; and

(c) whether it was not possible to 
avoid such costs’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a)

1954-55 30
1955-56 36
1956-57 74
1957-58 35
1958-59 36
(upto
30-11-58)

Decrees were satisfied during the 
respective years immediately on re
ceipt of execution notices and no at
tachment orders. were passed on ac
count of non-satisfaction of the 
decrees

(b)
1954-55
1955-56
1956-57
1957-58
1958-59
(upto 30-11-1958 

(c> No, Sir

Railway Protection Force
1694, Shri D. C. Sharma: Will the 

Minister of Railways be pleased to 
state*

(a) the strength of the Railway 
Protection Force on the Northern 
Railway as on the 30th November, 
1958;

(b) the number of Chief Security 
Officers, Inspectors and other Junior 
Officers; and

(c) the total expenditure incurred 
in maintaining the force during 1958- 
fit, upto the 30th November, 1958?

The Deputy MlaMer of Railways. 
(Shri Shahnawas Khaa): (a) and (b). 
The required information is given 
below:—

Chief Security Officer 1
Security Officer 1
Commandant A.W 1
Assistant Commandant AW. 1
Assistant Security Officers 10
Inspectors 38
Sub-Inspectors 146
Subedars 92
Other staff 7,503

Total strength 7,79S
(c) The expenditure accounted as 

incurred during 1958-59 (upto 
30-11-58) is Rs 51,64,000

Alarm Chain Pulling

1695 S ®hri Sharma:
Sardar Iqbal Singh:

Will the Minister of Railways be 
pleased to state the numbei of occa
sions when alarm chains were pulled 
during 1955-56, 1956-57 and 1957-58 on 
all Indian Railways, zone-wise?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): A state
ment is laid on the Table TSee Ap
pendix IV, annexure No 63]

Grand Trunk Express
1696. Shri D. C. Sharma: Will the 

Mimstci of Railways be pleased to 
slate.

(a) the amount nf money spent on 
improving line capacity, signalling 
woiks, doubling of lines and other 
improvement? of track to speed up 
the Grand Trunk Express between 
Delhi and Madras dunng the First 
Five Yea: Plan period, and

(b) during the first two years of 
the Second Five Year Plan7

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Ap
proximately Rs 640 lakhs for the- 
works for providing more throughput 
for all trains including goods traffic.

(b) Approximately Rs 360 lakh* 
for the purpose as in (a) above.

Rs nP
21,116 50
11,346 06
13,532 00
9,801 00
6,475 46
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Selection Posts on Northern Railway
1___ f  Shrl Ram Krishan:
" RW\  Sardar Iqbal Singh:

Will the Minister of Railways be 
pleased to state:

(a) whether numerous selection 
posts are vacant on metre gauge and 
broad gauge sections of Northern Rail- 
■way at present;

(b) if so, how many and for how 
many years; and

(c) the reasons therefor?

The Deputy Minister of Railways 
<Shri Shahnawaz Khan): (a) No posts 
are vacant but some have been filled 
as an ad-hoc measure pending regular 
selections.

(b) The number of posts thus filled 
is 630 and the period ranges from 1 to
6  years.

(c) The delay has been due to the 
non-finalisation of seniority lists of 
staff of the various integrating units 
and non-availability of service re
cords, etc. Selections in certain cases

at present filled ad hoc have how
ever already been held end in others 
are being arranged.

Express Train between Delhi aal 
Faxilka

1699. Shrl Ram Krishan: Will the 
Minister of Railways be pleased te 
refer to the reply given to Unstarred 
Question No. 1270 on the 14th March, 
1958 and state the latest position 
with regard to the provision of an 
Express Train Service between Delhi 
and Fazilka?

The Deputy Minister of Railways
(Shrl S. V . 'Ramaswamy'): There Is no 
change in the position already indi
cated

First Class Coaches

1700. Shri Ram Krishan: Will the 
Minister of Railways be pleased to
state the number of 1st Class coaches 
on the metre gauge section of Northern 
Railway?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): On 1-4-1958 
the Northern Railway had the follow
ing 1st Class coaches on line:

Full 1st Class f  Bogie 7
^ F.W 57

ComDOSit coaches with f  Bogie 50 
1st Class accommoda- 4 y  yj 4

tion 1

Visitors to Bhakra Nangal Project

1701. Shri Ram Krishan: Will the 
Minister ot Irrigation and Power be
pleased to refer to the reply given to 
Unstarred Question No. 3240 on the 
$th May, 1958 and state the total 
number of persons who visited the 
Bhakra Nangal Project since January 
1958, month-wise?
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H »  Dmpatjr Mtatrter aI lrrigalUo 
ami Corner (Shfl Hathi):

Number
Month ofvisitor*

January, 1958 9,663
February, 1958 10,121
March, 1958 46,251
April, 1958 15,774
May, 1958 16,485

June, 1958 14,805
uly> 1958 25,006

August, 1958 . 18,693
September, 1958 13,804
October, 1958 19,373

T otal i ,89.975

D.V.C. Canals
1102 Start Subiman Ghose: Will the 

Minister of Irrigation and Power be
pleased to refer to the reply given to 
Unstarred Question No 2962 dated 
27th September, 1958 and state*

(a) whether it is a fact that the 
right bank of the Damodar Valley 
Corporation Canal by the side of Grand 
Trunk Road near Chhanui village, 
PS Meman, District Burdwan, West 
Bengal, was washed away during July- 
August, 1958;

(b) if so, the reasons therefor7

(c) whether it is a fact that for the 
lands in the villages of Baidyadanga, 
Rasulpur, Rajpur, Chaknara, Ulara, 
Jyotkaun, water could not be supplied 
for irrigation from Damodar Valley 
Corporation Canals dunng the last 
rains; and

(d) if so, the reasons therefor?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) Yes.
(b) The information is being collect

ed and will be laid on the Table of 
the House.

(c) and (d). No. The fields m the 
villages of Baidyadanga and Rasulpur 
and also parts of Chaknara and Jyot
kaun received sufficient irrigation 
water, and the rest of the area, viz., 
farts of Chaknara and Jyotkaun and 
the villages of Ulara and Rajpur re

ceived water after a temporary diver
sion was put across the Gangur near 
the off-take of the old Behula. This 
diversion would not have been neces
sary had the villagers excavated a field 
channel starting from the upstream 
side of Regulator at ch. 145 for a length 
of approximately three-quarters of a 
mile.

Overbridge at Keslnga Railway 
Station

1703. Shri P. K. Deo: Will the Minis
ter of Railways be pleased to state:

(a) whether the scheme to construct 
an overbridge at Kesmga railway 
station in Kalahandi has been con
sidered by the Railway Board; and

(b) if so, at what stage the scheme 
stands7

The Deputy Minister of Railways 
(Shri S V. Ramaswamy): (a) Yes,
Sir. The Railway Administration has 
considered the proposal

(b) The State Government's appro
val to the site and cost is awaited

Applications for the Posts of Postmen 
and Maflguards

1704. Shri Kumbhar: Will the Minis
ter of Transport and Communications
be pleased to state:

(a) the number of applications re
ceived post-wise by the Posts and 
Telegraphs Department, Orissa Circle, 
for the posts of postmen, village 
postmen and mailguards till the end 
of October, 1958;

(b) the number of candidates 
selected;

(c) the number of scheduled castes 
and scheduled tnbes among them;

(d) whether the scheduled castes 
and scheduled tribes selected are ac
cording to the reserved quota fixed for 
them; and

(e) if not, the reasons therefor?
The Minister of Transport and Com

munications (Shri S. K. Patti): (a)
Postmen and Village Postmen—296- 
Mailguards—22.
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(b) Examination lor reensitaMQt to 
■the Postmen, Village Postman «nd 
Mailguards cadres was held on the 9th 
November, 1958, and the declaration 
of results may take about two month*. 
Completion of necessary formalities, 
before appointment, may take another 
three to four months.

(c) to (e). Do not arise.

Hospitals and Dispensaries In Union 
Territories

1705. Shri Kumbhar: Will the Minis
ter of Health be pleased to state:

(a) whether the reserved quota in 
services for the scheduled castes and 
scheduled tribes has been filled up so 
far in various hospitals and dispen
saries m Union Territories; and

(b) if not. the reason thereof’

The Minister of Health (Shri 
Karmarkar): (a) and (b) The infor
mation is as follows:

Laccadive, Minicnif and Ammdwi 
Islands —No quota has yet been re
set ved in the services for Scheduled 
Castes and Scheduled Tribes m this 
Union Territory. All the inhabitants 
have been declined to be Scheduled 
Tribes. The question of reservation 
of quota for Scheduled Tribes 
does not, therefore, arise All the 
islanders who are qualified to hold 
the posts have been employed. Being 
backward in education only very few 
persons art* qualified to hold even 
lower grade posts The Class II and 
most of the Class III posts are filled 
up by deputation of officers from the 
Kerala State When qualified per
sons are available on the Islands, the 
present staff who are taken on deputa
tion basis from the Kerala Govern
ment will be replaced by them

Trtpttra.—Due to non-availability 
suitable candidates, the reserve quota 
for Scheduled Castes and Scheduled 
Tribes has not been filled

Himachal Pradesh.—Due to non
availability of suitable candidates, the 
reserved quota for Scheduled Castes

Mid Scheduled Tribes has tutt been 
filled up by them.

Delhi.—Due to non-availability of 
suitably qualified candidate* the re
served quota for Scheduled Castes and 
Scheduled Tribes in respect of Class 
III posts could not be filled up by 
them. In respect of Class IV posts, 
however, the number of vacancies fill
ed by Scheduled Castes and Scheduled 
Tribes are more than the reserved 
quota.

Manipur—In this Union Territory 
the number of Class III and Class IV 
posts filled by Scheduled Castes and 
Scheduled Tribes are more than the 
reserved quota.

Andaman and Nicobar Islands.—No 
quota has yet been reserved in services 
for Scheduled Castes and Scheduled 
Tribes in this Union Territory as there 
ate no such castcs and tribes m this 
territory.

Cash Security Deposits of Employees
1706. Shri Kumbhar: Will the

Minister of Railways be pleased to 
refei to the reply given to Unstarred 
Question No 2009 on th<* 15th Septem
ber. 1958 and state:

(a) whether the required informa
tion regarding cash serunty furnished 
by the Station and Assistant Station 
Masters on the South Eastern Railway 
has since been collected, and

(b) if so, when it will be laid on the 
Table*’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes.

(b) A statement is laid on the Table. 
IS?** Appendix IV, annexure No. 64].

Sweepers Colony at Berhampur- 
Ganjon Railway Station

1707. Shri U. C. Pataalk: Will the 
Minuter of Railways be pleased to 
state what steps have been taken for 
the establishment of a Sweepers 
Colony at the Berhampur-Ganjon Bail- 
way Station on the South Eastern 
Railway?
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(Shri 8. V. Watneawamy): Sweeten
and other scavenging personnel are 
allotted quarters along with other 
Class IV staff m general and there is 
no such practice as establishing 
sweepers colonies At Berhampore 
20 per cent Scavenging staff are al
ready housed m railway quarters

Bollock Carts
1708. Shri V. C. Fatnaik: Will the 

Minister of Transport and Communi
cations be pleased to refer to the reply 
given to Starred Question No 1371 on 
the 18th September, 1958 regarding 
Bullock Carts and state

(a; the names of the foui States 
where the scheme was worked out,

(b) the amount spent in each State,
(c) steps taken to pe'rsuade State 

Governments to take advantage of the 
grants aggregating Rs 1 50 lakhs sane, 
tioned under the pilot scheme m 
1956, and

(d) the uasons foi not taking up 
thf scheme by State Governments’

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Bihar
Bombay, Madras and Madhya Pi a- 
desh

(b) Bihar—Rs 2,500 
Bombay—Rs 1,525 
Madras—His 1,850
Madjiya Pradesh—Information 

will be laid on the Table of 
the Sabha when received 
from the State Govern
ment

(c) and (d) The objcct of the pilot
scheme was to demonstrate the actual 
users the advantages of the use of 
pneumatic tyres and to collect reliable 
data for determining the relative effi
ciency and economy of the pneumatic 
tyred carts as compared with the 
ordinary iron-tyred carts As stated
in the reply to Starred Question 
No, 1371 referred to, subsequently it 
was noticed that the conversion of iron

tyred wheels into pneumatic tyred 
ones had already started in large 
cities and areas where good metalled 
roads existed such as sugar cane areas 
of Uttar Pradesh This showed that it 
was not necessary to demonstrate the 
utility of the change where the roads 
were good Accordingly, the pilot 
scheme was not pursued further

Survey of Farming Practices in 
Bombay 8 tate

1709 Shri Pangarkar: Will the 
Minister of Food and Agriculture be
pleased to state

(a) whether a pilot survey of use of 
fertilizers and other farming practices 
is being conducted in Bombay State,

lb) if so, the names of the districts, 
and

(t ) tho progress made so far’

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) Yes A
scheme for collection of a data on 
cultural and manunal practices in 
Bombay State is m operation since 
First September, 1955

(b; The following districts have 
beerv covered so far by the survey 
Kaira, Kolaba, Kolhapur, Dharwar, 
Broach Nasik, Ahmednagar, Bijapur, 
Baroda, Sholapur, Panctunahals, 
Thana, Sabarkantha, East Khandesh, 
Ratnagin and Surat

(c) The collection, compilation and 
statistical analysis of the data is in 
progress

Wagons
1710. Shri Pangarkar: Will the 

Minister of Railways be pleased to 
state the daily average number of 
wagons loaded from stations on the 
Central Railway for stations on the 
Western Railway during 1957-58 and
1958-59 (upto the 30th September, 
1958)’

The Deputy Minister of Railways
(Shri S. T. Batmwwsmy): Daily ave
rage number of wagons in terms of
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B.G. loaded from stations on the Cen
tral Railway for stations on the 
Western Railway was as'follows:

1957-58 1958-59
(Upto 80-9-58)

887 701

Cancer
1711. Shri Pangarkar: Will the Minis

ter of Health bo pleased to state*
(a) whether cancer is a curable 

disease, and
(b) if so, what is the specific line of 

treatment7

The Minister of Health (Shri 
Karmarkar): (a) Cancer is curable if 
detected m the very early stage

(b) There is no specific line of treat
ment The treatment may be surgi
cal or by radiation or chemotherapy

Family Planning Centres

1718. Shri Pangarkar: Will the
Minister of Health be pleased to refer 
to the reply given to Unstarred Ques
tion No 1142 on the 11th March, 1958 
and state the number of family plan
ning centres opened m the Bombay 
State during the year 1958-59 so far9

The Minister of Health (Shri 
Karmarkar): Seven urban family
planning centres and one rural have 
so far been opened in Bombay State 
during 1958-59

BCG. Teams in Bombay State

1718. Shri Pangarkar: Will the Minis
ter of Health be pleased to state

(a) the present strength of BCG 
Teams in Bombay State,

(b) the number of medical officers 
working for mass BCG campaign, 
and

(c) the number of such units work
ing in different parts of the State’

The Minister o f Health (Shri 
Karmarkar): (a) 22 Teams.

(b) 20 Medical Officers

(c) Daring the month of September,
1958, B.C.G Teams were working at 
the following places:—

No. of 
teams Plscc of working

i Bombay District
7 Sholapur Dtstnct
5 • Surat Distnct
2 Aurangabad Distnct
3 Akola Distnct
1 Nslar Distnct
I Ssunuhtra District
i Hslad Distnct
i Kutch Distnct

Schools for Children on the Central 
Railway Zone

1714. Shri Pangarkar: Will the
Minister of Railways be pleased to 
state

(a) the number of schools at pre
sent being run at various stations on 
the Central Railway Zone,

(b) the number of children receiv
ing education in these schools, and

(c) the number of schools to be 
opened during the Second Five Year 
Plan period on the Central Railway 
Zone’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy). (a) 21

(b) 4703
(c) Opening of 28 new primary 

schools on the Central Railway during 
the Second Plan period has been ap
proved The position is, however, 
being reviewed with a view to open 
many more primary schools

Poultry Farms in Bombay State
1715. Shri Pangarkar: Will the Minis

ter of Food and Agriculture be pleas
ed to state the amount allotted ^»nny 
the years 1957-58 and 1958-59 so far 
to the Bombay State for the establish
ment of Extension -cum-Development
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esntro under the A ll India Poultry 
Development Scheme?

The Minister of Food and Agricul
ture (Shri A. P. Jain):

Giant Loan ■Tosr

1957*58
*958-59

(Rs. in lakhs)
2 78 o 86 3**4
o 26 1 27 1 53

Marine Fish Farming
1716 Shri V. F Nayar. Will the 

Minuter of Food and Agriculture be 
pleased to state

(a) whether the Government of 
India has investigated the possibility 
of Marine Fish Farming m India,

(b) if so, the steps taken to increase 
marine fish culture, and

(c) whether Government of India 
has deputed any specialist or team 
of specialists to study the problems 
of marine fish farming m Java, Indo
nesia or the Philippines9

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) The Cen
tral Marine Fisheries Research Sta
tion, Mandapam has taken up investi
gations on marine fish farming

(b) Does not arise at this stage in 
view of the position explained at (a) 
above,

(c) A few officers of the State Gov
ernments were sent to Indonesia m 
1952 for studying brackish water fish 
farming methods

Molluscs of West Coast
1717. Shri V. P Nayar: Will the 

Minister of Food and Agriculture be 
pleased to state

(a) the present position regarding 
commercial molluscs of the West 
Coast, and

(b) what is the annual yield of 
molluscs on the West Coast’

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) SheU fish

resources of commercial species other 
than chank and pearl oysters, utilis
ed for food including mussels, oysters, 
clams and cephalapods are more 
plentiful on the West Coast than on 
the East Coast The pearl fisheries on 
the West Coast are confined to the 
Gulf of Kutch and are much limited 
in their extent and less productive 
than on the East Coast Chank 
fisheries on a small scale exist in Gulf 
of Cutch, off Kathiawar and off Vizhin- 
jom in Kerala The Gulf o f 
Kutch fisheries of windownpane 
osyters have deteriorated m re
cent years Clams are the best utiliz
ed for human food There is a good 
demand for edible oysters in Bombay 
but although the resources are plenti
ful their utilisation is very much 
limited

(b) the estimated annual yield o f 
molluscs in the West Coast is as 
follows —

3 5,300 numbers ,

1,50,000 „
37,000 „
3,300 metric tons 

24,00,000 numbers r

(l) Pearl oy ten
(3) Windowpane oy

sters
(3) Chank*
(4) Clams
(5) Edible oysters
(6) Squids and Cut

tle fish 560 metric tons r
(7) Shells for lime etc. 4,82,8^0 tons (Ap-

(from Sub-fossil pro* )
Deposits)

Oil Sardine Shoals
1718. Shri V P. Nayar: W1U the 

Minister of Food and Agriculture be
pleased to state

(a) whether at the instance of Gov
ernment of India or any other State 
Governments, any information has 
been collected about the occurrence o f 
oil sardine shoals beyond 10 miles 
from the shore, and

(b) whether any work has been done 
to find out from where the oil sardines 
move to the coastal waters on the 
West Coast’

The Minister ot Food and Agricul
ture (Shri A. P. Jain): (a) Informa
tion of the occurrence of Sardine 
Shoals outside the 10 miles zone has 
not been obtained regularly so far.
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(b) This work is engaging the atten
tion of the Central Marine Fisheries 
Research Station

Fisheries
1719. Shri V. F. Nayar- Will the 

Minister of Food and Agriculture be
pleased to state

(a) whether at the instance of the 
Ministry of Food and Agriculture 
special attention is now being paid 
m the Community Development 
Blocks and National Extension Service 
Schemes under the Ministry of Com
munity Development, for Develop
ment of fisheries, and

(b) if so, the results thereof’
The Minister of Food and Agricul

ture (Shri A. P. Jain)* (a) and (b)
A scheme for opening 2 to 5 centres 
for intensive fishery development in 
each State as recommended by the 
•conference of State Ministers for 
Fisheries held at Mysore m July, 1958 
is under consideration of Ministry of 
Community Development
Fisheries in River Valley Schemes
1720. Shrt V. P Nayar: Will the 

Minister of Food and Agriculture be
pleased to state

(a) whether any special amount has 
been ear-marked for the development 
of fisheries in River Valiev Schemes 
of the Central Government for the 
rurrent five year plan, and

(b) if so what are the details’
The Minister of Food and Agricul

ture (Shrl A. P Jain): (a) and (b) 
Information is being collected and will 
be placed on the Table of the House in 
due course

Transport of Fish
1721. Shrl V. P. Nayar: Will the 

Minister of Food and Agriculture be
pleased to state

(a) the facilities which exist todaj 
m the matter of Rail and Road Trans
port of fish from coastal areas to in
land areas m non-perishable condi
tion; and

(b) the quantity of fish estimated to 
be transported in refrigerated or in
sulated conditions in India, per day?

The Minister of Food and Agricul
ture (Shrl A. P. Jain): (a) Arrange
ments exist for transport of fish in 
fast trams from producing to consum
ing centres Suitable approach roads 
are being constructed by the State 
Governments to facilitate expeditious 
movements of fish from landing cen
tres to the mam roads and rail heads 
Ten insulated road vans procured 
under the foreign aid programme have 
been allotted to the State Govern
ments for transportation of flsh m 
their States

(b) Fish is not now transported in 
refrigerated or insulated rail cars, 
efforts are being made to procure a 
few such rail cars to work on an ex
perimental basis in a few selected 
loutes

Death of Indian Seaman on Board a 
Glasgow Freighter

1722 /  Shri H N Mukerjee.
' Shri Muhammed Elias:

Will the Minister of Transport and 
Communications be pleased to state

(a) whether his attention has been 
drawn to a press report dated Novem
ber 9, that an Indian seaman operat
ing on board a Glasgow freighter 
“Fonsbank” died of burns after the 
ship caught fire some 150 miles south 
of Durban,

(b) whether there are an> Indians 
among the survivors, and

(O what steps are being taken to 
ensure that proper compensation is 
paid to victims of the accident’

The Minister of State In the MalB- 
try of Transport and ComnxmlcaMans 
(Shri Raj Bahadur): (a) Yes The
ship referred to it ‘Forresbank* No 
Indian seaman was, however, involv
ed The crew on the ship was engag
ed in Pakistan
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(b) Thera w v »  two Indian ottoera 
(Engineers) on broad but they escaped 
Without any injury.

(c) Does not arise.

W  <(fWT f t

f « f t  tw":
 ̂eft ta ffa  f l w :

^  * *  TWT M  :

w r «mr wrr fftr « r t  ^  
f t  fT'TT v f* r  ftr

( v )  *r?r«rfln
it  fvsrhn vrawf W

f a ^ f t  ?nrw>sT *ptwt

vrtt S" *flr 
(w ) <ft &r% wTj^nnir

■• ">

erwr »wt frtw eNft (eft wo »o
im ) : ( * )  3ft ?r, w f W r m f t ^ r t  

w  f a f f  vf/T  *  r r r » T 
JTm srnrTt, w f f%  s*r P ^ h t srr^r 
*rr# *T5ff V t ap l^nTST

fv f̂hrr vt»T (Advanced Diploma 
Course)  ̂ r̂ft *!>*■ fnim »fldi
1 1  **5r*rr* Pett* A
v s r ^ i t  «ir f a *  "ffT  §*tt fc *rV 

WiffT^T *
*  «pr flrjTFr #  <nr° tro fetft $  

*nff v *  f^ r r  arrcTT |1 «rrer *rV  r f a  
m & i *ft 'gTTffT SrfSTifOT
wft v r w r  ?tt f. i

(m) !W*r ^  ffcrri
Shahganj-Mau Railway Line 

17*4. Shri Kalika Singh: Will the 
Minister of Railways be pleased to 
state: *

(a) what programmes of works, 
machinery and rolling stock have 
been undertaken on the Shahganl- 
Mau branch line of North-Eastern 
Railway;

(b) which of the stations on this 
line are undergoing improvements

and what works and amenities are 
being provided in 1936-59;

(c) whether multiple track between 
Shahganj and Mau and Varanasi and 
Mau is feasible; and

(d) if so, whether the proposal has 
been examined?

The D eputy Minister af Railways 
(Shri Sh&hnawas Kban): (a) Works 
of improvement to line capacity, com
mercial facilities, and amenities In
cluding electrification are included in 
the list ot works for 1958-59 and also 
of 1959-60 at the stations on ShahganJ- 
Mau Junction Branch. Relaying of 
the existing 41J lbs. rails and fasten
ings with 60 lbs. rails has also been 
included in the list of works for 1959- 
60.

(b) The following works are in hand 
or proposed at the various stations:

1. Shahganj: Additional yard
facilities.

2 Mau Jn.: Additions and al
terations in the yard, exten
sion of goods shed and offlce, 
parcel godown and offlce, 
strong room, extension of 
waiting hall and provision of
12 benches

3 Azamgarh* Minor alteration In
the yard, extension of goods 
shed and offlce, parcel godown 
and office, strong room, ben
ches m the waiting hall and 
two units bathing cubicles.

4 Rani-Ki-Sarai: New goods shed
and electrification.

5. Khorason Road: Electrification

6. Sand Mir )
7. Phariha f
8. Didarganj Road V Hand Pump
9. Jahanganj Road f

io. Khunu J
11 Muhammadabad (Gohna): Elec

trification.
(c) and (d). Necessity for provid

ing multiple tracks between Shahganj 
and Mau and Varanasi and Mau u  
not yet justified.

294Ai LSD—4.
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Saltway Bchwh

1725. Shri Knmbhar: Will the Minis
ter of Railways be pleased to refer to 
the reply given to Unstarred Question 
No. 2022 on the 5th Apnl, 1958 and 
state:

(a) whether replies have been re
ceived from the State Governments 
concerned regarding the provision of 
facilities and financial help for the 
students belonging to Scheduled 
Castes and Scheduled Tribes in Rail
way Schools on S E Railway, and

(b) if so, the action taken in the 
matter’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (b)
No The Railways have, however, 
been directed that the fee concessions 
as prescribed by the State Govern
ments within whose territories the 
Railway Schools lie should be extend
ed to Scheduled Castes and Scheduled 
Tribes students even if it be not obli
gatory for non-State Government 
Schools under State Governments re
gulations to grant the concessions and 
that the loss on this account should be 
borne by the Railway Administrations 
until it is possible to get it made good 
by the State Governments concerned

Electrification of Punjab

1726. Shri Daijit Singh: Will the
Minister of Irrigation and Power be
pleased to state

(a) the total amount of national as 
well as foreign exchange paid to the 
Punjab Government under the Second 
Five Year Plan for spendmg on such 
works as would increase the produc
tion of electricity, and

(b) the heads for which the amount 
was utilised9

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) and (b)
A statement giving the requisite in
formation is laid on the Table [See 
Appendix IV, annexure No <5 ]

Ifclltatf «ff in Bwh i f t a
River

1727. Shrimatl Mafida Ahmed: Will 
the Minister of Railways be pleased to 
state*

(a) whether Government are aware 
that on the 4th November, 1958 one 
wagon of a goods tram tell mto the 
Brahmaputra River and another wagOn 
was derailed on the barge at Anungaon 
Wagon Ferry Ghat;

(b) if so, the amount of loss sus
tained, and

(c) the nature of goods that were 
loaded in the wagons9

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes, at 
about 0315 hours on 4th November, 
1958 while being loaded on the Barge

(b) The damage to the Rolling 
Stock and the Barge has been assessed 
at Rs 800

(c) The wagon which fell mto the 
Brahmaputra river was loaded with 
396 tins of Mustard Oil

Sale of Food Packets between Delhi 
and Howrah

f  Shri H. N. Mnkerjee:
1728 J Shri Muhammed Elias:

^Shrl Prabhat Kar:
Will the Minister of Railways be 

pleased to state
(a) the reasons for there being no 

visible arrangement for the sale of 
cheap, hygienic food packets at im
portant stations even when long dis
tance trains ply between Delhi and 
Howrah, and

(b) the steps taken or proposed to 
be taken m the matter9

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Arrange
ments already exist for the sale of 
food packets through bearers of Rail
way Refreshment Rooms and authoris
ed tram side vendors at important 
stations between Delhi and Howrah 
These stations are Howrah, Asansol,
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Patna, Mogalsarai, Allahabad, Kanpur, 
Lucknow, Moradabad and Delhi

(b) Does not arise in view of 
answer to part (a).

Howrch-Delhl Air-conditioned Train 
Service

f  Shri H. N. Makerjee:
1729. J  Shri Mohammed Elias:

^  Shri Prabhat Kar:
Will the Minister of Railways be 

pleased to state*
(a) whether attention of Govern

ment has been drawn to the inade
quacy of certain arrangements m the 
third class air-conditioned and vesti- 
buled tram service between Howrah 
and New Delhi, and

(b) if so, the action taken in the 
matter9

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes

(b) Some improvements have been 
carried out m the Chair Cars during 
the last Workshop repairs Other 
improvements are under considera
tion and those found feasible for 
adoption will be effected m due course

Claims on N. E. Railway
Shri H. N. Mukerjee.
Shri Mohammed Ellas.
Shri Prabhat Kar:
8hri P C. Borooah.

Will the Minister of Railways be 
pleased to state

(a) the total number of pending 
compensation claim cases received by 
the North-East-Frontier Railway from 
the North-Eastern Railway and the 
total amount claimed;

(b) the total number of such cases 
disposed of since the transfer and the 
amount paid as compensation, and

(c) the reason for delay in the dis
posal of the pending cases?

The Deputy Minister of Railways
(Shri S. V. Rammwsmy): (a) 3,440 
cases and Rs 12 8 lakhs approximate
ly

(b) 2,271 cases have been disposed 
of upto 31st October, 1958 of which 
1,117 cases were settled by payment 
of Rs 19 lakhs approximately

(c) The bifurcation of the North- 
Eastern Railway into the North- 
Eastern and the North-East-Frontier 
Railways and the consequent transfer 
of claims files from Gorakhpur to 
Pandu inevitably led to a certain 
amount of delay In addition, it took 
some time to obtain adequate trained 
staff to handle claims work at Pandu 
Hence there has been some delay in 
the disposal of the pending cases

The matter is however being closely 
watched and special steps are being 
taken to liquidate the arrears

Supervision of Ticket Cheeking Staff

1731 Shrimati Mail da. Ahmed: Will 
the Minister of Railways be pleased 
to lay a statement on the Table show
ing

(a) the number of occasions on 
which higher officials exercised check
ing on each of the following branch 
Lines of the N E F Railway dunng the 
period from the 1st January, 1958 to 
30th October, 1958,

(I) Dh ubn-Golokganj -Fakiragram

(II) Rangiya-Rangapara North* 
Tezpur

( III) Chaparmukh-Silghat

(iv) Furkating-Jorhat-Manam

(v) Naginunara-Simalugun-Moran- 
hat, and

(b) whether they travelled incog
nito or with prior intimation to the 
subordinates entrusted with the duties 
of checking tickets?
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A *  Dtfntr Minister of Railways 
(Wirt 8. V. Raawnnuny)'

(it) Name of Section No. of
occasions

Dhubri'Golulgan j - Fakiia-. . .  59
lUnciya-Raagapua North

Rqpw . . .  76
Chapannukh-Silghat 15
Furkaring-Iorhat-Mariani 18
Naginimnra- Siknaluguji- 

Moranhat . 23

Total 191

(b) On 41 occasions the checks were 
by surprise while on the remaining 150 
occasions the checks were conducted 
while the officials concerned were on 
their normal tours.

Contracts
17$2. BhrimaU Maflda Ahmed: Will 

the Minister of Railways be pleased to 
state:

(a) whether any order has been 
issued to Railway Administrations to 
settle contracts of the value of less 
than Rs 5,000 with Registered Labour 
Co-operatives without calling for 
tenders on the same lines as those 
issued by the Ministry of Works. 
Rousing and Supply; and

(b) if not, the reasons therefor’
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a) General 
instructions have been issued to all 
Railways However, at the instance 
of Bombay and Punjab Governments, 
in which States the co-operative ex
periment has been initiated, more 
specific instructions have been issued, 
as an experimental measure, to the 
Western, Central, Southern and 
Northern Railways.

(b) Does not arise.

Ttosakla-Makum Express Road
1733. Shrimatt Maflda Ahmed: Will 

the Minister of Transport and Cem- 
aunicatlQin be pleased to state:

(a) whether Government have re
ceived representation* lor all Express

Road between Tinauki* *nd 
and

(b) if so, the decision taken thereon?
The Minister of State In the Mtafe- 

try of Transport and Communications 
(Shri Raj Bahadur); (a) No Madam.
But representations have been receiv
ed for widening and surfacing 
National Highway No. 87 between 
Tinsukia and Makum. This Section 
of National Highway No. 87 is not an 
Express way.

(b) Financial sanction for an esti
mate amounting to Rs. 4.61 lakhs has 
since been accorded for widening the 
formation and surface width of miles 
30316 to 308[0 of the Assam Trunk 
Road National Highway No. 87 bet
ween Tinsukia and Makum on the 1st 
October, 1958.

Oak Grows School
1734. Shrl Dinesh Singh: Will the 

Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 2995 on the 27th Septem
ber, 1958 and state:

(a) whether the new principal rec- 
iuited through the Union Public Ser
vice Commission has since joined Oak 
Grove School, Jharipani; and

(b) if so, his qualifications?
The Deputy Minister of Railways

(Shri S. V. Ramaswamy): (a) Yes.
(b) A statement is laid on the Table. 

fSee Appendix IV, annexure No. 66].

State Trading in Foodgrains
1735. Shri E. Madhnsndan Rao: Will 

the Minister of Food and Agriculture 
be pleased to state whether the Gov
ernment is considering any proposal 
to convene a conference of all the in
terests concerned before taking any 
final decision on the proposed State 
trading in wholesale foodgrains?

The Minister of Food and Agricul
ture (Shii A. P. Jain): A working
Group of officials has been constituted 
to work out the details. The Gov
ernment will consider the whole
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matter oft receipt ot their report And 
in the light of the views that have 
been ot are being expressed by differ
ent Interests.

Potatoes
1786. Shrimatl Maflda Ahmed; Will 

the Minister of Irritation and Power 
be pleased to state.

(a) whether it is a fact that about 
1800 maunds of potatoes preserved jn 
Kanaihatshal cold storage maintained 
by D V C were damaged;

(b) the loss of amount involved 
thereby,

(c) whether the responsibility could 
be fixed for the damage, and

(d) if so, the action taken thereon?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) The
quantity of potatoes that got damaged 
was about 700 maunds only and not 
1800 maunds

(b) The value of the damaged seed 
potatoes, on the basis of sale price at 
storage time is about Rs 6,000 Under 
the terms and conditions of storage, 
the Damodar Valley Corporation are 
not liable for any loss or damage

(c) The damage was due to sprout
ing of the potatoes The causes that 
led to the sprouting are not clearly 
known though interruption and tem
porary failure of power supply by the 
West Bengal State Electricity Board 
over which the Damodar Valley Cor
poration has no control may be one of 
the reasons for sprouting

(d> Does not arise

Tourist Lodge at Gauhati
1737. Shrimati Mafida Ahmed: Will 

the Minister of Transport and Com
munications be pleased to state.

(a) whether it is a fact that Gov
ernment have a scheme to construct 
a tourist lodge at Gauhati (Assam),

(b) if so, the estimated cost of the 
project;

(e) whether financial sanction ha* 
been accorded, and

(d) if so, when the project is likely 
to be started7

Hie Minister of State in the Minis
tr y  of Transport and Communications 
(Shri Raj Bahadur): (a) to (d) The 
Second Five Year Plan for tourism 
contains schemes for the construction 
of two Rest Houses for the use of 
tourists at Gauhati, one of the stand
ard suitable for foreign and upper 
class Indian Tourists estimated to cost 
about Rs 2 50 lakhs and to be financed 
entirely by the Central Government, 
the other for low and middle income 
group Indian Tourists estimated to 
cost about Rs 1 66 lakhs to be financ
ed jointly by the Central and State 
Governments in equal proportion 
For the latter the State Government 
have already issued the financial sanc
tion and the work is in progress The 
need for putting up the former during 
the current Plan Period is being re
viewed in the light of the curtailment 
of the allotment for the Central Sec
tor of tourist plan from Rs 2 00 crores 
to Rs 110 lakhs and the number of 
foreign tourists at present visiting or 
likely to visit Gauhati in the near 
future

Report of Educational Adviser* on 
Railway Schools

1738. Shri P G Deb: Will the Minis
ter of Railways be pleased to state'

(a) the mam features of the report 
of the Educational Advisers appoint
ed by the Railway Board in July, 1956 
for surveying of school facilities and 
standards adopted for children of 
Railway employees, and

(b) the Government's decision 
thereon’

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b) 
A statement showing the more im
portant recommendations made by 
the Educational Advisers and the 
Government’s decisions thereon is laid 
on the Table. [See Appendix IV, 
annexure No 67 ]
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Apart from these recommendations 
of a general nature, the Educational 
Advisers have also made recommen
dations m respect ot certain individual 
Railway schools in regard to accom
modation and equipment Railway 
Administrations are bemg asked to 
examine these recommendations m the 
light of yardsticks prescribed by the 
State Governments concerned in this 
matter with a view to implementing 
them after making necessary provi
sion in the Budget for each year

Multipurpose Schools

i m  Shri P. G. Deb: WiU the Minis
ter of Railways be pleased to state

(a) whether the Government pro
pose to establish one multipurpose 
school m each State for better rail
way administration in the country, 
and

(b) if so, whether one multipurpose 
school will be established at Sambal- 
pur or Rourkela for the above pur
pose’

The Deputy Minister of Railways 
(Shci S. V Ramaswamy): (a) No,
Government are only proposing to con
vert some of the existing Railway 
High Schools into multipurpose ones

(b) No, there is no Railway High 
School at either station

National Highway No 6

1740. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state

(a) whether the progress of the 
construction of National Highway 
No 8 between Keonjhar and Samar- 
pur in Orissa is at par with the pro
gress of others in the State,

(b) if not, what is the reason for 
such slow work, and

(c) what measures Government pro
pose to expedite the construction?

The Minister of State In the Minis
try oS Transport and Communications

(Shri Raj Bahadur): (a) to <c). Pre
sumably the Member is referring to 
section of National Highway No. 6  
between Keonjhar and Saxnbelpur. 
The progress on works already sanc
tioned has been satisfactory so far, but 
sanction to new works are being res
tricted due to paucity of funds.

Burdwan Station

1741. Shri Subiman Ghose: WU1 the
Minister of Railways be pleased to 
state the number of incoming and out
going passengers at Burdwan Station, 
Eastern Railway in 1957 and 1958?

The Deputy Minister of Railways
(Shri S V. Ramaswamy): The number 
of outward and inward passengers 
dealt with at Burdwan station is as 
under —

Year Outward Inward
1957 15»52.878 10,46,518
1958 (upto 31st Oct

1958) 15.36,507 9,50,604

New Station between Majdia and 
Bagoola

r Shri Subiman Ghose:
1742 J Shri H. N. Mukerjee:

Shri Tangamanl:

Will the Minister of Railways be 
Pleased to state

(a) whether it is a fact that several
representations from the local public 
have been received by the Railway
authorities, for opening a new station 
between Majdia and Bagoola on 
Sealdah-Banpur line, Eastern Rail
way, and

(b) if so, the action taken thereon?

The Deputy Minister of Railways 
(Shn S V. Ramaswamy): (a) Yes
Some representations have been re
ceived

(b) The suggestion is being examin
ed
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AafetaM  for nrhm  Afrieoltanl 
M e a n

1744. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be 
pleased to lay on the Table a state
ment showing the total Central finan
cial aid given so far by way of grants, 
loans and subsidies to the various 
States from the commencement of the 
First Five Year Plan for "G.M.F". 
Schemes, Purchase of foodgrain, 
animal husbandry projects, poultry 
farming, fisheries and forestry 
schemes?

The Minister of Food and Agricul
ture (Shri A. P. Jain): A statement 
containing information about financial 
assistance given upto 1957-58 is laid 
on the Table. [See Appendix IV, an
nexure No. 68.] According to revised 
procedure sanctions for the year 1958- 
59 will be issued only towards the end 
of the current financial year.
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R oads in Delhi and New Delhi

1746. Shri D. C. Sharma: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that the 
condition of roads in Delhi and New 
Delhi areas is fast deteriorating;

(b) if so, whether Government have 
asked for a report from the Central 
Public Works Department and the 
Municipal Corporation of Delhi in this 
regard; and

(c) will the report be laid on the 
Table?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) The Ministry 
of Transport and Communications are 
in administrative charge of National 
Highways and the Ring Road only. 
The other roads in Delhi and New 
Delhi are the responsibility of the 
Delhi Municipal Corporation and the 
New Delhi Municipal Committee.

During the heavy rams of the last 
monsoon the condition of roads in 
Delhi and New Delhi had deteriorated 
because of abnormal damages. Con
siderable repairs have since been 
carried out and further work on 
repairs is in progress in order to bring 
the roads to normal condition.

(b) and (c). Do not arise.

Taps at Charkhi Dadrl Station

1747. Shri Bam Krishan: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 1295 on the 2nd Septem
ber, 1958 and state the progress since 
made in providing water taps at 
Charkhi Dadri Station?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): A  tubewell 
has been sunk and the water taps will
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•ooo be provided. As already stated 
m reply to Unstarred Question No. 
12M for 2nd September, 1868, it is 
expected to complete the work by Hay,
1959, provided all the materials are 
received.

Theft of Consignments
Shri Bam Krishan:
Shrl Kodlyan:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that four 
sairnks and a sub-inspector of the Rail
way Force were arrested recently at 
Delhi in connection with the theft of 
consignments;

(b) if so, whether any stolen pro
perty has been recovered from them, 
and

(c) the value of the property 
recovered?

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a) to (c)
Yes They were arrested on suspicion 
under sections 379, 409 and 120B 
I PC in a case in which the Govern
ment Railway Police had earlier made 
arrest of some other persons No 
stolen property was recovered from 
the possession of these men of the 
Railway Protection Force

Family Planning
i m  Shri Bam Krishan: Will the

Minister of Health be pleased to state

(a) whether it is a fact that under 
the Contributory Health Service 
Scheme in Delhi, in addition to the 
medical aid facilities, advice is also 
given on family planning to the bene
ficiaries, and

(b) if so, the nature of arrange
ments made so far for giving advice 
on family planning9

The MtaMer of Health (Shri 
Karmarkar): (*) Yes, Sir

(b) Family Planning clinics are 
attached to nine Contributory Health 
Sennce Dispensaries where advice is 
given on family planning methods and

frft u d  tn*rf*^iriri wifrlr of cbicpkMl 
and mechanical contraceptives is also 
arranged for persons requiring such 
assistance.

Bh m M U w  of Cuttack RiDwiy

fShrl Sanganna;
1759. /  Shri B. C. Munich:

^ Shri Mahanty:
WiU the Munster of Railways be 

pleased to refer to the reply given to 
Unstarrad Question No. 157 on the 12th 
August, 1958 and state the program so 
far made in the work of remodelling 
the Cuttack Railway Station?

The Deputy Minister at Railways
\WSeA ft. V. RaanasmuBBSV. Upto tow 
Rs. 4,000 have been allotted for addi
tions and alterations to third class 
waiting hall A further estimate for 
about Rs. 95,000 is still under con
sideration

Additions and alterations to the III 
class waiting hall have been com
pleted

Apprentice Scheme tor Train 
Examiners

1751. Shri Bahadur Singh: Will the 
Minister of Railways be pleased to 
state:

(a) whether the various high level 
Committees such as Issac and Latham 
Committee and the Accident Inquiry 
Committee recommended to Govern
ment to start apprentice scheme for 
Tram Examiners,

(b) if so, whether these recommen
dations were accepted, and

(c) if not, the reasons therefor7

The Deputy Minister of Railways 
(Shri Shahaawaa Khan): (a) Issac 
and Latham Committee recommended 
introduction of apprenticeship where 
it was not already in force.

(b) and (c) No action was neces
sary on the above recommendation as 
the scheme of apprentice Train Exami
ners was already in existence on the 
Railways
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I n  Qntttm
1752 Shrfanatt DA FaidMadhwl:

Will the Minister of Health be pleased 
to state:

(a) whether attention of Govern
ment has been drawn to e statement 
by a French Army Veterinary Surgeon 
appearing in the ‘Hindustan Times* 
dated the 26th September, 1958, that 
dog's corneas have been successfully 
grafted into the human eyes,

(b) if so, whether Government have 
taken any steps to get details of this 
new innovation m eye surgery, and

(c) with what result9

The Minister of Health (Shri 
Karmarkar): (a) Yes

(b) No Heterogenous grafts have 
been implanted successfully in many 
cases even previously but they have in
variably degenerated and the results 
are very short lived The success 
claimed by the French Veterinary 
Surgeon may be regarded as quite 
premature

(c) Does not arise
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Shahdra-Saharanpur Light Ball way
1757 Pandit D. N. Ttwarjr: Will the 

Minuter of Railways be pleased to
state-

(a) whether it is a fact that the 
passenger income on the Shahdra- 
Saharanpur Light Railway has greatly 
decreased due to competition by buses; 
and
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(b) it *0, th* actum taken or pro
posed to be taken in the matter?

The Deputy Minister ot Railways 
(Shri S. V. Ramaswamy): (a) The 
Shahdara-Saharanpur Light Railway 
Company has represented that road 
competition started in December, 19S7 
and consequently passenger earnings 
have declined It has been indicated 
by the Company that during the period 
from December, 1957 to September, 
1958, the drop m the passenger earn
ings as compared to the correspond
ing period of the previous year, is 
46 per cent

(b) The matter has been referred 
to the Ministry of Transport and Com
munications, who are primarily con
cerned with Road transport, and who 
are examining the matter m consulta
tion with the Planning Commission

Competition between Buses and 
Railways

1758. Pandit D. N. Tiwary: Will the 
Minister of Transport and Communi
cations be pleased to state

(a) whether the Government has a 
proposal to discuss with the State 
Transport Authorities for regulating 
the issue ot permits for plying buses 
on those roads which run parallel to 
the Shahdra-Sahfranpur Light Rail
way lines, and

(b) if not, whether any scheme has 
been evolved to discourage such com
petition to arrest the fall in the income 
of the Railways’

The Minister of State in the Minis* 
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b) The 
question of affording protection to the 
Shahdara-Saharanpur Light Railway 
against competition from road trans
port, so as to enable the Railway Com
pany to continue m operation on an 
economic basis has been under discus
sion with the State Government of 
Uttar Pradesh and the Railway 
Management A few proposals are 
under consideration of Government in 
this connection and it is expected that 
a satisfactory solution will be readied 
in due course

Colliery Siding
1*59. Shri T B. Vittal Rao: Will

the Minister of Railways be pleased 
to ttate-

(*) when the Colliery siding from 
Kalyan Khani (Smgareni Collieries 
Company) to Bellampalli will be 
completed,

(b) the total estimated cost of th« 
Sldlhg, and

(t) whether adequate marshalling 
y&rtlg exjst at Bellampalli for trans
porting the increased production ot 
coal from Tandur Collieries’

The Deputy Minister ot Railways 
(Shri S. V Ramaswamy): (a) The
construction of this assisted siding is 
mcfuded m the 1959-60 programme 
It is expected to take 12 months to 
complete from date of commencement

(t>) Approximately Rs 18 35 lakhs
(o) yes

hallway Station at Ramavaram
«60. Shri T B. Vittal Rao: Will 

the Minister of Railways be pleased 
to refer to the reply given to Unstar- 
red Question No 2349 on the 18th 
September, 1958 and state the grounds 
°n Which the proposal for opening a 
ra ilw a y  station at Ramavaram between 
Bhadrachellam Road and Colliery 
siding, Central Railway was found to 
be Unacceptable’

The Deputy Minister of Railways 
(Shu g. y  Ramaswamy): (1) The
station required will be on an assisted 
siding solely meant for the carriage of 
go°4s for specific parties who bear 
part of costs and is not meant for the 
carriage of passenger traffic

(4) Running of passenger trains on 
the siding would, to some extent, 
interfere with the day-to-day working, 
shutting and placements of goods 
wagons m the colliery siding

On) The track leading to the pro
posed colliery siding is not of the 
requisite standard for the safe opera
tion of passenger trains
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(iv) The ttptndltaitt to be incurred 

for raising the standard of the track, 
so as to make it fit for passenger train 
operation, and in providing additional 
loops and other necessary terminal 
facilities at Ramavaram for passenger 
train operation, is not found justified 
m relation to the additional passenger 
earnings that are expected to accrue.

National Co-operative Marketing 
Federation

{Shri Ram Krishan:
Shri Rami Reddy:

Shri £. Mnitl*n*‘T*,>n"  Rao:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that a 
National Co-operative Marketing 
Federation has been established 
recently; and

(b) if so, the main object of the 
Federation?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes. A
society called the “National Agricul
tural Co-operative Marketing Federa
tion Ltd.”, has been registered as a 
Co-operative institution on 2nd Octo
ber, 1958.

(b) The main objective of the 
Federation is to co-ordinate and pro
mote the activities of the affiliated 
Co-operative institutions engaged in 
marketing and processing of agricul
tural and allied produce and assist and 
help them in internal trade as well as 
in export and import of commodities.

Damaged ‘Sky master’ Plane

/ Shrimatl Parraihl 
Krishnan:

Shri Nagl Reddy:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques
tion No. 1508 on the 23rd September, 
1958 regarding accident to Night Air 
Service Skymaster and state:

(a) whether it is a fact that the 
damaged skymaster plane was left in

tke open unprotected tor mare than a
m onth;

(b) whether the plane has been put 
into operation after necessary repairs 
and replacements; and

(c) if so, what was the expenditure 
involved?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) The air
craft remained at the site of apcident 
for about 20 days, because the Inspec
tor of Accidents had to complete his 
preliminary enquiry before releasing 
the aircraft. Also, the Insurance Com- 
Dany with which the aircraft was 
insured, had to carry out a survey. 
Finally, spocial arrangements had to 
be made to remove the aircraft from 
the site. Necessary security guards 
were posted to guard the aircraft 
dunng the time it remained at the site 
of the accident

(b) No, Sir.

(c) The cost of repairs to the air
craft which is insured, is estimated at 
about Rs. 24 lakhs.

Late Running of G.T. Express

1763. Shri Vidya Charan Shukla:
Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No 480 on the 25th 
August, 1958. and state:

(a) what are the causes for the late 
running pinpointed by the Officers and 
Inspectors specially deputed to travel 
by Grand Trunk Express;

(b) what is the result of the special 
dnve stated to have been instituted 
recently;

(c) how many directives were 
issued to the General Managers since 
1952 to improve the performance of 
the Grand Trunk Express; and

(d) the particulars of instances 
where disciplinary action was taken 
against the staff?
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The Deputy Minister of Hallway* 
(Shri Shahnawaz Khan): (a) The
causes pinpointed by the Officers and 
Inspectors specially deputed to travel 
by G.T Express trains are:

(i) More time utilised for cautious 
driving over and above that 
provided m the Time Table

(n) Alarm chain pulling by un
authorised persons Apart 
from what is stated above, due 
to heavy rams and breaches 
on the Kazipet-Balharshab 
section, train services between 
Delhi and Madras were dis
located from 31st August,
1958 Nos 15 Dn /16 Up 
Grand Trunk Express trains 
were diverted to run by a 
longer route via Waltair- 
Raipur-Nagpur upto 11th Sep
tember, 1958 Even after the 
restoration of through com
munication, with effect from 
12th September, 1958, speed 
restrictions had to be imposed 
These unavoidable factors and 
other operational causes 
affected the punctual running 
of the trams during Septem
ber and October 1958

(bl The performance of the Grand 
Trunk Express train's has improved m 
November and December (upto 10th)
1958 During the period No 15 Dn 
Grand Trunk Express arrived New 
Delhi right time on 30 days and No 16 
Up GT Express arrived Madras 
Central right time on 27 occasions

(c) It is not feasible to specify the 
exact number of directives issued from 
1952 onwards General directives are 
issued from the Railway Board to the 
General Managers from time to time 
to improve the performance of all 
passenger carrying trains At the Con
ference with the General Managers, 
the punctual running of trains is 
stressed upon and the General Mana
gers are asked to take steps to Improve 
punctuality performance A dally 
punctuality statement on performance 
of all Mail/Express trains, including 
the G T  Express trains, is received In

the Board's office These are scruti
nised and all avoidable detentions are 

N taken up with the Railways
(4) A statement showing the nature 

of disciplinary action taken against the 
staff is laid on the Table [See Appen
dix IV, annexure No 69]

Overbridge between Miller GaaJ 
Area and Ludhiana Town

1764 Shri Ajlt Singh Sarhadl: Will 
the Minister of Railways be pleased 
to reJer to the reply given to Unstar
red Question No 1630 on the 5th 
September, 1958 and state the progress 
since made m regard to the construc
tion of an overbridge between the 
Miller Ganj area and Ludhiana town*

The Deputy Minister of Railways 
(Shri S V Ramaswamy)* The Punjab 
Government’s acceptance of the revis
ed plan, estimate and allocation of 
their share of the cost is awaited for 
the proposal for replacing the level 
crossing on the GT Road by an over
bridge

Lubricants
1765 Shri Raghnnath Singh: Will 

the Minister of Railways be pleased to 
stt'c whether it is a fact that Indian 
Railways propose to import lubncants 
from foreign countries’

The Deputy Minister of Railways 
(Shri S V Ramaswamy): No Tha
Railways’ requirements of lubncants 
are normally procured through the 
Director General, Supplies and Dis
posals, who functions under the 
administrative control of the Ministry 
of Works Housing and Supply

Level Crossing on Ex-Bikaner Section 
of Northern Railway

1766 Shri Ram Krishan: Will the 
Minister of Railways be pleased to 
state

(a) whether it is a fact that there 
is no level crossing on the Ex-Bikaner 
Section of the Bikaner Division on. 
Northern Railway and due to which



5S53 Written Atuwtrs 17 DKCKMBSR 1658 Written Answers 5554
acddents of serious nature take place; 
and

(b) if so, whether Government pro
pose to provide level crossing on this 
section?

The Deputy Minister of Railways 
(Shri 8. V. Ramaswamy): (a) No, Sir 
Level crossings are provided.

(b) Does not arise.

The provision of new level crossings 
is considered on specific request from 
the State Government and their 
acceptance to bear the full cost as 
per extant rules.

Telephone Machinery
1787. Shri Ram Krishan: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) whether any assessment has 
been made of requirements of Tele
phone apparatus, instruments and 
other machinery for the rest of the 
Second Five Year Plan period; and

(b) how Government propose to 
meet the requirements of the telephone 
machinery’

The Minister of Transport and Com* 
munications (Shri S. 1L Fatil): (a)
Yes.

(b) From production of the P. & T 
Workshops, Government owned enter
prises like the Indian Telephone 
Industries and by procurement from 
the open market where necessary.

Haaaan -Mangalore Rail Link

1___ f  Shri Ram Krishan:
* \Shrl Siddananjappa:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 436 on the 16th 
August, 1958 and state:

(a) whether the survey report of 
the Ha ssan -Mangalore Railway line 
has since been examined; and

(b) if so, with what result?

She Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (b). 
The report is still under examination.

Electricity Does from Pakistan

iiaa S 8hrl 1(11111 Krishan:
\Shri Bahadur Singh:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No. 282 on 
the 20th August, 1958 and state:

(a) whether the Punjab (India) 
Government has taken up with the 
Government of Pakistan at Secretariat 
level the matter in regard to the sum 
of Rs 4,406 69 due in respect of the 
year 1957-58; and

(b) if so, the results of the talks 
held9

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b) 
The matter was taken up by the Chief 
Engineer, Electricity Branch, Punjab 
(India), with his counterpart in West 
Pakistan As the payment of the 
amount due has not so far been made, 
the matter has now been taken up with 
the Pakistan Government at Secre
tariat level

Running Staff on Railways

1770. Shri Rajendra Singh: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that recom
mendations of the Running Staff Pay 
and Allowances Committee which had 
the approval of Railway Board have 
not been implemented in North Eastern 
Zone; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) and (b). 
Recommendations as accepted by Gov
ernment have generally been imple
mented
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CanatraeHan «f Calverts and Î rMfes 

on Railways
1771. Shri Rafhunath Singh: Will

the Minister of Hallways be pleased to 
state:

(a) whether it is a fact that the 
Finance and Revenue Minister of UP. 
has alleged that Railways are responsi
ble for flood and water-logging of vast 
areas of Western U.P.; and

(b) if so, what steps are being taken 
to construct more culverts and bridges 
for free flow of water?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and
(b). The cause of water logging be
tween Raya and Mathura Cantt. on the 
North Eastern Railway was attributed 
to inadequacy of waterway under the 
railway embankment.

The Civil and Railway Authorities 
have jointly decided to share equally 
the cost of providing a culvert of lxfl' 
span and another of 2*10'  spans in 
replacement of the existing one of 
2*5' spans in the area. The necessary 
drawings are under preparation and 
the work is expected to be taken up 
as soon as possible.
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^  V «fins ^  ft f  
W>fa 3Tfr Tpfr $

WR 5TTT rmn- ift 
^WTSflTf, faT f̂ TT »f *PTf
»#** 5lR?r fa^an 7  ̂t  I TT3ITTOR 

r̂nc<n«r % rrRrt <tt rfW qiW f 
^ fonr *nff «re ftawr* 
w  fa^TK VT t  I

r«ft wfsr : 
tw»|. I «ft w i  w m :

j «ft HWPf i f *  :
Laft Wo «« *frnwr :

*P vfRTfarT SRH #«T
% * t«rt *  11?  fft f?qn fa  • 

(v )  (fa^TT) ^ %
5ITT V T̂T̂ r 3T> V?5. JR ng

r  ft *rar «rr srf*  # 
^  arrsr v  *ptt qfTTrn f  ;

(«•) VJhrrfriff
v f«RTR vnvnhnft &  »nft? ;

(»t) ^  warn wk
fa'T—fa»T f*TPTt SWTT SPTT3T
V fSTPT ft# f  fftT
fâ fTT wrnrfVT «ftr

(*) *n*rrf ^ vrr<Fnhnnft
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M  ( * # •  IWWWft) :

* t  T*ffc # 0  g?*T*W
« •  <c S T  f t l lW H K M H  #
* 0  Vt V ^ o  tr ft  f  t«*A»S. *R
»rg wv f w  w  «rr 1 *  #Tr Tz*ft 
< j« u t  «fk  irwrrft? v  t r #
* ftn ?  ^  *j# *  hi?
*1*  v  1 % sr fearr ^o’ x ^ o '
htt v  »to$st firwm #  f^T*n 
Vf fiuvm* *  fe»rt «ft %ersr 3rrft 
ffRTT $  *F?v =gnrt 
ftr *|<r ?rr f^^rr *fr ŝpr $OT~qT
*  r<i<qr*i v ttg t T&ft #  f^  «r 1
tntft t^7 ot*t m  <t
« f k  S T  fjp R p ft TW T ’BTT#
v i  ^  iftn  q- a r t w r K  $ o t 
to?  *r?r «ft fa  (t ) tt?# h
^TTT V fal* $  9  #f7TrTT5TVTY
fet <rk (*r) thft *t jn^T-f^r
V  3TCT f? IT TH t *T sfW  <TC 3T H  ^
«FTC«T ^ T  I T  snf^sr ?PT T F ft  aim  tft
W V t  *Tg v  'TT z q w  7WT I 

&r
( * 0  ffT^m 3TTC f t

fWr-*rnr t  fatr srefV wxhni * 
*pt«t *r^RT ar*r *r t o ?  ^  P i ,;  +l*i
*  v«Hnrflr fan#?TT s, w
*  *pft srreft 1

(*r )  V a i W ^ T  T O T T  P iR  3PT3ff
S T JTTTT *f  *M TO  % ’ T^TPT ^
y n r foKt sTtTT -

m tjt*t wrr s t  « t t w  ^
f’FcH’ ST%6I<t 

•T̂ FTR |?n 1

^sn-ftr j - in  ° . »■
m $t% r  9 ? ?

yf^r<  s v t  v  ?  ^
*>fr ? ’ K? H  f « ,5

•sflT «

(«r) t^r-sraPBR vt «w %ptr 
v  5fpn*r f t  ^ r t  f*r?ft, ?ft ̂  «rrar- 
ftwrt w irrnr m  *k ft W [ t t  ^ttt 
*r*rri

r  / C w w
r » * * * . ,

wm tWFPm ifft  vs f t  fm
ft?

( v )  w  *nr *pt * vttct t
^  ^vrWift wrfaawt v  

^TfT»r »niJT-wr sr  f*r^T?# t  .

(^r) ^ *r
v t  ^  wrfwfi *  hthw fM t
JFPTTTsr ^  |TT f  ,

(»T) ^  ?T, *ftf*T9i<T ^  ^  
% ? r t t  *rrr T O  n Tqrfar rfW 
ST®f>K ^  —?T?PT ^  fVrf't *7TW
WTrTMt W VT̂  ,

(7 ) % *rnrr>^M^'cm
ITT* ?  w*i STTR tft *tgT*RT V 
^tt ^ w t s j^ i t  f t  »nft t 7

wwwi iWV («ft m x v m )  :
crrferH- ^’jr t  tt^- up * f« -
'TfTSTft ^  3TT Jj£t ^ %ftrmT
f t  #53T TT VS »ft ^nt*ft I

Indian Railways
1775 Shri Rajendra Slnglt: Will the 

Minister of Railwaya be pleased to
state.

(a) the total number of Class I and 
IT officers on Indian Railways at
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present;
(b) the total number of Class m  

and TV employees at present,
(c) average number of casual 

workers employed on daily basis 
during 1957-58,

(d) the total number of Class I and
II officers or their equivalents on the
Indian Railways m 1947-48, and

(e) the total number of Class III 
and IV employees in 1947-48?

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a) 3,546, as 
on 31st March, 1958

(b) As on 31st March, 1958—
Class III 4,18,348
Class IV 6,70,994

(c) Information is being collected 
and will be laid on the Table of the 
Sabha

(d) 1,735, as on 31st March, 1948
(e) As on 31st March, 1948

Class III 1,74,013
Clas<; IV 6,51,651

Diesel Engines on Railways
1776 Shrl Rajendra Singh Will 

the Minister of Railways be pleased 
to state

(a) the number of diesel engines on 
different Railways,

(b) the age of each engine,
(c) total cost incurred on each 

engine,
(d) cost of running per mile of every 

type of engine,
(e) total hours of service given by 

every one of them during a year, and
(f) total foreign exchange involved 

in the purchase of these engines so 
far’

The Deputy Minister of Railways 
(Shrl Shahnawas Khan): (a) to (f)
A statement is laid on the Table of 
the House [See Appendix IV, an- 
nexure No 7Q ]

Central Board of Irrigation aad Power
1777. Shri Ran Krftdna: Will the 

Minister of Irrigation and Power be
pleased to refer to the reply given to 
Unstarred Question No 614 on the 
20th August, 1958 and state

(a) whether the recommendations 
made at the meeting of the Annual 
Research Committee of the Central 
Board of Irrigation and Power have 
been considered Anally, and

(b) if so, the nature of the decisions 
taken7

The Deputy Minister of Irrigation 
and Power (Shri Haiht): (a) Yes

(b) A statement is laid on the Table 
of the Lok Sabha [See Appendix IV, 
annexure No 71]

Farmers' Mandate
1778. Shrl Ram Krishan: Will the 

Minister of Community Development
be pleased to state the names of the 
States which have established farmers’ 
mandals so far’

The Minister of Community Deve
lopment (Shri S. K Dey): The follow
ing States have established Farmers’ 
Mandals, under varying local names*

(1 ) Andhra Pradesh
(2) Assam
(3) Bombay
(4) Kerala
(5) Madhya Pradesh
(6 ) Madras
(7) Orissa

CO Punjab
(9) Rajasthan

(1 0 ) Uttar Pradesh
(1 1 ) West Bengal

Tourist Traffic Advisory Committee
1779. Shrl Ram Krishan: Will the 

Minister of Transport and Communi
cations be pleased to state'

(a) the nature of the decisions taken 
at the meeting of Tourist Traffic Advi
sory Committee for Himachal Pradesh 
held on 18th October, 1958; and
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(b) the steps taken so far to Imple
ment thoae decisions?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) A statement 
giving the required information is laid 
on tiie Table [See Appendix IV, an- 
nexure No 72 ]

(b) The meeting of the Committee 
was held very recently and the Hima
chal Pradesh Administration are still 
examining the recommendations

Railway Concessions for Students
1780 Shri Ram Krishan: Will the

Minister of Railways be pleased to 
state

(a) whether it is a fact that the 
number of students availing of the 
50 per cent railway concession has 
greatly increased duung 1957-58 and 
1958-59 so far and

(b) if so, the number of students 
who availed of this concession during
1957-58 and 1958-59 so far?

The Deputy Minister of Railway* 
(Shri Shahnawaz Khan): (a) and (b)
Statistics in regard to the number of 
students who availed of the conces
sion are not maintained Collection of 
this information will involve undue 
labour and time, which would not be 
commensurate with the results likely 
to be achieved The trend, however 
has been towards a larger number of 
students' concession orders being 
Issued

New Insecticide “ Ctticide”
1781. Shrt Ram Krishan Will the 

Minister of Health be pleased to state
(a) whether it is a fact that the 

Regional Research Laboratory at 
Hyderabad has produced a new insecti
cide “Citicide” ,

(h) if so, whether it is also a fact 
that this new derivative is more effec 
tive than D D T , and

(c) if so, on which pests?
Hie Minister of Health (Shri 

Karmarkar): (a) Yes

(b) Complete information is met yet 
available Limited laboratory tests 
have shown that it compares favour
ably with D D T when tested under 
similar circumstanoes

(c) It is claimed to be effective 
against beetles, cockroaches, bugs, 
ants, ticks, termites (white ants), store 
grain and other agricultural pests

Vestibule Trains
1782 Shri SuUaaa Ghose: Will

the Minister of Railways be pleased 
to state

(a) whether it is a fact that the 
stoppage of vestibule trains (81 Up 
and 82 Down) at the intermediate 
stations between Howrah and Delhi
and vice versa is only for loco 
requirement,

(b) whether it is a fact that the
Eastern Railway authorities have 
refused to stop such trams at Burdwan 
station as there is no loco require
ment there, „

(c) whether there is any proposal 
for the stoppage of such vestibule 
trains at Dhanbad station, and

(d) if so, the reasons therefor?
The Deputy Minister of Railways 

(Shri Shahnawaz Khan) (a) and (b)
In order to provide faster services, 
the biweekly airconditioned Express 
trains have been given halts only at 
a limited number of stations, stop
pages provided being governed mainly 
by operational requirements Other 
fast trains between Howrah and 
Delhi are scheduled to stop at Bur
dwan and are considered adequate to 
catei for the long-distance traffic 
offering at the station Further, Bur
dwan station is also served by subur
ban electric trains to and from 
Howrah

(c) Nos 82 Dn/81 Up Aircondition
ed Express trains have been provided 
halts at Dhanbad with effect from 
20/21-10-58

(d) The volume of through passen
gers offering at Dhanbad station ins
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increased da* .to 1 legation of some 
public undertakings like Sindri Far* 
tfliaew -and Chemicals Ltd., .Fuel 
Research Institute etc.

Miaatng Sailing Vessels

lfO . Mri 'Bagfeanftth Singh: Will 
the Minister of Transport and Com- 

• m M t a i  be {leased to state whe
ther it is a fact that 15 sailing vessels 
with altogether over 100 people abroad 
which left Porbandar Port for eithei 
Bombay or Malabar on or about 17th 
October, 1998 are reported to be miss
ing?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): The enquiries
made by Government indicate that 
the news of the reported loss of the 
sailing vessels, as far as known, is 
unfounded

aft f a t  :  TOT

f m  far •

(*) tot stott tfft vr* $
WPffsW erftfTt # 5? Tiff qfTf̂ T 
«FTTT V  fan «prf lft5R T  *?TT Tift £ ,
«rVr ;

(*r) s fe g T , aft ift^nn t o t  t  
w  w  vnrffo e r v r a r w « ft?

■w y rfiw fiwra *Wt («ft go
i ) :  (▼) ?T*TT («•) TflTTT
fassr Ggmvt v ??Pt a^rsft 
jrftrwT fafacf w f ifr f% tfjjt q wrd 
irrr Wvr«r *roft n f«P»n*ft vt <tfr 
^ ffftvr # qfW r * T R  V fair
*n$4*, 1 ^^rrqrT
faygn “Manual of Village Leaders’ 
Camps” HTJft ffenfT H feJT W  t

$ I

Cue* of Ihtfte -and M beHea «  
f t  laihrijr

1785. Shri Sublman Ghrae: Will the 
Minister of Railways be pleased to 
lay on the Table a statement showing*

(a) the number of cases of thefts 
and robberies that have taken place 
on Eastern Railway in 1958 so far 
with ti»e following details: (i) num
ber of cases started, (11) number of 
cases charge-sheeted, (111) number of 
eases ending in final report, (iv) 
number of cases ending m conviction, 
and (v) the extent of loss stiffened 
by the Railway and the passengers 
and other persons, division-wise, arid

(b) the steps Government have 
taken or propose to take to prevent 
recurrence of such thefts and robber
ies on Eastern Railway?

The Deputy Minister of Railways 
(8hrl Shahnawaz Khan): (a) A state
ment is given below:—

Statement
Thefts Robberlei

Ii; No. of cases started. 31o9 4o
Cii) No. of cases charge 744 9

sheeted
(Hi) No of oases ending al29 26 

1 n final report.
(tv) No of cases ending 11 199 

conviction.
(v) Extent of loss suffered:

(a) by Railway Approximately
Rs. 6,86,000

(b) by passengers and Approximately 
other persons. Rs. 3,01,000

Note—The above particulars have 
been compiled from “State-wiae11 
figures furnished by the police 
authorities. The figures according to 
Divisions of the Railway are not 
available

(b) Apart from 'he steps -generally 
taken as a preventive measure Win 
Guards on important trains are de
puted, both in uniform and in -plain 
clothes Joint raids by Railway >9 X0-
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tection Force and Civil Police per
sonnel are also being made in the 
affected areas.

Sobhasan Station
1796. Shri P. R Patel: Will the

Mininter of Railways be pleased to 
state:

(a) whether Sobhasan Btation near 
Mahsana has been constructed;

(b) when the construction was 
commenced and when it was com
pleted;

(c) what is the cost of construction 
of the Sobhasan Railway Station in

cluding quarters etc; and
(d) when the station is to be open

ed?
The Deputy Minister of Railways 

(Shrl S. V. Ramaswamy): (a) Yes, 
Sir.

(b) The work commenced in Decem
ber, 1957, and was completed in May, 
1958. *

(c) Rs. S.28 lakhs approximately.

(d) The trained staff required for 
the manning of the station are expect
ed to be posted shortly and then the 
station will be brought into operation

Rice for Kerala from Foreign Firms

1787. Shri E. Madhusudan Rao: Will 
the Minister of Food and Agriculture 
be pleased to state:

(a) whether it is a fact that the 
Kerala Government has received 
offers for supply of rice from some 
foreign Arms; and

(b) if so, the names of the firms 
and their countries of origin?

The Minister of Food and Agricul
ture (Shrl A. P. Iain): (a) and (b). 
The Government of India are not 
aware of any offer received by the 
Kerala Government from a foreign 
Ins.

Assam-Tripva Read

1788. Shrimati Maflda Ahmed: Will 
Ufce Minister of Transport and Cem- 
Btanlcattons be pleased to state:

(a) whether Government have cen
t e r e d  the possibility to make .the 
Ajsam-Tripura access road a National 
highway; and

(b) if so, the decision arrived at?

The Minister of State in the Miato- 
t*y of Transport and Communications 
(&hri Ra) Bahadur); fn) and fb). The 

Question will be considered on merits
due course as and when funds per

mit the general expansion of the 
Rational Highways System. With a 
v'ew to providing all-weather com- 
munication facilities between Tripura 
atid the rest of India through Shillong, 
tt\e Government of India are already 
fihancing/aiding the development of 
ttte Passi-Badarpur-Churaibari-
Agartala section of the Shillong- 
Agartala road The Shillong-Passi 
section is already an existing all- 
weather road.

r̂affle Officers on Central Railway

1789. Shri Kodiyan: Will the Minis
ter of Railways be pleased to state:

(a) whether it is a fact that a large 
n'imber of Technical officers trained

traffic officers in Central 
Railway have been employed on non- 
technical jobs such as Assistant Per* 
sonnel Officers for which they have 
nbt had any training; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
($hri S. V. Ramaswamy): (a) and (b). 
Nl>. Personnel posts which are class- 
e4 as general posts are allocated 
between various Departments and 
filled by suitable officers from these 
Apartments.
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XMtal-CUerti iM d
1790. Shri Snblmaa Ghoee: Will

the Minister of Transport and Com
munications be pleased to state:

(a) whether there is any proposal to 
abandon the Calcutta-Delhi Road 
project;

(b) if so, the reason for abandon
ing the scheme and when the decision 
to do so was taken;

(c) whether it is a fact that owners 
of the land acquired, are being serv
ed with notices to refund the com
pensation received by them within a 
month failing which their lands will 
be confiscated,

(d) when the last payment of the 
compensation money was made and 
what amount has been spent for the 
scheme; and

(e) if the scheme has not been 
abandoned, when the work is expect
ed to be finished?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (e) A 
statement is given below —

S t a t e m e n t

There is no such project as Calcutta- 
Delhi project The Member is pre
sumably referring to the portion of 
the road from Kamalpur in Hoogly 
district to Chotkhanda (Meman) in 
the 53rd mile of G T Road, National 
Highway No 2 in Burdwan district 
This land was acquired m 1946-47 as 
an antislump measure and was ab
andoned in favour of more suitable 
alignment, which was approved in 
April, 1952

The reason for abandoning the 
scheme was that the alignment of 
National Highway No 2 as contem
plated in the Nagpur Plan involved 
the construction of an entirely new 
section of the road Subsequently it 
was found that cheaper alternatives 
were possible This decision was taken 
w April, 1952.

(c) and (d) The information is be
ing collected and will be laid on the 
Table of the Sabha in due course

Sugarcane
1791 Shri Jknlan Sinha; Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a. fact that the 
cane growing areas in the MirgunJ, 
Mairva and Guthai Police Stations of 
Surma district in Bihar covered by 
the Cane Marketing Unions Ltd, have 
so far been neglected for several 
years as far as provision for irrigation 
and other cane development facilities 
are concerned;

(b) whether it is a fact that the 
efforts of the Indian Central Sugar
cane Committee also have not borne 
any fruit so far, and

(c) the measures proposed to be 
taken to remove the grievances of 
the areas concerned7

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) These
areas fall beyond the reserved areas 
of Bihar sugar factories and the cane 
grown in these areas is sold and sup
plied to the UP factories and the 
income from cane cess is also credited 
to the UP Government Due to 
meagre funds available with them, the 
Bihar Government have been unable 
to undertake specific development 
work m these areas which are not 
reserved for supplying cane to the 
Bihar factories

(b) Yes, Sir
(c) The two State Governments con

cerned are being requested to settle 
the matter by Joint discussions.

Ex-Oudh Trihut Section of N E.
Railway

1792 Shri Jhalan Sinha: Will the 
Minister of Railways be pleased to
state:

(a) whether the attention of Gov* 
emment has been drawn to the sub* 
standard state of the rails, coaches
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aoctafnanl.aBMiattiaa «Bti»tfng,on the 
SXwOudh Trihut eactiOR of < the North 
Eastern Railway; and

(b) if so, the measures taken and 
proposed to be taken to raise it up 
to^the general level obtaining on other 
Railways*

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) The
rails on the Ex O.T. Railway Section 
are not of sub-standard state. There 
has been no suggestion that the 
standard is inferior to that of rails on 
Metre Gauge system of other Rail* 
ways. Standard amenities common 
to all Railways are provided in the 
coaches of this Railway. General 
amenities are also provided at stations 
in consultation with the Passenger 
Amenities Committee with which 
public opinion is associated subject 
to availability of funds and material

(b) Does not arise
Bridge Across Gandak River

i m  Shrl Jhvlan Sinha: Will the
Minister of Transport and Cotnnnral-
cations be pleased to refer to the 
reply given to Starred Question No 
999 on the 11th December, 195T and 
state whether any decision has since 
been taken with regard to the selec
tion of the exact site of a bridge across 
the Gandak river on that National 
Highways?

The Minister of State In the Minis
try of Transport and Communication;; 
(Shri Raj Bahadur): Not yet. The 
site tentatively selected earlier and 
being surveyed, has been rendered 
unsuitable by the changes in the con
figuration of active channels, caused 
by the floods of 1958. Further sur
veys are now baing undertaken to 
select another site.

Non-Payment of OfBeUttng Allowance
1794. Shrt Rajendi* Singh*. Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fast that TOO 
casts of non-payment of officiating 
allowance in higher grades aro lying

pending life XMhftJNvMMtetw* the list 
three years or so; and

(b) if > so, the reason&-. therafor?
The Deputy Minister of Railways

(Shri S. V. Ramaawamy): (a) Yes,
Sir.

(b) All these cases relate to run
ning staff and the grant of officiating 
allowance has been delayed for want' 
of clear evidence regarding. their 
eligibility to the allowance.

Community Development In Mysore 
8 tate

lifts /  Shri Wod*5rwr:
17 \  Shri Agadt:
Will the Minister of CVn— w fty 

Development be pleased to state:

(a) whether the Government of 
India have seen the remarks of Mr. 
Gorwala m his report on Mysore Ad
ministration wherein he has criticised 
the working of Community Develop
ment in Mysore State; and

(b) if so, the reaction of the Union 
Government thereto’

The Minister for Community De
velopment (Shri S K. Dey): (a) Yes.

(b) Government do not agree with 
his remarks

unrfWi 
aft tmmrrer i i w n  : wt 

r w #  warn m :

(v )  *w

*fteT tot v fifv  

f i r ,

(m) vf vif
$ ?

i o  XHTFH*) :
(sp) aft ?nff I
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( * )  w n r  «!$  i w i
BctMiHhaMttt ot Daily Paid Staff 

ot latttfe Agricultural Research 
Institute

1797. Shri Taagamauli Will the 
Minister of Fwd and Agriculture be 
pleased to state:

(a) whether a combined seniority 
list ot all daily paid staff of the 
Indian Agricultural Research In
stitute in Delhi is maintained for 
purposes of retrenchment;

(b) whether the juniormost persons 
in the combined seniority list are 
retrenched, when required accord
ing to section 25 G of the Industrial 
Disputes Act, 1947 and Section 55 B 
ot the Industrial Disputes (Central) 
Rules;

(c) if not, the reason therefor;
(d) whether any opportunity and 

preference is given to the retrenched 
workers for re-employment as requir
ed under Section 25 H of the Industrial 
Disputes Act, 1947 and Section 55C 
of the Industrial Disputes (Central  ̂
Rules; and

(e) if not, the reasons therefor?
The Minister of Food and Agricul

ture (Shri A P. Jain): (a) to (e). A 
statement is given below:—

S t a t e m e n t

(a) The work of the Indian Agri
cultural Research Institute is divided 
into seven main Divisions. The 
seniority list of the daily paid staff 
of the Institute is maintained 
Division-wise.

(b) and (c). Originally a combined 
seniority list was maintained for the 
whole Institute. On receipt of re
presentations from workers and 
from their (unrecognised) union, it 
was agreed that seniority lists of daily 
paid workers will be maintained se
parately for each Division Whenever 
any retrenchment takes place, the 
junior most persons in each Divi
sion are retrenched in accordance 
with the seniority lists maintained by 
the Divisions

(d) a n l (e). r wfarweg is always 
given to the- retrenched workers' in 
each Division lfer re-employment and 
a close watch is kept to ensure that 
no fresh recruitment is made in any 
of the Divisions till all its retrenched 
men, excepting those debarred on 
grounds of unsuitability, inefficiency, 
misconduct etc., are re-employed.

Theft tn Goods Train
1798. Shrinuitt MaJlda Ahmed: Will 

the Minister of Railways be pleased 
to state:

(a) whether it is a fact that a theft 
occurred in the Barauni bound goods 
tram between Katihar and Semapur 
stations on the 16th October, 1988. 
and

(b) if so, the details thereof?
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a) Yes. A 
running train theft occurred on 
16-10-58 between Katihar 6nd Sema
pur stations in which 24 bags of tea 
were stolen from a wagon attached 
to 1 KT Up goods train.

(b) Of the 24 bags stolen, 21 have 
been recovered. Government Rail
way Police, Thanabihpur have re
gistered a case under section 879/ 
411 IPC and nine persons have been 
arrested

The tram was escorted by a Railway
Protection Force Sainik.

Divisional Headquarters at 
Khurda Road

1799. Shri Sanganna: Will the Min
ister of Railways be pleased to refer 
to the reply given to Unstarred Ques
tion No. 110 on the 12th Febrnary, 
1958 in respect of Divisional Head
quarters at Khurda Road (South* 
Eastern Railways) and state:

(a) whether any decision has since 
been arrived at; and

(b) if not, the reasons therefor?

The Deputy Minister ot Railway*. 
(Shn ShahnawsrKluui): <a) and (b).



Government have come to the con- progress of important works is coo-
i»infj«n that the introduction of the tained in Part I (Summary) of the
Divisional system on this Railway Budget Books 1997*58 onwards whWi
is not justified at present. are available in th* Parliament

Library.
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Special Multi-Purpose Tribal Blocks

1800. Slui Sanganna: Will the Min
ister of Community Development be 
pleased to state:

(a) whether it is a fact that a team 
of officers has been sent to make a 
study of the special multi-purpose 
Tribal Blocks in each State and to 
submit a report to the Government; 
and

(b) if so, what is the actual posi
tion of these blocks?

The Minister of Community De
velopment (Shri S. K. Dey): (a) A
team of Officers of this Ministry has 
been visiting various States to assess 
the overall progress of the Community 
Development programme including 
that in the Special Multi-purpose 
Tribal Blocks.

(b) Fair progress is being made

Projects and Works on Railways
I /  Shrimati n& Palchoudhuri:

' \  Shri TMptmsnl:
Will the Minister of Railways be 

pleased to lay on the Table a state
ment showing:

(a) the progress made in projects 
and works costing more than Rs. 20 
lakhs each which have been approved 
by the Railway Board under the 
Second Five Year Plan;

(b) when the scheme for the balance 
of the Plan allotment will be sub
mitted; and

(c) the projects and works which 
were carried over from the First Five 
Tear Plan to the Second Five Year 
Plan?

The Deputy Minister of ■ Railways 
(Shri 8. ▼. Ramaswamy): (a) The

(b) The schemes to be taken up 
during 1959-80 and 1980-81 will be 
submitted to Parliament in 
the Budget Books for the respective 
years,

(c) The carry over works from the 
First Plan to the Second Plan are 
available in the Budget Book 1958-57, 
Part II, under the head “Works in 
Progress” . These Budget papers 
were submitted to Parliament and 
are available in the Parliament 
Library.

Government Aid to Mission Hospitals
1802. Shri Raghunath Singh: Will

the Minister of Health be- pleased to 
state what is the amount of help by 
way of grant or otherwise given by 
Central Government to Hospitals run 
by foreign or Indian Missionaries?

The Minister of Health (Shri D. P. 
Karmarkar): The following amounts 
have been granted to hospitals run 
by foreign or Indian Missionaries 
during the years 1956-57, 1957-58 and 
1958-59 (ending October, 1958).

Rs.
1956-57 15,03,140
1957-58 10,33,934
1958-59 4,69,999

(ending October, 1958).

Outdoor patients in Railway Dis
pensaries

1803. Shri B Das Gnpta: Will the 
Minister of Railways be pleased to 
state:

(a) the average daily attendance of 
outdoor patients in the Railway dis
pensaries of Kharagpur Branch, 
Kharagpur New Settlement, Anara, 
Garluta, Ranchi and Damodar Stations 
in the South Eastern Railway; and
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(b) the number of Assistant Sur
geons working in each of the above 
dispensaries?

The Deputy Minister at Railway* 
(Shri S. V. Ramaswamy): (a) and (b).

Dispeniarieg
Average
Dailyattendance

Number
Assistant
Surgeons

Kharagpur Branch . 48a 1
Kharagpur New Set

tlement 442 2
Anara 114 1
Garbetta. 44 2*
Ranchi . 60 X
Damodar *7 I

tCInduding one for line)

Breaches on Tunl-Waltair Section
1804. Shri Kami Reddy: Will the 

Minister of Railways be pleased to 
state:

(a) whether there were any 
breaches on the Tuni-Waltair section 
ot the Southern Railway on account 
of the floods during October, 1958;

(b) if so, whether any bridges had 
been damaged on this line;

(c) the nature and extent of damage;
(d) whether any train services 

were cancelled; and
(e) the relief measures and alter

nate arrangements made in this 
connection?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes,
Sir.

(b) and (c). No serious damage was 
done to any bridge. In a few cases, 
the aprons were washed away and 
pitching disturbed.

(d) Through communications bet
ween Yellamanchilli and Waltair was 
interrupted from 20*10-58 to 27-10-58. 
Nos. 4 and 3 Madraa-Howrah and

Howrah-Madras Mails were diverted 
via Vijayawada, Nagpur, Bilaspur and 
Kharagpur. All other passenger
trains were run up to Tuni only.

(e) No arrangements were possible 
for transhipping passengers as there 
were heavy breaches beyond Waltair 
also in both directions viz., towards 
Raipur and Calcutta.

Unhygienic conditions In Krishna
Nagar

1805. Shri Knmbhar: Will the Min
ister of Health be pleased to state:

(a) whether it is a fact that the 
residents of Krishna Nagar part of 
Diplomatic Enclave in spite of paying 
taxes as other residents of New 
Delhi live in unhygienic conditions 
without adequate piped water sup
ply, drainage, lavatories etc.; and

(b) if so, the steps being taken for 
the provision of these basic amenities?

The Minister of Health (Shri D. P. 
Karmarkar): (a) and (b). The New 
Delhi Municipal Committee have re
ported that the area of Krishna Nagar 
(Blocks 39 and 48 of Chanakya Puri) 
is provided with adequate sanitary 
arrangements, piped water supply, 
drainage, lavatory etc. as has been 
done in the case of other new localit
ies namely, Jorbagh Nursery and 
Golf Link. However, there are cer
tain unauthorised huts in that area 
without these amenities but no house 
tax is levied on them.

Thefts at Gomoh Junction.
tuut /  Shri Snbodh Hansda:

\  Shri S. C. Samanta:
Will the Minister of Railways be 

pleased to state:

(a) whether Government are aware 
of the fact that a large number of 
thefts are being committed at Gomoh 
Junction on the Eastern Railway;

(b) it so, what steps have bean 
taken to minimise the number at 
thefts at the station;
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(c) how many cases have been 
detected by the Railway Police up 
till now since 1956; and

(d) whether any person has been 
convicted tor these offence^7

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) There 
were four cases of yard theft last 
year, and there have been three cases 
so far in the current year

(b) Patrolling and checking by sur
prise by the Railway Protection Force 
have been intensified

(c) Out of the 9 cases of yaid thefts 
which occurred during the yeais 1956 
to 1958, only one case has been 
detected so far, with full recovery ot 
stolen property and arrest of the 
culprit

(d) None so fur

Car Sheds at Kharagpur Station
1MH f  ^  Subodh Hansda.

\  Shri S C. Samanta:
Will the Minister of Railways be 

pleased to state
(a) whethei it is a fat t that the car 

shedo at the Kharagpur Railwa} 
Station (South Eastern Railway) art 
bt'ing U3cd for keeping cvcle»,

(b) if &o whether these sheds were 
originally built for tycle or tars 
and

(c) whethei any feo is charged 
from those who keep then cvrles or 
cars there*

The Deputy Minister of Railway 
(Shri S. V. Ramaswamy) • (a> Yes
Sir, since 1984

(b) Both for cycles and cars

(c) Yes, Sir A small amount is 
charged by the Contractor who has 
been entrusted to look after the 
parked cycle* The Contractor m 
turn, pays a sum of Rs 31.06 nP per 
month to the Railway Administration

Fly (M rithifieriN

1808 Shri Sanganna: Will the Min
ister of Health be pleased to state.

(a) whether it is a' fact that a
catching device invented by an Assis
tant m the Directorate of Information 
of U P , has been accepted by Govern
ment of India as an invention;

(b) whether any financial assistance 
n ŝ been given for the invention; and

(c) what steps have been taken tor 
popularising the device7

The Minister of Health (Shri D. F
K*rtaxck*e); (a) end (b) No

(c) The Government of India have 
not taken any steps for popularising 
the device

Procurement Drive

1809 Shri Sanganna: Will the Min
ister of Food and Agriculture be
Phased to state

(a) whether any steps have been 
taken by Government to make a study 
of effect of the procurement drive in 
West Bengal, Andhra Pradesh and 
Or-i«sa where prices paid to faimers 
ait< le-’S than tho&e paid elsewhere; 
and

(b) if so, with what iesult’

the Minister of Food and Agricul
ture (Shri A. P Jain): (a) and (b)
A statement is laid on the Table 
showing the procurement prices of 
common rice m difference States 
f  St>P Appendix IV, anncxure No 72A]

U will be seen that the procure
ment prices in Andhra Pradesh, West 
Bengal and Orissa are not low as 
compared to those for other States. 
It is considered that the procurement 
prices which have been fixed ensure 
a reasonable return to the producer 
for his produce.
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1110. Shri Chnnl Lai: Will the Min- 

ister of Railways be pleased to state:
(a) whether it ia a fact that a large 

number of persons were selected for 
Glass IV posts in Bikaner Division, 
in 1856;

(b) if so, the total number of per
sons selected;

(c) the total number of the selected 
persons who have been appointed so 
far;

(d) the number of selected persons 
who are on the waiting list up till 
now.

(e) whether a new selection test is 
being held;

(f) if so, the reasons therefor; and
(g) what will be the state of the 

persons on the waiting list?
The Deputy Minister of Railways 

(Shri Shatanawax Khan): (a) No
selection was held in 1956

(b) to (d). In view of reply to part
(a) above, these do not arise.

(e), (f) and (g). Yes, as there are 
no names bn the waiting list

Capsizing of Goods Train*
1811. Shri Agadi: Will the Minis

ter of Railways be pleased to state
(a) whether eighteen wagons of :i 

goods train of the Southern Railway 
capsized on the 9th October, 1958, 
near Tuggali Railway station ori 
Guntakal-Dronachellam section;

(b) if so, the causes of the accident, 
and

(c) the estimated loss to the Gov
ernment and to the consigners?

Ike Deputy Minister of Railways 
(Shrl S. V. Rawaswamy): (a) On
9-10->88 at about 13*10 hours whil>> 
No, 3121 Up Goods train was on run 
between- PeadaJcallu and Tuggali 
stations, on Southern Railway, 11th

and 30th wagons derailed while 12th 
to 29th vehicles from the engine 
capsited.

(b) The derailment was caused by 
the settlement of the track. Uneven, 
loading of the wagon also contributed 
to it« derailment

(c) The cost of damage to Railway 
property ha? been assessed at 
Rs 6,800

There was practically no loss to the 
contents of the wagons

Development of Cambay Pert
1812. Shrl Raghunaith Singh: Will 

the Minister of Transport Com
munications be pleased to state the 
present position regarding the deve
lopment of Cambay Port in Bombav 
State?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): The develop
ment of minor ports is the responsi
bility of the State Governments. Tho 
Central Government gives financial 
assistance in the form of loans for 
development schemes included in the 
Five Year Plans. A provision of 
Rs. 3.68 lakhts has been made m ths 
Second Five Year Plan for improve
ment schemes relating to the Port of 
Cambay Information regarding the 
present position of development of 
the port, which has been called for 
from the Government of Bombay, is 
awaited. It will be laid on the Table 
of the Sabha as early as possible

nan? fro fsp :
(«p) * r r  w  S f>p srftr

^ »

(w) qftgr, tit text,
U x* *  5W**r m  fa r t  **
* 1*  *rnT;
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Grand Trank Expran
1815. Shri Subim&n Ohose: Will

the Minister of Railways be pleased
to state:

(a) how many days from April 
1958 to September, 1958, the Grand 
Trunk Express from Madras (15 
Down) reached Hazrat Nizamuddin 
Junction Station in time; and

(b) what are the maximum and 
minimum hours of late arrival at this 
station during the period?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) During 
the period from April to September, 
1958, the 15 Down Grand Trunk Ex
press from Madras reached Hazrat 
Nizamuddin Station m time on 22 
occasions The unpunctual running 
of the tram during the period was 
mainly due to summer time condi
tions, such as, scarcity of water, sick
ness amongst staff etc. and the 
breaches m September, 1958 on the 
Kazipet-Balharshah section which 
resulted m the diversion of the train 
by a longer route for about 12 days 
and imposition of speed restrictions 
after restoration of through communi
cation.

(b) During the period, the maxi
mum and minimum hours of late 
arrival at this station as well as 
Tughlakabad, the interchange station 
between the Northern and Central 
Railways, were 22 hours 39 minute* 
and 7 minutes respectively.
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Ticket Printing and Inoinf Machines

1S16. Sbrt Subiman Ghose: Will the 
Minister of Hallways be pleased to 
state:

(a) the number of automatic Ticket 
Printing and Issuing Machines pur
chased by the Indian Railways from 
M/s. Eastern Scales (Private) Ltd., 
and at what cost;

(b) whether it is a fact that this 
foreign company is entrusted with the 
naintenance of these machines;

(c) it so, what is the amount charg
ed by the Company and what amount 
has so far been paid to them;

(d) whether there are any Indian 
experts for maintaining these 
machines; and

(e) if so, their number?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) 110
automatic Ticket Printing and Issuing 
Machines costing Rs. 10*8 lakhs 
approximately have been purchased by 
the Indian Railways from M/s. 
Eastern Scales (Private) Ltd.

(b) and (c). Under the terms of the 
Agreement executed by M/s. Eastern 
c cales (Private) Ltd., with the Rail
ways, servicing and maintenance ot 
the machines is done free of charge 
for a period of one year alter installa
tion. After the expiry of one year, 
the firm is paid at the following rates 
it the servicing and maintenance is 
entrusted to them:—

Rs. 100.00 per year for 2-way machine. 

Rs. 200.00 per year for 4-way machine. 
Rs. 300.00 per year for 6-way machine 

Rs. 400.00 per year for 8-way machine. 

Rs. 500.00 per year tor 10-way machine

The maintenance and servicing of 
the self Printing Machines is now 
being done departmentally by some of 
the Railways with staff specially train
ed for this purpose and other Rail
ways are considering the introduction 
of similar arrangements.

An amount of Rs. 1.20 lakhs appro
ximately has so far been paid to M/s. 
Eastern ScaleB (Private) Ltd., for 
servicing and maintenance of 108 self 
Printing Machines.

(d) and (e). The Government have 
no information that there are any 
Indian Experts for maintaining these 
machines.

Rail Link From Berhampnr to 
Dnrgaprasad.

1817. Shri U. C. Patnaik: Will the 
Minister of Railways be pleased to 
state:

(a) whether Government have exa
mined the Report of the then Chief 
Conservator of Forests. Orissa (Mr. 
Nicholson) (in or about 1942-43) justi
fying his proposal for a new railway 
line from Berhampur or Gopalpur to 
Durgaprasad, with a view to utilise 
the timber-wealth of the tribal areas 
in the Eastern Ghats; and

(b) if so, what is their reaction to
it’

The Deputy Minister for Railways
(Shri S. V. Ramaswamy): (a) No such 
report appears to have been received 
by the Railway Board.

(b) Does not arise.

Railway Lines in Orissa

1818. Shri U. C. Patnaik: Will the 
Minister of Railways be pleased to 
state the total mileage of railway 
lines in Onssa?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): The route 
mileage is not compiled State-wise but 
only Railway-wise.
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1819. Shri L. Aoiuw Singh: Will the 

Minister of Community Development
he pleased to state:

(a) whether it is a fact that lean 
in the Block budget for-miner irriga
tion purposes in Manipur is being 
treated as grant; and

(b) if so, what was the amount 
sanctioned for such purposes during 
1957-58?

The Minister of Community Deve
lopment (Shri S. JC. Dey): (a) Yes, 
except that loans given to third parties 
are treated as loans provided by the 
Central Government.

(b) The amount sanctioned and 
spent on the blocks including special 
Multi-purpose block was Rs. 1,46,800 
out of which third party loans 
amounted to Rs. 34,300

Hindumalkot Bhatinda Section
1820 Sardar Iqbal Singh: Will the 

Minister of Ballways be pleased to 
•tate:

(a) whether there as a proposal to 
raise the level of platforms of some 
stations on Hindumalkot and Bhatinda 
section;

(b) if so. names of such stations; and
(c) when the work will start?
The Deputy Minister of Railways 

(Shri S. V. Ramaswamy): (a), (b) 
and (c). Proposals for raising the 
platforms at Bulluana, Pakki and 
Kilanwali Punjab were examined but 
for want of funds further considera
tion has been postponed indefinitely

Railway Arrangements for Puja 
Festival at Calcutta

1881. Shri Paogarkar: Will the
Minister of Hallways be pleased to 
state:

(a) what special arrangements were 
made by the Railway Administration 
for the Puja Festival at Calcutta held 
in the month of October 1988;

<b) whether any special xvuanua 
was derived by Government on ac
count of this festival; and

(c) if so, to what extent?

The Deputy Minister of Railways 
(Shri Statanwex '’Khan): (a) The
following special arrangements were 
made for clearing the «£t*a Tttfh • of 
traffic during the Puja Holidays at 
Calcutta in October, 19M:—

(i) 10 Special trains 'were run 
by the Eastern Railway—2 
from Howrah to Amritsar, 3 
from Howrah to Delhi, 1 from 
Howrah to Dinapore, 2 from 
Howrah to Defers Dun, 1 
from Sealdah to Varanasi and 
1 from Sealdah to Sahibgsnj.
6 Special trains were also 
run by the South Eastern 
Railway—A from Howrah to 
Puri, 1 from Howrah to Wal~ 
tair and 1 from Puri to 
Howrah.

Mi) Consistent with the avail
ability of coaches and train 
room, the composition of some 
Mail, Express and through 
passenger trains was augment
ed on the Eastern and South- 
Eastern Railways during the 
period in order to provide in
creased accommodation for 
passengers.

(iii) Additional booking, reserva
tion and luggage counters 
and enquiry officers were pro
vided at Howrah station. Ad
ditional booking counters 
were opened at Sealdah sta
tion also.

(iv) Passenger Guides were post
ed at different places like 
the booking xounters etc. at 
Howrah station, to help pas
sengers.

(v) Additional staff were posted 
in -the Announcing Room at 
Howrah station which func
tioned throughout.
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ib) ’and (c) tt is estimated that 
additional revenue of Rs 11 lakhs 
approximately accrued during the 
Puja Festival on outward passenger 
traffic from Calcutta
Unanthorised Vendors on Railway 

Stations
1822. Shrl Pangarkar Will the 

Minuter of Railway* be pleased to 
state

(a) whether it is a fact that some 
unauthorised vendors are permitted on 
the Railway platforms on Purna- 
Hmgoli Section of Central Railway, 
and

vi -m>, VW \a3a«n tn
posed to bt taken in the matter’

The Deputy Minister of Railway 
(Shri S V Ramaswamy) (a) No

(b) Does not an>c
Vacclnei

1823 Dr Sushila Nayar Will the 
Minister of Health bo pleased to lay 
a statement showing

la) the quanht> of Cholera Vaccine 
Smal’ -pox Vaccine and Plague Vaccm 
produced m the country during each 
of the last 3 years,

(b) how, much of it was used m thn 
count-y and how much was expoited 
and foreign exchange earned if am

(c) whethei these vaccines were 
found to be surplus and whether the™ 
was an\ wastage of these vaccines 
and

(d) if so the cost thereof and th' 
reasons for it’

The Minister of Health (Shri D P 
Karmarkar)* (a) to (d) The required 
information is being collected and will 
be laid on the table

Rural Water Supply Schemes

1824. Dr. Sushila Nayar. Will the 
Minister of Health be pleased to state

(a) the progress made in the im
plementation of rural water supply 30 
far,

(h) the short-fall in expenditure 
provided for this scheme m the First 
Five Year Plan and each of the com
pleted years of the Second Five Year 
Plafi and

(C) the reason foi the short-fall In 
expenditure9

The Minister of Health (Shri D. P 
Kafmarkar) (a) Under the National 
Water Supply and Sanitation Pro
gramme for rural areas, 134 schemes 
estimated to cost Rs 12 84 ciores were 
appiovtd during th< Fust Five Year 
Plafl period and a sum of Rs 2 8 crores 
wag sanctioned foi the implementation 
of thc->e schemes as gtan m-aid based 
on 5° per cent •'Ubsidy against the 
total allocat.on of Rs 6 00 crores

Da ing. the Sfcond Plan penod, a 
of Rs 28 00 crores appioximately 

has been provided in State Plans for 
(ur&l schemes In addition to the spll) 
over schemes of the First Plan, sixty 
seven new schemes estimated to cost 
about Rs 3 89 crores are being un- 
plpfne ited during the Second Plan 
period During the year 1956 57 and 
1957-58 the grant-in-aid paid for 
rural schemes was Rs 84 95 lakhs and 
Rs 174 5 lakhs against a budget pro
vision of Rs 1 crore and Rs 1 S rror* 
icspcct vclj A sum of Rs 2 00 cro <- 
has bten provided during tne current 
financial vear

(b) and (c) The shoit-fall in ex 
pcrtdlture dunnc* the First Five Year 
Plan period was mostlv due to the 
fict that some of the State Govern
ments had neither the technical per 
sonnel nor the necessary equipment 
or matching grants to implement the 
schemes Theie i« no short-fall in ex
penditure apamst the piovision made 
for ruial National Water Supplv and 
Sanitation Programme in the Second 
FiV<* Year Plan pewod so far

Rice Mills in States
1825 Shri Wodeyar Will the 

Minister of Food and Agriculture be
pleased to staU

(a) whether the Government are 
»1 lowing new rice mills to be esta
blished in the States
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(b) whether the Central Govern
ment have any control in regulating 
the establishment of new nee mills, 
and

(c) in how many States hand* 
pounding of nee has been sponsored 
by the State or CentTal Governments’

the Minister of Food and Agricul
ture (Shrt A P. Jain) * (a) and (b)
The Rice milling Industry (Regula
tion) Act, 1958, would control the 
rice milling industry m the States 
when enforced Pending the enforce
ment of the Act, the installation of 
new nee mills is regulated under the 
existing rules of the respective State 
Governments

(c) Handpoundmg of rice is en
couraged in almost all the States

Through Traffic between Tlldanga and 
Nlmtlia Stations

1826. Shri Tridib Kumar Chaudhnri
Will the Minister of Railways be pleas 
ed to refer to the answer given to 
Starred Question No 1364 on the 18th 
September, 1958 regarding restora
tion of through traffic between Tll
danga and Nimtita Stations on the 
B A K  loop line of the Eastern Rail
way and state*

(a) whether the Railway authon 
ties have obtained any indication fiom 
the concerned authorities of the Union 
and State Governments about the 
alignment of the proposed Farakka 
Canal, along the west bank of which 
the proposed 25 mile diveision of 
railway track between Nimtita and 
Tlldanga stations has been suggested 
m the Report of the preliminary Engi 
neenng Survey,

(b) whether the said Report has 
indicated in which ways the construc
tion of the proposed new diversion 
would be dependent upon the pro
posed Farakka Canal, and

(c) whether the Railway authorities 
have taken into consideration any al
ternative diversion which would 
restore through traffic between the

Kiul Sahibgunj loop below Barharwa 
and the B A K  loop from Nimtita?

The Deputy Minister of Railways
(Shri S V. Ramaswamy): (a) and
(b) Appreciation of the Survey Re* 
port led to the conclusion that 25 mile 
diversion would be a more permanent 
solution The Farakka Canal details 
have not yet been finalised The Rail
way line is proposed to be located on 
the west Bank of the canal, which will 
afford it protection against erosion by 
the Ganga

(c) Yes Sir

Overwork by Engine Drivers

1827 Shri Nagi Reddy.: Will the 
Minister of Railways be pleased to 
state

(a) whether it is a fact that the 
driveis on Ihe Amla Depot Main Line 
m the Nagpur Division of the Central 
Railway are compelled to work for 20 
to 30 hours at a stretch,

(b) whether Government are aware 
that the death of two engine drive's 
was brought about by over-work and 
«>hpcr exhaustion and

(c) if so what steps are being taken 
to avoid such incidents in future’

The Deputy Minister for Railways 
(Shri S V Ramaswamy)* (a) No

(b) Death of drivers has m no case 
been attributable to overwork and 
exhaustion

(c) Does not arise

Central Dairy Scheme for Kerala

1828 Shri V. P. Nayar: Will the 
Minister of Food and Agriculture be
pleased to state

(a) whether the Government of 
India have any Central Dairy Scheme 
for the State of Kerala, and

(b) if not, why’
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V *  lUnWer *f fa #  a»4 Afriaol-
«W» <SJ*f* A. r .  <W*i: <fi **i  <b) 
The Government #  tod)* u  no? im
plementing directly any dairy scheme 
in u y  of the States. The State Gov- 
■ernments, however, have their own 
dairy development schemes as part 
•of the Second Five Year Plan The 
Government of India helps them by 
way of financial and technical assist
ance. The most important scheme m 
Kerala is the establishment of the 
'Cooperative Milk Supply Union at 
Trivandrum It will handle 150 
maunds of milk per day when it 
«omes fully in operation

Animal Husbandry
1828. Shri V. P. Nayar: Will the 

Minister of Food and Agriculture be 
pleased to state what if any, is the 
special effort made by the Government 
of India to develop and improve, ani
mal husbandry in areas/States where 
the consumption or availability of 
milk and milk products are very low'*

The Minister'of Food and Agricul
ture (Shri A. P. Jain): Improvement 
and development of Animal Hus
bandry are primarily the responsibi
lity of the State Governments who 
kev* initiated various schemes to suit 
their areas To supplement their re
sources, the Central Government have 
also sponsored the following schemes 
and have been giving technical and 
financial assistance to the States foi 
their implementation by them

(1) All-India Key Village Scheme 
for an all-round improvement of pro
ductive efficiency as well as draft 
capacity of Indian cattle

<2) Geushala Development Schemes 
far the development of selected 
•Gauthalas as Cattle Breeding-cum- 
Milk Production Centres

43) Cross Breeding Scheme m hills 
and areas of heavy rainfall

(4 ) Scheme for. eradication of riuder 
pest.

(5) Scheme for development of Am- 
WM Husbandry in Community Deve
lopment and National Extension Sar- 
vioe areas.

(4) financial assistance to back
ward scud tribal areas far the improve
ment at Animal Husbandry

(7) Dairy Development a*d Milk 
Supply Schemes in urban areas

(8) Establishment bf new Veteri
nary College and expansion ot exist
ing institutions for training ot tedypi- 
cal personnel to man the various 
schemes

Railway Tickets

1830. Shri Aurobindo Glyeial: Will
the Minister of Railways be pleased 
to state*

(a) whether the obsolete and sur
plus Railway tickets have been dump
ed in Railway godowns: and

<b) if so, from what year, what is 
the price of those tickets and what 
aic those godowns9

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b)
Obsolete and surplus Railway tickets 
are pending destruction on two Rail
ways only On one Railway these are 
-.locked in a room set aside for the 
purpose and on the other kept in sepa
rate bundles in the Ticket Stock 
100m On one Railway they are from 
before 1950 and on the other from 
1956 The price of the obsolete and 
surplus tickets, representing cost of 
blank card board and printing charges 
is about Rs SO thousand

Santbal Pahariya Seva Mandal, Bihar

1831. Shri Subiman Ghose: Will the 
Minister of Health be pleased to state 
the amount paid to Santhal Pahariya 
Seva Mandal (Deoghar), Bihar by tte 
Central Government for leprosy con
trol in Santhal Paraganas during
1957-58’

The Minister of Health (Shri D P 
Karmaakar): A non-recurring apart of 
Ra. 80.000 was sanctiggp# ’ 'Eo <ke 
Santhal P a h a r iy a .tta n d a ft , 9Mo- 
ghar, « u * - g 1B8«7458, ^

3m  (Ai) LSD— 6
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construction of buildings and the pur
chase of essential eqiupments for com
bating Leprosy in Santhal Paraganas, 
under the Scheme of grants to volun
tary institutions

TW*f*TT *nc JW 

«ftsrarar snrsft: vrr 
*Tg flcTR f t  ¥TT^*T f*P.

(T )  faiPTCTTTC f
P it ?  T r w n  «rc j r w  t o  f t

*P̂ T qftijftRT fPCFTT *  fjpHTT- 
tfar WlT

( s r )  *rft s t , w t ’ss fp  ^  n *  

w tfrM  f t  *t?tt ft ’

(«f) *rrv i f r  t*r *rranrarr *  
w sp r-im  i v  STfTPT % v f  
*|WI=1~I «TT T5i?r 5T>r Tf-aRPT 
*nrRT»T (*TFV »=^r— Roads Wn g )  

f«RTT ? T ? g g |

(er) iifww *  vtfV T it iJpm 
^  ftan t o t  f»  w nr *frz
’ Tr*rr«T f**rff § "  HtrtY
<r*nrtffa iffarcr *t rq q w n  t*- 
*fM n r f^ w p rgw  *tfr *m rPR T  1

Botus Policc Warrants
1833. Shri Auroblndo Ohosal: Will

the Ministi'i of Railways bo pleased 
to state:

(a> whether any foi god police war
rants on w Inch ticket-, had been issued 
during 1954. 1955 and 1956 from How
rah, Chandernagore and Chindirah 
Railway Stations of the Eastern Rail
way, have been detected;

(b) if so, their number; and

(c) the amount involved’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Certain 
cases of tickets having been issued in 
exchange of forged police warrants

were detected in 1959 at Howrah and 
in 1956 at Chandernagore stations but 
not at at Chinsurah.

(b) and (c). A statement is given 
below:—

Statement
No case of forged police warranto 

was detected during 1954.
HOWRAH CHANDER-

I955 Ti^
1 he number it 

forged poliic 
warrants de
tected. 88 Nil

7 h prw.c of 
the (ickcts 
issued in ex- 
<_hjnge of the 
forged polite 
warrants Rs >moo Nil 

approxi
mately.

Theft of Articles
1834. Shn Auroblndo Ghosal: Will 

the Mmistoi of Railways be pleased 
to state-

(a) whethei any theft of insured 
ai tides wn> detected in the Down 
Bombay Mail cm the 4th November,
1958 al llowidh Station,

(b) if so, what is the amount of 
insured articles stolen, and

u )  the action taken m the matter?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes

(hi About Ks 800

(c) The Government Railway Police, 
Howrah have registered a case under 
section 379 IPC and the case is under 
investigation.

Electrification Scheme for Manipur
1835. Shrl L. Achaw Singh: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) whether the rural electrification 
scheme for Manipur has been imple
mented;

N A G O R K  

i$>55 1956

Nil 141

Nil Rs.<$,3oo /- 
approxi- 
mutely.
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(.b) whether the scheme submitted 
toy the JAanipur Administration has 
beeh approved by the Government of 
India; and

(c) the number of sub-divuional 
towns and villages to be electrified 
during the Second Five Year Plan 
period?

Hie Deputy Minister of Irrigation 
aad Power (Shri Hathi): (a) and (c). 
Rural electrification of about 76 loca
lities in Manipur is envisaged in the 
Second Five Year Plan This is in the 
process of implementation

(b) Against the total plan provision 
at Rs. 95'00 lakhs for power develop
ment, schemes amounting to about 
Rs 42 lakhs have been received from 
Manipur These arc under examina
tion

Artificial Insemination Scheme
1836. Shri L. Achaw Singh: Will

the Minister of Food and Agriculture
be pleased to state.

(a) whether artificial insemination 
(Key village) scheme for cross breed
ing of cows has deteriorated the 
quality of Manipur bulls, and

(b) whether the cross breeds lack 
the stamina and toughness required 
for agricultural purposes’

The Minister of Food and Agricul
ture (Shri A P. Jain): (a) and (b)
Cros bu-edmg of cows is not under
taken under the Key Village Scheme 
A pilot research scheme for cross
breeding of cattle has, however, been 
started m Manipur from January,
1957. The calves born under the 
scheme have not yet reached a stage 
of maturity when their suitability tor 
agricultural purposes can be assessed

Sale of Fertilisers in Manipur
1837. Shri L. Achaw Singh: Will the 

Minister of Food and Agriculture be 
pleased to state:

(a) whether manure mixture sold at 
the agricultural farms in Manipur is 
readily accepted by the peasants;

(b) whether it is a fact that they 
are accepted by middle class people 
and government officials for garden
ing purposes only; and

(c) the total quantity of fertilizers 
received for distribution and sale and 
the actual quantity sold during 1958?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) The
manure mixture is not readily accept
able to the peasants as it has been 
recently mtrdouced in the Manipur 
territory

(b) A small quantity of manure 
mixture has been purchased by per
sons belonging to middle class and 
government officials for gardening.

(c) 77 tons received and 35 tons, 
13 cwts sold upto October, 1958

Purchase of Trucks for Manipur Ad
ministration

1838. Shri L. Achaw Singh: Will the 
Minister of Transport and Communi
cations be pleased to state-

(a) the price of the 10 trucks pur
chased by the Manipur Administration 
at Calcutta;

lb) the cost of body construction of 
these trucks;

(c J the total cost of these trucks in
cluding the incidental charges and 
transport and tour expenses of the 
officers who went to bring them; and

(d) whether drivers of the Manipur 
State Transport were employed to 
take them from Gauhati to Imphal?

The Minister of State in the Ministry 
of Transport and Comnwnicatieas 
(Shri Raj Bahadur): (a) The price of 
the 10 tracks, which were purchased 
at Jamshedpur, is Rs 2,69,840.

(b) Rs 43,000

(c) No officer was specially deputed 
to bring the vehicles. As all the 
trucks have not so far reached Imphal,
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it it not pontble to udteata the total 
coat at the vehicle*

<d) No

Loan tor M tnipv
u n .  Shri L. Aehaw Math: Win the 

Minister of rood mud Agriculture be 
pleased to state

(a) whether agricultural loan sanc
tioned for Manipur is distributed to 
individual! or cooperative societies, 
and

(b) what are the respective amounts 
of agricultural loans distributed during 
1858’

The Mlnle»u of Feed and Agrfenl-
tore (Shri A P Jain): (a) To mdi- 
victuals

(b) No amount has yet been distri
buted during the current financial 
year

Cooperative Owkftig in Maniper
1848. Shri L. Achaw Singh: Will the 

Minister of Pood and Agriculture be 
pleased to state

(a) whether the large-sized co
operative societies registered in 1856-
57 m Manipur are now supplied with 
working capital loan for agricultural 
credit business, and

(b) it not, when they are going to 
be supplied with the working capital 
for such business’

The Minister of Pood and Agricul
ture (Shri A. P. Jain): (a) and (b)
"Necessary information is being col
lected and will be placed on the Table 
of the Sabha as soon as it is available

finprt fsnrsnj 
«ftw w Tr»w nw m  w r 

<nv trtr fffir wwt «rerH fr &rr 
w#ir %  

( v )  fcr fr  fcw m  fanm

MSffK, H Kc «BV f t
iRfiprr tsft ^ rr w*rr ,

( * )  wrfir %
fViTT sjf’RT W

(»r) «rr fwRT **rc

(* )  w r 5  fv  fosnn

(t ) w t  ̂  I  fa  SWT
fzrfy fcwspr w v f t w  «rt < * * *  %

fft ^R-anv arrmr ’

mm im  jfir  *nft (Wt <*•
sro ahr) (v )  to t  i

( * )  » '

(»T) *,*1,1*'!' mwfaraw RTO 
sftr hptm v  *rmr % *rarft urcfipn 

wtr wrfw wh v qfcsrjpr ^f^r,
*  nvm Wi fanr •»iTrr,

?T«n ^rcf^rr ^ FTPfhr vhnspr 
sq̂ r r̂rfipsr 5 1

( ? )  afr fi, w  &  V  *
5TTW ? t ir a z T O & f f  ( L ocum  o » t  p o s t s )

v  ysi **tht «t vr«i qsr*
fSTO UPTtft* «TT W f«r
V "TTT fqqi 9TRTT fj I

( * )  ^  1 s m ;
vr ftv sn  srRn $ 1 v t q v
crrff w  w | ,  m fa firowqf
$ei «^n fr s*rf«RT *51
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O hH ikc la M g u  iM k k i
Shri Baddy;
ShriBMt! ParvaihlKxtahBan:

Dfill the Minister of RaBwaya be 
ptaased to state

(a) whether the Government have 
received complaints against certain 
contractors on Derol Station on 
Western Railway declaring chemical 
wood as Are wood and paying lower 
rates of freight, and

(b) if ao, the action taken thereon''
The Deputy Minister of Railways 

4Shri S. V Bajnaswamy). (a) Yes, 
Sir

(b) The peison in whose name the 
complaint was received has denied its 
authorship and the further enquiries 
made have not revealed that there 
was any truth in the allegations made

n w  iwsr : *rr th*  
x *rf, *  'n=rmf¥n m

«pwr 5 3 v 3 *  ^  v
^rr fa  f3R^T#-^T5vr

'rr VH?!TR «BTZ* *R M
^  arn: ^  fKT $ m fr
5<r«TTtft ^  7

(<ft W® t «  flHWWft) .
WI'TR'T flV T7  VtZlTlT—

t t  r r a ?  *t*r  *rrfirrr 
^rf^rtr *rt

v r  fimr *wt 1 1 & ¥  
%. 4  *TTH V «Tf W  Iim fe
m fa t f  »tt*Y’t® t  v  » '* )  *

?fv JjaK̂ T WV
IX  <nc qw WTT % I

« J « f  ft V fWf

m x  *rft * r * t  u k v  *  
tWKtfaa s w  flrwT a t*  v  zrr? *  

mr w w  f t  ffrr «f*f fa

( * )  inm q=apixhf ifriFn «* 
iRpfar srfcnr f t  snfav
f t  fcR *r**t v  from  *  fir*
m l vtft* *q*ft TTftwhr w ^ tr  5 ^  
^ 75^ *«ffaK ftprrn*nm, £  
SW»F V forf*  *  iftTWT JWfiTjt,

(*r) s w v  vfin* nrrer
MT<»KffRT *R ffVfacRT IFJSRfon

( t ) ?wvt *  ?hr f^riw -
vpt ^ftsnW sr

# fW T  35R *T T t£

(w) W T3* VT WT «T?R
WTT 3tTT *FT «RT V fat?
W  ysj v ^ h  w farr fatrr 
*wt %, «ftr

(5 )  f l  m VTT JW Ŵ TPTt
T7 SPFI5T 4fHT tr̂ r r̂ ĉfn
m r r*  stt îtt ?

qfrnpr iw» «wmc *rwwnrw r m -  
^  m r  (v )  (w )
rnK^nmrr ?f»v r̂*rr «rzK«T»- 7^ f^ r  
’RT f  I [iflPT < (flfw  V, <RpPV 
MW*I \9̂ ]

(*r) i o t h  vnhFi v  v y rrv 
^  "Ft n  «Fmt
v  ^  ^  w r  ?mn % 1 t*  vm sT 
vwt^mr P ct^ tr ^  sr%

ffV -jqwftm tt fvnh 1 1

(«r) 3ft *r^ 1

(v )  mr& for $ m  1

Ball KeMirvMon M k r t w

1MB. Skci Bam Frisian. Will the 
Minister of Railways be pleased to 
state

(a) whether it is a  last that 42w» 
emment propose to set up rail
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reservation indicators at the Kailway 
reservation offices on big stations; and

(b) if so, the names of the stations 
on which indicators have been up or 
are being set up railway-wise?

The Deputy Minister of Kail ways 
(Shri Shahnawaz Khan): (a)
and (b). Arrangements already 
obtain at important stations on each 
Railway to indicate the reservations 
made for each train by means of 
charts. These charts furnish parti
culars such as, names of the persons, 
the coach and the compartment in 
which reservation is made, whether 
an upper or a lower berth has been 
reserved and the berths vacant. The 
charts are generally displayed on the 
various platforms and also in some 
cases at the Reservation Offices.

In addition, at certain more im
portant stations, particulars of 
accommodation reserved for certain- 
important trains and that vacant are 
notified at prescribed hours each day 
on the notice boards at the Reserva
tion Offices

Statements giving the details of the 
stations where Reservation charts are 
notified and those where particulars 
of accommodation available at pres
cribed hours is displayed are laid on 
the Table. [See Appendix IV, An- 
nexure No. 74].

Bail Coaches and Wagons
1846. Shrl Agadi: Will the Minister 

of Railways be pleased to state:
(a) the number of rail coaches and 

wagons manufactured and supplied 
by private industrialists of Allahabad 
and Bareilly during 1957*58;

(b) whether it is a fact that rail 
coaches and wagons manufactured by 
the private manufacturers are cheaper 
by 30 per cent than those manufac
tured in Railway workshops and

(c) if so, the reasons therefor?
The Deputy Minister of Railways 

<8 hn Shahnawas Khan): (a) No

wagons have been manufactured by 
the private contractors at Allahabad 
and Bareilly so far. The total number 
of coaches built by these contractam 
for the North-Eastern Railway during
1957-58 was 69.

(b) and (c). The costs of coachas 
built in Railway workshops are gene
rally higher to those built by small 
contractors because the overhead 
charges m the big industrial under
takings of the like of Izatnagar and 
Gorakhpur Workshops are higher to 
those of the petty contractors. Inci
dentally, the sidings facilities provid
ed and inspection work undertaken 
by the railway does not figure in the 
contract rate.

*rnft m r  

^  *<*•

W T Tfril JfcfR ITTT
*R*Tfr :

( V )  SRTT IT5 3EPT f  ft? c;

TST# ^ <TT
tnu frs i »rf 'rhpw’F't

f t  z z  «rf x ftx  
sft? i )  %tn

(*T) qft wr, JTOTT *T
W T aFTT®T «JT ’

th* (sftwo qfo mrFvrft)
( v )  *fr ^t,
% arsppT «rc ?o o tc t  ^
'Twshr S* ^  fTrrr-^rPT

s n r *  Y *T*ft far*  «tt t ? #
*1 tpp —*TnT ( Iupetion
Carriage) *IT I V 2TR

fafifjfijT f t ,  i t t  xw fitter*
f t  |tf* f S
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^wfr q«4r *n ^ r
HT*fr I

(w) fHfar* * aft
«rafc*r fcft* i t  f  w^ tr *r$ 
5 â̂ rr vt*ra?fr *r
*mpr sf 0 v  «rc «F»pm»rffi

Irregular Train Services on Poona- 
Lonavalla Section

1848. Shri Anar: Will the Minister 
o f  Railways be pleased to state:

(a) whether it is a fact that train 
services on Poona-Lonavalla section 
{Central Railway) are irregular;

(b) if so, the reasons therefor; and
(c) the action taken by Government 

an the matter’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b)
There has been some irregularity in 
the running of trains on the Poona- 
Lonavalla section, the major cause 
being frequent pulling of alarm chain 
resorted to mostly by the workers 
employed in the Defence Department 
Installations at Dehu Road for un
authorised stoppages of trains to the 
inconvenience of other passengers On 
a heavily worked section like the 
Poona-Lonavalla, when one train runs 
late, the running of the following 
trains is also upset The local trams 
also suffer detention, sometimes, as 
precedence has to be given to other 
more important through trains run
ning on the section.

(c) The following steps have been 
taken to improve the train services on 
the section:—

(i) The staff of the Security 
Department have been deputed 
to travel by the trains most 
affected.

<ii) The Defence Department 
authorities at Dehu Road have 
been addressed to instruct the 
workers not to stop trains un
author isedJy.

(iii) The vacuum disc on the Work
men’s rakes has been recently 
discontinued to prevent such 
unauthorised stoppages.

Konkan Railway
1849. Shri Aasar: Will the Minister 

of Railways be pleased to state:

(a) whether it is a fact that Gov
ernment have received any resolu
tions, letters from Gram Panchayats, 
Municipalities and other institutions 
demanding the construction of 
Konkan Railway;

(b) whether it is a fact that survey 
of Diva-Dasgaon Railway is already 
completed;

(c) whether it is a fact that Bombay 
Government have also recommended 
the scheme of Diva-Dasgaon Railway;
and

(d) if so, decision taken by the 
Government?

The Deputy Minister of Railways 
(Shri S V Ramaswamy): (a) to (c)
Yes. sir

(d) This proposal, along with other 
new line proposals of the State Gov
ernments, is under review from time 
to time.

Prices of Foodgratps

1850. Shn Bimal Ghose: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government is 
considering the proposal of fixing floor 
and ceiling pnccs for wheat and 
paddy, and

(b) if so, whether it is intended to 
fix such prices on all-India or on 
Stale-basis’

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b). 
Maximum controlled prices for rioe
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fcftti pMEdy have bdfcn fixed for certain 
j&Mes; But no Such pnces tor wheat, 
hive bfeen fixt*d No floor prices 
either for wheat ot paddy have so far 
been fixed, but the State Governments 
are arranging to purchase paddy m 
certain states at reasonable prices to 

that the cultivator gets a fair 
return tor his produce

«mwrw  « r * r m  : 
vn  tw# »Nt f t  t i l t
ftr

( v )  «wr it? w  t  f v  a r m *  
faRHT * M t  Cr*FRT H SRmW 
f t  arror ’crrf? % t o r
s b r  vr £ forr ft ,

( m ) w  % »r*PPft *f vr 
? ft frrer*?' *r *r trfton- 
I  ,

(n ) f»T, fft
qrr fs r k r  qffr *» tt ’

tww ^mraft («it srTpunr « t ) 
(«*) use? *  spMt H 5SST *T f*F

*ft3RT ST'TW H  K Z M  f t
w r  w r £Wt # f ^  âr w  % fa t 
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Bridges on U vtn  in Ortsto
1853. Shri B. G. MttUick: Will the 

Minister of Transport aad Comranni- 
cattoai be pleased to state:

(a) whether it is a fact that the 
State Government of Orissa have sub
mitted a revised scheme to Central 
Government for the grant of finance 
for the construction of bridges on. 
Mahanadi, Brahmani and Baithmi 
rivers in Onssa;

(b) if so, the action taken thfctoeon; 
and

lc) whether the total amount to be 
required for the construction of 
bridges on the above rivers wW be 
borne by the Centre?

Hie MftnUter ot Stfcte Ml ft# MW*- 
try of Transport u d  CotttMnfeatiMS 
(Shrl Raj Bahadur): < k ) fttaumabfr
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the Member a  referring to the 
bridges across the rivers Mahanadi, 
itahmafti and Baftami oh national 
tiAghway No 5 (Madras-Cuttftck- 
Balasore-Baharagora-Road) because 
-fee bridges over the rivers Mahanadi, 
Brihmani and Baitami on National 
Highway No 8 (Bombay-Nagpur- 
Sambalpur-Calcutta-Road) have al
ready been completed The estimates 
for the above bridges on National 
Highway No 5 have been received 
from the State Government

(b) The construction of the bridge 
across the nver Mahanadi is shortly 
to be sanctioned The proposal for 
the construction of the bridge over 
the river Brahtnam is being examined 
and is likely to be sanctioned dunng 
tWMMO, subject to the availability of 
funds, but the construction of bridge 
Over the river Baitami is not likely to 
be Sanctioned during the current plan 
period for want of funds

<c) As> the development and main 
tenance of the National Highways is 
♦he responsibility of the Centre, the 
entift* expenditure on these projects 
will be borne by the Government of 
India

Damage Due to Floods
1854 Shn M S Murty: Will the

Minister of Railways be pleased to 
state

(a) what is the extent of damage 
done to the Railway track and pro
perty m Visakhapatnam and Snkak- 
lam Districts of Andhra Pradesh by 
the ffecent floods in October, 1958, and

(b) the action taken or proposed to 
be taken to repair the same’

The Deputy Minister off Railways 
(Shri S V. Ramaswamy): (a) and (b) 
Stiteh information is not compiled 
State-wise or district-wise However 
a statement giving the information in 
respect of Vizianagram-Waltair and 
Wfcltair-'funi Sections of South 
fca&tem and Southern Railways res
pectively, is laid on the Table Of Lok 
MKik [Art Appendix IV, annexure 
Kb. 1* A ]

Catalan a* Northers Railway
1855. Shri Daljit Singh: Will the 

Minister of Railways be pleased to 
■uate

(a) the number of caterers on 
Delhi-Amratsar mam line of the 
ttorthem Railway, and

(b) the number of can^lamtt re
ceived against them during 1957*58 
*»nd 1958-59 so far’

ThitoMftaty Minister of Railways
(8 hri!$|feHr. Ramaswamy): (a) 90

(b) 27 complaints were ^received 
during 1957-58 and 32, during 1958*591 
Upto 31-10-195**

Tractor Testing Stations
1856. Shri Daljit Singh: Will the 

Minister o f Food and Agriculture be
pleased to state the number and 
places where the Tractor Testing 
Stations are functioning in the coun
try’

The Minister of Food and Agrical- 
ture (Shri A P. Jain): No Tractor 
T estin g  Station is functioning in the 
Country a t  present It is, however, 
proposed to expand the Tractor Train
ing Centre at Budni for the purpose 
t>f Tractor Testing

tou w m  t

(f?) «wt ft immmt
*  f t

«fh  r t & n  x t e  f t  art** % fa t
tr* f t  WfcRT % ,

(«r) w t f*r »r axvtt f t  
f i t  r m  ptrr $

(n ) irr, *fr m w i  % w  
h  w r  «pnf fc ’
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#• n w m f l ) :
(V ) aft (

(«r) 3Wft *STR fr f*T* 
t *  f*r*TT fc i

(»r) ih  wkt* qnc enft f w c  
ftwr armT aw firFFft jremrc \rt% 
fa *  fa f^ r  *<t ?r <pfc i fa  f«r t*  
Tnft5t^w f«f? «ra*TR fw ft  % tnjsrrr 
*rf *nr &  f w  wrnc $ t

Development ot Fisheries In Manlpnr
1858 Shri L Achaw Singh: Will 

the Minister of Food and Agriculture
be pleased to state

(a) whether any sum has been 
sanctioned for 1958-59 for the develop
ment of fisheries in Manipur, and

(b) whether any loan has been 
granted to any individual or co
operative society for this purpose?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes
Es 18,800

(b) No loan to any individual or 
Co-operdtive Soceity has been sanc
tioned so far

• Fisheries in Manipur
1859. Shri L Achaw Singh: Will 

the Minister of Food and Agriculture
be pleased to state

(a) number of fisheries which have 
been allotted lo individuals oi bodies 
of persons for pisciculture in Mani
pur; and

(b) the total acreage ot land 
dereserved from the fisheries during 
the years 1957-58 and 1958-59 so far 
in Manipur7

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) and (b) 
Information is being collected and 
will be laid on the Table of the 
House in due course

Forests in Mantpvr
1880. Shri L. Achaw Stack: Will

the Minister of Food and AgtifcottMP 
be pleased to state:

(a) whether it is a fact that proper 
demarcation and survey of Grass 
Mahal and Forest Reserves has not 
been done in the valley ot Manipur 
and villagers have been harassed very 
often for alleged encroachment ot 
these reserves, and

(b) if so, what steps are being 
taken to properly demarcate Forest 
Reserves and Grass Mahal in the 
Territory of Manipur?

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) and (b) 
Survey and demarcation operations 
for Grass Mahals and Forest Reserve! 
are being carried on, on a planned 
basis Unauthorised settlers in the
Grass Mahals and Forest Reserves 
are evicted to safeguard forest rreas.

Spleen and Blood Survey In Manipur
1861. Shri L Achaw Singh: Win

the Minister of Health be pleased to 
state

(a) whether it is a fact that a 
spleen and blood survey was under- . 
taken by the Manipur Administration 
m Manipur, and

(b) if so, what are the findings’
The Minister of Health (Shri

Kannarkar): (a) Yes

(b) These surveys indicate that as 
a result of Malaria Control Operations 
spleen rate has dropped from 43'1 per 
cent in 1953-54 to 5 9 per cent in
1958-59 and child parasite rate and 
infant parasite rate have fallen from
0 5 per cent and 0‘8 per cent respec
tively m 1954-55 to 0 02 per cent and
0 0 per cent in 1958-59 respectively

Leprosy in Manipur
1862 Shri L. Achaw Singh: Will

the Minister of Health be pleased lo 
state:

(a) whether the attention of Gov
ernment has been drawn to the fact
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that leprosy is highly prevalent in the 
Tamenglong sub-division of Manipur;

(b) whether it is true that out of 
4868 persons surveyed and examined 
in Tamenglong only 6 persons were 
found to have the infection during 
the first part of 1958; and

(c) if so, the names of the places 
where the survey was undertaken?

The Minister of Health (Shri 
~Karmarkar): (a) No

(b) and (c) The whole of the 
Tamenglong sub-division has been 
surveyed and 35*503 persons were 
examined. Of these, 46 cases of 
Leprosy with 112 healthy contacts 
were detected Out of the above 
35,503 persons, 4968 persons were 
examined m the early part of 1958 
and two cases with 6 healthy contacts 
were detected

Land Revenue Department in Manipur
1863 Shri L Achaw Singh: WiU

the Minister of Pood and Agriculture
be pleased to state*

(a) whether there is a proposal to 
reorganise the Land Revenue Depart
ment in Manipur,

(b) whether the attention of the 
Government has been drawn to the 
large number of pending cases m the 
Department, and

(c) if so, what is the nature of the 
reorganisation’

The Minister of Food and Agricul
ture (Shri A. P Jain): (a) Yes

(b) Yes.

(c) Eleven more administrative 
units covering hills at well as the 
▼alley will be opened very shortly; 
two of these units will be under Sub- 
'Divisional Officers and the rest will 
be in charge of Sub-Deputy Collec
tors. The selection of officers has 
been made and they will undergo two 
months’ training with effect from the

1st December, 1998 thereafter they 
will be posted to their circles and 
vested with Criminal, Revenue and 
Administrative powers

For speedy disposal, cases are now 
also reaching courts directly and not 
through the Additional District 
Magistrate as was being done until 
recently

S. S. “City of New York”

1864 Shri Raghonath Singh: Will 
tiie Minister of Transport and Com- 
a*anications be pleased to state whe
ther A is a tart that the “S S. City 
of New York” ran agfpund m the 
Hooghly nver near Sibpore Ghat, 
Howrah on the 14th November, 1958?

The Minister of State In the Minis
try of Transport and CommunlcatiaM 
(Shri Raj Bahadur): Yes The vessel
ran aground at Hastings Bar on the 
night of the 13th November, 1958 A 
preliminary enquiry to ascertain the 
facts of the case and the damage 
sustained by the vessel is being con
ducted

Community Development Blocks

i « ("Shri H N Mukerjee:
Shri Muhammed Elias:

Will the Minister of Community 
Development be pleased to state:

(a) whether any special efforts are 
being made in the Community 
pevelopment Blocks for supplying to 
cultivator household knowledge of 
improved seeds, fertiliser, loans and 
better methods of cultivation, and

(b) what special steps have been 
taken to rectify the errors and 
deficiencies pointed out by the Fifth 
Evaluation Report on the Community 
projects’

The Minister of Community 
Pevelopment (Shri S. K. Dey): (a)
Yes, sir
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fb) Some of the spaoial measures 
taken to educate the formers to adopt 
tetter cultivation methods *rt:—

(i) Emphasis on demonstrations in 
cultivators' own fields.

(li) Concentration ot efforts ter the 
supply of improved seeds, fer
tilizers, plant protection materi
al and equipment, and for the 
production and utilization of 
organic and green manures

(m) Establishment of seed multipli
cation farms for producing 
nucleus seeds and their further 
multiplication by Registered 
Seed growers.

(tv) Training camps for farmers in 
the agricultural groups of sub
jects

Derailment ef a Goods Train
1866. Shri Raghanath Singh: Will 

the Minister of Railways be pleased 
to state.

(a) whether it is a fact that traffic 
on the Hubli-Belgaum section of the 
Southern Railway was dislocated 
owing to the derailment of a goods 
train between Devarayi and Londa 
stations on the 19th November, 1958, 
and

(b) if so, the details thereof*

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and
(b). On 9-11-1958 (and not on 
19»ll-58) at about 22*36 hours while 
No. 2791 Up Goods train was on run 
between Devarayi and Londa stations, 
one wagon of the train derailed. As 
a result, the following passenger 
trains suffered detention:

fi) No. 204 Down Poona-Bangalore 
Express—275 minutes at Londa.

(ii) No 203 Up Bangalore-Poona 
Express—338 minutes at 
Alnavar

(Mi) No. 209 Up Hubli-Poona
Passenger—136 mimAes at 
Alnavar.

Hie obstruction was cleared at 07*S9 
hours on 10-11-M. No one wis 
injured.

Bie approximate cost Of damage to 
the Railway property has been asses
sed at Rs 1,900.

Facilities on Stations on N.R. Railway
1867. Shri Bistawanatfc Roy: Will 

the Minister of Railway* toe pleased
to state*

(a) whether any steps have bean 
taken for providing facilities like 
drinking water, waiting halls, latrines 
etc at the Railway stations which 
have none so far on the N.E. Railway;

(b) whether the attention of Gov
ernment has been drawn to the lack 
of these facilities at Turtipar, Satraon 
and Gokulnagar stations of the same 
Railway; and

(c) whether any proposal u under 
i onsideration for providing goods 
shed at Turtipar Station?

The Deputy Minister af Railways
(Shri S. V Ramaswamy): (a) Mini
mum passenger amenities for all 
stations which include inter alia 
drinking water supply, passenger 
halls and latrines are being provided 
on a programmed basis in consultation 
with the Railway Users’ Amenities 
Committee with which public opinion 
is associated

(b) The position at each station is 
as under:—

(1) Turtipar—A waiting hall, 6 
platform benches, 2 oil lamps, 
gharas Tor drinking water and 
one pan type 8 seated latrine 
already exist. Provision of 
one hand pump and a waiting 
hall is included in the list of 
works for 1958-59.

(2) Satraon—A waiting hall, 6 plat
form benches, one oil lamp, 
gharas for drinking water and 
one pan type 8 seated latrine, 
already exist. Provision of one 
hand pump Is Included in the 
lbt of works for 1988-59. and
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provision of waiting hall and 
one band pump in the goods 
•bad is included in the list of 
works for 1969-00.

48) Gokulnagar (flag station)—4 
platform benches and gharas 
for drinking water already 
exist

(c) No Sir There is no proposal 
for opening of Turtipar Station for 
foods booking

Advisory Committees
1868. Shri Thaauttngam Nadar. Will 

the Minister of Food and Agriculture 
be pleased to state the total expendi
ture incurred by the various advisory 
committees constituted by the Mims 
try of Food and Agriculture in the 
year 1957-58’

The Minister of Food and Agricul
ture (Shri A P Jain) No advisory 
Committees were constituted in the 
year 1957-58 A statement containing 
information about expenditure incur 
red in 1957-58 by Advisory Com
mittees constituted by this Mimstr> 
earlier is however, laid on the Table 
of the Lok Sabha [See Appendix IV 
annexure No 75 ]

Peats and Telegraphs Buildings

1868. Ch Ranbir Singh Will the 
Minister of Transport and Common!
cations be pleased to lay on the Table 
o f  the House the detailed programme 
« f  office buildings and staff quarters 
to be constructed by the Posts and 
Telegraphs Department during 1958

Hie Minister of Transport and Com
munications (Shri S K. Patll): A
statement is laid on the Table of the 
L i l  Sabha [5ee Appendix IV 
annexure No 78 ]

P. and T Building at Secunderabad
1870. Ch BanMr Singh: Will the

Muuster o f Transport and CoauaaaJ- 
w flw i be pleased to state

(a) whether the scheme to construct 
a Telgegraph Office building and staff

quarters at Secunderabad (Deccan), 
has been sanctioned and approved, 
and

(b) if so, when the project is ex
pected to be completed’

The Minister of Transport and f lw -  
munications (Shri S K. Patll). (a)
and (b) No proposal for the cons
truction of a Telegraph Office build
ing at Secunderabad has been sanc
tioned or approved A scheme for the 
construction of staff quarters at the 
station has been sanctioned and the 
work is m progress This scheme is 
expected to be completed during 1989- 
80

P A T .  Building at Salem
1871 Ch Ranbir 8 ingh Will the 

Minister of Transport and fftiwmantra 
tions be pleased to state

(a) whether the scheme to construct 
a building for the Departmental Tele 
graph Office at Salem has been approv 
ed and sanctioned

(b) whether the land has been 
acquired and construction ha* been 
started and

(cj if so, when the building is ex 
pected to be completed and made 
available for use’

The Minister of Transport and Cum 
munications (Shri S K Patll) (a)
Ves

(b) Departmental land is available 
The work is already m progress

(c) The building is neanng com 
pletion It is expected to be available 
for use early in 1959-60

P & T. Building at Jaipur
1872 Ch Ranbir Singh. Will the 

Minister of Transport aad Communica
tions be pleased to state

(a) whether the scheme to construct 
Telegraph Office building and staff 
quarters at Jaipur has been approved 
and sanctioned,

(b) how much land has been acquire 
ed for that,
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(c) when the construction is expect
ed to start; and

(d) when the building and quarters 
will be made available tor use?

The Minister of Transport and Com
munications (Shri S. K. Patti): (a>
Yes

(b) 4 acres lor a combined building 
for General Post Office and Central 
Telegraph Office and staff quarters

(c) Construction has already start
ed

(d) The office building and quarters 
are hkely to be made available for use 
during 1959-60

Building for D.T.O., Calcutta
1873. Ch. Ranbir Singh: Will the 

Minister of Transport and Commu- 
■ic* lions be pleased to state

(a) whether the scheme to construct 
Telegraph Ofhce building for Calcutta 
Bara Bazar D T O has been approved 
and sanctioned,

(b) whether land for the said build 
ing has been acquired and construc 
*ion started, and

(c) if so, when the building is ex 
pected to be made available foi use’

(b) whether land has been acquired 
and construction started; and

(c) when the project is expected to 
be completed and the buildings made 
available for use?

The Minister of Transport and Com
munications (Shri S. K. PatU): (a)
and (b> Negotiations for the purchase 
of some land from'the Ministry of 
Defence, which was understood to be 
surplus, to their requirements, were 
started However, it is understood 
that this land is not available Post
master-General has been asked to 
search for another site

(c) Does not arise

Community Development Work in 
Madras

1875 Shri Sam ban dam: Will the* 
Minister of Community Development
be pleased to state

(a) whether Madras Stati Govern
ment after spending the whole amount 
allotted for the second yeai of the 
Second Five Yeai Plan for Commu- 
mt\ Development work has requested 
the Central Government for furthei 
allotment and

(b) if so. what steps have been 
taken so far in this regard*

The Minister of Transport and Com
munications (Shri S. K. Patil). (a) and
(b) A plot for the proposed Telegraph 
Office building ha±> been selected and 
the acquisition proceedings have been 
•rtarted

(c) It is not possible at this stage tc 
indicate any definite date when the 
new building will be available foi 
use It may take a couple of years 
after the land is available

Telegraph Stall Quarters at 
Kozhikode

1874. Ch. Ranbir Singh: Will the
Minister of Transport and Commu- 
alcattons be pleased to state:

(a) whether the scheme to construct 
telegraph staff quarters at Kozhikode 
has been approved and sanctioned.

The Minister of Community Deye 
lopment (Shri S. K. Dey): (a) No

(b) Does not arise

vt  ansn
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Tettn to Study Agricultural System in 
China

in t . Shri Ramakrishna Reddy: Will 
the Mintstei of Foud and Agricultare
be pleased to state:

(a) whether the Government pro
pose to send a delegation tn China to 
study the intensive agricultural sys
tem there so as to develop increased 
agricultural production in this coun-> 
try,

(b) whether the delegation consists 
of purely officials or non-officials re
presenting agricultural interests, and

(c) when the delegation is likely to 
leave for China?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes It is
proposed to send two delegation* (n 
for studying irrigation and water con
servancy piojects being adopted by 
Chinese Farmeis and (11) for studying 
the imported spectacular increase in 
food pioduction, especially rice pro
duction in that country

(b) The first delegation would con
sist of oftkial experts only The com
position of the second delegation is 
yet to be decided

<c> The team of water conservancy 
and irrigation experts is likely to leave 
for China m the middle of January,
1959 The second delegation would be 
going to China sometime during 
March 1959

Telephone Facilities in India-Tibet 
Road

1819. Shri Hem Raj: Will the Minu
ter of Transport and Communications
be pleased to state

(a) whether it is a fact that no 
telephone facilities exist on the India- 
Tibet Road at Matiana, Narkanda, 
Kotgarh, Thanedar, Nethar, Rampur, 
Saralian and beyond to the border o f  
Tibet; and
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(b) il m, by what Ham  th* telephone

system will be extended on this 
.national highway?

•Ifce Mlelater of Transport and O w -
monieatiens (Shri S. K. Patil): (a)
and (b). Telephone facilities exist 
at all places excepting Rampur, Nethar 
and Saralian. Public Call Office 
facility at Rampur has already been 
sanctioned and la expected to be pro
vided by the end of March, 1959. Pro
posals for tele-communication facilities 
at the remaining two places are being 
examined and will be sanctioned if 
found justified.

Transport in Himachal Pradesh

18M. Shri Hem Raj: Will the Minis
ter of Transport and Communications
be pleased to state.

(a) whether it is a fact that there 
is too much congestion of passengei 
and goods traffic on the different 
roads on, which Himachal Pradesh 
Government Motor Transport service." 
are operating;

(b) if so, whether it is also a fact 
that the passengers have to waste two 
to three days even for getting then 
reservation for their seats;

(c) whether it is a fact that no 
route permits for private carriers are 
granted by the Himachal Pradesh 
Administration; and

(d) if so, the reasons therefor’

The Minister of State in the Minis
try of Transport and Communication* 
(8hrt Raj Bahadur): (a) There is
congestion of passenger traffic at the 
time of some fairs and festivals i.i 
certain parts of Himachal and abnor
mal rise in goods traffic during the 
potato season and additional vehicle* 
are hired to clear the congestion

(b) Some inconvenience to pas 
sengers is caused sometimes Efforts 
are therefore being made to put in 
more vehicles on the roads 
... <c) No.

, (d) Does not arise.

fte a p w t Wwmlirt

1S81. Shri Hen Raj: Will the Minis
ter of Transport and CmuankattaBS 
he pleased to etate:

(a) the fare that is charged by the 
liimachal Pradesh Transport for 
Passengers and goods separately on 
different routes;

(b) whether it is a fact that the 
Motor Transport Fleet of the Huna- 
cal Pradesh Administration is insuffi
cient to cope with the goods and pas 
Wenger traffic;

(c) whether it is a fact that the 
Jlimachal Pradesh Administration 
engage trucks on 25 per cent commis 
sion from private owners; and

(d) if so, whether it is also a fact 
that the commission has now been 
Enhanced to 37J per cent’

The Minister of State in the Minis
try of Transport and Conmunieatfoos 
(Shri Raj Bahadur): (a) A statement
giving the information required is 
Ifeid on the Table of the Lok Sabha 
fSee Appendix IV, annexure No. 78J

(b) The demand for passenger aii 
Well as goods transport varies from 
reason to season and the fleet strength 
Is) just sufficient for handling the 
average traffic During the potato 
Reason, which lasts for 6 to 8 weeks, 
additional vehicles are hired to meet 
the abnormal demand.

(c) Yes Some private trucks ate 
engaged for short periods during the 
Potato and fruits season, when there

a temporary increase in the traffic
(d) No

Repairing of Ships 
f  Shri Nagi Reddy:

iwfcs. ^ S h ri D  v  kju, .

Will the Minister of T rim urt and 
Communications be pleased to state:

(a) whether there are complaints 
from Indian Arms doing repair work 
for ships in Calcutta port about
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discriminatory practices of foreign 
Agency houses in favour of foreign re
pair firms;

(b) whether it is a fact that Gov
ernment owned shipping Corporations 
also prefer non-Indian firms for cany- 
ing out repairs to the ships, and

(c) if so, what steps Government 
propose to take in the matter*

The Minister of State in the Minis
try of Transport and Communications 
(Shrl Raj Bahadur): (a) No coir
plaint has been received from Indian 
firms in this regard

(b) No.
(c) Does not anse

Team of Advisers

1883. Shri S. C. Godsora: Will +hc> 
Minister of Community Development
bo pleased to state

(a) whether it is a fact that a team 
composed of advisers to the Union 
Ministry of Community Developmc it 
visited the State of Bihar and

(b) if so, what are the mam rccom 
inendation-. submitted by them to t-h*' 
Government*

The Minister of Community Deve 
lopment (Shrl S. K. Dey): (a; Yes

(b) A copy of the tour notes of lh' 
team and the summary record of then 
discussions with the officers of the 
State Government are laid on the 
Table of the House Tplaced tn the 
Library See Index No. LT  1135/58]

Hingoli-Khandwa Rail Link

I* Shri T. B. Vittal Rao:
1884. Shrlmati Parvathi 

[  Krishnan:
Will the Minister of Railways be 

pleased to state.
(a) when the line between Kan*iar- 

gaon to Shivapur of the Hmgoli- 
Khandwa rail link will be opened fjr  
passenger traffic; and 
294Ai LSD—7

(b) how many stations on the 
above section will be interlocked*

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
section is expected to be opened by 
the end of December 1959

(b) All the nine stations in this 
section will be interlocked to Standard 
1

New Flag Station

1885. Ch. Ranbir Singh: Will the 
Minister of Railways be pleased to 
state

(a) whether it is a fact that a re
presentation on behalf of the villagers 
of Bahadurgarh, Sila Khen, Singhana, 
Rajhalas Hath, Chhapar and Jaipur 
of District Saogrur (Punjab) has been 
received for opening a new flag sta
tion between Budha Khera and Safidon 
station on Panipat—Jind branch line 
of Northern Railway;

(b) whether it is also a fact that 
villagers have offered shram, dan and 
necessary cash contribution for con
struction of the flag station, and

(c) if so, the action taken in the
matter7

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b) Yes

ic) The proposal is under detailed 
investigation.

Railway Siding

1886. Ch. Ranbir Singh: Will the 
Minister of Railways be pleased to 
state

(a) whether it is a fact that the 
cultivators of village Somar Gopalpur 
and surrounding villages of District 
Rohtak have requested that a railway 
siding be provided at Somar Gopalpur 
station on Delhi-Bhatinda lines to 
facilitate the transport of sugarcane 
to the Haryana Sugar Co-operative 
Factory, Rohtak
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(b) whether it is a fact that five 
lakh maunds of sugarcane was sup
plied to the factory in the last season 
by these villages;

(c) if so, whether Government pro
pose to provide the siding facility at 
the station; and

(d) if not, the reasons therefor7

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes.
Sir.

(b) Not known to the Railway
(c) The provision of a siding .it 

Somar Gopalpur Station has been 
included in the Railway’s Works Pro
gramme for 1958-59.

(d) Does not arise.

* t w  star

: TOT tw fr
*pft ^  s p t r  f t  f t
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Sleeping Accommodation for Second 
Class Passengers

1888. Shri Assar: Will the Minister 
of Railways be pleased to state:

(a) whether it is a fact that there 
is no sleeping accommodation on 
Railway trains for Becond class pas
sengers; and

(b) if so, the reasons therefor?
The Deputy Minister of Railways 

iShri Shahnawaz Khan): (a) Y«s
(b) It has not so far been decided 

to provide sleeping accommodation m 
TI class as this class of accommodation 
s being abolished in stages

Sugarcane
1889. Shri Jadhav: Will the Minuter 

of Food and Agriculture be phased to 
infer to the reply given to Unstarred 
Question No 2572 on the 23rd Septem
ber, 1958 and state:

(a) the total amount of deposits 
taken from the agriculturists who have 
supplied sugarcane to the factories, 
with a break-up of each factory;

(b) the amount of interest the fac
tories are going to give to the agricul
turists on their deposits, and

(c) whether any directive has been 
given by the Central Government to 
the State Government to toke step 
for the return of the deposits to the 
cane supplying agriculturists'’

The Minister of Food and AgrVul
ture (Shri A. P. Jain): (a) Out of a 
total deposit of Rs 9*19 lakhs Rs 2*06.
0 58 and 6-55 lakhs were taken by 
Lakshmiwadi, Sakarwadi and Raval- 
gaon factories respectively.
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(b) Ravalgaon factory pays interest 
at 6% per annum No interest is paid 
by Lakshimwadi and Sakaiwadi T j c  

tones
(c) No, Sir The deposits are made 

under mutual agreements and *ro re
turned after the close of the eason

Ravalgaon Sugar Factory
1890. Shri Jadhav: Will *he Mims 

ter of Food and Agriculture be plead
ed to state

(a) for how many days did the 
Ravalgaon Sugar Factory i'm during 
the crushing season of 1957-53,

(b) how muih cane wns> crushed 
during the* above season,

(c) how much of the care crusned 
was of factory ownership, how nucn 
was supplied by the agricul'i'rists ,md 
how much was supplied b\ *ho Dab 
hadi Co-operative Sugar Factor^

(d) whither the Ravalgaon Sug.ii 
Factorv has made recently tnv < hjngf 
in the cane crushing capac.t and

(e) if so what is its trusm it> t.uiu 
city at present’

The Minister of Food and \gntul 
ture (Shri A P. Jain) (a) in  dnvs

(b) 1 62,305 tons
(c) (1) 75,875 (11) 75,019 uid (ml 

11,411 tons respectively
(dl The factory has been granted 

a licence to increase its capautv from 
850 to 1 200 tons of cane per diy 
The expansion is to be completed b\
1959-60

(e) About 900 tons cant per da

Homoeopathic Enquiry Committee
1891. Shri Mohan Na>ak Will the 

Minister of Health be pleasi d to stat 
what steps have been taken to impie 
ment the recommendation' of the 
Homoeopathic Enquiry Committee'’

The Minister of Health (Siiri Kar- 
m&rkar): The recommendations of 
the Homoeopathic Enquiry Committee

were examined by another Committee 
appointed m 1955 under the chairman
ship of Dr D T Dave The Dave 
Committee recommended the cstab 
hshmtnt of a Central Council of 
Homopopathic System of Medicine with 
the object of achieving uniform stan
dards in respect of education and 
practice of Homoeopathy The recom
mendations of the Dave Committee 
were referred to all the State Gov
ernments for their remarks The Cen
tral Council of Health at their meet
ing held m January, 1958, recom
mended that it should be left to the 
individual State Governments to take 
such steps as they considered practi
cable and desirable for the develop
ment of Homoeopathic System cf 
Medicine

Telephone Receivers

1842. Shri A. K. Gopalan: Will the 
Minister of Transport and Communica
tions be pleased to state

(a) whether it is a fact that the 
Calcutta telephone authorities J.re 
’ ne'-tigatmg the allegation of i.vun- 
tpn’ince of about 12 telephone receivers 
c* m the silver katn ir Cotlon 
Strict Calcutta,

(b) if so, whether the investigation 
s over, and

(c) the mam points of the report 
of the investigation *

The Minister of Transport and Com
munications (Shri S. K. Patil): (a)
No

(b) and (c) Do not arise

Employment in Merchant Na>y

IM,  f  Shri A K. Gopalan:
\ S h « Kunhan:

Will the Minister of Transport and 
Communications be pleased to state

(a) whether the Director General 
of Shipping has objected to the Em
ployment of boys who have passed
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part 'A* o f the Jtad -Claw engineering 
Examination of the Ministry of Trans
port m tiie Merchant Navy, and

(b) if so, the reasons for the same9

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b) As 
a rule boys who have passed part 'A' 
of the second class Engineer’s Exa
mination of the Ministry of Transport 
and sponsored by shipowners are 
allowed to be signed on as uncertifica- 
ted Junior Engineers in the Indian 
Merchant Navy It may, however, be 
added that since the beginning of this 
year, permission is not being granted 
m the case of ex-Indian Naval Dock
yard General Apprentices who have 
not obtained proper release from the 
Navy The number of such cases in 
which permission has been withhHi 
is only seven The decision to with 
hold approval in the case of ex-Indian 
Naval Dockyard General Apprentices 
who had not completed their contract 
with the Navy was taken in order to 
prevent unauthorised drift of technical 
personnel from the Defence Navy

Dharamsala Out-agency
1894. Shri Hem Raj: Will the Minis

ter of Railways be pleased to state
(a) whether Government have re 

ceived any representations for the re
opening of the Dharamsala Out- 
agency, and

(b) if so, the decision taken thereon’
The beputy Minister of Railways 

(Shri S. V. Ramaswamy): (a) Yes
(b) Tenders were invited to re-open 

and operate the Dharamsala Out- 
agency but there was no response

Master Plan for Exploration of Water 
Resources in Kerala

1895. Shri P. C. Borooah: Will the 
Minister of Irrigation and Power be 
pleased to state:

(a) whether Government have exa
mined the MaBter Plan for exploration 
of Water Resources in Kerala;

(b) if so, the result and recom
mendations thereof; and

(c) if not, the reasons for the delay?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) The
Master Plan is under study

(b) Does not arise.
(c) The Master Plan outlines pos- 

lble schemes for development of
water resources of Kerala under Ir
rigation, Power production, drainage, 
reclamation, inland navigation, water 
supply, minor ports, fisheries etc The 
object of such studies is to provide 
data to the State Government to 
select schemes for detailed investiga
tion with a view to their inclusion and 
implementation m the future plans 
\s such, no immediate action on Ihe 
reDort is necessary except its examina
tion which will take some time

Acquisition of Land for a Co-operative 
Society

{Dr. Sushila Nayar:
Shn Kodiyan:

Shri Hem Barua:
Will the Minister of Health be picas 

>d to state:
(a) whether Government propose +o 

icquire land in the revenue estate of 
village Basantnagar in union terntorv
f Delhi for the purpose of handing
* over to the Government Servant-. 

Cj-operative House Building Society
(b) if so, what terms and conditions 

havp been laid down by Government 
lv>r handing over the land to the 
Society, and

(c) whether it is proposed to safe
guard the building rights of individual 
(•emune building plot holders whose 
plots may be acquired for handinq 
iver to the Society either under 
Section 6 of the Land Requisition Act, 
1394 or under the Delhi Development 
Authority Act, 1958f

The Minister of Health (Shri Kar- 
•narkar): (a) The Chief Commissioner, 
Delhi had issued three notifications
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under Section 4 of the Land Acquisi
tion Act, 1894 for acquiring about 259 
acres of land m this area for the Gov* 
eminent Servants Co-operative House 
Building Society Ltd They have now 
requested for issue of final notification 
under Section 6 of that Act for the 
acquisition of about 100 acres m 
that area. Necessary action will be 
taken by the Chief Commissioner, 
Delhi keeping in view the objections 
filed by the affected Societies and indi
viduals.

(b) It is proposed to ask the Chief 
Commissioner, Delhi to ensure that 
no land belonging to any other bona- 
fi.de co-operative house building 
society is acquired for the Government 
Servants Co-operative House Building 
Society.

(c) Government do not propose lo 
exempt the lands of individual house 
builders.
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Ayurvedic and Unani Tibbia College, 
Delhi

1898. Shri P. R. Patel: Will the M.11- 
1st r of Health be pleased lo stale

(a) the amount of grant or aid given 
by the Central Government to the 
Ayurvedic and Unani Tibbia College 
of Delhi during 1956-57 and 1957-% 
and

(b) what steps the Central Govern
ment have taken to get recognition ol 
th’  mcdical degrees of the Ayuivcdi. 
and Unani Tibbia College, D< lhi b\ 
State Governments?

The Minister of Health (Shri Kar- 
markar): (a) A grant of Rs 5,000/- 
was paid to the Ayurvedic and Unani 
Tibbia College of Delhi during 1956-57 
No grant was paid during 1957-53

(b) No steps have been takon by 
the Central Government.

Water Supply for Delhi
1899. Sardar Iqbal Singh: Will the 

Minister of Irrigation and Power be 
pleased to state:

(a) whether there is any proposal 
to construct Link Canal System to

utilize Bhakra Canal water lor Delhi 
water supply;

(b) if so, details of this scheme;
(c) total cost of this scheme; and
id) when the work on this scheme 

will start and when it will be com
pleted?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No such 
scheme is under consideration with 
the Government of India.

(b) to (d). Do not arise.

Loan for Purchase of Foodgrainc
1900. Sardar Iqbal Singh: Will the 

Minister of Food and Agriculture be
pleased to state

(a) whether the Himachal Pradesh 
Adimnistiation have given loan to the 
people for the purchase of foodgrains 
in that State,

(b) if so, the total amount given in 
this regard;

(c) total wheat purchased with this 
subsidy;

(d) whether the amount has been 
utilised properly; and

<e; if so, in what manner7

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) Rs 50,000
ic) This was not a subsidy but a 

loan. Information about the total 
quantity of wheat purchased with the 
loan ia not leadily available.

(d) and (e) The loan was advanced 
only to such persons as were in dire 
need of it for pui chase of food-grams 
In most of the cases the loan was not 
Kivm m cash but foodgrains of an 
equal value were supplied.

Ticketless Travelling

lorn S Sardar Iqbal Singh:
lswl*\Shrl Rameshwar Tantla:
Will the Minister of Railways be 

pleased to state:
(a) whether Government have esti

mated the total annual loss of revenues
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to Railways on each Railway due to 
ticketless travelling,

(b) what steps railway have taken 
especially m areas where ticketless 
travelling is on a great scale, and

(c) with what results7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) An
assessment was made m 1957, by means 
of checks conducted by a Special 
Central Tickct Checking Organisation, 
and the loss estimated on the results 
of the checks conducted by this 
Organisation, railway-w lse, is fur
nished m the statement laid on the 
Table [See Appendix IV annexure 
No 79]

(b) More intensive application, m 
these areas, of the normal and special 
checks made by the Railways 
generally to reduce the incidence of 
ticketless travel

(c) The extent of ticketless travel
ling in the areas has not been 
assessed again by means of a check 
as referred to in the answer to part (a) 
of the question

Filtration Plant at Rohtak Road, Delhi

1902. Sardar Iqbal Singh: Will the 
Minister of Health be pleased to state

(a) whether there is any proposal 
to construct a Filtration Plant at 
Rohtak Road, Delhi,

(b) if so, details of this proposal, 
and

(c) whether Government have 
approved this proposal9

The Minister of Health (Shri Kar- 
markar): (a) The technical Committee 
which has been set up to consider the 
questions of stabilisation and aug
mentation of Delhi’s water supply 
have such a proposal under con
sideration

(b) and (c) Details have not been 
worked out so far

563*

Lower Selection Grade ia Posts and 
Telegraphs Department

1903. Shri Tangamani: Will the
Minister of Transport and Communi
cations be pleased to refer to the 
reply given to Unstarred Question 
No 3575 on the 8th May, 1958 and 
state

(a) whcthei any further represen
tations have been received from 
the National Federation of Post and 
Telegraph Employees regarding selec
tion policy for cadre of Lower Selec
tion Grade m Posts and Telegraphs 
Department,

(b) what steps Government propose 
to take m the matter, and

(c) what is the present percentage 
of selection in addition to promotion 
bv semontj -cum.-fitness’

The Muuster of Transport and Com
munications (Shri S. K. Patii): (a)
Yes In July, 1958

(b) The ordeis were modified in 
certain respects after a discussion of 
the matter with the National Federa
tion of P & T Workers

(c) 33 1/3 per cent

Amenities at Stations
1904 Shn Tangamani: Will the

Minister of Railways be pleased to 
state

(a) whether Government propose to 
provide minimum basic facilities to all 
the stations befoie funds are spent in 
providing extra amenities to certain 
important stations,

(b) w'hat is the amount set apart 
for the current year and the nature of 
the amenities and

(c) how much is to be spent on the 
Southern Railway and names of 
stations provided with extra ame
nities

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
allocation of priorities and screening 
of needs is regulated through the
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Hallway Users Committees and every 
endeavour is made to secure as judi
cious and balanced a distribution ot 
funds available ar is practicable

(b) A provision of Rs. 2*47 crores 
has been made in the Budget for 
1958*59 A statement showing the 
nature of the various amenities works 
is laid on the Tabic [See Appendix 
IV, annexure No 80 ]

(c) Out of the above provision a 
sum of Rs 39 68 lakhs has been 
allotted to the Southern Railway A 
statement showing the names of the 
important stations where extra ameni
ties are proposed to be provided dur
ing the current year is laid on the 
Table [See Appendix IV, annexure 
No. 80]

Amenities at Stations
1995. Shri Tangamani: Will the

Minister of Railways be pleased to 
state the nature of amenities to be 
provided for immediately on the basis 
of Railway Administration survey
1955-56?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The policy is 
to provide on a policy basis the 
following minimum amenities'—

(a) at all stations irrespective of 
their size or status:

(i) A waiting hall.
(u) Benches
(in) Suitable arrangements for 

lighting the waiting hall and 
booking office

( i v ) Dnnking water supply
(v) Improved type latrines
(vi) Pucca platform surface

(vu) Proper booking arrangements
(vm) Planting shady trees
(b) at halt stations whether worked 

by contractors or departmentally
(l) A rail level platform of suit

able length having regard to 
the length of the trains stop
ping at the halt station

(U) A small waiting shed which 
will serve also as booking 
office.

(iu) Lighting where trains stop at 
night.

(iv) Planting of shady trees

Electrification of Stations
I"Shrl Tangamani:

innr J Shri H. N. Mukerjee:
Shri Muhammed Ellas:

I  Shri Prabhat Kar:
Will the Minister of Railways be 

pleased to state.
(a) whether Government propose to 

ciectnfy stations in towns where 
electricity is available,

(b) if so, when the work is likely 
to be completed,

(c) how many such stations are 
there without electricity;

(d) how many will be electrified 
during the current year, and

(e) Ihe names of stations m South
ern Railway to be electrified and the 
names of stations which will be taken 
up for electnficd tion during the 
current year’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes

(b) to (e) On 31st March, 1958 
there were about 650 unelectrified 
stations on Indian Railways where 
power was available These included 
127 stations on Southern Railway as 
listed in a statement laid on the Table 
[See Appendix IV, annexure No 81 ] 
All these stations are expected to be 
electrified during the Second Plan 
period subject to the approval of 
Passenger Amenities Committee, avail
ability of funds and power at reason
able rates

Dunng the current year (1958-59), 
215 stations, including 40 stations on 
Southern Railway listed in a statement 
laid on the Table, are likely to be 
electrified. [See Appendix IV, 
annexure No. 81J
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Passenger Guides
1901. Shri Tangamani: Will the

Minister of Railways be pleased to 
state:

(a) whether passenger guides are 
provided at important Railway 
Stations, and

(b) if so, the nature of duties 
required to be performed by them7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes

(b) A statement is given below:— 

Statement

The duties of Passenger Guides 
mainly are.—

(I) to direct passengers to the 
correct booking window and 
platform;

(II) to furnish correct and uptodate 
information regarding tram 
timings, change of trains, 
catering, connections at junc
tion stations ahead and to 
assist the passengers m find
ing accommodation m trains 
by guiding them to the com
partments where room may 
be available

( III) to prevent overcharging, 
harassment or exploitation of 
passengers by licensed porters,

(iv) to help to keep the circulating 
areas of stations, platform' 
and trains free from the 
nuisance of beggars, un
authorised hawkers and 
vendors etc.

(v) to see that amenities provided 
at stations and on trains are 
being properly used and to 
ensure that the waiting halls, 
platforms, circulating areas 
are kept neat and tidy,

(vi) to see that undesirable ele
ments do not loiter about the 
platforms, tonga stands etc 
and to ensure that female

passengers are afforded all
possible assistance;

(vii) to persuade passengers to 
fonn queues at booking 
counters, at entrance and exit 
gates and on the platforms 
before entraining,

(vm) to prevent passengers from 
indulging in dangerous habits 
such as travelling on foot
boards, on buffers and on 
carriage roofs,

(ix) to mix freely with the pas
sengers and ascertain their 
wants and render them 
general assistance as needed
lay VYvem

Camping Coaches
1908. Shri Tangamani: Will the

Minister of Railways be pleased to 
state

(a) whether camping coaches are 
provided for convenience of holiday 
travellers, pilgrims etc at selected 
places, and

(b) if so, the names of such stations7

The Deputy Minister of Railways 
(Sftri Shahnawaz Rhan): (a) Yes.

(b) Lonavla, Nasik Road, Manmad, 
Malda Court, Pun, Bulsar and Broach 
stations

Extra-Departmental Staff of Posts and 
Telegraphs Department

1909. Shri Tangamani: Will the
Minister of Transport and Communi
cations be pleased to refer to the reply 
given to Unstarred Question No 233 on 
the 21st November, 1958 and state

(a) whether decisions on the report 
of working of the Committee to 
enquire into the working conditions 
of Extra-Departmental Staff of the 
Posts and Telegraphs Department have 
since been taken;

(b) whether the recommendations 
will be enforced with retrospective 
effect, and
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(c) if so, from which date?x
The Minister of Transport and Com

munications (Shri S. K. Patil): (a) No;
the report is still under consideration

(b) and (c) They will be con
sidered when decisions are taken

Rice Prices in Mardas State
1910. Shri Tangamani: Will the

Minister of Food and Agriculture be
pleased to state:

(a) what is the present price of rice 
m Madras State,

(b) whether Government propose to 
start fair price shops in Madras State, 
and

(c) what is the total quantity of 
rice transported out of the South Zone 
duimg six months ending September, 
1958?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) The follow
ing were the wholesale market prices 
of rice in certain centres of Madras 
State on 12th December 1958 —

Centre Vanet>
once
per

aiaund

Rs.

Kumbakonam
Tirunclveli
Madras
Coimbatore

Katasamba 
II Sort 
Sirumaiu 
Coarse

23 00 
26 00 
23 88 
20 50

(b) There is no such proposal at 
present

(c) About 42,000 tons

Amenities at Stations
1911. Shri Ram Krishan: Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fact that Gov
ernment is ronsidenng a scheme to 
provide minimum basic amenities at 
all stations; and

(b) if so, at what stage the scheme 
Is’

The Deputy Minister of Railways 
(Shrl Shahnawas Khan): (a) and (b). 
Minimum amenities, where they do 
not exist, are being provided accord
ing to the annual programmes of 
amonity works as drawn up by the 
Railway Administrations in consulta
tion with the Railway Users’ Ameni
ties Committee on each Railway with 
which public opinion is associated.

The Railway Administrations have 
been instructed to complete the works 
of providing amenities within the 
minimum penod possible according to 
these programmes.

Bungalows for Officers
1912. Shri Hem Barua: Will the

Minister of Railways be pleased to
state

(a) what is the number of bungalows 
bu ilt for officers working m the North 
East Fiontier Railway six months 
prior to the inauguration of the new 
Zone and after and what are the 
modern amenities provided for them, 
and

(b) the total cost involved m pro
dding these amenities to the officers’

The Deputy Minister of Railways 
vShri S. V. Ramaswamy): (a) 14
ungalows were constructed before 

inauguration and 40 after inaugura
tion Sanitary fittings have been pro
vided in the bathrooms and lavatories.

(b) R*) 1 50 lakhs approximately 
for the sanitary fittings

Nurses in Railway Hospitals
1913. Shri Hem Barua: Will the

Minister of Railways be pleased to 
state:

(a) whether it is a fact that the 
number of nurses in the Railway 
Hospital at Gauhati is not adequate;

(b) if so, the reasons therefor;
(c) the number of vacancies in 

the nursing department of the North 
East Frontier Railway hospitals for 
the last six months; and
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(d) the reasons for not filling up 
these vacancies so far9

The Deputy Minister ot Railways 
(Shri G V. Ramaswamy): (a) to (d). 
The Railway Service Commission Cal
cutta were unable to rccruit enough 
nurses, the response to advertisements 
being poor Recruitment has how
ever since been made by the Rail
way and seven nurses have since
joined against the 8 vacancies exist
ing for more than six months
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Electrification of Quarters at Dum 
Dum Airport

Shrimati Renu Chakravartty: 
Shri Muhammed Elias:

Will the Minister of Transport and 
Communications be pleased to refe/ 
to the reply given to Unstarred 
Question No 676 on the 3rd April,
1956 and state:

(a) whether it is a fact that class 
IV employees’ quarteis at Dum Dum 
Airport have not been electnfied as 
yet; and

(b) if so, the reasons for the same’

The Deputy Minister of Civil 
Aviation (Shri Mohiuddin) - (a) and
(b) It has not been possible to pro
vide electricity m these quarters a? 
the additional load required for this 
purpose cannot be made available 
until the electric supply at Dum Dum 
has been re-organised The work of 
re-orgamsmg the electric supply will 
be taken up as soon as the necessary 
foreign exchange for this purpose has 
been made available

Chowkidars in the Civil Aviation 
Department

{Shri Muhammed Elias: 
Shrimati Renu Chakra

vartty:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Question 
No 811 on the 7th August, 1956 and 
■•tate

(a) whether it is a fact that as yet 
many Chowkidars m Civil Aviation 
Department continue to have ten 
hours duty per day and others have 
no fixed duty hours and no fixed day 
off;

(b) if so, whether the eight hours 
work day will be introduced for all 
Chowkidars, and

(c) if not, why’
The Deputy Minister of Civil

Aviation (Shri Mohiuddin): (a)*The
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Cbowkidars in the Civil Aviation De
partment have been placed in the 
following three categories:—
(0 Ccntin'Hts Duty, that is, Houra of work— 

these who are employed 54 
on shift duties at intpor- Penod of rest— 
tant points on the aero- one day oft in a 
dromes In connecnon week, 
with aircraft operations 
and where work is 
strenuous.

(it) Inttrrmtteni Duly, that Hours of work— 
is those who arc employ- 7 5 
ed at less important Period of re't— 
points at aerodromes one day oil in a 
where their duty is not fortnight, 
very strenuous.

(tu) Casual Duty, that is, Hours of work— 
those who are employed no fixed hours, 
at minor aerodromes, Period of rest— 
vacant buildings, com- no off. 
mumcauon stations, 
etc., where they are 
generally provided with 
family accommodations 
at the premises The 
watch and ward work 
at these places docs nor 
consist of mere than be
ing present on the 
premises and dors not 
involve any strain.

(b) and (c). The duty hours of 
Chowkidars in the Civil Aviation De
partment were fixed after careful 
examination of the practice obtaining 
m othei Government Departments 
and no change in the r duties is 
contemplated in the near future.

Staff Quarters at Aerodromes in 
Tripura and Assam

f  ghri Muhammed Elias:
1917.  ̂ Shrlmati Rena Chakra-

l  vartty:

Will the Minister of Transport and 
Communications be pleased to state:

(a) what is the position regarding 
the construction of staff quarters at 
aerodromes in Tripura and Assam ex
cept those at Agartala and Gauhafi;

(b) which are the aerodromes in 
these areas where the construction of 
staff quarters has started and the 
the numbers of quarters completed, 
•ad

(c) the aerodromes where work 
has not started at all?

The Deputy Minister of Civil 
Aviation (Shrl Mohfttddln): (a) to
(c) A statement giving the requisite 
information is laid on the table of 
the House. [See Appendix IV, annex
ure No. 82.]

Service Code and Recruitment Rules 
of Chril Aviation Department

i 4is  /  Shri Muhammed Elias:
\ Shrimati Rena Chakravartty

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the Service Code and 
ftecruitment Rules of Civil Aviation 
Department have been finalised;

(b) if not, when it can be expected 
to be finalised; and

(c) reasons for the delay9

The Deputy Minister of Civil 
Aviation (Shri Mohiuddin): (a) to
<c) The Recruitment Rules for 
various gazetted and non-gazetted ser
vices of the Civil Aviation Depar
tment are in the final draft stage. 
These will shortly be introduced after 
the proccss of consultation with the 
Union Public Service Commission ha? 
been completed. The Recruitment 
Rules have heretofore existed in the 
form of several executive orders and 
Administrative instructions issued by 
the Government from time to time 
&nd are now being codified in the form 
*»f Recruitment Rules

Passenger Amenities

{Shrl H. N. Mukerjee:
Shrl Muhammed Elias:

Shri Prabhat Kar:
Will the Minister of Railways be 

bleased to state:
(a) whether funds provided for 

Bassenger amenities on the different
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railway system* have been allowed 
to lapse during 1956-57 and 1057-58, 
and

(b) if so, to what extent?

The Depart? Minister « f  Railways 
(Shr| Shafcnawax Khan); (a) During 
1956-57 and 1957-58, there was aa 
overall excess of Rs 12 06 lakns and
Rs 55 66 lakhs respectively over the 
provision made for all Railways to
gether Against this provision, the 
expenditure incuried on certain Rail
ways, viz , North Eastern Southern 
and South Eastern Railways during
1956-57, and South Eastern Railway 
during 1057-58, was slightly less

(b) For 1956-57 the expei .dilute 
was lower to the extent of Ra 2 20 
lakhs on the North Eastern Railway, 
Rs 1 32 lakhs on the Southern Rail
way and Rs 2 79 lakhs on the South 
Eastern Railway which together con
stituted about 5 per cent of thf> pro
vision made while m 1957-58 it w as 
only on the South Eastern RaiW'V 
that an amount of Rs 22 thousand 
remained unutilised 

✓
Thefts on Goods Wagons

/  Shri H N Mukerjee:
\  Shri Tangamani:

Will the Minister of Railways be 
pleased to state

(a) whether it is a fact that 1 band 
of gangsters regularly break open 
goods wagons on Agatpara Rail sid
ing m Eastern Railway,

(b) whether it is a fact that people 
helped the Railway authorities in 
apprehending some members rf th» 
gang on the 27th October, 1958,

(c) what is the fate of the public 
who help to arrest such dacoits, and

(d) whether Government propose 
to take firm action m the matter*

(c) One Kartic Ch Chakravorty 
who gave information to police was 
later threatened with assault b> some 
miscreants A police picket was post
ed in the area, where he resides, for 
his safety Shn Chakravorty has 
also filed a complaint in the court 
against those who had threatened him 
earlier

(d) The State Police authorities 
are taking action to liquidate the 
gang A case under section 11 of 
West Bengal Security Act has been 
sent to court against 10 members of 
the gang Five of them have already 
been arrested

Air Accidents
1921 Shri Tangamani: Will the

Minister of Transport and Communi
cations be pleased to refer to the re 
ply given to Unstarred Question No 
995 on the 3rd December, ’ 957 and 
state

(a) what steps have been taken lo 
replace the aircrafts damaged due to 
such accidents, and

(b) the result of the experience of 
preventive measures taken towards 
minimising accidents?

The Deputy Minister of Civil 
Aviation (Shri Mohraddin) (a 1 Of 
the six aircraft involved in the acci
dents, three were repaired anl put 
back into commission One au-craft 
was built up by the Corptration 
around a bare shell available wi'h 
them The larger question of re
placement of Dakotas is also under 
consideration

(b) No statistics can naturally be 
provided to show how mam accidents 
have been prevented but the number 
of accident* per 100 million passenger 
miles flown on India’s domestic sche
duled services have progressively de
creased since 1955 as would appear 
from the figures given below — 

Year Accident's per 100
million passenger 

miles
The Deputy Minister of Railway* 

(Shri Shahnawaz Khan): (a) and
(b) Yes.

1955
1956
1957

2'82 
2 01 
0 83
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Ports and Telegraphs Colony, Madurai

1922 Shri Tangamani: Will the
Minister of Transport and Coonmmi- 
eatloos be pleased to refer to the 
reply given to Starred Question No 
161 on the 21st November, 1958 and 
state*

(a) by what date the Post's and 
Telegraphs colony in Madurai will 
be completed, and

(b) the steps taken for expediting 
the construction of the said colony0

The Minister of Transport and 
Communications (Shri S. K Patil)
(a) and (b) As all the funds ear
marked for the construction of quar
ters have been utilised and no more 
funds are available it has not been 
possible to include the project of con
structing residential quarters at 
Madurai m the Second Five Year 
Plan The work will be taken up 
early m the Third Five Year Plan 
However, to ensure that no delay 
takes place in starting this work in 
1961-62 a plot of land for the quar 
ters has been selected and approval 
to acquire the plot has been accord
ed

Telephone Exchange, Madurai
1928. Shri Tangamani* Will the 

Minister of Transport and Communi
cations be pleased to refer to the 
reply given to Starred Question No
58 on the 18th November, 1058 and 
state

(a) whether the installation of the 
automatic Telephone Exchange at 
Madurai (Madras Circle) will be 
completed during the current vear, 
and

(b) the steps taken for speeding up 
the construction’

Hie Minister of Transport and 
Communications (Shri 8 K Patil)
(a) No

(b) The work of installation of an
auto exchange at Madurai has been 
included in the programme of auto-

mstallations for the year 1960-61 
The present position of the case It:

1 the project estimate for the work 
has been sanctioned

2 a plot of land for the exchange 
building has been acquired The 
C P W D  have called for and obtain
ed tenders for the construction of tht 
building

3 advance order for the supply of 
the equipment on Indian Telephone 
Industries ( I T I )  has been paced 
The delivery of the equipment is 
scheduled to be completed m 1960

Practice of Surgery by Voids
1924 Shri Warior: Will the Minis

ter of Health be pleased to state
(a) whether any directive has been 

issued to State Governments that 
permission should not be given to 
Avurvedic Vaids to practice surgery 
and

(b) if so the reasons thereof’
The Minister of Health (Shri Kar-

markar) (a) No
(b) Does not arise

Pension Payments at Post Offices
1925 Shri Daljit Singh Will <he 

Minister of Transport and Comm uni 
cations be pleased to state

(a) whether it is a fact that p°n- 
sionpj- have to travel for four or five 
miles to get their pensions from sub- 
Po«"t Offices in backward areas and

(b) if so, the action taken to make 
payment of such pensions through 
Branch Post Offices’

The Minister of Transport and 
Communications (Shri S. K Patil)
(a) It is possible that m some cases 
they have to go to a post office more 
than 4 or 5 miles away

(b) The Branch Post Offices doing 
Savmgb Bank work have already 
been authorised to disburse pension to 
P & T pensioners drawing pensions 
upto Rs 50 pm
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Ministry o f Irrigation and Power
1926. Shri Daljlt Singh: Will the 

Minister of Irrigation and Power be
pleased to state the number of Com
mittees appointed by the Ministry of 
Irrigation and Power which are 
functioning at present’

Hie Deputy Minister of Irrigation 
and Power (Shri Hathi): The
following two Committees set up by 
the Ministry of Irrigation and Power 
are still functioning-—

1. Committee to examine the
organisational structure of 
the Central Water and Pov 11 
Commission

2. Committee to investigate whe
ther full value for the money 
spent on the Bokaro Thermal 
Power Station has been 
obtained

Straits/Bombay /Karachi /Persian Gulf 
Conference

1927. Shrl Raghanath Singh: Will
the Minister of Transport and Com
munications be pleased to state*

(a) whether it is a fact that the 
Straits/Bombay /Karachi/Persian Guli 
Conference was constituted m July,
1958, with the joint collaboration of 
Japanese American, British and Dutch 
Lines; and

(b) if so, how it will affect Indian 
Shipping9

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj BahaduT): (a) Yes, Sir

(b) As far as can be envisaged now, 
it does not appear that the interests 
of Indian Shipping will be .tdverselv 
affected by the formation of this new 
Conference

Train Derailment
1928 Shrl Snbiman Ghose: Will

the Minister of Railways be pleased 
to state:

(a) whether it is a fact that re
cently three wagons of a goods tram

were derailed at Sitarampur Station 
(Eastern Railway);

(b) if so. the details thereof; and
(c) whether compensation has been 

paid to the family of the deceased?
TJie Deputy Minister of Railways 

(Shfi S. V Ramaswamy): (a) and
(b) Yes On 23-11*58 at about 13 35 
hours while train No 5th Topasi 
Supply pilot was entering Sitaran.pur 
StaU°n. 4 wagons of the train deioil- 
ed in the yard The derailed wagon* 
stru ck  against the signal post on which 
two Khalasics were working Both 
the Khalasies were injured Sub
sequently, one of them succumbed to 
his injuries while the other has res
umed his duty

( C )  Not yet, but arrangement? are 
benig made to pay a sum of Rs 1,800 
due under the Workmen’s Compensa
tion Act, to the family of the deceased

Food Production

.  1 Shri H. N Mukerjee:
‘ f  Shri Muhammed Elias:

\ffiW the Minister of Food and 
Agriculture be pleased to state*

(a) the figures of food production 
for each year during the decade 
1947—57; and

(b) the basis on which calculation 
about the increase of food production 
dufmg the next decade are being 
made7

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) The re
quired data are given m the state
m e n t  laid on the Table f5ee Ap
pendix IV annevure No 83 ]

(b) The requirements of increased 
food production are calculated for 
each Plan period taking into account 
such factors as (1) likely increase in 
the total population, (11) likely in- 
caease m the urban population, <rii» 
likely effects on food consumption of 
increase in national income and 
changes in its distribution, (iv) the
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need to improve per capita consump
tion as well as the dietary pattern 
and (v) the need to counter possi
bilities of inflationary pressures re
sulting from likely increase in the 
level of investment.

Drain from Kalaspur to Brahman t
River, Orissa

1930. Shri B C. Mollick: Will the 
Minister of Irrigation and Power be
pleased to state whether the estimated 
cost of Rs 20 lakhs asked by the 
State Government of Orissa from the 
Centre for the construction of a drain 
from Kalaspur to Brahmani river in 
the district of CuttBck, Orissa has 
been sanctioned?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): No proposal 
has been received in this connection 
from the Government of Orissa

Fashion Film
1931. Shri Ram Krishan: Will the 

Minister of Transport and Communi
cations be pleased to state the pro
gress made so far in the production of 
a fashion film against an Indian back
ground bv a party of the “Harper’s 
Bazaar” magazine9

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): The fashion film 
against Indian background was 
actually taken by the Independent 
Television Unit from London for the 
“Harper’s Bazaar” magazine The 
shots taken in India will form part 
of the film which the Independent 
Television are producing on India, 
Thailand and Australia The film unit 
will return to London only towards 
the end of this month. Thereafter, 
the work of developing, processing, 
commentary-writing and editing of 
the film will be completed The film 
is expected to be ready by May, 1959 
when the Harper’s Bazaar will be 
bringing out a special number of their 
magazine featuring India, Thailand 
and Australia.

Co-Operative Movement
19SS. 8hri Bun Krishan: Will the 

Minister of Food and Agriculture be
pleased to state the nature of .the 
steps proposed to be taken for ex
pansion of co-operative movement dur
ing the remaining period of the 
Second Five Year Plan?

The Minister of Food and Agricul
ture (Shri A. P. Jain): The schemas 
of co-operative development included 
m the Second Five Year Plan are at 
present under implementation The 
programme for 1959-60 is under dis
cussion with the State ind v. ill be 
finalised by the end of January, 1959.

At its meeting on November 8 and 
9. 1958, the National Development
Council considered the role of the 
co-operative movement m intensifying 
■•'Rricultuial production and general
ly in rebuilding the rural economy 
arid suggested certain piogrammes 
and targets to be fulfilled within the 
n<*xt two years of the Second Plan 
Period The organisational, adminis
trative and financial measures n°ce?- 
!>ary for implementing the National 
Development Council’s Resolution are 
btting worked out by a Working 
Group consisting of representatives 
of the Government of India, Planning 
Commission, Reseive Bank of India 
a^d State Bank of India

Railway Stations
1933 Shri Daljit Singh: Will the 

Minister of Railways be pleased to 
state:

(a) whether Government propose 
to increase the number of Railwav 
Stations m Punjab State during 1959- 
60, and

(b) if so, the names of such stations 
under consideration and the time by 
which the work will be started*'

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes.

(b> A statement is laid on the 
Table. [See Appendix IV, annexure 
No. 84.]
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Railway Time Tables
r Shri Garay:

1984. V Shri Jadhav:
\_ Shri Hem Barua:

Will the Minister of Railways be 
pleased to state:

(a) how many times during a year 
the Railway Time Tables are chang
ed;

(b) how many copies of Time 
Tables of each Zonal Railway were 
printed during the last year, and 
how many of them were sold;

(c) what were the total printing 
expenses incurred; and

(d) what was the income from the 
source of advertisements?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Nor
mally, the Railway Time Tables are 
changed twice a year, namely on 
1st April and 1st October. Time 
Tables are also revised on 1st 
January and 1st July, if the alter
ations in timings are such to 
war 'nt reissue of the Time Table.

(b) The information is furnished 
below:—

No. of No. of
copics copics

Railway printed sold
during during
1957 *957

Central . 2.54.540 2.33.007
Eastern . 3,04,000 2.55.474Northern 2,51,500 2,37.420
Southern 4*22,000 3.84.779Western 1,3s,oco 1,-7.671North-Eastern 1,18,600 77.965South-Eastern 1,21,490 1,04,265
North-East-Frontier ■ Net in existence in

1957.

(c) Rs. 15,07,274 Approx.

(d) Rs. 1,28.738 Approx. 
3M(Ai) L.S.D.—8.

Kottayam Head Post Office

1935. Shri Manly an gadan: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) how many sub-Post Offices and 
Branch Post Offices are there now 
under the Kottayam Head Office in 
Kerala;

(b) whether it is a fact that this 
Head Post Office cannot efficiently 
cater to the needs of all these sub
offices;

(c) the number of Sub-Post Offices 
under a Head Office in other parts 
of the Madras Postal Circle;

(d) whether there is any proposal 
to create another Head Post Office 
within the present Kottayam Division; 
and

(e) if so, when it will be establish
ed?

The Minister of Transport and Com
munications (Shri S. K. Fail!)- (a)
69 Sub Offices and 218 Branch Offi
ces.

(b) The question of affording relief 
to this Head Office is already under 
examination.

(c) 35 to 50 Sub Offices.
(d) Yes.
(c) No definite date can now be 

stated.

Trunk Calls

1936. Shri Daljlt Singh: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) w h e th e r i t  is  a  fa c t  th a t th ere  
is  no d ire c t lin e  fo r  tru n k  c a lis  fro m  
H a m irp u r to  o th er m ain  c ities o f  
P u n ja b ; and

(b) if so, whether Government 
propose to consider the desirability 
of removing difficulties of the people 
of this area in this regard?
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The Minister of Transport and 
Communications (Shri S. K. Patil):
(a) Hamirpur is a Public Call Office 
connected via 4 other Public Call 
Offices to Dharamsala telephhone cx 
change Trunk calls to other mam 
cities of Punjab are established via 
Dharamsala Exchange

(b) The question of provdmg 
better facilities is under examination

Roads in Himachal Pradesh
1937. Shri Daljit Singh: Will the

Minister of Transport and Communi
cations be pleased to state

(a) the total mileage of district 
reads constructed by the Himachal 
Pradesh Administration during 1958, 
so far, and

(b) the total money spent on thes»e 
roads9

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b) The 
information is being collected and will 
be placed on the Table of the Sabha 
in due course

Purchase of Railway Engines and 
Wagons

1938. Shri Daljit Singh- Will the 
Minister of Railways be pleased to 
state the amount of foreign exchange 
spent by Indian Railways on purthas 
mg the new railway engines and 
wagons dunng the la-»t five gears’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan)* The infor
mation in leaped of amount of foreign 
exchange spent by the Indian Railways 
for purchasing the new laiiway 
engines and wagons for Iht 5 years 
1953-54 to 1957-58 are given as under.

(Figure* in crores of Rs)

Imported railway engines (Loco
motives) Rs. 5**0

Imported wagons Rs 39*4
Note . These figures are exclusive of loco

motive* and wagons received under 
Aid through TCM and Colombo 
Plan

Drinking Water for Uosiiiarjmr 
District, Punjab

1939 Shri Daljit Blngb: Will the 
Minister of Health be pleased to state:

<a) whether it is a fact that Gov
ernment have submitted any scheme 
for the supply of dunking water w  
Hoshwrpur District of Punjab,

(b) if so the details and nature at 
tht scheme,

(c) whether the scheme has been 
approved by the Central Government 
and also regarding Lajpat Rai Water 
Works, and

Id) it so, the amount sanctioned lor 
each scheme so far’

The Minister of Health (Slut 
Karmarkar): (a) Yes

(b) The details of the schemes are 
as stated below

Estimated
cost

I Hoshiorpur W J>
Ra.

Scheme 12 28 Lakhs
2 Durahra W S Scheme 13 49 lakhs
3 Bhabaur, Bass, Rarai

and Bhatch W S 
Schemc 1 14s lakhs

4 Chintpurni W S
Scheme 1 94 lakhs

5 Jloshiarpur Drainage 6 79 lakhs
6. Dasuya Drainage 3 S9 lakhs

(c) Two schemes, namely, Hoshiar- 
pur Drainage and Durahia Water sup
ply schemes have so far been 
appioved

With regard to Lajpdl Rai Water 
Works, an estimate costing Rs 1.29 
lakhs for providing electrically driven 
pumping sets at Tehliwala was 
received and scrutinised by the Cen
tral Public Health Engineering Organi
sation It was found that the scheme 
did not qualify for central assistance

(d) Amounts are sanctioned for all 
the approved schemes collectively and 
not for individual schemes It is left 
to the State Governments to allocate 
the sanctioned amount for «toh
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scheme A sum of Rs 60 625 lakhs has 
been sanctioned to Punjab Govern 
went up to March, 1958, for then 
approved urban water supply schemes

Recruitment of Supervisors for 
Railway Works Department

194C / Shrl™ I  Shri Dasaratha Deb.
Will the Minister of Railways be 

pleased to state*

(a) whether it is a fact that on the 
25th November, 1958 candidates were 
called for interview at Calcutta for 
50 supei visors posts for the supervi
sion of works m the Railway Works 
Department,

(b) whether it is also a fact that a 
good number of interview seekers were 
driven out with the help of police, and

(c) if so the reasons therefor’

The Deputy Minister of Railways 
■/Shri S V Ramaswamy): (a) Yes

(b) No
(c) Does not anse
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Sagar Cum

IMS. Sbii Jadhav: Will the Mini*- 
ter of Food and Agriculture be pleased 
to refer to the reply given to Starred 
Question No. 275 on the 27th Novem
ber, 1958 and state:

(a) what was the State-wise 
(including the Union Territories) 
acreage under cultivation of sugar 
cane in the years 1956-57 and 1957-58; 
and

(b) how does the cultivation com
pare with per acre yield and recovery 
per cent., in the above years, taking 
into consideration the actual produc
tion of sugar of all varieties and the 
<3vjrt

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b). 
The information asked for is given in 
the statement laid on the Table. [See 
Appendix IV, annexure No 85 ]

Indigenons System of Medicine

1944. Shri E. Madhusudan Rao: Will 
the Minister of Health be pleased to 
state:

(a) whether the Government have 
received any representation from the 
All India Homoeopathic Medical 
Association requesting not to accept 
the recommendations of the All India 
Medical Council (50th Session) regard
ing the promotion of the study of the 
indigenous and homoeopathic medi
cine; and

(b) if so, whether the Government 
intend to consult All India Homoeo
pathic Medical Association and the 
Ayurvedic and Unani Associations 
before accepting the recommendations 
of the All India Medical Council?

The Minister of Health (Shri 
Karmarkar): (a) Yes.

(b) As the Indian Medical Council 
have not made any recommendation, 
the question of consulting the All India 
Homoeopathic Medical Association and 
the Ayurvedic and Unani Associations 
does not arise.

Private Schools vn Sooth gaatant 
Railway

1945. Shri Pantgrahi: Will th»
Minister of Railways be pleased to> 
ftate:

(a) whether the Railway Board has. 
sanctioned financial assistance in 1957- 
$8 to private schools situated on South 
Eastern Railway;

(b) if so, how many educational 
institutions have been benefited by 
such assistance;

(c) whether any assistance has been 
given to private educational institu
tions from Railway Staff Benefit Fund 
in 1957-58 and 1958-59; and

(d) if so, what are the educational 
institutions m S E. Railway zone which 
have received grant from Railway 
Staff Benefit Fund so far?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
South Eastern Railway Administration 
have sanctioned financial assistance to- 
private schools.

<b) 21.
(c) 1957-58—Yes, grants sanctioned 

but the Staff Benefit Fund Account not 
yet debited

1958-59—Nil up to date.
(d) Andhra High School, Kharag

pur.

Bhola Girls Middle School, Motibagh 

Sleeper Control Officer

1946. Shrl Fanigrahi: Will the
Minister of Railways be pleased to 
state:

(a) whether the Sleeper Control 
Officer, South Eastern Railway, Cal
cutta went to Burma recently for 
inspection of the Burma sleepers;

(b) if so, the number of sleepers 
that have been arranged for import
ing from Burma recently;

(c) whether Government are aware 
that sleepers of inferior quality have-
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been arranged for purchase in the 
recent deal; and

(d) whether the Railway Board 
have ordered inspection of these 
Burma sleepers?

Hie Deputy Minister off Railways 
(Shri 8 . V. Bamaswamy): (a) Yes, 
Sir The Sleeper Control Officer of 
the South Eastern Railway was 
deputed to visit Burma with a view 
to co-ordinate with the State Timber 
Board, Government of the Union of 
Burma, the maintenance of a proper 
standard of inspection according to 
the Indian specification.

(b) 4,35,000 15 os track sleepers and 
500 sets of special size crossing sleepers 
have been arranged

(c) and (d) Inspection is m pro
gress m Calcutta of the first consign* 
ment of sleepers shipped As regards 
any sleepers not conforming to the 
specification found as a result of this 
inspection suitable action will be 
taken according to the terms of the 
contract

Tube Wells in Orissa
1948. Shri Kumbhar: Will the Minis

ter of Food and Agriculture be pleased 
to state*

(a) the amounts, if any, allotted to 
the Orissa State Government dunng 
the Second Five Year Plan period so 
far for the construction of Tube-wells,

(b) the amount given so far, year- 
wise,

(c) the names of the places, district- 
wise, where these wells have been 
constructed; and

(d) the actual cost of each well9
The Minister of Food and Agricul

ture (Shri A. P. Iain): (a) No allot
ment has been made by the Central 
Government to the Onssa Government 
for tubewell construction during the 
Second Five Year Plan penod. There 
is, however, a provision of Rs 7 59 
lakhs in the Second Five Year Plan 
o f the State Government

(M  NIL
(c) and (d). Do not arise

Caterers on the Sooth Eastern 
Railway

£949. Shri Kumbhar: Will the Minis
ter of Railways be pleased to state:

(a) the number of caterers serving 
on the various trains on the South 
Eastern Railway;

(b) the number of complaints 
received during this year against these 
caterers, and

(c) the action taken thereon?
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a) The
cars on trains. on the South 

Eastern Railway are all worked 
departmentally.

(b) and (c) A statement of com
plaints received dunng the period 
April to November, 1958 and of the 
action taken thereon is laid on the 
Table [See Appendix IV, annexure 
NO 86 J

Milk Supply Schemes In Tripura
1950. Shri Dasaratha Deb: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the total amount spent so far 
for implementing the Milk Supply 
Scheme for Tripura;

lb) the total amount earmarked for 
the purpose in Second Five Year Plan,

(c) the total yield of milk from the 
scheme implemented, and

(d) if the Scheme has not been 
implemented, the reasons therefor?

The Minister of Food and Agricul
ture (Shri A. P. Jain): A statement 
containing the available information is 
given below

(a) An expenditure of Rs 0 33 lafc-ha 
was incurred by the Tripura Adminis
tration during 1957-58 for the purchase 
of some equipments and on the con
struction of dairy building for Hie 
Milk Supply Scheme at Agartala. 
Information regarding the expenditure 
incurred during the current 
year on this scheme is not yet avail-' 
able



(e) The scheme aims to handle 
tO fnaunds of milk daily initially, but 
’WlH offer scope for expansion to handle 
apto 200 maunds.

s m  W ritten Answers
(b) Rs. 2.46 lakhs. (b) Suk Sagarjala, Rangapan4 and 

Buriiaa an  pnddy growing <»»>> 
Some area in Hudra Sagar is gta* 
available for Boro paddy cultivation 
when the water level recedes in 
summer months.
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(ji) The scheme is being imple
mented. The dairy budding is near
ing completion and a pert of the 
equipment has been purchased.

Breekm ef Khowai River
1951. Shri Dasaratha Deb: Will the

Minister of Irrigation and Power be 
pleased to state: •

(a) whether any representation was 
received by Tripura Administration 
for construction of Spuns at Durga- 
nagar, on Khowai River to prevent 
erosion;

(b) if so, the action taken thereon, 
and

(c) whether it i& a fact that a portion 
of Durganagar has become now 
Pakistan area due to such erosion7

Hie Deputy Minister of Irrigation 
and Power (Shrl Hathi): (a) The
reply is in the affirmative

(b) The matter is still under con
sideration

(c) The reply is in the negative 

iM ltw tloa  of Rodra Sagar ia Tripura
1952. Shri Dasaratha Deb: Will the 

Minister of Food and Agriculture be 
pleased to state:

(a) whether there is any scheme 
adopted m the Second Five Year Plan 
tor the reclamation of Rodra Sagar, 
Silk Sagarjala, Bnrima and Rangapani 
In Tripura;

(b) whether these are all paddy 
graving areas;

(c) if so, the sftqpg taken to imple
ment these scheme*; and

(d ) i t  these schemes have been 
alwmdewed, the reasons theretor?

lh »  MiataNt « f Im 4  mat Agrt— • 

fan* (Sis* A. 9 . JTate>: (a) No.

(c) and (d) Oo not arise in view 
of the reply to part (a) of the ques
tion.

Posts and Telegraphs Employee*

1953. { Shri Subimaa Gfcoee: 
Shrl A w iM ah  Ghosal:

Will the Minister of Transport amS 
Communications be pleased to state:

(a) what are the categories of the 
staff in the Postal Department who 
have been brought on Sunday duty 
since the passing of the order for 
granting one day off in every week to 
all Postal employees,

(b) whether it is a fact that such 
employees have not been paid com
pensatory monetary allowance as 
ordered by the Government for the- 
last 3 or 4 years;

(c) if so. the leasons for such non
payment; and

(d) if the reply to part {.b) be in 
the negative, from which date they are 
being paid and at what rate?

The Minister of Transport and Com
munications (Shri S. K. Patil): (a) (i) 
Postal clerks, Signallers, Sorting Peat
men and Mail Peons and Packers

(11) Chowkidars, Bhisties, Mahs and 
Sweepers

(b) and (c) The categories at (a)(i) 
are always granted a weekly off or 
oMtfaat allowance in Matt, Those at 
ta)(i&) are not entitled to an? mone
tary compensatory nllasvnnn 
they are granted a weekly it 
can be done wMnut adfithm l 
expenditure.

(4) The categories of staff oentia*- 
ed at (a) (i) a n  paid Owartime Allow
ance, where necessary, with eflect 
from ISth December, 1952. 'the
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i t  which they are paid are shown in 
f t t  MjkRMBt ^ ic id  «  the Table of 
fte  Sabha ISee Appendix IV, an- 
aexure No 87 ]

MwtrHwt o  of Railway Linas
. . . .  /S h ri Goroy:
” •** [_Shri Rem Bara*.
Will the Minister of Railways be 

pleased to refer to the reply given to 
Starred Question No 1581 on the 9th 
April 1958 and state

(a) whether the survey for electri
fication of railway line between Igat- 
pun and Bhusawal has been com- 
ffafted; and

(b) if so, when the work of con
struction will start7

The Deputy Minister of Railways 
(Shri S V. Ranuurwanty): (a) Esti
mate for carrying out Survey has been 
sanctioned recently

(b) The Civil Engineering Works 
such as removal of infringements, 
respacing of tracks, providing adequate 
clearances under foot and road over 
bridges etc will be undertaken during 
the Second Plan period Electrical 
work namely installation of Overhead 
equipment, modification to Signalling, 
Telecommunication and Electrical 
equipment and ordering of Electric 
Locos etc will be taken up in the 
Third Plan when power is expected 
to be available

M lts  Railway Officials fat M M u
IMS. Shri S. M. Baaerjce: Will the 

Minister of Railways be pleased to 
state

(a) whether it it 1  fact that some 
officials of Eastern Railway and Direc
torate of Rad movement lado-Pakistan 
cross traffic are posted to perform their 
duties In East Pstactn at Darsana and 
Santahar respectively, and

(b) if so, the steps taken to ensure 
Mifety of their life and personal pro- 
pastVss in turn at martial law there 
In October, 1958*

The Deputy Minister of Railways 
(Shri 8 . V. Romaswamy): (a) Yes,
Sir

(b) No occasion for taking any 
special steps for the safety of life and 
property of the Indian Railway staff 
concerned has arisen so far

Doubling of Line
1956. Shri Ram Krisfean: Will the

Minister of Railways be pleased to 
state

(a) whether it is a tact that contract 
for the construction work of doubling 
the Railway line from Delhi Sarai 
Rohilla to Gar hi Harsaru has been 
given to retired officials, and

(b) if so the reasons therefor9

The Deputy Minister of Railways 
(Shri S V. Ramaswamy). (a) and (b) 
Only two works (1) the construction 
of two cabins and (u) the supply of 
2’ and 1” stone ballast at an approxi
mate cost of Rs 30,000 and Rs 1,81,000 
respectively were let out to two con
tractors who happened to be retired 
officials, the first of the railways and 
the second of the Punjab Government 
Their rates were the lowest offered on 
open tenders

tnrar
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Terminal Building at Jorhat 
Aerodrome

1958. Shri P. C. Borooah: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether there is any scheme to 
reconstruct the Terminal Station 
Building at the Airport at Jorhat in 
Assam;

(b) if so, the cost involved, and
(c) when the work is going to be 

started?
The Depot; Minister of Civil Avia

tion (Shri Mohluddln): (a) Yes, Sir
(b) Rs. 1.38 lakhs
(c) The work on the construction of 

the Terminal Station Building will be 
started as soon as the land required 
for the purpose has been released by 
the Indian Air Force. The land is ex
pected to be released shortly

Family Planning
1959. Shri Knmbhar: Will the Minis

ter of Health be pleased to refer to 
the reply given to Starred Question 
No. 426 on the 1st December, 1958, and 
state tfre amount given for family 
planning to Orissa State so far by the 
Centre?

The Minister of Health (Shri 
Karmarkar): Hie amount sanctioned

for family planning to Orissa State by 
the Government of India since 1954- 
55 is Rs. 1.17,772.

The above amount Includes the alio* 
cation for Orisse State for implement
ing the Family Planning Programme 
during 1958-59 of Rs. 77,000. l|12th of 
this amount is released to the State 
Government every month as lump-sum 
ways and means advance.

Hirakud Dam
1960. Dr. Samantsinhar: Will the 

Mmister of Irrigation and Power be
pleased to state:

(a) the maximum storage capacity 
of the Hirakud Reservoir and the 
volume of water stored this year dur
ing the rains;

(b) volume of water required annu
ally for working the electric power 
plant; and

(c) the average quantity of water 
evaporating annually?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) The
storage capacity of the Hirakud Re
servoir is G 60 million acre feet. The 
reservoir was filled to capacity t.e. 
6 60 million acre feet water has been 
stored this year.

(b) The annual water utilisation for 
production of power at Power House 
No I is 7 48 million acre feet as per 
the working table prepared m 1953. 
This includes the water utilised direct
ly from the inflow in the river during 
the monsoon and non-monsoon periods 
besides draw-off from storage.

(c) The average annual loss due to 
evaporation from the reservoir is esti
mated at 0.590 million acre feet

TmTVnr :
«nn rw* arm* t*r
fa  :
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Tefts on Kailviyi
IMS. Shri K. C. Jena: Will the 

Minister of Railways be pleased to 
state:

(a) how many theft cases have taken 
{dace on Indian Railways’ goods trains

and parcel vans since 1952 up-to-date 
zone-wise and year-wise;

(b) how many of these cases have 
been placed in the category of "Run
ning Tram Theft” by the Railway 
authorities;

(c) how many of the Running Train 
Theft cases have been brought to 
courts for trial and the total amount 
claimed by the proprietors of the goods 
and how many of those cases the Gov
ernment won since 1952 up-to-date;

(d) the amount of money paid as 
compensation during this period by 
the Government for the theft cases 
during the period; and

(e) the amount realised as freight 
on goods and the amount spent on 
court trials of the theft cases during 
that period?

The Deputy Minister of Railways 
(Shri Shatanawaz Khan): (a) to (e). 
Information to the extent available i» 
being collected and will be laid on 
the Table of the House.

Poultry Farming in Himachal Pradesh
1964. Shri Daljit Singh: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether Government have 
launched a Subsidiary Scientific Model 
Poultry Farming Scheme for Himachal 
Pradesh during the current financial 
year; and

(b) if so, the details thereof?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) and (b).
No scheme entitled “Subsidiary Scien
tific Model Poultry Farming Scheme" 
has been launched m Himachal
Pradesh. The existing State Poultry 
Farm at Kamlahi is, however, propos
ed to be developed to take over the 
functions of Regional Poultry Farm.
The work is expected to start from
April, 1959. The main features of this 
scheme have already been explained 
in reply to Unstarred Question
No. 1372 in the Lok Sabha on the 12th 
December, 1958.
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Fruit Canning Industry In M w m Ih I 
Fndnh

U »  Shri Daljit Stoftk: Will the
Minister of I M  an* AgrkuKBre be
H m td  to state*

(a) whether Government have a 
proposal to start a fruit canning fac
tory m Himachal Pradesh, and

(b) if so, the details thereof7

Hie Minister of Food and Agricul
ture (Shri A. T. Jain)* (a) and (b)
Under' a Central Scheme included in 
the Second Five Year Plan, financial 
assistance to the tune of Rs 20,000 
and Rs 21,000 have been agreed to 
for the current financial year 
and next financial year res
pectively, to the Himachal Pradesn 
Administration for setting up small 
scale fruit preservation units No 
unit has, however, been set up so far 
by the Administration, which is res 
ponsible for the same, but it is likely 
that this may be set up at Simla or m 
its suburbs to cater for the needs of 
fruit growers of Mahasu District and 
for imparting training in the prepara 
tion of fruit and vegetable products

Diesel Cars on Northern Railway

IMS. Shri Daljit Singh Will the 
Minister of Railways be pleased to 
state

(a) the number of diesel cars run
ning on the Northern Railway at 
present,

(b) whether any representation has 
been made to run a diesel car on 
Jallundur-Pathankot line, and

(c) if so the action taken thereon9

The Deputy Minister of Railways 
(Sferf S. V. Ramaswamy > - (a) None

(b) Yes
(q) Due to insuiBcient number of 

Bread Qauge Diesel rail oars, it »  not 
proposed to operate th w  an A c 
Jullundur City-Pathankot section

Pakistani Seamen

1967. 8hci Raghmuth gia«fc: Will 
the Minister of Transport and Com
munications be pleased to state*

(a) whether it is a fact that 39 
Pakistani seamen were arrested while 
they were trying to get their dues 
from an Australian ship at Calcutta, 
and

(b) if so, what are the facts of the 
case9

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b)
Yes, Sir, thirty nine Pakistani seamen 
were arrested at Dum Dum Airport 
on the 30th November 1998 on arrival 
from Australia The seamen m ques
tion were being repatriated as passen
gers after discharge in Australia 
They were arrested as they did not 
possess re-entry visa* a* required 
under the Indian Passport Act. The 
police authorities have now decided 
to withdraw the prosecution cases 
against them as the Shipping Master 
has certified that these are bona-fide 
seamen and that through inadvertance 
the required re-entry visas had not 
been entered m their registration 
books
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Bemfeny-Agva M

1870. Shri Jadhav. Will the Minis
ter at T r m m m *  tmi «w**n*c^leiw  
be plnaacd to state 

(a> irtiettter the wotk of brondaaing 
the lH * ^  Afm Boad will be taken 
^  d^itog the Second five Year Plan 
period.
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(b) if so, when and what amount 

will be spent over the same; and
(c) irom what side the work will 

begin7
The Minister of State in the Minis

try of Transport and Cnw««nlB»tiM» 
(Sbri Raj Bahadur): (a) Due to non' 
availability of funds the work has 
been assigned low priority and it 
therefore not likely to be taken up 
before the end of the current plan 
period

Written Answers 5676-

(b) and (c) The total cost of widen
ing and improvements to two lane 
width is estimated at Rs 300 lakhs. 
The work will be taken up at various 
sections depending on the volume of 
traffic

Manmad-Nardana-Indore Railway 
Line

1971. Shri Jadhav: Will the Minis
ter of Railways be pleased to refer 
to the replies given to Unstarred 
Questions Nos 555 and 3572 on the 
31st May, 1957 and the 8th May, 1958, 
respectively and state whether Gov
ernment propose to resurvey the 
Manmad-Nardana-Indore Railway Pro
ject in view of the changed circum
stances after the first survey, so that 
the project may be taken up in the
Third Five Year Plan’

The Deputy Minister of Railways 
(Shri S. V Ramaswamy): It is too
early to say as to whether a resurvey
will be taken up

Handling Contracts at Ganhatt
197*. Shri Hen B u st: Will the

Minister of Pood and Agriculture be
pleased to state

(a) whether Government are aware 
of certain anomalies regarding alloca
tion of Hnntftag and Transport Con
tract at the Central Food Godown, 
Gauhati during the year 1958*59,

(b) if so. whether Gove mm—I have
received representntoans K pM tal 
allocation of contract tor the year 1988- 
59;
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(c) If so, whether any enquiry has 

been made into the matter; and
(d) if so, with what result?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) to (d).
Some representations were received 
alleging certain irregularities. The 
matter is under investigation.

Nagarjuna Sagar Project
Shri D. V. Rao:
Shri Raman:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether any arrangements arc 
being made for the permanent hous
ing accommodation to those employed 
in the Nagarjuna Sagar Project area;

(b) if so, the number of employees 
provided with houses so far; and

(c) how many more will be provid
ed in the near future?

Hie Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes.

(b) 2284.
(c) 310.

Embezzlement

1974. Shri B. N. Kureel: Will the 
Minister of Transport and Communi- 

■ cations be pleased to state:
(a) whether public money was em

bezzled from the Kachehn-Post Office
'Savings-bank Rai Barreli (UP.);

(b) if so, the total amount involv
ed;

(c) the persons held responsible for 
embezzlement;

(d) the number of persons affected; 
and

(e) whether Government have 
arranged the payment of money to the 
persons concerned?

The Minister of Transport and Com
munications (Shri S. K. Patfl): (a)
Yes.

(b) Rs. 78,400 during a period o f 9 
years.

(c) One person committed the act 
but 31 other persons are involved for 
facilitating it

(d) 78 Savings bank depositors.
(e) Not yet Claims cannot be en

tertained until Court cases are con
cluded.

Division Head Quarters at Olavakkode

f  Shri A. K. Gopalan:
**\Shrl Konhan:

Will the Minister of Railways be 
pleased to state:

(a) whether the Government ot 
India have received any complaints 
from the public that letters, represen
tations etc. sent to the Division Head
quarters at Olavakkode in Southern 
Railway do not bring any response 
even alter a long time; and

(b) if so, what steps Government 
propose to take to improve the effi
ciency of the Division Headquarters?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Revision of Seniority In Assistants 
Cadre in Railway Board

i<nfi /S h r l A. K. Gopalan;
"Y Shri Knnhan:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 1097 on 28th 
August, 1958 and state:

(a) whether the question of revision 
of seniority in the Assistants cadre in 
Railway Board has since been finalis
ed; and

(b) if not, the reasons for delay?
The Deputy Minister of Railways

(Shri S. V. Ramaswamy): (a) Not yet.
(b) Detailed examination is being' 

made of the representations made by 
the different groups of staff concern-
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Wood for Conatruettoa of Gliders
1978. Shri Daljtt Singh: Will the 

Minister of Transport and Communi
cations be pleased to state;

(a) whether it is a fact that special 
type of wood is available m Spite and 
Lahaul areas of Punjab,

(b) whether this wood can be used 
in construction of ghders too, and

(c) if so, the details thereof7
The Deputy Minister of Civil Avia

tion (Shri Mohiuddin): (a) to (c)
Government have no information 
about the availability of the special 
type of wood m Spiti and Lahaul 
which can be used for the construction 
of gliders, but they are aware that the 
Kulu spruce is generally comparable 
in quality to spruce obtained from 
foreign countries for the construction 
of gliders The Kulu spruce was used 
by the Technical Centre of the Civil 
Aviation Department for the construc
tion of a two seater “Ashwmi” glider 
prototype which was recently test 
flown

Scarcity Conditions in Punjab

1979 Shri Daljit Singh. Will th 
Minister of Food and Agriculture be
pleased to state

(a) whether it is a fact that scarcity 
conditions are prevailing in hilly 
areas of Punjab, and

(b) if so, the quantity of foodgrams 
supplied by the Centre during Novem
ber and December and to be supplied 
during the rest of the months during 
the scarcity period7

The Minister of Food and Agricul
ture (Shri A. P. Jam): (a) and (b)
No, sir Small quantities of food- 
grains are, however, being distribut
ed by the State Government in the 
hilly areas to help the local people 
About 3,400 tons of wheat and 250 tons 
ot rice were allotted from Central 
Government stocks for this purpose- 
for the period January to November, 
1958
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O tuuB tty Development in Himachal 
fn d w k

1986. Shri Daljit Singh: Will the 
Minister of Community Development 
be pleased to state

(a) the number of Communitv 
Development Projects at present work
ing in Himachal Pradesh; and

(b) the names of places where they 
are located9

The Minister of Community Deve
lopment (Shri S. K. Dey): (a) and
(b) A Statement is laid on the Table 
[Set Appendix IV, annexure No 90]

Orchards In Punjab

1981. Shri Daljit Singh: Will (he
Minister of Food and Agriculture be 
pleased to state

(a) whether the Punjab Govern
ment have approached the Central 
Government for assistance for the 
development of orchards in Punjab

(b) whether the State Government 
have submitted any scheme tor the 
purpose, and

(c) if so, the details thereof7
The Minister of Food and Agricul

ture (Shri A F. Jain): (a) Yes
(b) Yes A scheme was submitted 

by the State Government in 1957-58.
(c) The scheme aims at the deve

lopment of fruit orchards by provid
ing financial assistance for planting 
new orchards and by making neces
sary technical advice available to 
fruit growers

The details of the scheme are as 
follows:
Particulars
i .  Target* 4,000 acres were to be

planted under new or
chards dunng 1957-58.

z, Amounts sane-'I Subsidy Rs. 64,100/-
tioncd by the Cen- V Long term Loan 
ora! Government J Rs. 12,00,000/-.

3. Share of the State
Govt. Rs. 64,100/-.

N ot*.— A  scheme oik die lubjtct vffci received 
in 1956-57 from the Government of 
PEPSU State which was mfttged im » 
Punjab State during that year. The 
details o f that achrme (which * 4*  
not touted')

Particulars

1 Targets

a . Amounts «nc 
turned b> the 
Central Govern
ment

3. Share o f the 
State Govern
ment

Cashewnut Cultivation la Punjab

1982. Shri Daljit Singh; Will the 
Minister of Food and Agriculture be
pleased to state

(a) whether Government have a pro
posal to implement any scheme for 
cashewnut cultivation m hilly areas of 
Punjab,

(b) whether any amount has been 
allotted m this regard, and

(c) if so, the details of the scheme?

Hie Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No

(b) and (c) Do not arise

Corruption Cases

1983 Shri Daljit Singh: Will U* 
Minister of Railways be pleased to 
state the number of corruption cases 
pending on the Northern Railway as 
on the 30th November, 1958?

The Deputy Minister of Railways 
(Shri ShaluMkwas Kfcaft): The totitf
number of corruption cases penjUflf 
on the Northern Railway as on Mm 
November, 1958 is 311,

an as follows

2,000 acres w w * to be 
planted under new or
chards during 1956-57.
1,000 acres c f  s ic  
existing orchards were 
to be rejuvenated.

Subsidy Rs. 25,600/- 
Lcng-term Loan Rs. 

6,00,000/-.
Short-term Loan NiL 

Rs. 25,600/-.
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Railway B iidfts dsnMgwrt daring 
Ruins

1M4. 8U  Dal jit Stegh: Will the
Minuter of Railways be pleased to 
state:

(a) the number of Railway bridges 
damaged on the Northern Railway and 
the extant of damage owing to floods 
during the current year; and

(b) the places and the penod for 
which railway traffic was consequently 
dislocated9

Hie Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No
hrjsige wras damaged vmng to JBnods 
in the current year

(b) No dislocation was caused by 
damage to bridge structures as such 
as mentioned in (a) above

Waiting Reams

1985. Shri Daljit Singh: Will the
Minister of Railways be pleased to 
state:

(a) the number of waiting rooms 
with places constructed during 1958- 
59 so far on the Northern Railway; 
and

(b) the number of waiting rooms 
tt'paired and the cost thereof?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Seven 
waiting rooms have been constructed 
during 1938-99 so far, at stations 
mentioned below

(1) Jwalamukhi Road
(i) Ellanabad
(in) Malihabad
(iv) Rajaka Sahaspur
(v) Jalesar City
(vi) Awagarh
(vii) Etah
(b) No separate records or account* 

lor waiting rooms are kept, as they 
laws a part of the station bulldmg, 
the repairs and maintenance expendi
ture of which is again bulked with 
-service buildings in general.
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Ropeway Between Jammn and 
Srinagar

1988. Shri Hem Raj: Will the Minis
ter of Transport and Communications
be pleased to state:

(a) whether the Jammu and Kash- 
frnr Government have approached the 
Central Government for a loan, sub
sidy or grant for the construction of 
fe ropeway for conncctmg Jammu and 
Srinagar; and

(b) if so, the amount asked for?
The Minister of State In the Minis

try of Transport and Communications 
(Shri Raj Bahadur): (a) No.

(b) Does not arise

srort fr fo w
*  wpwft
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National Highway between Hyderabad 
and Bangalore

1990. Shri Agadi: Will the Minister 
of Transport and Communications be 
pleased to state

(a) whether a scheme for National 
Highway betwten Hyderabad and 
Bangalore has been approved,

(b) if so, what are the Districts that 
are covered by this Highway, and

(c) the expenditure estimated"
The Minister of State in the Minis

try of Transport and Communications 
(Shri Raj Bahadur): (a) Hydeiabad- 
Bangalore road is a section of Bana- 
ras-Kanya Kuman road, which has 
already been declared National High
way No 7

(b) The Section passes through 
Hyderabad, Mahboobnagar, Kurnool,

Anantpur Districts of Andhra Pradesh, 
and Kolar and Bangalore Districts of 
Mysore

(c) The total estimated cost of 
development works on this section is 
Rs 233 6 lakhs

Railway Tickets
. . . .  f  Shri H N. Mukerjee:

’ \  Shri Tangamani:
Will the Minister of Railways be

pleased to state.
(a) whether there is any truth in 

the report in “Hindusthan Standard” 
(Calcutta Edition November 4, 1958) 
that an enormous number of railway 
bcJrcts of the face value of a very 
large sum of money have been found 
lying in the Howrah Ticket stock 
Office,

(b) whether it has been the practice 
to change by ink the price of tickets 
printed long ago and sell them to the 
public,

c) whether such practice has not
rl to much corruption and loss tn 

Railways, and
(d) whether proper accounts *\avt 

been kept of such stock and of tho
rnier of their disposal?
The Deputy Minister of Railways 

(Shri Shahnawaz Khan), (a) Yes 
about 112 lakjis of surplus and obso
lete tic kets, pending destruction arc 
kept duly bundled in safe custody in 
the Ticket Stock rooms at Howrah 
station

(b) In the event of any revision in 
passenger fares, pending supply of 
fresh tickets showing the current faros, 
the practice has been to issue tickets 
to passengers from the existing 
stock, correcting the faies in ink by 
hand But the tickets referred to in 
answer to part (a) of the question are 
obsolete tickets not intended to be so 
used

(c) No
(d) Yes, proper accounts are kept 

of such stocks and their disposal
About 25,000 tickets are being des

troyed daily under competent supervi
sion



WrttCm Aaitm tn 17 CDCDIBXS 1958 W ritten Atunoen

Train Aw M ut
Iff*. Sferf S u gm m : Will the Minis

ter of Railways be pleased to state:
(a) whether it is a fact that on 21st 

November 1958 an accident took place 
at Dusi Railway Station on the South 
Eastern Railway zone as a result M 
which a bollerman died;

(b) whether any enquiry has been 
made into the causes of the accident;

(c) whether any compensation has 
been given to the dependents of the 
deceased; and

(d) if so, to what extent?
The Deputy Minister of Railways 

(Shri Shahnawaa Khan): (a) Yes
(b) Yes.
(c) No, not yet. Compensation 

papers are under preparation.
(d) Does not arise.

Oil Sardines
1993. Shrl V. P. Nayar: Will the

Minister of Food and Agriculture be 
pleased to state:

(a) whether it is a fact that preciso 
information relating to many funda
mental aspects of the biology of 0*1 
Sardines is not yet available; and

(b) if so, the steps taken, if any to 
get such information which is neces
sary for the development of Oil Sar
dine fishery?

The Minister of Food and Agricul
ture (Shrl A. P. M n ): (a) and (b) 
Investigations on various aspects 
relating to Oil Sardines are in pro
gress.

Goods Train Collision
1994. Shrl Raghunatk Singh: Will

the Minister of Railways be pleased 
to state: ^ B

(a) whether it is a fact that on the 
25th October, 1953 at Bisra Station 
near Rourkela of South Eastern Rail
way a goods train collided with the 
brakevan of a standing goods train
294 (Al) LSD.—9.

and the guard o f  the train was killed; 
and

(b) if so, the causes of the accident?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) On
25-10-1958 at about 4'52 hours while 
No. 601 Up Goods train was standing 
at Bisra Station, train No. 603A Up 
Goods entered the same line and col
lided with the rear of 601 Up Goods 
train. As a result of this, the Brake- 
van of 601 Up Goods train and a 
vehicle next to it capsized. The Guard 
of 601 Up was thrown off the Brake- 
van and he died instantaneously.

(b) 603A Up Goods train was ad
mitted on a blocked line.

Labour Camps in Delhi
fShrlmatl Sucheta

1995. J Kripalanl:
l^Shrl E. Madhusudan:

Will the Minister of Health be 
pleased to state:

(a) how many labour camps are
there in Delhi and what is the popula
tion of each;

(b) whether any scheme has bean 
drawn up to shift these camps to per
manent sites; and

(c) if so, whether Government pro
pose not to disturb these camps till 
they are shifted to the permanent
sites?

The Minister o f Health (Shri Kar- 
msrkar): (a) No survey has yet been 
carried out by any authority to And 
o u t  the number of labour camps in 
the whole of Delhi. The New Delhi 
Municipal Committee had carried out 
a survey in 1956 of all the huts in 
their jurisdiction. A statement show
ing the name of the locality, the 
n u m b er of huts existing at that time 
an d  th e number of huts existing at 
present is laid on the Table. [See 
Appendix IV, annexure No. 91].

(b) and <c). No scheme has been 
drawn up so flsr. However, a Com*- 
mittee has been appointed to go Into
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the problem of the growth and «xis- 
tence of labour basues, jhonprit and 
jhupots is in the urban areas of Delhi 
and to make concrete suggestions for 
Its solution, including the selection of 
suitable sites. The report of Commit
tee is awaited. Necessary action will 
be taken on receipt of the recommen
dations of the Committee. In the 
meantime no camps are being remov
ed

Manjri Type Schools in Tripura

1995-A. Shri Dasaratha Deb: Will
the Minister of Food and Agriculture 
be pleased to State:

(a) the total amount allotted for the 
Second Five Year Plan period for 
establishing Manjn type of schools by 
Tripura Administration,

(b) total amount spent so far,
(c) if no money has been spent, 

whether this scheme has been aban
doned; and

(d) if so, reasons therefor?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) Rupees
three lakhs

Cb) Nil
(c) Yes, Sir.
(d) The reasons are that (1) some 

facilities for training in agricultural 
methods already exist in Tripura and
(11) the plan ceiling for agriculture 
had to be reduced and all the schemes 
in the agricultural sector had to be 
adjusted within the revised ceiling 
fixed by the Planning Commission

Fair- Price Shops in Bihar

1995-B. Shri Shrft Naiayan Das: 
Will the Minister Of Food and Agri- 
eaUue be pleased to state:

(a) whether it is a fact that the 
supply of foodgrains to fair price shops 
In rural areas lft the state of Bihar 
has been stopped recently;

(b) if so, the reasons thereof;

(c) the ntiiaber of mch shops as 
are still being supplied foodgrains for 
sale;

(d) the off-take of foodgrains during 
October, November, and during the 
first week of December; and

(e) whether fhe State Government 
of Bihar has ceased asking for the 
supply of foodgrains for the coming 
months?

The Minister of Food and Agricul
ture (Shri A. P. Jala): (a) No, Sir.

(b) Does not arise.
(c) The number of fair price shops 

functioning in the State of Bihar on 
19-11-1958 was 17,045

(d) October : About 102 thousand
tons

November : About 61 thousand tons
December : About 8 thousand tons 

(First week only).
(e) No, Sir

Floor Price of Jute and Mesta
1195-C. Shri Bam Krishan: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
Indian Central Jute Committee has 
urged upon Government to fix imme
diately the floor price of each grade 
of jute and mesta; and

(b) if so, the nature of the decision 
taken in this respect7

The Minister of Food and Agricul
ture (Shri A. P. Iain): (a) Yes

(b) No decision has yet been taken

Export of Grapes and Mango Pickles
1995-D. Shri Jadhav: Will the

Minister of Food and Agriculture be 
pleased to state:

(a) what amount of Foreign Ex
change was earned by the export of 
grapes and mango pickles in the years
1957-58 and 1958-59 'so  far;

(b) the different States and Union 
Territories exporting , -the above 
articles;



Wttften Answer* 17 DECEMSSit 1998 W ritten Anntters _ 569*

(c) whether It is «  fact that Nasik 
District in Bombay State is the big* 
Rest centre of mangoes and grapes;

(d) whether Government propose to 
csnsider the desirability of encourag
ing the co-operative societies there to 
Export the above articles; and

(e) the countries to which the above 
articles are being exported?

The Minister of Food and Agricul
ture (Shri A. F. Jain): (a). The in
formation is available in the publica
tion of Monthly Statistics of the 
Foreign Trade of India, published by 
the Ministry of Commerce and Indus
try. A statement of exports of grapes 
and mango pickles extracted from the 
journal is laid on the Tabic 
[See Appendix IV, annexure No. 92]

(b) Grapes
Bombay 

Mango pickles
1 Bombay.
2 West Bengal
3 Madras.
4. Mysore.
5. Delhi.
6 Punjab.

(c) No. It is a centre of produc
tion for grapes only and not Tor 
mangoes.

(d) Yes, Sir.
(e) The information is available in 

the trade journal referred to at (a) 
The names of the countries are how
ever indicated in the statement laid 
on the Table [See Appendix IV, an
nexure No 92 1

Telephone Equipment
1995-E. Shri N. R. Munisamy: Will 

the Minister of Transport and Com
munications be pleased to state:

(a) the items which are now im
ported for the Indian Telephone In
dustries in Bangalore and the value 
thereof; and

iCb) whether the telephone equip
ment is exported to Burma?

The Minister of Transport and Com
munications (Shri S. K. Patil): (a)
and (b). The information is being 
collected and will be laid on the Table 
of the House.

Recovery of Agricultural Loans
1995-F. Shri L, Aehaw Singh: Will 

the Minister of Food and Agriculture
be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the 3rd 
Evaluation Report wherein it is stat
ed that the machinery of recovering 
loans has not been strengthened for 
handling the greatly increased volume 
of recovery works involved and <ir- 
r»ars have been mounting due to lack 
of adequate co-ordination between the 
advancing agency and the recovering 
agency for the agricultural loans; and

fb) if so, the steps taken in the 
matter?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and fb) 
Yes The attention of States has been 
drawn to the necessity for improving 
collection of arrears to recoup their 
resources

Stray Cattle in New Delhi
1995-G. Shrimati Sucheta Kripalaul:

Will the Minister of Food and Agri
culture be pleaded to state:

(a) whether it is a fact that stray 
cattle are causing nuisance in New
Delhi;

(b) whether it is also a fact that 
these stray cattle hail from the neigh
bouring localities; and

(c) if so, the measures proposed to 
l'p taken in this regard?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b). 
Yes.

(c) (1) Five Strav Catching Squads 
under the New Delhi Municipal Com
mittee, Delhi Municipal Corporation 
nnd the Delhi Cantonment Board ar
range regular raids to round up stray
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artthe. These squads ere catching on 
an average rixttt 1,609 stray cattle 
per month;

(it) The service* of the Central 
Cattle Catching Party appointed at 
the instance of the Ministry of Food 
and Agriculture haw d »  been placed 
at the disposal of the local bodies;

(ui) With a view to disc-out aging 
cattle owners from letting looe»* their 
cattle, the penalty for release toe im
pounded cattle has been enhanced 
from Rs. 20 to Rs SO per cattle; and

b y }  ilndw the Delhi Mil* Supply 
Scheme, it is proposed to rehouse as 
many of these cattle as possible The 
details of the scheme are being work
ed out.

12 hrs.

PAPERS LAID ON THE TABLE'

A m e n d m e n t  t o  M otor  V ehicles R ules 
for  M a n ip u r

The Minister of State in the Minis
try of Transport and Communications 
(Shri B«J Bahadnr): X beg to lay on
the Table, under sub-section (3) of 
Section 133 of the Motor Vehicles Act,
1939, a copy of Notification No. B-TP/  
24/56/57-8 dated the 26th November, 
1958 making certain amendment to 
the Motor Vehicles Rules for Manipur,
1951, published in the Manipur Gaz
ette. [Placed tn Library See No. 
LT-1131)58 ]

A v o n  Repqbt, Defence Services
The Minister «t Revenue awl Civil 

Expenditure (Dr. S. Qopala Keddl):
I beg to lay on the Table, under Arti
cle 151(1) of the Constitution a copy 
of the Audit Report, Defence Services, 
1968 (ineluding Report on the Appro
priation Accounts of Defence Services 
and the Commercial Appendix thereto 
for the year 1966-57). [Placed tn 
Library. See No LT-1132/58].

Pu&He Importance  
Jtanr t o  XnnM M Rnr oar D unum  

for Grants (Railways)
The Deputy Minister o f Ballwtjrs 

(Shri Shahnawas Khan): I beg to
lay on the Table a eopy of the state- 
ment containing reply to a memoran
dum received from a Member in con
nection with Demands for Grants 
(Railways) 1958-59. [Placed in Lib
rary. See No. LT-1133/5*.]

12.02 hm.
COMMITTEE ON PRIVATE MEM

BERS' BILLS AND RESOLUTIONS
Thirty-third Report

Sard&r Hukam Singh (Bhatinda): 
I beg to present the Thirty-third 
Report of the Committee on Private 
Members’ Bills and Resolutions.

12.03 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

D evelo pm en t  o f  A w o k t s

Mr Speaker: Shn Naushir Bharu- 
cha to call the attention of the Min
ister of Transport and Communica
tions to the programme for the deve
lopment of airports at Bombay, Cal
cutta and Delhi for reception of jet 
aircraft I find the hon. Member is 
absent. Usually, when hon. Members 
are absent, such statements are laid 
on the Table for the information of 
the House as a whole.

The Deputy Minister et Civil Avia
tion (Shri Mohinddln): I beg to lay
the statement on the Table of the 
House.

Statement

Government are taking adequate 
action for the development at the 
three international airports at Bom
bay, Delhi and Calcutta to make theaa 
fit for jet transport operations.
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At Santa Cruz Airport, Bombay, a 
scheme costing Rs 4 crores has been 
sanctioned for the extension at run* 
way to 10,500 It initially and to
12,000 f t  later on, if necessary. The 
lugh cost of the scheme is due to the 
reasons that it includes the cost of 
acquisition of additional land to enable 
the runway being extended to 12,000 f t  
in future, if necessary, and also the 
cost of cutting the tops of four bills 
located to the east of the airport to 
bring them down to a safe height.

At Delhi, a scheme costing Rs. 1*5 
crores for the construction of a new 
runway, 10,500 ft long at Palam Air
port, has been sanctioned to facilitate 
the operation of jet transport aircraft 
The work is expected to be completed 
before the end of 1960 and in the 
meantime, the existing instrument 
runway is undergoing special repairs 
to enab'e it to handle all the traffic 
coming to Palam before the new run
way is completed

At Calcutta, a scheme costing 
Rs 3 23 crores has been sanctioned 
for the extension of runway and con
struction of a new terminal building 
at Dum Dum Airport The runway 
at Dum Dum is being extended to 
8,500 ft initially and it will be fur
ther extended to 10,500 ft later on, 
if necessary

Government are keeping a close 
watch on the execution of the works 
at all the three airports so that the 
construction works may proceed 
according to schedule

22.04 bn.
DELHI LAND REFORMS (AMEND

MENT) BILL*
The Minister «f Home Affairs (Pan

dit O. B. Pant): I beg to move for
leave to introduce a Bi'l further to 
amend the Delhi Land Reforms Act, 
1954.

Mr. Speaker: The question is*

“That leave be granted to intro
duce a Bill further to amend the 
Delhi Land Reforms Act, 1954".

The motion toot adopted.

Pandit G. B. Pant: I introduce the 
Bill

DELHI PANCHAYAT RAJ (AMEND
MENT) BILL*

The Minister of Home Affairs (Pan-
Mt G. B. Pant): I beg to move for 
leave to introduce a Bill further to 
amend the Delhi Panchayat Ra] Act,
1954

Mr. Speaker: The question is
"That leave be granted to intro

duce a Bill further to amend the 
Delhi Panchayat Raj Act 1954”

The motion was adopted
Pandit G. B. Pant: I introduce the 

Bill

12.05 hrs.
COMMITTEE OF PRIVILEGES 

Sixth Rsport
Sardar Hukam Singh (Bhatinda): I 

beg to move

"That this House agrees with 
the Sixth Report of the Committee 
of Privileges laid on the Table on 
the 12th December, 1958”
Mr Speaker: Motion moved.

“That this House agrees with the 
Sixth Report of the Committee of 
Privileges laid on the Table on 
the 12th December, 1958*'

Sardar Hukam Singh: Some infor
mation may be required about this 
report Earlier, this House adopted the 
3rd report of the Committee of Pri
vileges Shn Valvi. an hon Member 
of this House, was required to be

‘ Published m the Gazette of India Extraordinary Part 21—Section 2.
dated 17-12-58.
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present before the Privileges Com- 
ihittee at the Bombay Legislature. He 
was required to be present as a witness 
in proceedings before that commit
tee. The legislature sent a message 
to‘you, Sir, and therein a request was 
made that Shn Valvi might be given 
permission to appear before that com
mittee. You referred that message to 
the Privileges Committee and the 
Privileges Committee recommended 
that the necessary permission might 
be given. The House adopted that 
report and that is the 3rd report of 
the Committee of Privileges.

Now, some doubts had arisen as to 
whether the same procedure prevalent 
between the two Houses of the Bri
tish Parliament—the House of Com
mons and the House of Lords—could 
be adopted by us here so far as our 
various State legislatures are concern
ed We agreed in the previous report 
that so far as the two Houses of Par
liament were concerned, the same pro
cedure might be adopted, that is, if 
one House or any of its committees 
required the presence of a Member 
of another House, then, a menage 
might be sent to the Presiding Officer 
and the message should state the pur
pose for which the Member’s presence 
was required, because that also shall 
be examined by the other House. 
Then, that leference might be made 
to the Committee of Privileges and the 
Committee of Privileges might exa
mine it and make a recommendation, 
and then the leave of the House might 
be given in the form that if the Mem
ber so wished permission is given and 
he could go.

Some of the Members had expressed 
certain doubts whether, in a federal 
system such as we have got m this 
country, the same system could be 
adopted Therefore, we examined the 
whole position in our Committee .

Mr. speaker: The position as bet
ween the Centre and the States . . .

Sardar Hokam Singh: Yes; between 
the two Houses of Parliament and bet

ween the Houses of Parliament and 
the 'State legislatures inter te, as well 
as between one House of the State 
legislature and the other. We also 
sought the opinion of the Attorney- 
General m that case and he assisted 
us with his opinion. He said that 
because we have not enacted any laws 
so far as the rights and privileges of 
the Members are concerned, we ought 
to be guided by the system that those 
two Houses of Parliament in Britain 
have, namely, the House of Commons 
and the House of Lords, and that 
therefore we should follow the same 
system This was his advice that we 
received and then we discussed it, and 
we came to the conclusion that until 
some specific law is made by our Par
liament we have to follow the same 
procedure that is prevalent in Eng
land, because the whole thing is based 
on this idea, namely, that every House 
is independent and if it wants to pro
tect its independence and guard its 
independence, against all encroach- 
mcnts, then this independence is not 
confined only to these two Houses but 
every House of the State legislature 
Therofoie, we have agreed with that 
advice and made this recommenda
tion which is contained in this 6th 
report of ours, and we have made 
Ihice recommendations. The first 
recommendation is.

“The Committee are of the opi
nion that the House should not 
permit any one of its Members to 
give r-vidence, before the other 
House of Parliament or a Commit
tee thereof or before a House of 
State Legislature or a Committee 
thereof, without a request desir
ing his attendance and without the 
consent of the Member whose 
attendance is required. . . '

“Further, such requests from 
the other House of Parliament 
or a Committee thereof or 
by a House of State Legisla
ture or a Committee thereof ought 
to express clearly the cause and
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purpose for which the attendance 
of the Member is desired.”

This is also necessary, so that the 
Committee and the House might see 
whether for that purpose, the Mem
ber ought to be allowed to go there 
as a witness or not, so that he might 
not be confronted with such questions 
on such matters for which the House 
might not think it desirable for him 
to appear before that House. The 
second recommendation is as follows:

‘"The Committee recommend 
that no Member of the House 
should give evidence before the 
other House or a Committee there
of or before a House of State 
Legislature or a Committee there
of without the leave of the House 
being first obtained.”
Shri Ranga (Tenaii). That means, 

when the House is not in session, the 
Speaker will give the permission.

Sardar Hukam Singh: I am coming 
to that. The third recommendation 
is.

“When a request is received 
seeking leave of the House to a 
Member to give evidence before 
the other House or a Committee 
thereof or befoie a House of 
State Legislature or a Com
mittee thereof, the matter may 
be referred by the Speaker to the 
Committee of Privileges. On a 
report from the Committee, a 
motion may be moved in the 
House by the Chairman or a Mem
ber of the Committee to the effect 
that the House agrees with the 
report and further action should 
be taken in accordance with the 
decision of the House."
This matter also was considered, 

viz, when a message is received by 
the Speaker when the House is not m 
session, whether the same procedure 
should apply or there ought to be a 
different procedure. We came to the 
conclusion that even if the House is 
not in session, the same procedure 
should apply. There were certain 
opinions, of course, that in anticipa
tion of the sanction of the House, the 
Speaker could give that permission

I tor the moment But then again, the 
motion shall have to be placed before 
the House and the same principle 
followed in every case.
t

These are the recommendations con
tained in the report.

Mr. Speaker: Hon. Members may
be under the impression that appar
ently it appears to be a small matter, 
but I would request them to read the 
report; it is a very important matter 
The conflct arises very often. When 
hon Members pass some legislation 
here, it ought not to be open to the 
other House to take a Member of this 
House to task and call him before 
that House or that committee and 
terrorise him ' I am saying it as an 
instance Takmg any other House, it 
might terrorise, question and cross- 
examine the Member as to why he 
voted in favour or not in favour of a 
particular thing It will seriously 
interfere with the independence of 
Members of this House. It is not an 
easy matter Normally, when any
body is asked to appear before a court 
of law to give evidence, we do not go 
into that matter, we leave it to him 
and his vakil to defend himself. But, 
between one House and another 
House, it is not so easy.

If we pass some legislation here 
and if one State Legislature does not 
like it—supposing it is on a concur
rent subject—it might ask the hon. 
Deputy Speaker to go there and ex
plain why be voted this way or that 
way It is impossib’e. Otherwise, the 
privileges of the House would be actu
ally nullified if we do not put in theae 
restrictions We are only copying the 
practice m the House of Common*. 
After so much of experience there, 
they have come to the conclusion that 
without the permission of the House, 
no member of the House ought to go 
and appear before the other House. It 
IS not as if it «  entirely within the 
competence of the individual to go. 
Of course, first of all he must consent 
to go; even then, the House must 
agree to his going and giving evidence.
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4axdar f t * » w  Slugte Otherwise, 
it would be contempt ot (he House.

Mr. Speaker: The House must 
have knowledge of the purpose for 
which he is invited. With all these 
restrictions, it is open to the House 
to give or not to give the permission 
Let it not be left entirely to the 
Speaker When this House is not in 
session, why should they be in a 
hurry’  Let them wait till this House 
meets I do not know if any other 
Legislature can say, "we will have 
the examination only on such and such 
day** I do not want to take this res
ponsibility I would like this House 
Vo consider the matter Shri Hanga 
says that when this House is not in 
session, the Speaker must give that 
permission, as if this House is bound 
hand and foot always to go on supply
ing information to any other House, 
even though it might be inconvenient 
to us

So, this is mainly to safeguard the 
privileges of this House and make it 
possible for any hon Member here 
to speak out his mind, without his 
being forced by anybody else to dis
close the reasons for his having acted 
one way or the other That is the 
reason behind this.

Shri Goray (Poona) We were told 
just now that the practice followed 
in Britain has been taken into consi
deration But was the practice follow
ed in the U SA  taken into considera
tion, because m U S A , there is a 
Federal Government and it is more 
analogous with the sort of Govern
ment we have’

M ir. Speaker: There is a special
article in the Constitution—article 
105(3)—which says, so long as we 
have not passed any law relating to 
privileges, the powers and privileges 
of our House are equated to those of 
the House of Commons at the com
mencement of the Constitution Of 
course, if the suggestion had been 
made to the hon Deputy Speaker 
earlier, he would have called for

information for the purpose ot enabl
ing us to come to a conclusion. But 
it has not been made earlier and the 
report has been submitted.

She! Ranga: When I made that
interruption, I had only one idea in 
xojr mind, viz , possibly there might 

some urgency and it would be in 
interest of our own Members and 

ovir own House to give the permission 
af once That was why I made that 
suggestion that the Speaker might be 
g/ven that residuary power But I am 
very glad indeed that you have *»lu- 
c>*inf*h«r 'vOird/t *b/tse *itn.Vb
recommendations made by the Privi
leges Committee

I am also extremely glad that this 
a unanimous recommendation on 

(he part of the Privileges Committee 
J am whole-heartedly in favour of 
these recommendations and I am also 
extremely glad that with a vigilant 
i,ye the privileges, of thib House are 
intended to be protected effectively 
\ am convinced that these three 
recommendations made by the Privi
leges Committee would certainly 
strengthen us and also strengthen the 
Members of the other House also 
vu>-a-i}ts anybody else who might 
possibly try to dwarf the privileges 
and freedom of this House

Shrimati Rena Chakravartty (Basir- 
hat) I want a clarification I 
believe at the Speakers’ Conference, 
vou were pleased to refer the matter 
to all the State Legislatures as to 
what should be the procedure if some 
State Legislature has something 
against some Member of this House. 
I believe certain State Legislatures 
have enacted legislation saying that if 
they have anything agamst any Mem
ber of this House, they will refer it 
to tins House Such legislation has 
already been passed by certain States. 
So, it is only right that we should also 
enact some legislation m this respect.
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Mr. Speaker: The hon. Member
refers to another matter and ahe xs 
evidently under the impression that 
both of them are related. This one 
relates to a witness; the other one 
relates to contempt, where somebody 
is summoned and asked, “Why did 
you make a statement of this kind? 
There is a breach of privilege." In 
the matter relating to Shri N. C. Chat
ter} ee, there was a unanimous agree
ment between the two Houses If any 
Member of a particular House or 
Legislature says something against the 
other House or t>ome other legislature 
takes exception to a statement made 
by a member of this House, they do 
not have jurisdiction straightway 
against him They must look into that 
matter and if they feel that prtma 
facte a breach of privilege of the 
House has been committed, they refer 
it to this House, because he is a mem
ber of this House and we look into it 
and submit whatever action we con
sider necessary So, there are safe
guards I would request the hon 
Member to look into all that and se<* 
if, in spite of them, something more 
is neccssary They are sufficient and 
adequate for the present Let us look 
into it as and when particular points 
arise

The question is:

“That this House agrees with 
tho Sixth Report of the Committee 
of Privileges laid on the Table on 
the 12th December, 1958.”

The motion was adopted.

12.20 hrs.

APPROPRIATION (NO 5) BILL

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi): 
I beg to move*

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the

service of the financial year, 
1958-59, be taken into considera
tion ”
Mr. Speaker: The question is:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
service of the financial year,
1958-59, be taken into considera
tion.”

The motion was adopted.
Mr. Speaker: I will now put the

clauses to the vote The question is: 
“That clauses 2 and 3, the Sche

dule, clause 1, Enacting Formula 
and the Title stand part of the 
Bill”.

The motion was adopted.
Clauses 2 and 3, the Schedule, clause 
1, Enacting Formula and the Title were 

added to the Bill.
Dr. B. Gopala Reddi: I beg to

move
“That the Bill be passed”.

Mr. Speaker: The question is: 
“That the Bill be passed” .

The motion was adopted.

12 22 hrs
DELHI RENT CONTROL BILL—contd.

Mr. Speaker: The House will now 
take up the further clause by clause 
consideration of the Bill to provide 
for the control of rents and evictions, 
and for the lease of vacant premises to 
Government, in certain areas in the 
Union Territory of Delhi, as reported 
by the Joint Committee. The time 
allotted for this Bill is ten hours, out 
of which 6i hours were taken for 
general discussion and 44 minutes for 
clause by clause consideration. We 
have now got 2 hours 46 minutes. Now 
rt is 12 20 We will conclude it by 
about 3 o'Clock.

We have to take up clause 6. Are 
there any amendments?

•Moved with the recommendation of the President
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Shit BraJ ftaj Singh (Firozabad): 
They were all moved yesterday.

Shri Parulekar (Thana): I do not 
wish to repeat the arguments advanc
ed on an earlier occasion in support of 
the amendment for the deletion of 
siA~elauses (2) (a) and (2) (b) of 
clause 6, because it will serve no 
uieful purpose, except to give an 
opportunity to the hon Minister to 
repeat the arguments which he had 
advanced earlier on several occasions

IZXi hra.

[M r  D e pu t y - S peaker  m  th e  C h a ir]

On this occasion I wish to draw the 
attention of the House to two issues 
of an important nature, which are 
covered by sub-clauses (2) (a) and
(2) (b) of c ause 6 Sub-clause (2) 
(a) lays down that the buildings 
constructed between June 1951 and 
June 1955 will not be covered by those 
provisions in the Act which relate to 
the restriction on rent They will have 
a free holiday from the restrictions of 
these provisions for seven years 1 
understand—and 1 say so subject to 
correction—that thousands of buildings 
have been built during this period by 
the Rehabilitation Ministry and they 
were then sold to displaced persons, 
either by auctioning them or by allott
ing them I further understand that 
the landlords who have purchased 
these bui dings m auction charge 
excessive rents to the tenants These 
buildings were first constructed by the 
Government for the benefit of the 
displaced persons and at a later stage 
they were auctioned and sold out or 
were allotted to the displaced persons 
I came across a case m which a build
ing of such a nature, which was con
structed durmg this period of 1951-55, 
fetched a rent of Rs 160 per month 
It was auctioned for Rs 18,000 So, 
the rent yielded to the landlord 10 7 
per cent gross return Now the rent 
has been increased to Rs 300 per 
month by the landlord who purchased 

‘ that building in the auction So the 
net gross return now is 21*7 per cent 
I would like to ask the hon Minuter

why the buildings which had been 
constructed by Government tor the 
benefit of dispaced persons should 
come under the purview of this holi
day referred to m sub-clause (2) (a). 
My submission is that such buildings 
which were constructed for the bene
fit of the displaced persons should not 
get the benefit of sub-clause (2) (a) 
and the rents of such buildings should 
be standard tents

I now come to another category of 
cases, which are covered by sub
clause (2) (b) In this connection. I 
would like to draw the attention of the 
House to sub-clause (f) of clause 14. 
That sub-clause says that if the build
ing is not fit for human habitation, then, 
with the permission of the Controller, 
it can be pu led down and a new 
building can be constructed Suppose 
the Controller has given permission 
for pulling down a particular build
ing After pulling it down, the land
lord constructs a new building Now 
I would like to ask the hon Minister 
whether the landlord of such a build
ing can c aim the benefit of sub-clause 
<2) (b) and say tnat as this is a new 
building there would be a holiday for 
five years and that he is entitled to 
charge any rent he pleases If that 
is so, then I would submit that the 
con t'quenccs of these provisions taken 
together will result m a great catas
trophe in Delhi

In this connection, I would like to 
refer to an order issued under the 
Slum Areas Act of 1956 It is a very 
lengthy order and it will not be 
necessary to read the whole of the 
order But I understand that accord
ing to this order about 80 per cent of 
the bui dings m old Delhi are unfit for 
human habitation Suppose the land
lords of these buildings take advan
tage of sub-clause (f) of clause 14, 
approach the Controller, get an order 
for pulling down all these buildings 
and then after pul mg them down con
struct new buildings and then claim 
the benefit of sub-clause (2) (b).
Then the Rent Control Act, which we
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would be passing today with the object 
o1 fixing a reasonable standard rent 
to the tenant, will be nullified and 
practically all the landlords in such 
cases, which will be about 80 per cent.
In the whole of Delhi, will get the 
benefit of sub-clause (2) (b) and will be 
free to charge any rent they like to 
the tenants, thereby defeating the very 
object of the Bill. Therefore, I have 
moved my amendments. I would par
ticularly like to draw the attention of 
the hon. Minister to amendment No.
118, which seeks to give protection to 
the tenants of such buildings. The 
landlords of such buildings should not 
be free to claim the benefit of sub- 
ctause.' CZ\ wad. rent <xt such 
buildings should be standard rent.

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
Now two points of an important nature 
have been raised, to which I have to 
reply. One question was raised by 
Shri Nayar. He made a reference to 
his own dissenting minute and said 
that instead of 7} per cent., 6J per 
cent, should be taken into account. 
So far as we are concerned, the whole 
matter was fully examined by the 
Joint Committee and they came to 
certain conclusions. They granted 
exemptions also, as the House is 
aware, in respect of pre-1944 houses 
below Rs. 600 and in respect of post-
1944 houses below Rs. 1,200. My hon. 
friends who put in this particular 
minute of dissent have agreed that 
clause 6, as it has now been improved 
by the Joint Committee, represents a 
very important mode of improvement, 
so far as this question is concerned. 
Under the circumstances, I would like 
to submit to you that what has been 
done in this respect is fairly satis
factory.

Then the other question that was 
raised by my hon. friend is with re
gard to what is called the rent holi
day. That expression is not a very 
accurate expression at all. It has been 
dealt with in sub-clause (2) of clause 
6 and also in (a) and (b). So far 
as these two clauses are concerned.

Delhi Rent Control «*c8 
Bill.

may I point out that in respect of 
clause 6(2) (a) there was more or 
less a similar undertaking, to a cer
tain extent, given under the Act of 
1052? That was the reason why it 
proved to a certain extent as an in
centive for the construction of certain 
houses. What was considered was 
tnat in such cases we ought to take into 
a(:count the prevailing rent before this 
Bill was thought of or before the 
people thought that a new Bill was 
g^ng to be passed. That is the reason 
why an earlier date has been put in.

You will kindly see that in clause 
6(2) (a) the date that has been put in 
vs the month of March.. 1958. In such 
c#ses with a view to provide an in
centive for persons to construct build
ings which could be let out for tenants 
tpis particular date before this parti
cular Bill was thought of, i.e., before 
tpe people believed that a Bill was 
going to be brought forward, has been 
purposely mentioned as the date on 
yrhich the rent should be taken into 
account. Therefore, my submission 
10 you in this connection is that the 
object first was that a date should be 
t£ken into account and the rent that 
^ad been agreed to or stipulated bet
ween the parties should be con
sidered as a reasonable rent, 
f’or example, that date that has been 
put in which is long before people be
came aware of the Bill would consti
tute as a reasonable date. There
fore I submit that so far as clause 
ij(2) (a) is concerned, it is in partial 
implementation of what was contained 
if! the earlier Act of 1952.

So far as clause 6(2) (b) is con
cerned that had already to be granted 
iP pursuance of what was done under 
the Act of 1952 and what is now 
necessary in the furtherance of what 
v*as done then. That is the reason 
tffhy it has been made out Here, It 
pas also been made clear that the-.rent 
0n which it has been let out on any 
<Jate after the 9th day of June, 1955, 
0T when it was first let out if it was 
(tot let out then, would be considered 
*8 the rent for the period that is 
granted there. Therefore the exprea-
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IShri Datar] 
sion that in such cases there is a rent 
holiday is absolutely misleading 
In the first place what has been done 
is that the rent has been stabilised 
and has to remain as it is for a certain 
period of years with a view to en
courage the people

Then the next point that was raised 
by my hon friend regarding clause 
14(1) (f) is met by clause 20

Shri Parulekar: That does not
cover it

Shri Datar: The hon Member will 
kindly see clause 20, which says

“In making any order on the 
grounds specified in clause (f) or 
clause (g) of the proviso to sub
section (1) of section 14, the Con
troller shall ascertain from the 
tenant whether he elects to be 
placed m occupation of the premises 
or part thereof from which he is to 
be evicted and if the tenant so 
elects, shall record the fact of the 
election in the order and specify 
therein the date on or before which 
he sliall deliver possession *’

Therefore, the case that was contem
plated by my hon friend, viz, 14(1)
(t ), that has been provided for If he 
does not elect then naturally it will be 
the question of new construction and 
will be governed by clause 6(2) (b) 
So, the question is whether there 
ought to be any restriction m favour 
of the tenant and he has been given 
an option If he does not use the 
option, naturally it has to be treated 
as a new construction entitled to the 
restrictions or the rights that have 
been given in this section Let not 
hon Members believe that something 
out of the common run has been done 
lor the landlord Hie landlord has 
to construct buildings and there must 
be some incentive for the landlord to 
construct such buildings When he 
constructs the building then only in 
respect of rent it has been stated that 
these eoadsttons have to be followed.

17 DCC*M«ER IMS Dtfht Rent Cwrtw w n
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or rather the rent has to be stabilised 
Let not the insinuations contained in 
the expression ‘rent holiday* be taken 
into account There is nothing that 
is done Therefore I do not feel called 
upon to answer the general question 
of a socialistic pattern of society and 
the allegation that we are supporting 
a particular class

Shri F. R. Patel (Mehsana) How 
is it that there is no ceiling on pro* 
perty holding and rents9

Shri Datar: I do not like to pursue 
that particular matter

Some hon Members have suggested 
that they did not mind if the value of 
the land is raised 400 per cent or 
something like that That is one point 
Secondly, they say that it does not 
matter My hon friend, Shn Bharu- 
cha, contended that it does not 
matter if we fix it at 25% as 
the ceiling May I point out in this 
connection, as it was hinted at by 
the hon Home Minister yesterday, 
that what is set down as a ceiling be* 
comes a floor and things start like 
that Therefore it would not be good 
to accept as the ceiling even the so- 
called figure of 25%

Shri Parulekar I would like to 
seek a clarification

Suppose an old building is pulled 
down and a ntw construction is built 
What is then m this Act to prevent 
the landlord from claiming the benefit 
of sub-clause 2 (b )7 What clause is 
there7 He says that such a new build
ing will not tome under sub-clause 
2(b) He pointed out to me clause 
20(1) it does not cover that point at 
all

Shri Datar: Clause 20

Shri Parulekar: Clause 20(1). If
he elects he can go there What about



S ttt D tfti ttent Control 17 DXCXMBSR 19B8 Delhi Rent Control 5712
Bin am

the rent holiday? The building will 
enjoy the rent holiday. The land
lord will say, "This is a new building 
which has been constructed and there
fore I claim the benefit of sub-clause 
2(b) and am free to charge what
ever rent I like"

Shri Datar: You will kindly aee
clause 20(3) in this respect.

Shri Parulekar: 1 have seen every
thing.

Shri Datar: It says:
"If, after the tenant has delivered 

possession on or before the date 
specified in the order.......*’
This covers the case of (f) also.

"and the landlord fails to com
mence the work of repairs. . .the 
Controller may, on an application 
made to him in this behalf. . .. 
order the landlord to place the 
tenant in occupation of the pre
mises___"

So far as the question of rent is con
cerned, I believe the hon. Member 
wants to know___

Mr. Deputy-Speaker: Suppose, the 
tenant has made an application. Sup
pose he says that he wants to occupy 
a certain portion of the building Then 
what about the rent* How would 
that be determined?

Shri Datar: The proportionate rent 
would be taken into account Partly he 
is right He is right to this extent 
that in clause 6(2) we have stated 
that that would be taken into account 
as the standard rent, t.e., the rent 
that has been stipulated by the parties 
as the standard rent for the whole 
building The proportionate rent 
would be taken for the proportionate 
portion.

Mr. Deputy-Speaker: There would 
be an increase, no doubt

I will put all the amendments to 
the vote of the House.

The. question is:
Pages 4 to 6,—
for clause 6, substitute—

“6. (1) Where such premises have 
been let out at any tune before 1st 
day of June, 1947, the basic rent 
shall be determined in context with 
the rental value as assessed by the 
defunct Municipal Committee 
(Delhi) for house tax purposes.

(2) Where such premises have 
been let out at any time on or after 
1st day of June, 1947, the basic 
rent shall be six and one-fourth 
per cent of the purchase price of 
the land and the constructional cost 
of the portion occupied by the 
tenant

(3) In the case of any premises 
whether residential or not, con
structed prior or after the com
mencement of this Act, the annual 
rent shall be calculated at the rate 
laid down under sub-section (2).

(4) In the case of the premises 
which are let out for the furtherance 
of public interest, the rent shall 
also be fixed in accordance with 
sub-sections (1) and (2) "

The motion was negatived.

Mr. Deputy-Speaker: The question

Pages 4 and 5,—

for lines 30 to 37 and 1 to 22 res
pectively, substitute—

“ (A) in the case of residential 
premises, the rent calculated at six 
and one-fourth per cent. of the 
aggregate value comprising of the 
reasonable cost of construction and 
the value of the land on which the 
building is constructed at four hun
dred per cent, of the value of the 
land in September 1939 or its market 
value at the time of construction 
whichever is less;"

The motion unis negatived.
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Mr, Deputy-Speaker: The question
is:

—

omit lines 11 to 26.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 6,—

omit lines 12 to 19.

The motion was negatived.

Mr Deputy-Speaker: The question 
is:

Page 6,—

omit lines 20 to 26

The motion was negatived 

Mr Deputy-Speaker: Hie question
is.
Page 6, line 26,—

for “such letting out” substitute 
“completion of the construction”

The motion was negatived.
Mr. Deputy-Speaker: The question is

Page 6,—
after line 26, add—

“Provided that premises rebuilt or 
reconstructed shall not be entitled 
to tile benefits of clause (b) of sub
section (2).*’

The motion was negatived.
Mr. Depnty-Speaker: The question

is:

“That clause 6 stand part of the 
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7 (Lawful increase of stan
dard rent t» certain eases and re
covery of other charges).

Shrl Datar: Sir, I beg to move:
Page 6, lines 30 to 32,—
for “Where a landlord with the 

written approval of the tenant or 
of the Controller has at any time, 
whether before or after the com
mencement of this Act," substitute—

“Where a landlord has at any time 
before the commencement of this Act 
with or without the approval of the 
tenant or after the commencement of 
this Act with the written approval of 
the tenant or of the Controller,”

This amendment has been brought 
in to clarify the position. A defect 
was pointed out by an hon Member, 
I believe by Shri Bose Therefore 
what we did was to bring in this 
amendment It was only an inadver
tent mistake It had remained as it 
is though under the new principle that 
we have accepted about subletting 
we have recast the whole position 
Only for that purpose it has been 
brought in

Mr Deputy-Speaker: Any other
amendment?

Shri Jadhav (Malegaon) 1 beg to 
move"

Page 7, omit Lines 5 to 8

A proviso has been given in this 
clause which provides that nothing in 
this sub-section shall affect the liabi
lity of any tenant under an agree
ment entered into before the 1st day 
of January, 1952. If there is an agree
ment to pay the taxes, that agree
ment is held as valid and it has 
been permitted by this proviso. I am 
at a loss to know why these exemp
tions are given to a few persons and 
what benefit the Government is going 
to get by this. I want to ask the hon. 
Minister what percentage of the people 
are benefited by this. Therefore, if
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the liability to pay the taxes is there, 
if there is scope for this, it will in
crease the standard rent by so much 
per cent. I ask that this proviso 
Bhould be omitted.

Shri Datar: We have now made it 
clear.

Shri M. C. lain (Kaithal): I have 
also given an amendment similar to 
that.

Mr. Deputy-Speaker. The amend
ment is similar to the one already 
moved. He may say a few words.

Shri M. C. lain: I only endorse
the views expressed by my colleague 
that this proviso should be deleted 
There is no reason why the tenants 
should be made responsible to pay the 
taxes, even if there was any contract 
between the landlord and the tenant 
prior to January 1952. The liability 
to pay the taxes should devolve on 
the landlord. The taxes are upon 
the property and the property is 
owned by the landlord. Therefore, 1 
submit that the tenant should not be 
burdened with this responsibility. 1 
hope the hon. Minister will be able 
to accept this amendment.

Mr. Deputy-Speaker: If the rent had
been fixed originally subject to that 
agreement that the taxes would be 
paid by the tenant without an increase 
in the rent, will it be fair that the 
landlord should be burdened with 
the taxes? He may not get even any* 
thing out of the rent if the tax amount 
is as much as the rent itself.

Mr. M. C. lain: The fixing of
rent is now controlled by clause 6. 
The landlords have been given so 
many facilities. Despite any contract 
which he had with the tenant pre
vious to 1952, the landlord has now 
fresh rights. Under certain circum
stances, he can get an increase in the 
rent and get the standard rent fixed 
All those previous agreements and 
contracts have to cease. Under this 
Ifcw, the landlord gets fresh rights 
Therefore, the responsibility which

was upon the tenant, -should also 
cease. It should not remain-when the 
landlord gets fresh rights.

Shri Datar: You Sir, have already
kindly made the whole position clear. 
I wpuld only add, for the first time, 
in the rent law it was made clear 
that it is the landlord only who should 
pay the taxes. This has been made 
clear in the earlier sub-clause (2) of 
clause 7. It was .considered that, 
especially before 1952, if the parties 
had come to a certain agreement in 
respect of the payment or obligation 
to pay the taxes by the tenant him
self, that would naturally have been 
readjusted in respect of the quantum 
of rent itself. Under the circumstances, 
what has been done is, the general 
policy to be followed is, except where 
it is necessary to control or restrain 
certain acts, the contractual obliga
tions should be considered as sacred.

Shri ladhav: Under pressure of cir
cumstances?

Shri Datar: No question of pressure.
It is only now that the law has been 
made clear.
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The question is:

Page 7, omit lines 5 to 8

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

Page 6, lines 30 to 32,—

for “Where a landlord with the 
written approval of the tenant or 
of the Controller has at any time, 
whether before or after the com
mencement <xt this Act,”  substi
tute—

“Where a landlord has at any 
time before the commencement of 
this Act with or without the 
approval of the tenant or after the 
commencement of this Act with 
the written approval of the tenant 
or of the Controller ”

The motion was adopted.

Mr. Dqpaty-Speaker; Th* question
is.

‘That c a use 7, as amended,
stand part of the Bill.**

The motion was adopted.

Clause 7, as amended, wax added to 
the Bill

Mr. Deputy-Speaker: The question
is:

‘That clause 8 stand part of the
Bill"

The motion was adopted.
Clause 8 was added to the BilL

Clause 9- (.Controller to fix standard 
rent etc.)

Shri M. C. Jain: I beg to move:

Page 8, omit lines 16 to 18.

I am asking that this proviso should 
be omitted I think the hon Minister 
will accept this amendment Ciause
9 gives powers to the Rent Controller 
to fix the standard rent. But, this 
proviso restricts his power to fix the 
rent only for one year prior to the 
date of the application Under clauses 
4 and 5 which have been passed, the 
provision is that only the legal rent 
could be realised, the rent which is 
legally recoverable. A rent which is 
more than the standard rent cannot 
be realised Therefore, this provisa 
creates an ambiguity and confusion. 
Whereas m the previous clauses, a 
rent more than the realisable rent, the 
legal rent, cannot be realised, anaer 
this clause, the Rent Controller hr 
forbidden to fix the standard rent 
prior to a period which goes more 
than one year from the date of appli
cation. Therefore, my amendment »  
that this proviso should be deleted. 
If this proviso is deleted, the Rent 
Controller is authorised, his power is 
not taken away, rather he is em
powered to fix the standard rent not
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only for one yew, but for three years 
previous to the date of the applica
tion, in which case the rent can be 
realised for ail the yean. If the 
proviso stands, if the amendment is 
not accepted, the Rent Controller will 
not be able to fix the standard rent 
for a period prior to that date. There
fore, I think the hon. Home Minister 
will see the reasonableness of the 
amendment and will be kind enough 
to accept it. It will give further some 
small concession to the tenants and 
c'ause 9 will be in accordance with 
the previous clauses which we have 
passed.

Shrl Datar: In such cases, ordinarily 
the practice is that from the date of 
the application the rent is to be fixed, 
but the Joint Committee considered 
the whole question and they stated 
that one year back should be the 
period that should be taken into ac
count. That is the reason why the 
standard rent that is to be fixed will 
be not only from the date of the appli
cation, but will relate back to a period 
of one year. That is quite reasonable, 
and it would not be possible or good 
to take it back further on

Mr. Deputy-Speaker: His fears are
that the Controller will not be able to 
fix the standard rent for a period ear
lier than one year.

Shri Datar: Yes, but what the Joint 
Committee has done is this: he shou d 
fix the rent not only from the date of 
the application, but for a year pre
ceding that

Shri M. C. Jain: I want that the 
Rent Controller should be able to fix 
the standard rent for the whole three 
year period which the period of limi
tation allows If this proviso stands, 
clauses 4 and 5 which we have pas
sed----

Mr. Deputy-Speaker: The hon. Mi
nister says that it will be unfair that 
the standard rent fixed at this mo
ment should be made applicab'e to a 
period previous to one year.
294 (Ai) L.S.D.—10

Shri Datar; He should fix it, but
so far as the quantum of the standard 
rent is concerned, that is confined to 
one year.

Shri P. R, Patel: The case would be
like this, that the landlord cannot get 
more rent than standard rent, and if 
he takes more, then it is illegal under 
the law The maximum period given 
is one year. Naturally, that would 
be al'owing the landlord to expro
priate the money if he has taken more 
rent illegally for more than one year.

Mr. Deputy-Speaker: The question
is*

Page 8, omit lines 16 to 18 
The motion was negatived.

Mr. Deputy-Speaker: The question
if?

"That clause 9 stand part of the 
Bill”.

The motion was adopted 
Clause 9 was added to the Bill 
Mr. Depnty-Speaker: The question

is.

“That clauses 10 and 11 stand 
part of the Bill”

The motion was adopted
Clause 14 (Protection 0/  tenant against 

Bill
Mr. Deputy-Speaker: There «re no

amendments to clauses 12 and IS.
The question is

“That clauses 12 and 13 stand 
part of the Bill ’’

The motion was adopted
Clauses 12 and 13 were added to the 

Bill
Clause 14—(Protection of tenant aga

inst eviction)

Mr. Deputy-Speaker: There are a
number of amendments
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flhi>i Punlekcr: I bee to move: 
Page 10, line 3,—

for “on or after the 9th day of 
June, 1952" substitute "after this Act 
comes Into force”

Page 11,— 
after line 20, add—

“Provided that after the com
pletion of such work within a 
reasonable time the tenant is 
given the possession of the pre
mises, if so desired."
Page 11 — 
after line 5, add—

“Provided that when the termi
nation of service or employment 
of such tenant is under dispute, 
he shall not be evicted until the 
dispute is disposed of by a com
petent authority."
Page 10,—
omit lines 34 to 38.
Shri P. K. Patel: I beg to move:
Page 10, line 41,—
after “a” insert “suitable” .
Shrl Assar (Ratnagiri): I beg to

move:
Page 10,—
omit lines 8 to 14
Shri C. M. Kedaria (Mandvi— 

Reserved—Sch. Tribes): I beg to
move:

(1) Page 11, line 27,—
after “default” insert “within twelve 

months”
(2) Page 11, line 28,—
for “for three consecutive months” 

substitute—
“on three occasions within a 

period of eighteen months”.
Shrl Datar: I beg to move:
Page 11, line 36,—
for “sub-let” substitute 'let”.

Shrl M. C. lain: I beg to move:
Page 10,—
after line 41, add—

“Provided that the possession of
a residential premises can only
be recovered under this clause.”
Shrl P. R. Patel: My amendment is 

a very small one. I want to insert 
the word ‘ ‘suitable" in clause 14(1) 
(h), so that it would read “or been 
allotted, a suitable residence".

Shrimati Subhadra Joahi (Ambala):
It was there before, and it was re
moved later on.

Mr. Deputy-Speaker: He wants to
restore that.

Shri P. R. Patel: I want to restore
it In section 13(h) of the old law, 
the wording is “suitable residence” .

Mr. Deputy-Speaker: It is admit
ted. It was there and it was re
moved.

Shri P. R. Patel: I will give you
a concrete case Suppose a man is 
m possession of a house, and he is 
allotted some residence which is not 
suitable Suppose there is a family 
of ten persons and a small house is 
allotted which is not convenient or 
suitable Should the man lose his 
house? That is the only question. I 
hope the hon. Minister Will agree with 
me.

Shrl Radha Raman (Chandni
Chowk) The hon. Member has men
tioned that the word “suitable” may 
be added to the word “residence” . It 
may be recalled that in the Joint 
Committee this question was discus
sed threadbare, and it was decided that 
the word “suitable” should not be 
added to it. The reason was that 
when a house is allotted, it is to be 
taken that allotment will be made 
on the basis of suitability. Houses 
are not allotted without consideration 
of suitability. Sometimes people 
build houses also, and they want to 
live therein, If they build only with
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the intention of letting it out, they 
should not be given that privilege 
Therefore, I say the word “suitable" 
should not be added here, because it 
wilt take away the meaning, and it 
will lead to so many misuses by the 
persons who do not want to vacate 
the houses they are occupying They 
may say that the allotment is not 
suitable, but it will be made on con* 
siderations of suitability, and if they 
build, they should also build for the 
purpose of living therein, not for let
ting it out

Mr. Deputy-Speaker They should 
build only suitable houses

Shrl M. C Jain Clause 14 relates 
to the conditions under which th** 
Controller can evict a tenant Sub
clause l(eT of this clause provides 
that possession can be recovered of 
the residential premises let out if they 
are required bona fide by the landlord 
for occupation as a residence for him
self or any member of his family 
dependent on him But sub-clause 
1 (h) provides that the tenant can be 
evicted if he has whether before 01 
after the commencement of this Act. 
built acquired vacant possession of, 
or been allotted a residence My 
point is that the tenant should be 
dispossessed onlv if it is a residential 
quarter not from his shop or anv 
other quarter which he occupies He 
should not be evicted from his non- 
residential premises, that is my 
amendment
IS hrs

The Rent Controller can elect a 
tenant on one or more grounds If the 
tenant does not suffer from one dis
ability he can be evicted on some 
other There is a conflict between 
sub-clause (e) and sub-claust (h) 
Under sub-clause (e) he can be eject
ed only from a residential quarter if 
the landlord or his family needs it 
Even if a landlord or his family needs 
a premises which is non-residential 
for his bona fide purposes, under this 
sub-clause he cannot be ejected But 
under sub-clause (h) if it stands as

is and my amendment is not accept
ed the tenant can be ejected if he has 
biult a residential house or acquired 
or>e There a clear divergence 
which I think the hon Minister will 
appreciate Therefore, my amendment 
tr<es to remove this disparity and if 
this amendment is accepted it will 
be jn accordance with sub-clau«e (e) 
A tenant can be ejected only from a 
residential premises and not from a 
non-residential premises

wror (THrfrft-) : 3«n*>rer 
4  5T iFrnr i t  'spt?#? ifo 

<rfr ?3 ? i%f 1 a t
fa-spT rrrvjuf % fa- fwT tot 

I  f r  s. 3R ?*** % srn? wtr
fWrSTT STTTt 3T»Tf? sift %

^ ?rr Klfiw T O  3*  3PTf>
*>'t ?r *rm
T J « r ^ r  %  1 * t  f * w r  * * t t  g s r o  |  f a 

' s  s w  u k r "  %  “ s r r a r  f w

sfWT 'BW” apr 5TPRT Tff 
f o lT  JTT7 I aPT? n&sz wt* f t  

iTT tft «ft,
f t  5F*ft *  jppnur P t w

m 1 ^
1 fa* #

%  *tz f t  $  v t  % * *

^ srr? *r*r
t  1 ̂ rrar *w$rfen ^reft sa’ ft

& f r  m  >  f t  ^  %  *rr^TT

*r ^er *£\ n̂rprr
arrWt, tfk  ?rWr % spt

tft ? > i t  1 f a *

f̂rrar | fa  arr?T
^  % «b>4 *  ww

TT f?T^r ITHT v V  ^  ^ 'V ^ F '
f W  3THT I

Mr Deputy-Speaker: Shn Parule-
kai-

$hrl Radha Raman rose—
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Mr. Deputy-Speaker: Mr. Radha
Raman spoke just now.

Shri Radha Raman: I have some
thing to say about another amend
ment

he always brings forward the argu
ment that we have agreed that It is 
so Yes, Sir, it is an improvement. 
But that does mean that it is an im
provement when compared to the Bill 
introduced in the House.

Mr. Deputy-Speaker: He cannot be 
allowed to speak on every amend
ment. All these amendments are be
fore the House together.

Shri Parulekar: Mr Deputy-Speak
er, Sir, I will first deal wj*L my 
amendment No 29 which relates to 
sub-clause (b). This sub-clause deals 
witft the question o f strft-tarrarrfsr. 
Sub-clause (b) lays down that a 
tenant has sub-let any premises m 
his possession after June 1952 with
out the consent of the landlord, one 
of the penalties will be that he will 
be evicted Of course, there are other 
penalties provided; he can V  fined 
to the extent of Rs 1,000 The second 
result will be that the sub-tenant will 
also be thrown on the streets It is 
true that it was provided m the ear
lier Act of 1952 that no sub-tonancies 
should be created without the consent 
of the landlord. But realities are 
more stubborn than laws which arc 
made and an emergency does not 
conform with the provisions or any 
law We cannot quarrel with reali
ties; they have to be faced and they 
have to be solved.

It is a fact—and the hon Minister I 
think is aware and will not deny,— 
that after 1952 sub-tenancies number
ing about thousands have be°*i created 
without the consent of the landlord 
What is the solution which !ie offers 
for this problem’  Is it a solution oi 
the problem to say that we have en
acted in 1952 that it will no* Le legal 
to create sub-tenancies without the 
consent of the landlord? Is t a reply 
which will solve the problem? No, the 
problem will be there and the problem 
will have to be solved.

What will be the result? He says 
that this is an unproved measure and

What will be the effect of this sub- 
clause7 The sub-tenants will be 
thrown on the streets; th« tenants 
will be evicted. But in order to lega
lise all these illegal sub-tenancies the 
sub-clause gives a weapon in the 
hands of the landlord to screw 
money. Nobody is likely to be Uuown 
on the streets, because nobody can 
live wjlboui shelter. So, thpy »j]J be 
compelled to pay extra money to the 
landlord to get legalised what is ille
gal This is what is going to be the 
effect of this Act

Is this the way of facing realities? 
Is it the way of so’ving the problems? 
Mv amendment is to the effect that in 
future sub-tenancies must not be 
created without the consent of the 
landlord Even that is not a satisfac
tory solution according to me But 
when I am faccd with two evils I 
choose the lesser evil That lesser evil 
is that m future at least )et us pro
vide in the Bill that sub-tenancies 
must not be created without the con
sent of the landlord But those sub
tenancies which exist today without 
the consent of the landlord must be 
legalised Do not penalise them; do 
not throw them on the streets or 
foot-paths or into the clutches of the 
landlord, so that in order to legalise 
what is illegal he may screw money 
from the tenants.

There is another amendment which 
I have moved, namely 32 which deals 
with employees who have been pro
vided with accommodation by their 
employers and they are their tenants 
Sub-clause (i) provides that as soon 
as their services are terminated there 
would be a justifiable ground for 
evicting them On appearance it
seems to be a very reason
able provision The employee had
been given shelter because he was in
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service of the employer As soon as 
the service terminates, he should have 
no right to live in the accommodation 
On the face of it it looks reasonable 
But this is the provision of which the 
employers take advantage and make 
the employees submit to conditions 
whenever they go on strike

Supposing for a just grievance they 
go on strike The employer imme
diately issues a notice saying that 
their services are terminated and 
therefore they must vacate the pre
mises If the employees do not vacate 
the premises the employer can go to 
the Controller and say that their ser
vices have been terminated, they are 
no longer in his service and there
fore they shou d be evicted This is 
a threat under which m many cases 
an employee has been compelled to 
surrender his just grievance, because 
the other alternative open to the em
ployee is to agree to be thrown on 
the streets My amendment seeks to 
say that when the termination of the 
service of such a tenant is under dis
pute he shall not be evicted until the 
dispute is disposed of by a competent 
authority I do not deny the reason
ableness of the proposition that after 
the termination of the service, the 
tenant should be evicted, I concede 
that But I only provide a safeguard 
So long as the dispute is not finally 
"-ettled, the employee shou d have a 
right to remain in the accommodation 
and should not be evicted There is 
another amendment which I have 
moved, namelj, amendment No 33 It 
is a very reasonable amendment I 
have to judge whether the hon 
Minister is reasonable enough, by find
ing out whether he accepts it or not

Mr. Deputy-Speaker: Has he never 
tested him before’

Shri Parulekar: I have tested him, 
but this is the most reasonable 
amendment, and this will be the last 
test

Sub-clause (1) of clause 14 says 
that whenever the Delhi Development

Authority or other municipal authori
ties require that the bui ding must 
be repaired, the tenant can be evicted 
with the permission of the Controller, 
if the building cannot be repaired 
without the premises being vacated. 
This is a good provision, and I have 
no quarrel with it But I only want 
a proviso to be added to it, saying that 
after the completion of such work, 
the tenant should have a right to 
come back My amendment does not 
go beyond the four corners of the 
purpose of this legislation as it has 
been framed by Government All 
that it seeks to provide is that after 
the work has been completed, after 
the building has been repaired, the 
tenant should have a right to come 
back It is meant only to safeguard 
the interests of the tenant, so that 
the land ord may not have the right to 
say ‘No’ later on

Shri Radha Raman: Subject to his
paying the rent

forr | 1

Mr. Deputy-Speaker: The hon.
Member has spoken already

Shri Assar. I forgot my amend
ment No 132

Mr. Deputy-Speaker: Should I be 
penalised for that’

Shri Assar: I have to speak a few 
words on this

Mr. Deputy-Speaker: A few words
are as good as many words If chance 
is to be given, then he might say any 
number of words that he likes But 
that is not ordinarily given He ought 
to anticipate what all is to be done, 
and then he should confine himself to 
the time that has been given to him

Anyhow, I shall give him an op* 
portumty I shall have to give an 
opportunity to Shn Radha Raman 
also in that case.
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Sir. Deputy-Speaker: That amend
ment is the same as amendment No. 
32 that has been moved already 
Therefore, the hon Member need not 
worry about it.

tmrr : if sn* *  j -35
5̂ rTT jf I

*qT«wc w s q z
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Shri Radha Raman: I only want to 
draw the attention of the hon Minis
ter . .  .

Mr. Deputy-Speaker: When the
amendments have been moved, and 
the clause and the amendments arc 
together before the House, hoi1 
Members can anticipate what the 
Movers of the amendments would 
speak, and they should beforehand 
give their defence to those arguments. 
More than one opportunity cannot br 
afforded Anyhow, I shall make an 
exception at this moment.

Shri Radha Raman I only want tn 
draw the attention of the hon Minister 
to amendment No. 95 by Shn Shrec 
Narayan Das, which reads:

Page 11, line 9, after ‘notice*
insert . . .

Mr. Deputy-Speaker: It has not been 
moved. Shri Shree Narayan Das is 
not present

Shri Radha Raman: I was just 
drawing the attention of the hon. 
Minister to it It only makes a 
verbal change The hon Minister 
could consider it

Mr. Deputy-Speaker: That could be 
done even by a whispe~ to him, just 
by going over to him.

Shri MuJchand Dnbe (Farrukha- 
bad): The Bill seems to be proceed
ing on the assumption that oil the

landlords are rich and all the ten
ants are poor. I beg to submit a few 
v ôrds on behalf of the poor house
owners.

Suppose a person drawing a salary 
of Rs. 200 or so per month working in 
a shop succeeds m purchasing a house 
v?hich is a two-roomed house. Sup
pose in one of the rooms, some busi
ness is being earned on. When that 
roan wants the house, he finds that in 
one of the rooms, some business is 
feeing, earned on, and he can get 
possession of one of the rooms only. 
Suppose he has a family consisting of 
a, wife, and two children., then, he 
wants the other room also The ques
tion, therefore, arises whether there 
is any provision in this Bill for such 
8 thing

I would draw the attention of the 
hon Minister to sub-clause (e) of 
clause 14 which reads:

“That the premises let for resi
dential purposes arc required 
bona fide by the landlord for 
occupation as a residence for him
self or for any member of his 
family

The question, therefore, arises whe
ther if a business is being carried on 
in one of the rooms, that poor house
owner is not entitled to recover pos
session of that one room for his family 
and himself

The distinction that is running in 
this Bill is this Premises let for resi
dential purposes are treated different
ly from those let for commercial pur
poses There might have been justi
fication for keeping this distinction in 
1947 and 1948 For, 1948 was a period 
vvhen a large number of refugees had 
come from the Punjab and elsewhere, 
2nd it would not have been proper to 
disturb them, if they had once enter
ed into possession of some house, were 
parrying on some business and were 
in some way settled; it would not have 
been proper to disturb them and again 
evict them from that place. The dis-
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Unction may have been desirable in 
1948. But the question is whether the 
same circumstances exist at present 
My submission is that the same cir
cumstances do not exist at present 
So, the hon Minister may see his way 
to make some provision whereby re
lief could be granted to the poor 
house-owners also who have no house 
to live m and who will not be able 
to take possession of the house which 
they may acquire according to this 
Bill

My submission is that the hon 
Minister may think about it

Shri C. M. Kedaria (Mandvi—Reser
ved—Sch Tribes) I urge upon the 
hoa Minister to accept my amend
ments Nos 105 and 106

I do appreciate the spirit of the 
Bill This is a Bill to protect or safe
guard the interests of the tenants You 
know that when calamities come, they 
come by bounds And if a person is 
turned out of the tenement because 
he is unable to pay the rent, becduse 
of his unavoidable circumstanccs, it 
will not be a social justice, it will be 
just like a drop of poison m a full 
cup of milk

So, m order to give time for the 
poor creature who is unable to pay 
the rent m time, I have provided in 
my amendments that sufficient time 
may be given in genuine cases I 
request the Government to accept 
them

Shri Datar: Four points have been 
raised m the course of the discussion 
on the amendments I shall take Shn 
M C Jain’s amendment first He 
says that some further provision 
should be made in sub-clause (h) of 
clause 14 But may I point out to him 
that the expression used is

“ built, acquired vacant pos
session of, or been allotted, a resi
dence"

The word here is ‘residence', and that 
is enough to meet all his misappre
hensions in ttiis respect

The other point that was raised was 
by my hon. friend who stated 
that

Shri M. C. Jain: May I point out 
that the tenant only gets a residence? 
lie should be ejected only from the 
residence and not from non-residnatiai 
premises The hon Minister has not 
understood my point.

Shri Datar: If my hon friend reads
the whole sub-clause, he will under
stand it It will be understood that 
when he builds a residence, he will 
build a suitable residence; when he 
gets vacant possession of a residence, 
it is given by some authority Simi
larly also, m the case of allotment, 
the question of suitability will be trican 
into account, before either a residence 
is given or vacant possession of a resi
dence is given So, one authority will 
consider the question whether the resi
dence is suitable or not That was 
the reason why in the original Bill, 
we had put in the words 'suitable 
residence' But the Joint Committee 
considered the whole question and 
stated that it should not be open to the 
Controller to go through the whole 
question again and to consider afresh 
whether it is suitable It is presumed 
to be suitable, and, therefore, that 
word is not necessary

Shri P. R. Patel. So the will of the 
Controller will decide the matter

Shri Datar: As regards amendment 
No 29, may I point out that the hon 
Member has raised the question of 
sub-letting afresh’  Now, he asked 
me to be reasonable I am reasonable 
in respect of all the amendments that 
were fully considered and accepted by 
the Joint Committee This is not 
merely a Government Bill Let the 
hon Member understand that this is 
a Bill which has been fully considered 
by the Members of the Joint Com
mittee Under these circumstances, I 
am prepared to go to the fullest ortttt 
so far as the Jomt Committee is con
cerned But I can only say that sill 
the grace that my hon friend and some 
other hon Members had In stating
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IShd Datar]
What they did so tar as the improve
ment of the Bill is concerned, is, it is 
rather unfortunate, being taken away. 
This is what I read from his own 
dissenting minute. We do feel that 
the Bill has been improved consi
derably even in respect of the evic
tion clauses . . .

Shri S. V. Parulekar: No. (Inter
ruptions).

Mr.. Deputy-Speaker: He says that 
even that improvement does not give 
him satisfaction.

Shri Datar: Absolutely uncondition
ed expressions had been used. Now 
he is putting in objections.

Shri S. V. Farnlekar: He does not 
understand my point.

Shri Datar: It is not necessary to 
oursue that matter

Then he brought in a point that 
certain employees be allowed to con
tinue until a competent authority de
clares on the point. May I invite his 
attention to sub-clause (9) of clause 
14? It covers his case. It says:

"No order for the recovery of 
possession of any premises shall 
be made on the ground specified 
in clause (i) of the proviso to 
sub-section (1), if the Controller 
is of opinion that there is any 
bona fide dispute as to whether 
the tenant has ceased to be in the 
service or employment of the 

. landlord”

Therefore, that has been provided for. 
It cannot be provided that he should 
continue until the dispute is settled 
because that will be putting a pre
mium on wrong. With a view to re
tain -possession, oftentimes disputes on 
other than legitimate grounds are pur 
posely raised. As the law say.c, a man 
should not be allowed to take advan
tage of his own wrong. TImI is wit* 
this -provision has been made in this 
case.

So far as the question ot ‘family* la 
concerned, the wording is very clear 
in sub-clause (e) ot clause 14<1).

“premises let tor residential 
purposes are required bona fide 
by the landlord for occupation as 
a residence for himself’.

That was the original wording w» 
had. The Joint Committee introduced 
these words “or for any member of 
his family dependent on him”. This 
saving clause is essential; otherwise, 
‘family* might mean any person with
in the 12th or 14th degree or what
ever it may be. Therefore, it was 
necessary to circumscribe the scope of 
‘family’. That is why this wording has 
been put in. The son or daughter or 
others who are dependent on him can 
surely come in.

As regards Government amendment 
No. 136, for the word 'sub-let* in line 
36, page 11, we want to substitute 
•let*.

Mr. Deputy-Speaker: The question
is-

"Page 11, line 36,—
for “sub-let” substitute “ let”.

The motion was adopted.

Mr. Depnty-Speaker: Now I shall
put all the other amendments to vote

The question is:
Page 10, line 3,—
for “on or after the 9th day ot June, 

1952” substitute "after this Act comes 
into force” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 11,— 
after line 5, add—

“Provided that when the ter
mination of service or employment 
of such tenant is under dispute,
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he ■*»■» not be evicted until the 
dispute ig disposed ot by a com
petent authority.”

The motion too* negatived.
Mr. Deputy-Speaker: The question

is*
Page 11,—
after line 20, add—

"Provided that after the com
pletion of such work within a 
reasonable time the tenant is given 
the possession of the premises, if 
so desired ”

The motion was negatived.
Mr. Deputy-Speaker: The question

is
Page 10,— 
omit lines 34 to 38

The motion was negatived.
Mr. Deputy-Speaker: The question

is
Page 10, line 41,— 
after “a” insert “suitab'e"

The motion was negatived.
Mr Deputy-Speaker: The question

is:
Page 10,— 
omit lines 8 to 14

The motion was negatived 
Mr. Deputy-Speaker: The question

it:
Page 11, line 27.—
after “default” insert “within twelve 

months”
The motion was negatived 

Mr. Deputy-Speaker: The question
is

Page 11, line 28,—
for “for three consecutivc months" 

substitute—
"on three occasions within a 

period of eighteen months”
The motion was negatived.

Mr. Deputy-Speaker: The question
is.

Page 10.—
after line 41, odd—

“Provided that the possession of 
a residential premises can only be 
recovered under this clause”

The motion was negatived.

Mr. Deputy-Speaker: The question
is

“That clause 14, as amended, 
stand part oi the B11L”

The motion was adopted.

Clause 14, as amended, teas added to 
the Bill.

Clause 15—(When a tenant can pet 
the benefit of protection against evic
tion)

Shri Jadhav (Malegaon): I beg lo 
move

Page 14,—after line 14, insert—

“ (6A) If the decree for eject
ment against a tenant for non-pay
ment of rent under th? Delhi and 
Ajmer Rent Control Act, 1952, is 
pending execution at the com
mencement of this Act but the 
tenant is still m possession of the 
premises and he has paid all ar
rears of rent—arrears and current 
—and continues to pay his rent 
regularly, and there are no arrears 
of other dues, then the tenant 
shall not be evicted in execution 
of decree”
Shri Asar: I want to move No 77
Mr. Deputy-Speaker: it is the same

as amendment No 1

Shri Vajpayee: The amendments are 
the same But the hon Minister Is 
in no mood to accept them

An Hon. Member: Then what is the 
use of moving them?
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W  Jarfhar: At many M 22 hon. 
Members have signed this amend
ment. It is a most important amend
ment In the Bill as it has emerged 
from the Joint Committee, there is no 
provision for persons who have paid 
rent regularly. For minor faults, 
eviction decrees have been passed 
against them. They have not been 
executed for non-payment of rent 
Subsequently, they continue to pay 
rent regularly for a long time having 
no arrears of any kind They con
tinue to be in possession of the same 
premises till the enforcement of the 
present Bill. These tenants had 
agreed to the decree of ejectment 
being passed against them on tfie con
dition that they would be given some 
time to vacate the premises and pay 
the arrears In most of these cacos, 
they have paid the rent in time They 
are regularly paying it Und^r sudi 
circumstances, these tenants must be 
given protection under the present 
Bill.

I may humbly try to bring to the 
notice of the hon Minister that this 
protection is to be given to the ten
ants whose tenancies are there Many 
at them may be even Government 
servants. I raised this point yester
day, but could not get a satisfactory 
explanation in the reply given by the 
Home Minister The House was not 
taken into confidence. The House was 
not told what was the number of 
Government servants and staff of the 
defence services provided with resi
dential quarters. As far as my con
jecture goes, more than 25—30 per 
cent of Government servants have not 
been provided with quarters Whal 
will be their fate? Under such cir* 
eumst&nces, the amendment which 
has been signed by 22 Members at 
the same time must be taken into con
sideration and some justice done to 
these people.

Shri 8. V. Parulekar: I will not say 
anything as regards the merits of this 
amendment because they are so ob
vious. But this amendment has been 
supported by all sections of this

House. That is on* point vWeh 1 
would like the Minister to take into 
account It is supported even by 
Members of the Congress Party. It is 
supported by all parties. That itself 
should be proof enough to show Hut 
it is a very reasonable amendment 
which Government ought to accept.

If the hon Minister is not prepared 
to accept it in the form in which it 
has been moved, I would like to sug
gest that if such cases are allowed to 
be reviewed under the n*»w Act, it Will 
give relief to the tenants who eeme 
under this category. I thmk this mat
ter was also discussed in the Joint 
Committee I was under the impres
sion—of course, I cannot say it for 
certain—that something of this nature 
would be provided in the Bill. So, I 
would request the hon Minister to 
consider the whole issue If this 
clause is not amended in the way in 
which we have suggested it to be 
amended, I understand that about 3,000 
tenants will be affected.

(srsrrmy) 
sr? ttjp it?tt 

Bp *  Jcrf-msT ^ ^
gt, ^  *r«ivv

fsRP- w  F** t  i
it smm f t  ?r qr? 

f\  *rr srarcft $ fa  smfav
wrcqqw f t  % fipft ift 

f t  star ^  |
%  >̂<r qfCT zvp- zm  *rm  ^ «p?t 
tt  I

*  itnvr 5*  M r o  v  *wrrar
U  f t  <TT<?> ^ iT T  ^5TT £ I
3 ? x w R f t & K V * t f t * t f *fir 
fVfirqr f^ fr  ztfsesr f la w *

% r̂r srr i wr * 1  xftepr m m  
*mr $ snmr s*

ftfim



ita)u k*nt dontrol dill VI DtCiafgg> 1958 XfcWii 8wtt 6o»trol Aiil 5746

f s  *jtar ^rt, 9riT>
f  f a g  aft JTTT̂ f vr Pr w t

* r | f  tftx w * f f  *
#W ?ft WJT Tt* *  I *Tft *T«ft
* t  ^  ^ f a r r r  s f t - t  *T s m f a '  $  art 

$ t t  fa r # * *  |  P f  w t *  u  * rcn ra  

art «WF«rr fs?sft jftswR
^ e , t w t  *  w?̂  ^  ^  ^  
fkfim  % *n^=r *  * t »rif | *<ft «w w r 

*ftr *ar*rr*s v j t s r ^ ,  u * ’
% * f*«t w *t 3rw ?t> srf <r tft
#^fareT n*  *ratft t  i

Shri P. R Patel: Mr. Deputy-Speak
er, Sir, I am sure the hon. Minister 
will accept this amendment. There 
should be some exceptions m life and 
I hope this amendment will be one 
exception.

Certain decrees were passed for 
non-payment of rent regularly That 
was the only fault The decrees are 
there and the tenants are living m 
the houses. They arc not cjectcd yet 
in execution of the decrees The only 
question will be this: whether any
protection should be given to such 
tenants?

What is the intention and aim of 
this Bill7 This Bill is intended to 
give some protection to the tenants 
It is not brought forward to give some 
further rights to or to maintain the 
existing rights of the house-owners. 
We put restrictions on the rights of 
the house-owners This question is 
very simple The tenants are not 
ejected in execution of the decree It 
means that the decrees are there but 
they have not been executed and the 
tenants are in possession of the 
houses.

The second thing is that whatever 
protection we give is subject to their 
paying the rents regularly. We want 
to give protection only to bona fide 
tenants and none else. Otherwise, if 
•bout 3,000 to 5,000 tenants are eject

ed, they will be put on the streets. 
Is it desirable to put these persons 
on the streets? That is a matter to 
be considered; and, I hope the hon. 
Minister will consider the matter.

The next question is: whether a 
decree should be re-opened? I would 
give instances so far as the different 
Acts passed by the different States 
are concerned The decrees have been 
re-opened and re-accounting has been 
done on the principle of giving benefit 
to the tenants, the agriculturists, etc.

What is there in the Delhi Tenants 
(Temporary Protection) Act, 1856? It 
stays execution o£ decrees pasted 
against certain types of tenants. Even 
the decrees are there. We say that 
the possession of the tenants 
shall not be disturbed; we give pro
tection to them. But, in that Act if 
tiie decrees that have been passed 
for the non-payment of rent were not 
stayed Such decrees had been stayed 
which we could not even imagine, 
which gave even some relief to the 
tenants But, I do not want to go 
into these matters.

Yesterday I raised the point and 
put a question to the hon. Hone 
Minister, Shri Pant, and he said that 
the protection given under the Act of 
1956 was only for vacant premises. 
Then he said:

“I think other lands that are 
attached to the buildings come 
within it, but these amaldars, as 
I tried to indicate, stand on a 
different footing altogether.”

But my humble submission is that 
if we look to the law of 1986, that is 
not the case. I would submit that 
it only says, in section 4, that so lang 
as the Act remains in force, no decree 
or order, whether passed before or 
after the commencement of this Act, 
for the recovery of possession of any 
premises shall be executed aF*<latt 
any person except in the following** 
and certain decrees are jtfven the**. 
One of them is ter nan-paymeat at 
rent
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(Shri P. R Patel]
However, in clause 65, that prin

ciple has also been accepted that the 
decree could be re-opened The 
only quesuou coutrt be whether this 
principle should be extended to decrees 
for non-payment of and not for 
any other purpose The only fault 
Ol the tenant wa* that he could not 
pay the rent regularly and the decree 
has been passed We are not en
couraging other types of tenants who 
misbehave and do certain things I 
would request the hon Minister to 
give some sympathetic thought to this 
amendment

By accepting this amendment he 
would be giving some protection to 
this type of tenants who have paid 
their rents or who would be prepared 
to pay their rents and are already in 
possession They should not be dis
possessed I hope the hon Minister 
will make an exception so far as this 
matter is concerned

Shri M C Jala: Mr Deputy
Speaker, I rise to support this amend
ment I do not want to repeat the 
arguments already advanced m favour 
of this amendment

Mr. Deputy-Speaker: They need not 
be repeated

Shri M C. Jain: But I beg to sub
mit that if we look into the provisions 
of the Delhi and Ajmer Rent Con
trol Act, 1952, with legard to eject
ment on the ground of non-payment 
of rent, according to the relevant 
section of that Act, a tenant could be 
evicted if he did not pay rent on the 
first hearing of the suit So in such 
cases where the tenant did not pay 
on the first hearing a decree 
was passed agam<t him Now. 
Under clause 14, the provi
sion has been amended and 
even if the tenant pays rent 
Within two months of the notice by 
the landlord or under similar circum
stances, then he could not be ejected 
So, there is the difference with re
gard to this provision about the non
payment of rent under the previous

Act and under the present Act 
There are decrees passed against the 
tenants simply on the ground that 
he did noit pay rent on the first 
hearing Therefore, I trust that the 
hon Minister will accept this amend
ment because it provides for all these 
things It says that the tenant should 
still be in possession He has paid 
all arrears and current rent He 
continues to pay his rent regularly 
In these circun^atances, this tenant 
shall not be cvicted in execution of 
the decree If this amendment is 
not accepted, it only means there is 
a bias in favour of the landlords I 
must say this with all the emphasis 
at my command This clause 14 
gives the landlord power to eject him 
on the ground of non-payment of rent 
under certain circumstances under the 
previous Act These circumstances 
gave more power to the landlord 
The hon Minister, I hope, will see the 
reasonableness of this amendment and 
will accept it

Shri C K Nair (Outer Delhi) Sir, 
I also support this amendment be
cause it is in keeping with the spirit 
of the whole law We want to give 
protection to the tenant Even those 
poor people who have been ejected 
during this period and they are quite 
a few—and a ftw means thousands— 
have all been expecting during this 
period that there would be some 
change in the law to give them pro
tection as the Bill was coming and is 
going to be passed today If they are 
not given such relief, I think it will 
be going against the spirit of the law 
So I request that this particular mat
ter should be reconsidered because 
we want to give protection to the 
tenants Otherwise, they cannot be 
benefited The landlord will simply 
go on because of a small technical 
ground even if they have been pay
ing the rent regularly all these 
months and even if they have not 
been evicted so far Why should they 
not be given this protection? I 
strongly support this amendment and
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request the Minister to reconsider this 
question I suppose there is hardly 
anybody against this amendment

Mr. Deputy-Speaker: But this should 
not be anticipated

Shrlmati Subhadra Joshl: Sir, I also 
rise to support this amendment

Mr Deputy-Speaker: I thought
otherwise

Shrimati Subhadra Joshi: I rise to 
impress upon the Minister that this 
amendment is wanted by all sections 
of the House and I think he should 
reconsider and accept it

Mr. Deputy-Speaker: There is now 
sufflcident pressure and let us see 
how the hon Minister bears it

Shri Datar: Sir, I am extremely 
sorry that I cannot accept this amend
ment at all and I would point out the 
reasons Section 13(a) of the 1952 
Act lefers to the tenant who has 
neither paid nor tendered the whole 
of the arrears etc After this was 
done we had an Act passed by the 
hon Parliament itself and that Act 
was the Act of 1956 The 
execution of certain decrees was 
stayed The whole question was con
sidered and so far as the decrees 
were concerned, this Parliament in 
its wisdom accepted this clause on 
decrees for suspension or stay of exe
cution This was done under section
4 of the Act of 1956 passed by Parlia
ment You would see that when this 
interim Act was passed for giving 
immediate protection against the exe
cution, then naturally this question 
was discussed After full discussion 
of that, they did not include provi
sions for suspensions of the decrees 
of the nature m respect of which this 
amendment is now being brought 
When even by the Act of 1956, no 
suspension was there and the stay of 
execution was not suspended

Shrlmati Subhadra Joshl: The Par
liament u wiser today

Shri Datar: I may point out that 
the whole question was considered 
very carefully by the Parliament and 
when they wanted to suspend the 
execution for a certain period, if the 
Parliament thought that such decrees 
should also be included they could 
have done it But Parliament has 
advisedly not included such cases 
(Interruptions )

Mr Deputy-Speaker: Patience
should be the greatest reflection of 
wisdom

Shri Parulekar: Are we not open
to revise the decision’

Mr Deputy-Speaker: Nobody
doubts it (Interruptions)

Shri Parulekar: He doubts it

Shri Datar: These decrees are likely 
to have been executed and possession 
taken and certain other matters done 
through the court must have happened 
or must have been enforced In these 
circumstances any amendment of the 
nature that the hon Members desire 
me to accept will have the effect of 
turning the whole scales and may 
even undo what has been done After 
all, here in this Bill we have given 
-ufficient protection and relief After 
all the tenants are bound to pay some 
rent and if they do not pay rent you 
cannot put a premium upon their 
default for all time to come The 
Act was passed in 1952 and we are, in
1958 being asked to just give some
thing which the Parliament did not 
like to give

I may also say that an identical 
provision was placed before the Joint 
Committee which considered the 
whole question but it did not accept 
it We have also a number of dissen
ting notes by the hon Members in
cluding my friend Shn Parulekar and 
in none of them, if I remember 
nghtlv, has there been a provision of 
the nature suggested by any of the 
dissenting hon Members In these cir
cumstances, the whole question was 
fully considered twice and it would
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be too late in the day (Interrup
tion* ) Assuming that there are dec
rees, if you put a premium on the 
habit of not paying at all and if you 
ftffl allow a person to remain m the 
House, it is not good (Interrup
tions)

Shri Parulekar: What is it that we 
are undoing9

Shri Datar: For instance, a deciec 
for possession has been passed under 
section 13(1) of the old Act If pos
session has been taken by the land
lord (Interruptions)

Mr. Deputy-Speaker: Order, order, 
so many Members should not speak 
at one and the same time Unless I 
ask any hon Member to speak, all 
Members should not stand up and try 
to shout

Shri Parulekar: The amendment
says that when the decree has not 
been executed and the tenant is still 
in possession of the premises

Mr. Depot y - Speaker: Does the bon 
Member really feel that there is want 
of understanding or comprehending 
it’

Shri Parulekar: That is why

Mr Deputy-Speaker: No, no, then 
he is mistaken I shall put the 
amendment to the vote of the House 
The question is

Page 14.—
after line 14, insert—

*'(6A) If the decree for eject
ment against a tenant for non
payment of rent urfier the 
Delhi and Ajmer Rent Control 
Act, 1952 is pending execution 
at the commencement of this 
Act but the tenant is still m 
possession of the premises and 
he has paid all arrears of rent— 
arrears and current—and conti
nues to pay his rent regularly, 
and there are no arrears of

other dues, then the tenant shall 
not be evicted in execution of 
decree ’’

Those m favour will please say 
‘Aye’

Some hon Members: ‘Aye*
Mr. Deputy-Speaker: Those against 

will please say ‘No’
Several hon Members* 'No*
Mr. Deputy-Speaker: I think the 

Noes' have ii The motion is nega- 
tiv ed

Some hon. Members. The ‘Ayes, have
it

Mr Deputy-Speaker Very well 
This will be held over till 2-30 Let 
us take up the next clause
Clause 16— (Restrictions on subletting)

Shri Jadhav I beg to move
Page 14,—

omit lines 24 10 27
Page 14,—

for lines 28 and 29, substitute—
“ (3) Aftei the commencement 

of this Act a tenant shall inti
mate m writing to the Con
troller and the landlord his in
tention to,—”

Page 14 —

omit lines 34 to 37

Sir, by my amendment No 67 I 
want to say that lines 24 to 27 on 
page. 14 of tfte Bill be omitted Sub
clause (2) of clause 16—lines 24 to 
27—reads as under

“No premises which have been 
sub-let either in whole or in part 
on or after the 9th day of June,
1952, without obtaining the con
sent m writing of the landlord, 
shall be deemed to have been law
fully sub-let”
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1 want to submit, Sir, that there 
should be no necessity of having the 
consent ot the landlord.

By my amendment No 68 I want 
that lines 28 and 29 be substituted 
by:

“After the commencement of 
this Act, a tenant shall intimate 
in writing to the Controller and 
the landlord his intention to.—’’
The clause will then read*

%
“ (3) After the commencement 

of this Act, a tenant shall intimate 
in writing to the Controller and 
the landlord his intention to,—

(a) sub-let the whole or any 
part of the premises held by 
him as a tenant, or .

It should not be incumbent upon 
the tenant to take previous consent, 
because there is shortage of accommo
dation and he may have to accommo
date some of his friends, relatives, 
government servants or some other 
people.

Mr. Deputy-Speaker: All the argu
ments have already been advanced, 
hon Members should now be brief

Shri Jadhav: By my amendment 
No 60 I seek the omission of lines 34 
to 37 I think no further argument 
is necessary in respect of this

Shr| Datar: Sir, these two amend
ments seem to disturb the whole 
principle that was accepted so far as 
subletting is concerned Subletting 
by itself, as I might point out, was 
not proper. What was done by sub
letting was that the tenant who was 
in possession tried to get more rent 
and therefore either transferred wholly 
or in part the portions that he had 
taken on a smaller amount of rent 
from the landlord. Therefore, there 
was « general consensus of opinion 
among the landlords and tenants that 
so tar as subletting was concerned it 
ought to be prohibited. In fact, as 
in the original Bill, subletting was to

be allowed only when there was per
mission, and now the permission is to 
be written after 1952. Previously the 
permission was to be oral or written. 
In fact, there is no difference in prin
ciple, about the inadvisable nature ot 
subletting; but it was considered that 
when there was any house that had 
been sublet before 1932 it ought to 
be regularised. For that reason, what 
was done was that all those who had 
been sublet or who were sub-tenants 
before 9th June, 1952, they were pro
tected in the sense that their tenancies 
were regularised.

Under the circumstances, when the 
whole question was fully considered 
and a proper via media, an equitable 
via media was accepted, it would not 
be proper to go back upon what has 
been done

By his second amendment the hon. 
Member wants to have subletting at 
the sweet desire of the tenant him
self

Shri Jadhav: May I submit, Sir, 
that he will be intimating this fact 
to the Controller

Shri Datar: No question of intima
tion it is a question of permission. 
Assuming that intimation is given, 
that does not cover any irregularity 
at all An irregularity should not ba 
permitted, and the irregularity can be 
removed only when there is previous 
permission of the landlord himself 
Therefore, I cannot accept both these 
principles

Mr. Deputy-Speaker: I shall put all 
the throe amendments to the vote of 
the House

Mr. Deputy-Speaker: The question
is-

Page 14,— 

omit lines 24 to 37.

The motion teat negatived.



574$  9*0* Sent Cowtrol BiU 17 D*C13KBX$ 1^* JMW Jtm* Comtmt &tt.
Mr. Bqatr-SyaikaR The qmstloa

la:
Page 14,— 

for lines 28 and 29, substitute—
“ (3) After the commencement 

of this Act, a tenant shall inti* 
mate in writing to the Controller 
and the landlord his intention 
to,—".

The motion toos negatived.
Mr. Deputy-Speaker: The question

is:

Page 14,—

omit lines 34 to 37.

The motion was negatived.

Mr. Deputy-Speaker: The question
is*

“That clause 16 stand part of 
the Bill.”

The motion was adopted.

Clause 16 was added to the Bill.

Clause 17— (Notice of creation and
termination of sub-tenancy.)

Shri Jadhav: I beg to move*

Pages 14 and 15,— 
for clause 17, substitute—

*17. Where, after the com
mencement of this Act, any pre
mises which are sub-let either in 
whole or m part by the tenant 
and the sub-tenancy is terminated 
afterwards the same shall be noti
fied within one month to the land
lord and to the Controller ”

Sir, I do not want to advance any 
further arguments, because I find it 
difficult to convince the hon. Minister.

Mr. Deputy-Speaker: in the first 
one there was ‘intimated*, now it is 
'notified*. I shall put the amendment 
to the vote of the House.

Mr. Daptttjr-Sveafcar: The question
uf:

Pages 14 and IB,—
/or clause 17, substitute—

“17. Where, after the com* 
mencement of this Act, any pre
mises which are sub-let either in 
whole or in part by the tenant 
and the sub-tenancy iB terminated 
af.erwards the same shall be 
notified within one month to the 
landlord and to the Controller."

«
The motion was negatived.

Mr. Deputy-Speaker: The question
>s:

"That clause 17 stand part of 
the Bill.**

The motion was adopted.

Clause 17 was added to the BilL
Mr. Deputy-Speaker: The question

is.
“That clause 18 stand part of 

the Bill ”
The motion was adopted.

Clause 18 was added to the Bill.
Clause 19—(Recovery of possession 

for occupation and re-entry.)
Shri M. C. Jain: I beg to move:
Page 15, line 38,—
for “may” substitute “shall”.
Page 16, line 8,—
for “may” substitute “shall”
Sir, this clause is about recovery of 

possess on Under clause 14 the land
lord gets possession or recovers pos
session of the premises alleging that 
he wanted it for bona fide purposes or 
that he wanted to rebuild it giving 
certain reasons This clause says that 
if the landlord does not fulfil those 
conditions, either he does not rebuild 
or he does not occupy it for personal 
use, the tenants have got certain 
rights. The rights given are that the
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-Controller may on an application 
aa$49 to him m this behalf by such 
evicted tenants within such time as 
has been prescribed direct the land* 
lord to put the tenant into possession 
I thuk that it should not be left to the 
discretion of the Controller He should 
put the evicted tenant ui possession 
of the premises We must say that 
the possession shall be given to the 
tenant under those circumstances My 
amendments seek to get this done I 
hope that these amendments will be 
accepted, otherwise, Sir, there will be 
endless litigation If the word “shall" 
y> substituted, then the case will be 
decided finally by the Rent Control
ler If this amendment is not accept
ed, then, supposing the Rent Control
ler does not decide m favour of the 
tenant the tenant will go to the appel
late* court This will open the flood
g a tes

Mr Deputy-Speaker. This “may” 
ma> mean ‘ shall” I can assure the 
hon Member that the word ‘may” 
here is as good as ‘ shall'

Shri M. C. Jain With my small 
experience as a lawyer, Sir, I think 
that in the context of the words in 
this. clause the word “may" does not 
mean “shall" and this is within the 
discretion of the Rent Controller
14 hrs.

Mr Deputy-Speaker. My experience 
may be shorter but 1 feel, also as a 
lawyer, that this ‘may’ would mean 
bhall’

Shri C K. Nair The point is, sup
pose he u, not in a position to re-enter 
What will happen9

Mr. Deputy -Speaker: Order, order 
There is no dispute like that

Shri Datar: As you have rightly
pointed out, Sir, the word ‘may* in 
such cases means ‘shall* to the extent 
that judicial discretion is exercised by 
the authority concerned It is not an 
arbitrary decision where “may” may 
mean ‘shall*

Shri Narayanankutty Menon
(Mukandapuram) Now, two lawyers 
agree
294 (Ai) L S D —11

Shri V. P. Nayar: We qualify it by 
saying that ‘shall* shall extend

Shri Datar: There might be certain 
circumstances where in equity, the 
tenant might disentitle himself 
that is for the judge to decide

Shn Narayanankutty Xtaua:
The Bill itself does not come to the 
rescue For ‘may’ to mean ‘shall’, It 
must be put in the statute itself

Mr Deputy-Speaker; Order, order 
I shall put the amendments to the 
vote The question is

P a g e  1 5  l i n e  3 6  —

/or ‘may” substitute “shall”
The motion was negatived

Page 16, line 8 —
for “mav ’ substitute “shall”

The motion was negatived 

Mr Deputy-Speaker: The questioa
is

‘ That clause 19 stand part of 
the Bill”

The motion was adopted
Clause 19 was added to the Bill.

Clause 20— (Recovery of possession 
for repairs and rebuilding and 

re-entry)
Shj-f Parulekar: I beg to move
Page 16, line 80,—
for “may” substitute ‘ ‘shall”

Page 16, line<> 33 and 34,—

omit “or to pay to the tenant au&h 
compensation as the Controller 
thinks fit”

Mr. Deputy-Speaker: Clause 20 deals 
with those cases where a tenant it 
evicted under sub-clauses (f) and (g) 
of clause 14. When the landlord 
wants to repair the building, he may 
evict the tenant with the pennijpio* 
of the Controller
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{Mr. Deputy-Speaker]
Sub-clause (1) of clause 20 says 

that after the tenant is evicted, the 
tenant has a right to record the fact 
that he elects to come back in the 
same premises The only right that 
has been given to the tenant after he 
is evicted is that of recording his right 
to choose whether he wants to come 
back to the same premises or not 
After he has chosen, what happens9 
Under sub-clause (3) of clause 20, 
the Controller is free to order his 
re-entry into the premises from which 
he has been evicted, or he may not, 
and if he does not, all that the tenant 
gets is compensation So, what is the 
use of giving the right to the evicted 
person to just record his choice whe
ther he wants to come back or not 
and after having made that choice he 
has no right to come back It has 
been left to the discretion of the Con
troller He may order his re-entry or 
if he does not order his re-entry, the 
evicted tenant may be given some 
compensation What the evicted 
tenant needs is not compensation but 
shelter, and that is not being granted 
under this sub-clause That is why 
I have moved two amendments One 
of them seeks to say that for the word 
“may” , “shall” shall be substituted, 
because, here, the word “may” gives 
the discretion to the Controller 
Therefore, my amendment is that the 
word “shall” shall be substituted for 
the word "may" Hie lines which 
deal with the compensation may be 
deleted altogether, because if those 
words are kept there, then the Con
troller is free to give compensation 
and deny him the shelter That is 
what is likely to happen It is true 
that the law prohibits pugree, but it 
is also true that pugree cannot be 
prohibited by law Nowhere has it 
been in effect prohibited The Rent 
Control Act has been in existence for 
several years in Bombay and there is 
not a smgle case where the tenant gets 
re-entry without giving the pugree 
So, it is no use saying that the law 
prohibits pugree The landlord, after 
he has evicted the tenant and re-bullt 
the building, gets an opportunity to

get pugree and give it to other 
tenants, and what the evicted tenant 
will get most probably is the compen
sation That is why I have moved 
these two amendments It is not yet 
too hopeless to hope that the Minister 
will accept these amendments
14 04 hrs.

[Smu B a r m a n  m  the Chair.]

Shri M C. Jain* I support both 
these amendments For the last one 
hour it has been our experience that 
the hon Minister has been opposing 
our amendments The amendments in 
this case may be rejected, but I am 
sorry to point out that he does not 
even appreciate the force of our argu
ments Sometimes he confuses the 
issues involved m the amendments

So far as these two amendments 
are concerned, they are connected 
with sub-clause (g) of clause 14 
Under sub-clause (g) of that clause, 
the Rent Controller is authorized to 
evict the tenant if the premises are 
required bona fide by the landlord for 
the purpose of building or re-building 
or making thereto any substantial 
additions or alterations, etc The Kent 
Controller issues a notice to the 
tenant and the latter agrees and 
vacates the premises Then, within 
the time allowed, the landlord does 
not re-build the house under the pre
text of which he got possession of the 
premises Now, sub-clause (3) of this- 
clause provides that when the tenant 
applies tor recovery of possession, the 
Rent Controller is given the discretion 
that he may order the landlord to 
place the tenant m occupation Why 
this ‘may’ should be put m there* 
Why such a discretion should be given 
to the Controller* There should not 
be any discretion given

The hon Minister has just pointed 
out that it would be a judicial discre- 
tion We know it will be a judicial 
discretion, but what does judicial dis
cretion mean* That discretion give* 
rise to so much litigation 1$ it our 
intention t ' increase litigation or is X
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our function to reduce or minimize 
litigation’  The Courts,-—Civil, Crimi
nal and High Courts.—are all burden* 
ed with so much work We can stop 
this thing by substituting the word 
“shall" for the word “may”

Then there is another discretion 
given to the Rent Controller Sub
clause (3) says

“ or to pay to the tenant
such compensation as the Control
ler thinks fit”

Why this avenue of corruption should 
be opened here? We can stop this, 
and stop further litigation arising on 
this score We can stop chances of 
corruption and stop so many things if 
these amendments could be accepted 
I, therefore, plead with all the empha
sis at my command and with all the 
earnestness that these two amend
ments at least may be accepted by the 
hon Minister

Shrl Datar I am sorry 1 rannot 
accept these amendment* The word 
<may” here has been purposely used 
unlike the word "may” in the earlier 
clauses where, as the Deputy-Speaker 
pointed out, the word “may” may 
mean ‘ shall”, except m cases where 
there are certain circumstances, in 
equity, as pointed out, it would dis
entitle a person from getting the par
ticular relief But here, in this case, 
two alternative provisions have been 
made One is that whenever recourse 
is had to sub-clause (3) of clause 20 
then the Controller may either order 
the landlord to place the tenant in 
possession or to pay to the tenant such 
compensation as he thinks fit There
fore, in this case, there is a clear 
alternative provision either of giving 
compensation or in a proper case, of 
giving possession The word “com
pensation” has been purposely put in 
here, because the building has to be 
reconstructed or rebuilt or substantial 
additions or alterations, etc, have to 
be made Hence, in such cases, it is 
proper to invest the judiciary or the 
judicial officer, namely, the Controller, 
with a judicial discretion in this mat
ter That is the reason why the word

"may” has been advisedly used in 
this particular case It is always 
better or more advisable to leave the 
matter to the Rent Controller who u  
a responsible officer and who c*n be 
expected to bring his full judicial 
experience upon the particular point 
under consideration That is the rea
son why when two alternatives have 
been allowed, it is open to the judge 
to accept one or the other according 
to the circumstances of the case

Shri Parnlekar. Under ^ub-claasc 
( 1), he is given the right to elect 
What is the use of that right’

Shri Datar That will also be taken 
into account

Mr Chairman' The question is

Page 16 line 30,—

for "may" substitute "shall”

The motion was negatived.

Mr. Chairman: The question is 

Page 16 lines 33 and 34,—

omit 'or to pay to the tenant such 
compensation as the Controller thinks 
fit”

The motion was negatived

Mr Chairman: The question is

"That clause 20 stand part of 
the Bill”

The motion was adopted

Clause 20 was added to the Bill.

Mr Chairman The question is

‘ That clauses 21 to 25 stand 
part of the Bill”

The motion was adopted

Clauses 21 to 25 were added to the
Bill
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Clause 26— (Receipt to be given for 
rent paid)

Shri Jadhav: I beg to move

Page 18, lines 25 and 2b,—

Jar “the tunc fixed b> contract or 
in the absence of such contract, by 
the fifteenth day” substitute “or by 
the last day”

This is a very minor amendment. The 
clause reads

“Every tenant shall pay rent 
within the time fixed by contract 
or in the absence of such contract, 
by the fifteenth day of the month 
next following the month for 
which it is payable”

I want to submit that instead of 15 
days, it should be the last da> of the 
next month

Shri Datar; Ordinarily the piactice 
is to pay the rent on or before the 15 
of the next month So, he gets 15 
days more, it would not be proper to 
extend the period

Mr. Chairman: The question is
Page 18, lines 25 and 26,—
for “the time fixed by contract or 

in the absence of such contract, by 
the fifteenth day” substitute “or by 
the last day”

The motion was negatived

Mr. Chairman* The question is
“That clause 26 stand part of 

the Bill”
The motion was adopted. 

Clause 26 was added to the Bill 
Mr. Chairman: The question is

"That clauses 21 to SO stand 
part of the Bill”

The motion was adopted
Clauses 27 to 30 were added to the 

Bill

Ommw >1— (Fiwhj of fair ntt)
M il V. f .  Marar (Quilon): I b** 

to move*
Page 21, after line 22, add—

“Provided that charges xnada 
for services, if any, so levied shall 
be paid in full to the employees” 

By this amendment, I want to add • 
proviso If you examine the clause, 
you will find that the Controller is 
vested with the power to fix service 
charges and surh other items *s are 
necessary for boarding and lodging 
This raises a very important question, 
in view of the experience we have 
had in several boarding houses m the 
city For example, theie is the Gov
ernment-run Ashoka Hotel—it is not 
as if this provision will apply to that— 
in which we know that 15 per cent 
of the total bills are realised from 
the customers as service charges If 
\ou go to the Imperial Hotel, there 
also it is about 10 per cent The 
Swiss Hotel, the Maiden’s Hotel and 
all the first and sccond class hotels 
charge apart from the actual bills, a 
icnam peTcenVage saying thal rt vs 
the service charge

So, when the Controller has a right 
to fix fair and reasonable charges, we 
submit that the interests ot tha 
workeis also should be safeguarded, 
because these service charges are 
realised only because the workers 
take the food to the room and do such 
otlier odd jobs But m several cases, 
the amount tealised as service charges 
is never again paid back to th* 
workers It also goes to swell the 
profits, which are even otherwise 
large, of the hoteliers So, we want 
to ensure that such amounts &s ars 
collected as service charges are 
refunded to the workers in full Unless 
we have a piovision like this, there is 
no use in giving the necessary power 
to the Controller to fix reasonable 
charges either for boarding or for 
lodging

If you read the clause, it is very 
clear

"Where the Controller, on a 
written complaint or otherwise.
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Km  reason to believe that A * 
chargee mada for board ar lodg
ing or any other service provided 
in any hotel or lodging house are 
excessive, he may fix a fair rata 
to be charged for board, lodging 
or other services provided in the 
hotel or lodging house and in 
fixing such fair rate, specify sepa
rately the rate for lodging, board 
or other services ’’

So, other services ara also contem
plated Our amendment is very 
simple We suggest that there must 
be a proviso which will read like this

* Provided that charges made 
for services, if any, so levied shall 
be paid in full to the employees ”

I feel it i!> very ilear to the hon Min
ister and 1 also hope that he will 
accept this, because there can be pos
sibly no objection at all It is not the 
Government which is going to pay it 
It is only a provision to ensure that 
money collected foi work done 
should not go to swtll the profits of 
the hoteliers but it should be return
ed to the workirs

Shri Datar The hon Membti is 
raising a larger question between the 
employer and the employee Here we 
are only concerned with the fixation 
of proper terms and conditions bet
ween the customer and the hoteliei 
So far as the relations between the 
employei and the employee are con
cerned that is a matter which is 
beyond the purview, of this pnrtirular 
Bill

Mr Chairman What are these ser
vice charges’  Are they really meant 
in lieu of tips’  I have also seen that
10 or 15 per cent is charged I do 
not know what is the meaning of 
“service charges” as used m the Bill

Shri Datar There are certain 
charges For example, he may require 
a car or a taxi There are innumer
able other services.

Shri V. P. Nayar: Probably the
hon Minister himself may not hove 
had experience of such hotels Cars 
are provided not under the service 
charges, there are separate bills for 
that

Shri Datar: That is also a service. 
Lodging is one, food is another and 
there might be certain other services 
which they might require

Mr. Chairman. What it means 
should be made clear

Shri Datar That ought to be clear— 
I have no objection—but not in 
Bill I do not go deeper into this, 
becausc it is foreign to this particular 
question It is quite likely that in 
determining the particular remunera
tion or the pay of the employees, this 
question might have been taken into 
account

Shn V P Nayar. That js not the 
difficulty Our difficulty is because of 
the wording of the clause The Con
troller gets the right to fix any charge 
It need not be necessarilj for board
ing and lodging The wording is

he may fix a fair rate to be
charged for board lodging or
o'hei sei vices "

Shn Datar Pro\idcd tho\ die not 
c x cessiv e

Shri V P Nayar Somebody gives 
a complaint that the service charges 
art excessive Does not the Control
ler have the right to fix the service 
charges under this Bill’

Mr Chairman. Let us be clear as to 
what are “service charges”

Shri Datar I may mention, for 
example, laundry chaiges, cleaning 
the room or telephone charges I 
am merely pointing out some of them

Shri V P. Nayar: I do not think the 
hon Minister n speaking on facts.
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Sfeod M ir : I am just pointing them 
out in an inferential manner, There
fore, what I would suggest to the hon. 
Member is this___

Shrl V. P. Nayar: Let me try to 
make him understand my difficulty.

Shrl Datar: I have understood it.

Shrl V. P. Nayar: He need not be 
adamant.

Shrl Datar: I have understood his 
difficulty fully. His contention 
appears to be that when services are 
taken from these demoestic servants, 
from the employees no proper remu
neration is paid to them. In other 
words, according to him, putting the 
most charitable interpretation upon 
what he contends, when in addition to 
the charges for boarding and lodging 
something more is taken, a portion of 
it or the whole of it has to go to the 
persons who actually did the services. 
Now, so far as that is concerned, as I 
have submitted, it is beyond the pur
view of this Bill; which deals only 
with the fixation of proper rates bet
ween the customer, on the one hand, 
and the hotelier or hotel keeper on 
the other.

Mr. Chairman; The customer has 
got to pay when there is a regulation. 
The only question is whether the 
hotelier pays it to the servants.

Shri Datar: That is a question bet
ween the employer and the employee

Shri V. P. Nayar: In that case, why 
does the Controller come in? Here 
you specifically mention that it is with
in tKe purview of the Controller to fix 
the rate for “any other charges". 
Will not “service charges” also be in
cluded in “any other charges"? If 
Government have a list of such 
charges as are outside the pale of “any 
other charges'* then there is no diffi
culty. Now the hon. Minister talks 
of employer-employee relationship. 
But here in the very same clause the 
Controller is given specific power even 
to fix the service charges. If the

Controller has no power to refund tha 
money, we do not want that power to 
be vested in Mm.

Mr. Chairman: Cannot Government 
do it with their administrative machin
ery by giving instructions?

Shri Datar: I shall have that matter 
examined.

Shrl V. P. Nayar: Then let the 
clause be held over.

Shri Datar: No question of holding 
over.

Shrl V. P.. Nayar: Why? What is 
the difficulty?

Shrl Datar: It is a technical point

Shrl V. P. Nayar: Then you must 
take away “other services”, which to 
redundant I eannqt appreciate hie 
difficulty.

Mr. Chairman: “Other services”
must be there. As you say, there ar* 
some customs even in Delhi hotels. 
So, “other services” will be there. 
The only apprehension is that the 
hoteliers do not pay this their em
ployees.

Shri V. P. Nayar: I know you have 
caught the point. But, unfortunately, 
the hon. Minister has not got it. 
There is a further difficulty which I 
want you to realise. Here under this 
clause somebody makes a complaint 
that the “service charges”, which will 
necessarily be included m the “other 
charges”, charged by a particular notel 
is high. Then it is open to the Con
troller to say that it is not high. 
There also the question of employer- 
employee relationship comes in, be
cause the service charges are levied 
for work done by the employees. 
There the Controller is given the right 
to say whether it is proper or im
proper. But Government do not want 
to give him the power to ask for re
fund of that. What is this? On the 
one hand, power is given.. . .

Mr. Chairman: It is implied-
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Strl V. F. Nayar: Certainly it js not

Mr. CAairmtt: When the hotelier 
doe* not pay that to the workers, 

«an Government not take administra
tive step* in the matter?

Shri V. P. Nayar: Here we say that 
it is implied. But the Government 
4oes not want to help the workers at 
all. I am glad, the hon Minister has 
promised to reconsider it But until 
such decision is taken on this parti
cular clause, I do not think that the 
clause can be voted upon, as it is, be
cause it means a very material change

Shri Datar: May I point out that 
ao far as the scope of the present Bill 
is concerned . . .

Shri V. P. Nayar: We understand 
that

Shri Datar: I heard the hon Mem
ber without any interruption

Shri V. P. Nayar: Because you have 
nothing to interrupt my point of view

Shri Datar: This Bill deals with the 
relationship between a landlord and 
tenant or between those who are in 
quasi relationship like a landlord and 
tenant Suppose I go to a hotel and 
stay there temporarily for a day or 
two That constitutes a relationship 
which is more or less on the same 
footing, though not exactly the same, 
as the relationship between landlord 
and tenant; rather quasi landlord 
tenant relationship That u why 
Chapter V has been introduced here 
Now you cannot say that the persons 
who actually serve are in the position 
of a tenant or a sub-tenant So, mv 
ebjection is only a technical objection 
1 cannot go into that question now. 
In case my hon. friend supplies cer
tain instances wherein the poor peo
ple have not been treated well, then 
we shall look mto that matter. But it 
cannot be introduced here.

Shri Narayanankutty Meant: Sir,
you have suggested for the considera
tion of the hon. Minister another

thing—dealing with it at the adminis
trative level. Can we take it that he 
will do it?

Mr. Chairman It is implied

Shri V. P. Nayar: Can he at least 
not give that assurance7

Shri Datar: Certainly, we shall cor- 
sider it

Mr. Chairman: Mere putting the 
clause to the vote does not mean that 
Government will not look into it. 
Government has to look mto it, if 
there is any aberration from duty.

Shri V P. Nayar: We are conscious 
of that But here on the one side he 
is empowering the Controller to look 
into certain things. .

Mr. Chairman: Does he want the
amendment to be put to vote7

Shri Paralekar: In view of the
assurance given by the hon Minister, 
I do not want to press my amendment

The amendment was, by leave, 
withdrawn

Mr. Chairman: The question is

“That clause 31 stand part of the 
Bil"

The motion was adopted 
Clause 31 was added to the Bill. 
Mr. Chairman: The question is

“That clauses 32 to 34 stand pert 
of the Bill”

The motion was adopted

Clauses 92 to 34 were added to the 
Bill

danse 35^- (Appointment of Con
trollers and additional Controllers)

Shri Vajpayee: I beg to move:
Page 23, line 5,—
after "thinks fit" insert—

,  “out of the list approved by th* 
High Court” .
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Shri Jadhav Sir, I beg to move
Page 23, line 5,—
after “thinks fit” insert—

on i '‘comriN ndation of the Chief 
JusIkp of Punjab High Court”

Pdg< 23 lin< 12 —

after ‘ th inks fit”  insert—

‘on i( commLndation of the Chief 
Justice of Punjab High Court”

Page 23, lineb 19 and 20,—

for “ho has for at least five years 
held a judicial office" substitute 
“he is a judicial officer of five 
■V ears standing ”

While moving my amendment 
which say that the Controllers and thi 
Deputy Controllers should be ftp* 
oeaxted . .
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*W. CIHwhiMrt: On the recommenda
tion ol the Chief Justice of Punjab 
High Court.

Shri Jadhav: Yes, Sir.
The Controllers and Deputy Con

trollers should be appointed on the 
recommendation of the Chief Justice of 
Punjab High Court and they should 
be officers who have held a judicial 
office for at least five years.

Mr. Chairman: They will be appoint
ed by Government on the recommen
dation of the Chief Justice.

Shri Jadhav: Yes, Sir.

After independence we are trying 
\s> Vwt ya&mvv} Vwfc
executive. We have tried this experi
ment m some of the States and we 
are proud enough to say that this ex
periment has worked satisfactorily in 
the States where the executive and 
the judiciary have been separated. I 
do nut understand why Delhi alone, 
which is the Capital of our country, 
should try to concentrate these powers 
in the hands of an officer who will be 
amenable to the pressure of the hon 
Ministers on that side It is not neces
sary to pul forward any more forceful 
arguments for this I know the result 
of this amendment I very well know 
that whatever aiguments we put forth 
are not appreciated by the hon. Minis
ter there But our grievances art' to 
be ventilated here and thev have to 
come before the country at large I 
will try my level best and request the 
hon Minister if he can submit to these 
arguments and accept my amend
ments.

Shri Datar: This question was raised 
in the course of the general discus
sion of this Bill and has been fully 
replied to by the hon Home Minister 
also. It might be found that behind 
these amendments there is a feeling 
which, in my opinion, is absolutely 
unjustified. The feeling is that this 
officer, viz.. the Rent Controller, or 
the Rent Control Tribunal, as it is, 
are likely to be influenced by the 
executive. May I submit that there is 

*§ r95stiffc£ftion for any such feeling at

aii So far as all such appointments 
are concerned, when they are judicial 
officers, they are already under Gov
ernment and if they satiafy the parti
cular test that has been laid down— 
certam qualifications have been laid 
do\,vn, viz.. that he must have five 
years’ judicial experience or he must 
be a lawyer of seven years’ standing— 
th(*y will be appointed as Controllers. 
Now> five years’ judicial experience 
means that they must have held a 
judicial post otherwise they cannot 
ha+'c judicial experience. So, we can 
tri>st to these two qualifications that 
ha^e been laid down m respect of the 
Controllers, viz., that he must have 
c,ther judicial experience for five years 
Qr he must be a lawyer of seven 
years’ standing These are the two 
conditions of eligibility so far as Rent 
Controller i«, concerned.

Then, higher qualifications have been 
laid down for the Tribunal. There 
,t will be found that ten years’ judi- 
cijil experience is laid down. When, 
fnr example, a new person has to be 
appointed, a- you are aware, we al
ways appoint persons to these high 
p^sts only after receiving the recom
mendations of the U.P.S C. That is 
the most important corrective to what 
my hon. friend has suggested. We do 
ntft go on making appointments 
straightaway. It is the U.P.S.C. which 
(.all for applications and they recom
mend. As you are aware from the 
various reports and specially this 
year’s report of the U P S.C , we have 
accepted their recommendations in all 
C0ses. So, that ought to set at rest 
ajl the misgivings that my hon friend 
hfs in this respect.

Mr. Chairman: I sh all put a ll the 
f 0u r am endm ents to the vote of the 
H ouse togeth er.

Mr. Chairman: The question is:
$*age 23, line 5,—
falter “ th in ks fit” insert—

“out of the list approved by the 
High Court.”

Th« motion was negatived.
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Mr. O W n su : The question is*
Page 23, line 5,—
after "thinks fit”  insert—

“on recommendation of the Chief 
Justice of Punjab High Court"

The motion too* negatived

Mr. Chairman; The question is 
Page 23, line 12 — 
after “ thinks fit” insert—

"on recommendation of the Chief 
■Justice of Punjab High Court"

The motion was negatived 
Mr. Chairman: The question is 
Page 23, lines 19 and 20,—

for “he has for at least five 
years held a judicial office” sub
stitute “he is a judicial officer of 
live years standing ”

The motion was negatived 

Mr. Chairman: The question is
“That clause 35 stand part of the 

Bill ”
The motion was adopted 

Clause 35 was added to the Bill

Clans* 15- (When a tenant can pet
the benefit of protection against
eviction >

Mr. Chairman: We shall now take 
tip clause 15 which had been left over 
I shall put amendment No 1 to the 
vote of the House

The question is
Page 14,—

^ after lme 14, insert—

“ (8A) If the decree for eject
ment against a tenant for non
payment of rent under the Delhi 
and Ajmer Bent Control Act, 1952 
is pending execution at the com
mencement of this Act but th*

tenant is stiH in pomairian o f th* 
premises and he has paid all 
arrears of rent—arrears and
current—and continues to pay hk 
rent regularly, and there are no 
arrears of other dues, then the 
tenant shall not be evicted in exe
cution of decree"
Those in favour may kindly aay

‘Aye’
Some Hoa Members: Aye
Mr. Chairman: Those against may

kmdly say ‘No*
Several Hob. Members: No 
Mr. Chairman: The ‘Noes’ have it 

14.37 bn.
Shri Jadhav: The ‘Ayes’ have it
Mr. Chairman: I shall have the 

lobbies cleared
Shri Vajpayee; There are other 

amendments also
Shri Datar* One is sufficient

14.39 hrs

[M r  D e p u t y -S fx a x e r  in th e  C h a ir ]

Mr. Deputy Speaker: I will put 
amendment No 1 by Shn Khadilkar 
and many other hon Members

Shri Jadhav: 21

Mr. Deputy-Speaker. I accept the 
figure 21

The question is
Page 14,—
after lme 14, insert—

“ (6A) If the decree for eject
ment against a tenant for non
payment of rent under the Delhi 
and Ajmer Rent Control Act, 1952 
is pending execution at the com
mencement of this Act but th* 
tenant is still in possession of the 
premises and he has paid all 
arrears of rent—arrears and 
current—and continues to pay his 
rent regularly, and then are no 
arrears of other dues, then the
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tenant shall net be evicted in o e -  
'eution of decree"

Hon Members should now be ready 
to press their respective buttons 
There was complaint the other day 
one Member could not press or the 
other could not

The Lok Sabha divided 
D h U w  No. 1]

Slurl D. C. 
not work.

Bhanuu My button did

Attcr, Shn
B unjce, btafi Piamathaoath 
■aaetjec. Sbci S M .
Btck, Sbii Igaace
h i ]  Raj Singh, Shri
Brii Naxayan “Bnjeih", Pandit
C U ttnantT , Shn man Rena
Dtagupta, Slit 1 B
Dig*, Stan
EU**, Stall Muhammad 
OlwdMB , Shn Fatehaioh 
Gbcte, Stall Bimal 
Gtidioia, Shri S C 
imam, Shrt M shuKd 
Jadhai Shn

Mr. Depttt?-Speaker: Did not work
or he could not work it?

The result is 

Ayes 45, Noes 118

14.41 kn.1
AYES

Jaipal Singh, Shri 
jothi, Shrimati SvbhiAa 
Kodiyaa, Shn 
Mahasty, Shxt
Mescc, Shri Narayanaoiutty 
Marc, Shtl 
Muketjtc, Shri H N 
Mulhck, Shri B C 
Neb, Shri C K  
Nayar. Shri V P 
Parulekar, Shri 
Pate), Shri P R.
Patil, Shri U  L  
Piltai, Shti Anthony 
Sam Ganb, Shn

Ramam, Shri 
Rao, Shri D V 
Reddy, Shri Nagi 
Sharma, Pandit K  C 
Sharma, Shri H C. 
Shailti, Shn Prakaih Vir 
Sira Raj, Shri 
Sonule. Shri H M 
So n s , Shri 
Sugandhi Shri 
Supakar. Shn 
Tangamaai. Shn 
Vafpaycc, Shn 
Wanes, Shri 
Yajaik, Shn

Abdul Lateef, Shri 
Achar, Shri 
Agarwal, Shri 
AJit Singh, Shn 
Amhalam, Shii Subbiah 
Aainidh Smha, Shn 
Arumugbam, Shri S R 
Aabanna. Shrt 
Alchamamba, Dr 
Ayyakannu, Shn 
Bikltml, Stan 
Balmiki, Stan 
Baacrji, Dr R 
Baser#, shn P B 
Batman, Shri 
Bampal, Shri P L 
Baaapve, Shri 
Baaumatari, Shn 
Btatttaebafya, Shri C 1C 
Btaoril Bhai. Shri 
Bidari. Shri 
BUbal Singh. Shn 
Chanda*. Shri 
OModra Shaakcr, Shri 
C M  Lai, Stati 
Dm, Shri K . X  
Dea, Shri N . T  
Da*, Shrl Shn* Nanyaa 
ftttic, SM 
D rtli S M  Mnlcbaad 
Omdhi, Shri F»nm

NOES
Gandhi, Shn M . M  
Ghoib, Shn M . K .
Gounder, Shri K . Pcriamami 
Harnni, Shn Aaaar 
Hod Rai, Shn 
Iqbal Singh, Sardar 
Jothi, Shn A C.
Jyottihi, Pandit J P 
Kalika Singh, Shn 
KotoU, Shri LUadhat 
Kayci, Shn P N  
Xcdana, Shn C M  
Khedkar, Dr G B 
Khunji, Shn 
Kruhaa, Shri M  R 
I-ahiri, Shri 
M alm . Shri K . B 
Mandal, Dr PMhnpati 
Mathur, Min Hanab Chandra 
Mehta, Shri J R.
Mehta, Shrimati Knahna 
Mdhott, Dr.
Miahra, Shn Bibhud 
Miahra, Shn B D 
Msbldcca. Shri Ouiam 
M danddin Shn 
Murntu, Stati Paika 
M o m . Shri M  S 
Mar uimban shri 
Mahite Shrimati Uma 
M a w , Shri

Palaniyandy, Shn 
Paadey, Shn K N  
Prabhakar, Shn Naval 
Praud, Shri Mabadeo 
Radha Raman, Shn 
Ragbubir Sataai, Shn 
Raghunath Singh, Shn 
Raiiah, Shn 
Ram Kruhaa, Shn 
Ram Shaakcr Lai, Shn 
Ram Subbar Singh, Dr 
Ramafcruhnan, Shri P R. 
Rimaoand Sbaatn, Swaaoa 
Ramaqramy, Shri P 
Ramptirc.Shn 
Ranbir Singh, Ch.
Rase, Shn 
Raagarao, Shri 
Rao, Shri B. Madhueudan 
Rao, Shn Jaganadia 
Reddy, Shn Rami 
Reddy. Shri Viawaaatha 
Roy, Shn Btthwanatb 
Samanta, Shn S C 
Samaotatnhar, Dr 
Samhandam, Shri 
Sangamia.Shri 
Sardar, Shri Bhoh 
Sdfen.Sbri 
Sa^ShdA. K.
I A  Shri P. C
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iWtfm*, 'Shri R c 
SM4anan}*ppa, Shri 
Stafh, Shn H. P.
SiMh Sbd. K. N.
Sttlift, Shri Gtifindri PtiuJ 
Sinha, Shri Sariogdhara 
Slab*. Shri Satya Nmyui 
Slob*, Shn Satyendra Narayan

SlOhatm Singh, Shri 
SI**. Or. Qantadhtfa 
Snatak, Shri N*rd*® 
bubbarayaa, Dr. P. 
Suhramaayam, Shri T 
Sumat Pratad, Shn 
Sunder Lai, Shri 
ijUryi Pratad, Shri

The motion was nepattved

Tfkur,Shn MahMmM
Tavati, $M DwaMkamtth 
Thhnmaiah, shri 
Tiwart Shn R. s.
Vtettia, Shri M. L.
Vjr», S n  |  C,
Vyat, Shn Radhclal
Wadiwa, Shn
VCaanik. Sbri Balknthna

is:
Mr. Deputy-Spmker: The question

“That clause 15 stand part of 
the Bill ’•

The motioii was adopted
Clause 15 was added to the Bill
Mr. Deputy-Speaker: The question 

is:
"That clauses 36 and 37 stand 

part of the BilL”
The motion was adopted

Clauses, 36 and 37 were added to the 
dill

Claase M ._ , Apppeal to the Tribunal)
Shri V. P. Nayar: I have amend

ment No. 83.

Mr. Deputy-Speaker: That va-, to 
clause 36

Shri V. P. Nayar. Amendment No 
84 I beg to move

Page 24,—

after line 34, add—

“Provided that the Central 
Government shall appoint such 
tribunal only on the recommenda
tion of the Chief Justice of the 
High Court of Judicature, Punjab, 
from among persons qualified 
under the Constitution of India to 
hold the post of a Judge of a 
High Court in India.”

Shri Narayaaaakatty Menon: Re
garding amendment No 84, the prin
ciple is the same at in the case of the 
previous clause that the Controller

should be under the superintendence 
of the High Court I do not see any 
reason why the hon. Minister does not 
accept this The argument advanced 
by the hon Minister every time was 
that the Rent Controllers are appoint
ed, selection being made from those 
who have got five years’ experience of 
judicial service and these are highly 
cxpci lenccd, trained and respectable 
men But. if any judicial element is 
to be incorporated into the function ot 
these tribunals, I do not see why the 
hon Minister does not agree that these 
Rent Control courts should be under 
the superintendence of the High 
Courts The difficulty is this The 
Rent Controller has to administer the 
varum-- provisions of this particular 
Act and many important and vital 
provisions which give tin* substance 
of the Act as far as the tenant is 
concerned, depend upon the construc
tion of certain words used in this Act 
While the hon Minister was ri plvmg 
to the various amendments, he said 
that in many places, ‘may’ can be 
termed a* ‘shall’ He introduced even 
certain new additions to statute inter
pretation that jn certain circum
stances, it may mean ‘shall' As he 
himself knows and as he himself 
argued, the very conferment of the 
right Riven bv this Act has to depend 
upon the interpretation of the various 
words in this Act Certainly the 
Rent Controller who decides on these 
provisions will have to interpret this 
way or that It is highly necessary 
that a judicial tribunal should go 
mto the whole question at least in the1 
appeal stage or revision stage There
fore, I appeal to the hon Minister 
that, because the Rent Controller has 
been given by this particular Act the 
status of a judicial officer and his 
decision, as the hon Minister said.
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is a judicial decision, certainly it is 
far mope safe that his decisions are 
subject to the supervisory jurisdiction 
of a body like the High Court I 
appeal to the hon Minister to accept 
the amendment

Shri Datar: There is a clear pio- 
vision and higher qualifications have 
been laid down I should like to read 
out clause 38 (5), which says

"A person shall not be qualified 
for appointment to the Tribunal, 
unless he is, or has been, a dis
trict judge or has for at least ten 
years held a judicial office in 
India ”

As you arc aware, a district judge can 
be appointed only after he has got 
< onsiderable experience Therefore, 
other he is today a district judge or 
has been a district judge or he has 10 
years judicial experience Therefore, 
we have purposely laid down very 
high qualifications That ought to 
meet what my hon friend has sug
gested m this cas •

One moie point On a question of 
lav, there is an appeal to the High 
Court against any order that would be 
passed bv the Rent Control Tribunal 
That also is there That ought to satis- 
f\ my hon friend

Mr. Deputy-Speaker* The question
IK*

Page 2* — 

after lint 34 add—

‘ Piovided that the Central Gov
ernment shall appoint such tribu
nal only on the recommendation 
of the Chief Justice of the High 
Court of Judicature, Punjab, from 
among persons qualified under the 
Constitution of India to hold the 
post of a Judge of a High Court 
in India ”

The motion wat negatived

Mr. P i—ty- l m flrsr; The question
»

"That clause 38 stand part of 
the Bill"

The motion was adopted 
Clause 38 was added to the BilL 
Mr. Deputy-Speaker: The question

is
“ThBt clauses 39 to 47 stand part 

of the Bill ”
The motion was adopted

Clauses 39 to 47 were added to the 
Bill

Clause 48 — (Penalties.)
Mr. Deputy-Speaker: May I remind 

the House that we have to finish this 
Bill by 3 o’clock9 Therefore, if any 
particular amendment is desired to 
be moved, I may be intimated Other
wise, I will put the whole thing

Shri V. F. Nayar: I beg to move
Page 29,
after line 22, insert—

“ (aa) in the case of the contra
vention of the provisions of sub
section 2(a) of section 5, with im
prisonment of either description 
which may extend to three yearn 
or with fine which may extent to 
twice the amount of pugree or de
posit taken or demanded,

(aaa) an offence under sub-sec- 
tion 2(a) of section 5, shall be a 
cognisable offence,”

Mr. Deputy-Speaker: We can dis
cuss amendment No. 86

Shn Narayanankutty Menon: This
amendment is regarding pugree The 
whole' intention of the Act is, and this 
principle has been recognised that 
penal provisions will have to be intro
duced to stop the practice of giving 
the dubious sum called pugree when 
houses are to be rented That purpose 
has been accepted in the original Act. 
But, because any offence committed by 
this taking of pugree is not made • 
cognisable offence, we do not consider
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[Shrt Narayanankutty Menon] 
that any useful purpose will be serv
ed. Because, a tenant who is in need 
»( a house and wants to get a house, 
voluntarily agrees to pay this sum, 
because of his anxiety to get a house 
We cannot later on expect him to go 
to a court after paying pugree because 
it is doubtful where he pays pugree 
whether the person who pays will not 
be 8n offender under that section If 
at all the real intention of this clause 
is to be served, we, on this side, do 
not even have even the faintest hope 
today that even if the offence is made 
cognisable, the whole system can bt 
prevented unless the situation is 
changed But some appreciable change 
can be made if this particular offence 
is made a cognisable offence, whereby 
only a complaint need be filed and the 
police can take it up Otherwise, the 
whole purpose of making the giving 
of pugree an offence will be lost and 
there may not be any case wherein 
the person who is compelled to pay 
pugree will later on go to the court, 
take all the difficulties, and also the 
cost of litigation and attend the court 
for a long time in torder to see that 
the person who has accepted pugree 
19 penalised. Therefore, I make an 
earnest appeal to the hon Minister 
that, in furtherance of the principle that 
he has already accepted that 
there should be some penal 
clauses attached to this Bill 
in respect of this anti-social sys
tem, this offence should be made cog
nizable so that there may be some ap
preciable result The hon Minister in 
this case cannot have any difficulty 
as he has advanced in the case of the 
previous amendments, because the 
principle has been already accepted, 
and drafting difficulty is not there He 
will agree that this is a social evil 
which is abhorred by all and we will 
have to put a stop to it to the extent 
possible We consider that only by 
making this offence cognizable this 
evil can be minimised I therefore 
appeal to him to accept the amend
ment

Shri V. P. Nayar: In the Joint Com
mittee the hon Minister will remember

that this question of raising the pun
ishment and making the offence cog
nizable was specifically put to the ex
pert witnesses, namely the represen
tatives of the houseowners’ associa
tion The representative of the 
houseowners’ association 'of Delhi 
which claimed to have the 
largest representation here agreed 
that the punishment prescribed, name
ly three months and six months in the 
two sub-clauses here, may be raised 
to seven years, but his objection was 
that it should not be given over to the 
police for investigation He was very 
much against anything being done by 
the police m the matter of investiga
tion, and that itself suggested to the 
Committee that he was not very fair 
in answering our questions We asked 
him what was wrong if it was to be 
investigated by the police, because it 
will be tried not by the police but by 
the judiciary

In this connection, I remember the 
day before yesterday the hon Law 
Minister, who is happily here, while 
speaking to us m the Central hall, ex
tolled our judicial system and said that 
there was nothing in our judicial sys
tem of which we need be ashamed, 
rather it was something of which we 
could legitimately be proud

So, if this offence is made cognizable 
and is tried bv the judiciary which is 
held m such esteem by the Treasury 
Benches what is the harm’  After all, 
the police who investigate do not re
turn the verdict It is to be tried in a 
court of law There is no reason why 
this offcnce should not be made cog
nizable This point has been stressed 
in the Committee too, it was stressed 
again when I spoke yesterday If the 
Government have confidence in their 
police and in their judiciary, there is 
no reason at all which they can ad
vance Therefore, I once again appeal 
to the hon Minister to make this a 
cognizable bffence.

Shri Datar: May 1 point out that 
in the original Bill the maximum 
punishment was three months’  Then, 
this question was considered, and the
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point that the hon. Member has just 
now suggested was also discussed 
and examined in the Joint Committee. 
They came to the conclusion that the 
maximum punishment should be ex
tended to six months. That has been 
dbne.

So far as the question of cognina
bility is concerned, let us understand 
that as far as possible, we ought to 
maintain the harmony of relations 
between the landlord and the tenant, 
and the law has to step in only to 
the extent necessary. If the offence is 
made cognizable, the police have to 
jfei iro S&XB& jjtSjxrmatxmy asd thet 
information is likely to be conveyed 
in a mischievous manner either on 
behalf of the landlord or the tenant, 
whatever it may be. Under the cir- 
eumstances, except where the highest 
interests of the society as a whole 
require it, we should not make an 
offence cognizable That is the reason 
why I am afraid I cannot accept the 
amendment

Shri V. P. Nayar: May I ask a 
question then? The ton Minister said 
yesterday that this was provided as 
an offencc even under the 1952 Act. 
Can he give us some indication of the 
number of cases which have ended in 
conviction for the bffence of pugree, 
in the last five years so that we can 
know how effective it has been’

Shri Datar: I have not got the
figures

Shri V. P. Nayar: I do not want 
you to give cxact figures. An approxi
mate idea Has there been a single 
instance?

Shri Datar: I cannot give any ins
tance We ought to be very careful 
in maintaining harmony.

Mr. Deputy-Speaker: The question 
Is:

Page 29,—
after line 22, insert—

“ (aa) m the case of the Con
travention of the provisions of

sub-section 2(a) of section 5, with 
imprisonment of either descrip
tion which may extend to three 
years or with fine which may 
extend to twice the amount of 
pugree or deposit taken or 
demanded;

(aaa) an offence under sub
section 2(a) tof section 5, shall be 
a cognizable offence;"

The motion was negatived.
Mr. Deputy-Speaker: The question 

is.
"That clause 48 stand part of 

the B»JJ"
The motion was adopted.

Clause 48 was added to the BiU. 
Mr Deputy-Speaker: The question.

IS;

That clauses 49 to 57 stand part 
of the Bill.

The motion was adopted.
Clauses 48 to 57 were added to the 

Bill.
Mr. Deputy-Speaker: The question

is*
‘That the First and Second

Schedules stand part of the Bill.
The motion was adopted.

The First and Second Scheduler 
were added to the BiU.

Mr. Deputy-Speaker: The question
IV

“That Clause 1, the Enacting 
Formula and the long Title stand 
part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and 
the long Title were added to the BiU.

Shri Daiar: I beg to move:
“That the Bill, as amended, be 

Passed.”

Shri Narayanankutty Menon: On*
Point remains.
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Mr. Deputy-Speaker: Would he
conclude in five minutes?

Sfcri N inyuuakattx Menon: Ex
actly.

Hie point that I wish to stress rtow 
has been put before the House both 
during the first and second reading of 
the Bill, and it is regarding the ab
sence of any provision for fixation of 
prices of land in relation to the rental 
-values of the buildings.

The hon. Home Minister yesterday 
agreed that the prices 'of land not 
only in Delhi but in all cities are 
stsartiyg *nS|Jn. 'Ynere S-s> -nt> -reason -Whs 
the landowners who had the fortune 
to possess title to c-ertajn vast areas 
o f land once upon a time should bene
fit themselves by the fortune that 
they are getting now. I should like 
the hon. Minister to examine the real 
values ’of these lands and the circum
stances under which the values have 
been soaring.

The hon. Minister will agree with 
me that the land now owned either 
by private individuals or by the Gov
ernment itself had a negligible value 
originally. In and around the big 
projects which are coming up during 
the Five Year Plan periods land values 
have been soaring high, not because 
of any contribution material or eco
nomic made by ihv landowner him
self. It is because of the vast develop
ment that is taking place today under 
the Second Plan. When the nation 
invests a large amount of money in 
order to build a city or an industry 
in a particular place, the landlords in 
these places are benefited by the 
soaring prices just because they had 
got vast tracks of land for a song once 
upon a time. There is no morality 
behind this, the landlord getting a 
higher value without making any 
effort for it.

In a welfare state reasonable res
trictions are introduced in order that 
the society may be benefited, but here 
-we are not even- taking away any

property by putting a ceiling on the 
lapd prices. Government should 
determine today itself, as far as this 
particular Bill and other rental bills 
are concerned, that there should be a 
ceiling on land prices.

14,59 hrs.

(.Sh r i B a r m a n  in the Ckair]

Secondly, if the Government is pre
pared to tackle this housing problem 
on a national basis, they will have te

on. these. ImesL suwi. *b&.
interests of the great landholders who 
ai-e benefited for nothing, because the 
whole purpose of this legislation will 
b<? upset and negatived unless the 
Government put a ceiling on land, 
because in determining? the fair rent 
of the standard rent, the high cost of 
th* land enters into it as a part.

15 br*-
This inflated price of land will 

certainly make the standard rent still 
farther inflated. Therefore, I hope 
tb&t even though it has not been pos
sible in this Bill to incorporate any 
provision as regards a ceiling on land 
pfice, yet Government will take 
immediate measures to see that ia 
Delhi where this Bill will be applica
ble, a ceiling on land price is put as 
soon as possible. Simply because 
Delhi happens to be the capital city to 
which a number of people are attract
ed, and where a number of people 
want buildings and other habitation 
places, a few landlords in the city 
should not be allowed to benefit by 
tftat to the disadvantage of the society 
a<$ a whole.

So, I submit once again that imme
diate suitable measures should bt 
t?ken by Government to bring for
ward another legislation to put a 
ceiling on the price of land. In the 
minute ot dissent appended to the 
report tof the Joint Committee, we
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Jwve made a suggestion that taking 
Into consideration all questions of 
economics and also the morality 
•behind it, the ceiling can be 400 per 
«ent of the 1939 value; that will be a 
seasonable compensation for the 
inflated prices of all the other articles 
and also of land, and the landlord 
could very easily be satisfied with 
that. At the same time, this menace, 
as far as the land problem and the 
building problem are concerned, m 
the capital can be put an end to by 
this ceiling on land prices.

Shrl Qatar: This question was
raised before the Joint Committee 
also, and this is what they have 
stated in their report:

“The Committee considered the 
question of including vacant land 
within the scope of the definition 
of premises with a view to giving 
relief to amildars. The Commit
tee feel that the question of giving 
such relief to amildars shouM be 
separately considered

On account of this, what has been 
done is that the Act of 1956 which 
will ordinarily lapse in February, 
1959, will continue for one year in 
order to enable Government to con
sider the whole question and to see 
What can be done in this respect. 
Yesterday also, in his reply the hon. 
Home Minister made a reference to 
this point. Under these circumstances, 
what my hon. friend wants will be 
duly considered, and such action as 
is necessary taken.

Mr. Chairman: The question is:

“That the 'Bill, as amended, be 
-passed ”

The motion was adopted.

15.01 his.
INPIAN TARIFF (AMENDMENT) 

BILL
Hie Minister of Industry (Shri 

Maanbhai Shah): I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.".

As the House will appreciate, this 
Bill mainly seeks to amend the First 
Schedule to the Indian Tariff Act, 
1934, in order to give effect to Gov
ernment’s decisions on certain recom
mendations of the commission. Hon. 
Members will have observed from the 
Statement of Objects and Reasons that 
the Bill seeks to continue protection 
beyond the 31st December, 1958, in 
the case of soda ash, calcium carbide, 
caustic soda, sericulture, aluminium, 
antimony, engineers’ steel files and 
electric motor industries, and to dis
continue protection with effect from 
1st January, 1959, in the case of cocoa 
powder and chocolate, bichromates, 
bleaching paste and bleaching powder 
and artificial silk fabrics and cotton 
and artificial silk mixed fabrics as 
also steel rasps.

As the House, in several debates on 
the Indian Tariff (Amendment) Bills 
in the past, has always liked that 
Government should review the work 
of the Tariff Commission, whenever 
such Bills come up before the House,
I would like to take the opportunity 
to briefly review the work of the 
Tariff Commission in the past.

Copies of the Tariff Commission's 
report on all these industries and of 
Government’s resolutions on those 
reports have already been laid on the 
Table of the House, and notes on each 
of these industries have been circulat
ed for the information of the hon. 
Members.

As the House is aware, early in
1940, Government announced that 
industries promoted with their en
couragement during war-time might
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feel^ apsured tbat tt)«y ware eon- 
ducted on sound bwsiQMs lines, they 
would, by such measures as Govern
ment might devise, be protected 
•gainst unfuv competition from out- 
akle On the basis of this assurance, 
48 industries were established during 
the war, and they applied for protec
tion towards the end of the war The 
Government, therefore, decided to 
constitute an interim tariff board to 
examine the claims of these industries 
for protection, pending the formula
tion of our long-term policy An 
interim board was, therefore, consti
tuted for a period not exceeding two 
years, by a resolution m November,
1945 Government subsequently recon
stituted the interim tariff board for a 
further period of three years from 3rd 
November 1947 The term of office 
of the interim tariff board was further 
extended up to the date of setting up 
of a permanent tariff commission as 
recommended by the Fiscal Commis
sion

By the time the Tariff Commission 
was constituted in 1952, the First Five 
Year Plan, as the House is aware, had 
already been launched, giving a direc
tion and a purpose to the industrial 
development of the country By and 
large, the Industrial policy of Govern
ment is governed by the policy state
ment of 1948 and the subsequent state
ment of 1956

Another significant development that 
has to be taken note of is the adverse 
balance of payments position in 
recent years and the consequent need 
to regulate imports through quantita
tive restrictions These restrictions 
have resulted in giving domestic 
industries effective protection by way 
of sheltered markets and, therefore, 
protection through tariff assumes a 
somewhat lesser significance in these 
days It should not, however, be 
forgotten that as long as the primary 
use of quantitative restrictions u  
limited to correct adverse balance of 
payments domestic industries are 
likely to remain under constant threat

of insecurity uplesa adequately safe
guarded through protective duties, 
alto

There are, of course, certain cate
gories of industries which can b » 
developed dunng the early stages of 
their establishment only through th& 
balanced mechanism of import control. 
And the GATT organisation has-
accepted this in principle in regard to  
the underdeveloped countries The 
recent resolution of the General
Agreement on Trade and Tariffs is 
also proof 0i  this However, it is: 
generally recognised that regulation 
through import quotas cannot be a. 
desirable form of protection as a long
term policy and is not in the long
term interests of any national eco
nomy Therefore, all these measures 
have got to be under periodical
review by the Tariff Commission We 
have been able to establish and justify 
in the past our case for imposition of 
quantitative restrictions in favour o f  
several indigenous industries by stres
sing the fact that the Tariff Commis
sion gives careful thought and sympa
thetic scrutiny to this aspect of pro
tection and reviews the effect o f  
import control on the behaviour o f  
industries as wen as on the welfare 
of the consumers

Reports of the Tariff Commission 
have brought to light all cases of 
irregular and insufficient nature of 
unports and their adverse effect on 
domestic production, quality and
Pnces The assistance rendered by 
the commission in providing an objec
tive analysis of the effects of import 
control administration in the cases of 
Protected industries, therefore, cannot 
be over-emphasised, especially for the 
reason ttiat import control is m the 
hands of the administrative wing o f 
Government, and it is in consonance 
tyith the democratic principles so- 
cherished by this House that a peri
odical review by an independent body 
like the Tariff Commission is eminent
ly desirable and necessary.
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As stated earlier, there were 48 
industries enjoying protection when 
tb* cammjssioo was constituted in 
1M2 The commission has reviewed 
the eases of these industries, and pro
tection to 23 industries has been dis
continued on its recommendations I 
am stressing this point only because 
there is a general impression that 
always there is a case for protection, 
whereas the protected industries are 
not enabled to stand on their own 
feet, and de-protection does not take 
place But it is not so While pro
tection to 23 industries has been dis
continued on the recommendation of 
the Tariff Commission, protection to 
17 new industries has been granted 
since 19S2, while in the case of six 
new industries which were referred 
to the Tariff Commission, it did not 
recommend any grant of protection 
So, automatically, ipso facto, simply 
because an industry has been referred 
to the Tariff Commission, it does not 
mean that protection would be given, 
unless the commission is satisfied that 
protection is necessary, no protection 
is recommended by the Commission

There are at present 37 industries 
enjoying protection, of which artificial 
silk fabrics, bichromates, and cocoa 
powder and chocolate are sought to 
be de-protected from 1st January,
1959 as is indicated m the Statement 
of Objects and Reasons That brings 
down the number of protected indus
tries to 34, of which protection to the 
match industry is only of academic 
interest

It may be mentioned that the match 
industry is subject to excise duty like 
other well-established industries, and 
for the past several years, no imports 
of matches have taken place

The important industries enjoying 
protection at present are aluminium, 
caustic soda, soda ash, dye-stuffs, 
grinding wheels, machine screws, ball 
bearings, copper and aluminium con
ductors, ACSR conductors, bicycles, 
•cotton textile machinery, power and 
distribution transformers, calcium

carbide, electric motors, automobiles 
and plywood and tea chest industries 
All these industries have shown vary
ing degrees of progress during the 
period 1952—1058 As a matter of 
fact, on the whole, all the protected 
industries have shown very consider
able, accelerated, progress as far as 
production, quality and prices—that 
is, lowering down of the prices in the 
last several yfars—are concerned. The 
progress in the case of some of the 
industries has been really remarkable 
The number of units for the manufac
ture of bicycles in the organised sec
tor was 6 in 1952 with a total produc* 
tion of 1,97,000 cycles only At pre
sent, there are more than 19 units in 
the organised sector and 45 in the 
small scale sector producing over a 
million bicycles in the current year, 
and may be much more, 1J million, 
next year The cycle industry is now 
well established in the country and is 
gradually developing an export 
market I am  glad to inform the 
House that recently a contract is 
under negotiation for exporting about 
25 000 bicycles from India to the 
Middle East

Another industry which has shown 
striking progress is the grinding wheel 
industry In 1952, there was only 
one unit producing 386 tons Now, 
there are 5 units with 1500 tons pro
duction in 1958 The ball bearing 
industry is another industry which 
has been able to increase its produc
tion from 6 48 lakh numbers m 1952 
to 23 7 lakh numbers m 1958 There 
is only one unit m this industry We 
are trying to get a few more estab
lished in the country

Among the chemical industries, the 
production of soda ash has increased 
from 43,372 tons in 1952 to 73,000 tons 
during the last year There are at 
present two units producing soda ash 
in the country Plans for expansion 
of these two units are well in h*»y* 
and two more units are to be estab
lished shortly, raising the total capa
city of soda ash production to 2 ,MMM0 
tons per Annum when the country is
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expected to be more or less self-sufll- 
cient in this very industry.

While all this is highly gratifying— 
and I have enumerated before the 
House in a short manner most of the 
industries which have gone ahead— 
it must be admitted that the progress 
in regard to a few industries is not 
sufficiently satisfactory To cite one 
example, mention may be made of 
the dye-stuff industry In the case of 
this industry, the Governments plan 
for the manufacture of intermediates 
did not progress as much as desired 
But till the manufacture of intermedi
ates is established on a large scale, it 
is difficult to achieve satisfactory 
progress in the manufacture of dye- 
stuffs. The House will be glad to 
know that now intermediates produc
tion has been almost finalised and we 
are covering the full range of about 
86 intermediates productions in the 
country and within the next three 
years or so, with German collabora
tion, the industry will be well-estab
lished as far as intermediates produc
tion is concerned

Another industry where the prog
ress appears to be somewhat slow is 
the automobile industry Though 
assembly of motor vehicles to a very 
limited extent was started even before 
the war, specific real phased program
mes were actually approved only in 
1954-55. Therefore, while judging the 
progress of this industry, it has to be 
borne in mind that prior to 1954-55, 
the industry was more or less a pure 
assembly thing and it was only then 
that the Government insisted on a 
phased programme to bring up the 
indigenous content as fast as possible. 
If this factor is taken into account, it 
will be seen that the progress is not 
so unsatisfactory as it appears. All 
the producers of automobiles who 
have now been rationalised to only 6, 
have established capacities for machin
ing components, while casting and 
forcings also are now made in the 
country bv some of the other manu
facturers Partly Government have

also to share the blame for thla delay 
in increasing the indigenous content 
which has taken place largely due to 
difficulties resulting from scarcity of 
foreign exchange. Till a few months 
back, we had not been able to release 
the necessary foreign exchange for 
tools, jigs and machinery for the 
automobile manufacturers for increas
ing the indigenous content. But now 
we have granted practically all their 
needs of foreign exchange for machin
ery, tools, and jigs and it is expected 
that by the end of 1959, in the case of 
two commercial vehicles and one car,
70—75 per cent of the components will 
be indigenously manufactured.

Shri V. P. Nayar (Quilon): Which 
is the car9

Start Manubhai Shah: Hindustan

By 1960-61, all the vehicles in the 
country will have reached 80 per cent 
Indigenous content, that is, practically 
all the vehicles, commercial vehicles, 
jeeps and cars, because now we have 
already licenced the capital goods, 
jigs and machim 1 v required by all 
these units

Sir, protected industries are expect
ed to charge prices m fair relationship 
to costs This has been a subject 
which has been causing anxiety to the 
House several times Criticism is 
often heard that protected industries 
are taking undue advantage of protec
tion and increasing the prices The 
Commission is keeping a close watch 
over the prices of protected industries 
and from the available information, it 
is clear that this criticism is not 
always based on facts. The Commis
sion has also stressed in its reports 
that while prices invariably tend to 
increase under conditions of scarcity 
of supply, the price trouble does not 
always start at the level of the pro
ducer but at the level of the interme
diate distributor, and is aggravated to 
an increasing extent at the levels of 
retail sellers All these ultimately 
point to the fact that it is impossible 
to keep prices at fair levels unless""-
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Government create a vast fo ra  of 
enforcement officials with police 
power* This is neither good nor 
desirable. The important point to be 
understood in this connection is that 
under existing conditions of general 
short supply of fnost commodities, 
when fully competitive economic 
forces are not in active operation, it 
would not be proper to lay the entire 
blame for high prices always at the 
doors of the producers.

At present, there are four consumer 
goods industries in the protected 
group. They are sago, buttons (studs 
and cuff links made of plastics), cal
cium lactates and bicycles. In the case 
of bicycles, there is keen internal 
competition and cycles of different 
makes are available at reasonable 
pnccs to the consumer In the case 
of one popular brand, the price has 
come down from Rs. 161.50 in 1954 to 
Rs. 148 50 in 1958. We have not 
received any complaint to the effect 
that high pnccs are being charged for 
bicycles In the case of calcium 
lactate, the manufacturer has reduced 
the price from Rs 3 25 per lb in 1952 
to Rs. 1 80 per lb m 1958—a very con
siderable reduction. The Commission 
has also not received any complaints 
m regard to the prices of buttons or 
sago

In regard to other industries, the 
complaints are mostly from buyers in 
small lots in the market Large-scale 
consumers have always been able to 
obtain their requirements from mdi- 
geuous sources at prices m fair rela
tion to the costs arrived at by the 
Commission. In cases where the 
domestic production falls short of 
demand, market pirces have tended to 
go up only because of irregular and 
insufficient imports. Even so, those 
consumers who have been regularly 
obtaining their requirements from 
indigenous sources have not found 
difficulty in buying the products at 
reasonable prices. This has been 
revealed at the time of the Commis
sion’s public inquiries, particularly in 
the case of soda ash and caustic soda.

J791 Indtm Tw it

It is, therefore, unfair to wholly shift 
the blame for high prices to the indus
try. Naturally, malpractices do take 
place at different stages in the indus
try and in the trade and it will be 
difficult to stop such practices com
pletely ag long as shortages continue 
to last. Therefore, the positive answer 
is increased production, and more and 
more increased production. Hence all 
our energies are bent towards this 
objective in spite of severe handicaps 
of foreign exchange.

There are instances where manufac
turers jointly and in collusion have 
attempted to exploit the situation 
sometimes. The Commission and Gov
ernment have also been laying empha
sis on remedying the evils arising 
from faulty distribution organisations 
existing in certain industries. For 
instance, in the case of the soda ash 
industry, the Commission has drawn 
Pointed attention to the marketing 
system of one of the manufacturers 
and has shown its weakness In res
ponse to complaints received from 
consuming industries, the Commission 
also undertook at the instance of Gov
ernment, an investigation of the dis
tribution system employed by the 
ball bearing industry which has just 
been completed Gradual reductions 
>h the whole-sale prices of certain 
Protected commodities have also been 
noticed I am glad to say that all 
these, different healthy measures have 
led considerably to holding of the 
Price line m several sectors, to which 
I will come presently, the important 
Ones being sheet glass from Rs. 3800 
Per 100 sq. ft. in 1952 to Rs. 29.00 in 
1.958, engineers’ steel flies (flat bas
tard—8") from Rs 21.00 per doz. m 
1955 to Rs. 16 50 per doz. in 1958; 
<:austic soda from Rs. 34.69 per cwt. in
1955 to Rs. 31 00 per cwt. in 1958; 
4oda ash from Rs. 22.56 per cwt. in 
1952 to Rs. 19.50 per cwt in 1958.

The prices of engineering goods such 
as electric motors, machine screws, 
cotton textile machinery, piston 
assembly etc. which were gradually 
going down have lately shown some
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jrtyfeetfe, mainly *s a result ot rise in 
the prices pf steel and other bade raw 
mlterfUs. I wduld, therefore, appeal 
to the industry, trade and the consum
ers to fully co-operate with Gov
ernment in holding the price line 
because legal action and governmental 
Control and action alone cannot pro
duce the desired results, though Gov
ernment have always been ready, and 
have taken several measures when
ever necessary, to hold the price line, 
and control the prices.

As the House is aware, the Tariff 
Commission and the Government have 
been continuously taking many steps 
to hold the price line in different 
commodities, particularly the manu
factured articles and consumer goods 
and with much great success. The 
rise in the wholesale price index of 
manufactured articles has not been 
more than 108.9 points in 1958 from 
1952-53 as a base year 100 The index 
was:

in 1993 . , 98-6
in 1954 1004
in 1955 . , 94’4
in 1956 104-9
in 1957 107-9

in spite of the world rise in prices and 
scarcity of foreign exchange.

This shows that the general overall 
efforts of the Government, the indus
try, trade and the consuming public 
has been meeting with a great amount 
of success and the rise of the whole
sale price index of manufactured 
articles has been only 8 points in the 
last 6 years.

The Commission has m all its 
investigations, laid considerable em
phasis on the maintenance of quality 
in the products of indigenous indus
tries, and has supported the efforts of 
the Indian Standards Institution to 
finalise standard specifications wher
ever possible. In all appropriate 
cases the Commission has recommend
ed the adoption by industries of the

certification scheme approved by W® 
ISA

It is often said that protected indus
tries make excessive profits. Ths 
Commission is regtflariy analysing the 
balance-sheets of protected industrial 
and in its periodical reviews for con
tinuance of protection also examines 
costs and prices to see whether any 
industry is making excessive profits. 
It is sometimes true that the balance- 
sheets of a few of the companies show 
relatively larger profits, but I naflr 
submit that the few companies where 
sometimes larger profits are shown are 
generally engaged in activities other 
than the production of the protected 
commodities.

For instance, the Delhi Cloth and 
General Mills which has various acti
vities produces caustic soda which is 
under protection. It will be wrong to 
draw the conclusion that the caustie 
soda sector of that unit 15 making as 
good profits as the other sectors of this 
unit manufacturing other products 
merely by a scrutiny of the profit 
figure shown in its balance-sheet. 
Similarly, there are a number of other 
composite industries, as, for instance, 
Alkali & Chemicals and Rhotas Ltd, 
who have made good profits through 
their operations in a number of indus
tries for which separate profits cannot 
be estimated Nor is it true that pro
tected industries are earning excessive 
profits; profit rates have varied sharp
ly within industries as between diff
erent units, depending on the effi
ciency of the unit. In the paper 
industry, for instance, Titaghur Paper 
Mills and Orient Paper Mills have 
made high profits because of their 
greater efficiency. In the sugar indus
try, Godavari Sugar and Walchand- 
nagar Sugar have made larger profits 
than most others for the same reason.

In shipping, the Great Eastern Ship
ping Company has made larger profits. 
Certain of the tea companies have 
made larger profits than the others;
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and when one considers the profits 
earned by any at the companies men- 
'Bbixej aborts, one would think that 
^Jfcofltj'-in ‘fhesi1 industries have been 
•terf ltfgtx. This is not the eeitect 
position

^hri V. F. Nayar: They are all cases 
outside the Bill

Shrl Maaabhal Shah: I am generally 
touching opbn the “Work of the Tariff 
Commission The House had always 
been touching on other various aspects 
of the work of the Tariff Commission 
and, therefore, I am taking this op
portunity to lay before the House the 
'facts as already revised toy the Tariff 
Commission {interruption)

This is not the correct position The 
average rate of profits has been much 
lower In the case of composite fac
tories of the type I mentioned above, 
total prefits cannot be ascribed to the 
protection enjoyed by any one of the 
products o? the company

In such cases, the net realisation of 
the company from the particular pro
duct has to he carefully determined 
before one arrives at the conclusion 
that the company is making high pro
fits on the protected commodities 
Secondly, m any industry where there 
are a large number of units, say like 
the plywood industry, where the 
quantum of protection is determined 
on the basis of a representative cost, 
it is bound to happen that the more 
efficient units will make larger profits 
than the marginal units

This is a fact which is sometimes 
overlooked m judging the overall pro
fits of the entire orbit of different 
industries m which, I can say with 
confidence, the quantum of profits has 
Toeen rather very low or at the rea
sonable level To take one or two 
units out of the whole orbit which 
has made a little more profit than 
others m a particular year and then 

.to suggest that all the industries do 
likewise will not be a correct compu
tation and assessment of facts

If uniformity is enforced there wiM 
be no incentive to develop efficiency 
through Jntaflkal cempMttwa wNidi 
•ion* "can b sg ily iM p  to bring d im  
*x»t prices, fn iwary industry and 
particularly in industries 'where there 
« e  • larger number of units, our 
abjective has been to ensure ttiat the 
general level of profits is not at att 
high

From an examination of the 
balance-sheets at sone major units 
wh'ch are primarily engaged in the 
manufacture of protected commodi
ties, it is found that 7 companies fail- 
(4 to declare any dividend through
out the period 1952—56, 9 other com
panies failed to declare d vidends up 
to 1054 out declared dividznds us 
later ytj varying from 2 5 per cent 
to 10 per cent In the case of 1# 
other companies, the rate of dividends 
steadily increased from 3 to 8 per 
cent in 1952 to 6 to 20 per cent. m‘ 
1958 In the case of one company, 
the rate of dividends declined from 
12 per cent, to 71 per cent and in 
the case of another two companies 
from 5 per cent to ml Three com
panies showed fluctuating fortunes 
during the period.

A few general observations would 
bft appropriate at this stage When 
we want massive industrial develop
ment at an accelerated pace for our 
economy, the House will agree that it 
is necessary to create confidence in 
the industry that its legitimate 
interests will be adequately safe
guarded The confidence can be 
created only if an impartial body like 
the Tariff Commission examines its 
case for assistance Further, the pro
tection granted to an industry an the 
recommendation of the Tariff Com
mission enhances its position in 
foreign countries especially when it 
finds it necessary to apply for foreign 
technical' and financial collaboration. 
The development of industries like 
bicycles, grinding wheels. A CJS R. 
conductors, electrical motors, trans
formers, dyestuffs, aluminium apd a 
score of other industries would not 
have been possible had it aftt bcts fo r
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the protection and developmental 
assistance granted to all these indus
tries. It has often been found that 
when once protection is ensured to an 
industry, foreign manufacturers take 
it for granted that Government would 
do everything to help the industry 
and that if they wish to retain any 
interest in the vastly expanding mar
ket it can be sustained only by help
ing domestic industry to develop 
within the country.

At this stage, I may also make a 
reference to the General Agreement 
on Tariffs and Trade, popularly known 
as the G.A.T.T. When the General 
Agreement on Tariffs and Trade was 
first negotiated, industries which were 
protected or were likely to be pro
tected were kept out of the articles 
for which concessions were negotiated. 
At that tune, however, it was not 
possible for Government to envisage 
the entire range of developments that 
were likely to take place after
independence, with the result that we 
granted various tariff concessions
under the impression that the manu
facture of the articles concerned 
would not be developed in the country 
for some considerable time. It is now 
gratifying to see and'it is now being 
realised that in the interest of our 
national economy, we have to obtain 
releases frtiH^jOgr obligations to 
G.A.T.T. in the case of quite a few 
commodities. In such cases, an 
examination by the Tariff Commission 
strengthens the Government’s hands 
to get early releases from such obli
gations. On the recommendation of
the Commission, we have already
obtained releases in the case of 
adaptor bearings and dyestuffs. The 
Commission is now examining the 
claim of the zinc and lead  ̂industry to 
protection which are also at present 
allowed free of duty and are bound 
under the G.A.T.T. These are some 
of the few general observations which 
I wanted to make in order to acquaint 
the House with the general work of 
the Tariff Commission.

Another aspect that seqpixcs special 
mention la the problem of newly 
established Industries. In most 'eases 
when a new industry is under estab
lishment, it will not be able to cater 
to the entire domestic demand. At 
times it starts with very low levels, 
of output which may not meet even 
20 per cent, of the d?mestic demand. 
In such cases,‘ unless*a fair relation
ship is established between domestic 
prices and imported prices, consu
mers will be put to great hardship. 
When balancing the several consi
derations in this regard, tariffs can 
play a significant role, and mention 
may be made of cases like caustic 
soda, soda ash, titanium dioxide, cal
cium carbide etc. where the Tariff 
Commission’s determination of fair 
selling prices and the protective duties 
recommended by it have helped gene
rally to stabilise the internal prices of 
these products This much I have 
said about prices in view of the fact 
that m these commodities the holding 
of the price line is very vitally essen
tial to the national economy.

Sometimes, it is also said that the 
protection given to industries did not 
often result m the benefits to the 
consumer and that the facts and 
figures maintained by Commission on 
the progress and performance of pro
tected industries is not such as to 
ensure their compliance with ethical 
standards of conduct and business 
propriety. While it is true that the 
Commission has been given powers to 
call for statistical data and informa
tion from all___

Shri V. P. Nayar: Sir, I want to 
raise a point. It is very interesting to 
hear the hon. Minister whose know
ledge in the various industries is also 
very well-known But our difficulty 
is this. Only two hours have been 
allotted and he has already taken half 
an hour and he will take another 
half an hour. He has covered such 
a wide ground that it becomes abso
lutely essential that we shook! also 
give a reply.
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Shrt ManoMial Shah: 1 will not 
take more than ten .minutes It so 
happens that every time a complaint 
is received from the hon Members 
that the working of the several aspects 
have not been mentioned before the 
House and it attracts adverse atten
tion- (Interruptions )

I shall now deal with industries 
proposed to be deprotected from the 
1st Jinuary, 1959 As the House is 
fully aware, I would not take more 
♦imp of the House m dealing with 
Cocoa Powder, chocolate industry, 
bichromates industry, bleaching 
powder and bleaching paste industries 
and steel rasps industry, with which 
the House is fully familiar I now 
turn to the artificial silk fabrics and 
cotton and artificial silk mixed fabrics 
industry This industry was granted 
protection for the first time in 1934 
as part of the scheme of protection to 
the artificial silk fabrics industry It 
is now sought to be dcprotected 
against which several protests have 
been heard in the country In 1947, 
there were only 1 500 power looms 
registered with the Textile Commis
sioner for the manufacture of art silk 
fabrics At piesent, there are about 
44 000 power looms Thus withm a 
decade this industry has grown from 
1 500 to 45,000 power looms The 
volume of indigenous production has 
increased from 174 14 million yards 
m 1947 to 279 million yards in 1957 
The industry is making every effort to 
improve the quality of art silk fabrics 
and increase the range of production 
Since the 1st January, 1957 the 
imports of artificial fabrics have been 
banned but special imports are allow
ed to exporters of fabrics under the 
export promotion scheme Such 
imports also enable the industry to 
know the trend of production, designs 
and styles in vogue in other countries 
Our exports have been steady in the 
neighbourhood of 3 5 million yards 
Government have taken steps to pro
mote exports of art silk fabrics by 
grant of drawback of duty on import
ed yam, refund of excise duty and

grant of import licences for yarn 
against corresponding exports

Mr. Chairman: 1 want to make ont 
observation The point that has been 
raised is a good point Generally in 
the amending Bills, we do not nor
mally allow the hon Members to go 
over the whole field of taxes or other 
measures If the hon Minister in his 
opening speech covers all the field 
of commerce and taxation anĉ  tariff 
policy, then other hon Members can. 
also claim to touch upon those points 
So, if the hon Minister confines his 
remarks to the material points in the 
amending Bill, 1 think he would be 
able to finish soon

Shri Manubhai Shab. Now, only a 
few pages are there I took more 
time this time particularly because of 
the observations that were made 
(Interruptions)

Mr Chairman: I was not speaking 
about this particular speech of the 
hon Minister I have only stated 
that we generally do not allow Mem
bers to tread over all the grounds in 
an amending Bill but confine their 
lemarks to the particular amendment 
or amendments

Shn Nath Pai (Rajapur) Sir, he 
w ants to make an all-embracing 
speech So, we would be grateful and 
we would be obliged—it is a very 
vital speech—that we should be grant
ed extension of time so that those who 
want to participate can do justice to 
the points which the hon Member is 
referring to

Shri MawnMial Shab: As a matter 
of fact, two hours is a very short time 
but every time only two hours are 
granted

Shri V. P. Nayar: You do not bring 
the BUI early enough and it is being 
pushed in like this (Interruption* )

Shri Manubhai Shah: I shall con
clude by urging upon this House at
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this atage that the industries which 
are sought to be deprotected have 
bean carefully contfdemriL th e  Tariff 
Commission hat asked for protection 
of certain industries and the Govern
ment have accepted them. All the 
results are embodied in this Bill and 
I would be grateful to the House for 
its favourable consideration.

Mr. Chairman: Motion move:
“That the Bill further to amend 

the Indian Tariff Act, 1934, be 
taken into consideration.”

Shri V. P. Nayar: Sir, before I
speak, may I enquire one point from 
you? It has happened on many 
occasions that the Tariff Bill was 
under discussion and I have been told 
that I can take fifteen minutes. Sub
sequently, there was no Member ta 
speak. The hon. Minister has cover
ed a very wide field and 1 request 
you to give me more time. I shall 
confine within the Act and yet try 
to answer the points.

It was undoubtedly a very interest
ing speech and as I was listening to 
him 1 was reminded of a colloquial 
saying that soda water is so-called 
because it contains no soda. Hie hon. 
Minister’s speech covered a very wide 
field but did not touch on the indus
tries which are sought to be protected 
in this measure. I think he has 
probably left that to me We are not 
against tariff protection and in cases 
where indigenous production must be 
protected we are always for it But 
we suggest that in giving protection 
certain other vital aspects of the 
industry as to who controls the 
industry, who distributes the pro
tected article, who takes advantage of 
the protection—these are vital factors 
which, we must consider The House 
which is called upon to extend pro* 
tection tor not one or two years but 
five years at one stretch should also 
be aware of the competence of the 
persons who undertake the enquiry 
and recommend to the Government

that * *  protection has Id fee —U ni- 
aM'fer five-years. I  hate no ,«sttuse 
against a^K particular parssn <of the 

-Tariff Commimlm  whether member 
or secretary. X k>v« also beard 4hat 
the Secretary ot  the Tariff Commis
sion is an extremely cottapeteat 
although owing to the repetitions M 
these reports, there is something of 
a stereotype nature in most of them. 
But 1 want the House to consider 
these matters. Who has really ^one 
and made enquiries? What are their 
qualifications to make an enquiry at  
the kind which they do? Take, for 
instance, this steel file industry— 
engineers’ steel files Should not one 
engineer be associated with it If one 
does not know the difference between 
caustic soda and soda ash, would, we 
not expect that one man who knew 
the chemistry of that should go and 
investigate. We find that the Tariff 
Commission has only four or five 
members

Shri Manubhai Shah: For the infor
mation of the hon Member, 1 may 
say that the whole of the Develop
ment Wing of title Government of 
India 's at the disposal of the Tariff 
Commission and all its technical offi
cers are associated with it as and 
when necessary.

Shri V. P. Nayar: In that case, it js 
absolutely unnecessary that these 
Members should go about from fac
tory to factory9 Is it only to claim 
travelling allowance? If that help is 
given by the Commerce Ministry, 
what is the use of their going from 
place to place? If he is a man who 
does not distinguish caustic soda from 
soda ash, I do not see the reason why 
he should go to the factory at Banga
lore or at another place to see the 
factory unless it be that he wanted 
to get travelling allowance___ (Inter
ruptions.) I am very much concern
ed about it because here is an answer 
to a question of mine.

Shri Jaipal Singh (Ranchi West— 
'Reserved—Sch. Tribes): Sir, I  have
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to raise • point of order. Ia it fldr to 
•livge that-anybodyis-going1 here and 
HMre manly for  getting travelling 
allowance?___ (Intermptioiu.)

Shrl V. P. Nayar: I did not allege;
X am going to prove

Shri Jaipal Singh: You inainuate.

Shrl V. P. Nayar: I do not nuke
any wild allegation at -any time. 
Unless a person knows the nature or 
the character of a particular industry 
for what purpose should he visit the 
unit of production unless it be for 
receiving travelling allowance?

Mr. Chairman:. Does that ‘person’ 
refer to a Member of the House9

Shrl V. P. Nayar: No, certainly not.

Shrl Jalpal Magfc: It refers to me,
to you and to himself also

Shrl V. P. Nayar; I was referring 
to a member of the Tariff Commis- 
jion

Shrl Jalpal filngh: What about the 
Members of the Public Accounts 
Committee and the Estimates Com
mittee and the other Committees?

Shii V. P. Nayar: That is different 
and I will show that If the hon 
Member who is usually patient is 
patient this tube also, he will under
stand it

As the hon Minister gave out the 
details of the Tariff Commission’* 
work, I want to place certain facta 
before the House. The Tariff Com
mission being such a specialised body, 
is it not necessary that the members 
of the Commission should have spe
cialised knowledge? Secondly, what 
is the basis of paying the members of 
the Tariff Commission? In answer to 
an Unstarred Question No. 1404, dated 
18-3-1938, it was stated that of the 
four members now present, Dr. S. K. 
Mur an j an gets Rs. 2,250 minus the 
pension which he dsaws from aome- 
where, Shri J. N Dutta gets Rs. 2,250

—there are no aomBMnta against Mb 
name—another gentleman, Shri R. S. 
Bhatt gets Ra. 2,290 JMd I find iiaaa 
the marginal note that he Teceivea 
only a pension of Sta. 400. In one 
ease, the payment is made minus the 
pension and in the other case, it is 
clearly stated here that he is .in 
receipt of a pension df Rs. 400 from 
the late Saurashtra Government. X 
do not know when he was appointed.

Shri Manubhai Shah: If such mat
ters of detail are of interest to the 
hon. Member, I may say that he waa 
a former servant of the ’Bhavnagar 
State and perhaps he might be draw
ing a pension, but his pay is already 
mentioned there.

Shrl V. P. Nayar: According to me, 
such an old servant who gets Rs. 400 
as pension would not have had a pay 
of more than Rs. 800 at the time of 
his retirement You are giving him 
Rs 2,250 here. The hon. Minister said 
that he is an old officer. That is pre
cisely why I do not want him to be 
in the Tariff Commission; I want 
active young men like my very good 
friend, Shri Manubhai Shah (Inter
ruption) . And, as I submitted to the 
House the other day, the qualification 
of the Chairman as revealed by the 
biographical sketch in the Timer Of 
India Directory is that he has made a 
number of contributions to English 
and Tamil journals. On what sub
jects? Not calcium carbide, soda ash, 
engineers’ steel file or caustic soda; 
his contributions were on classical 
poetry or music

Shri C. D. Psnde (Naini Tal): He is 
versatile like you

Shrl V. P. Nayar: I do not want 
him to be so

Mr. Chairman: I do not think it ia 
right to go into personal matters hen. 
When was he appointed?

Shri V. P. Nayar: This la according 
to information given in *ns4rer to a 
question here, and I am entiUod la
comment on that.
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Mr. <ClwinwuK:. Was the appoint
ment a very recent one?

Shri V. P. Nayar:. He has been 
given extension from period to period. 
He was first appointed in 1951 when 
he retired from the Imperial Bank as 
an officer.

Mr. Chairman: So I think the
question as to whether his appoint
ment was justified or not does not 
arise after such a long time.

Shri V. P. Nayar: His appointment 
was not for a specific term—and he is 
not within the term. His appoint
ment has been extended from time to 
time. I think when the Tariff Com
mission has members like this, I am 
entitled to make this comment, the 
more so because these facts which 1 
am now revealing have been placed 
before the House in answer to a 
question. I referred to the Times uj 
India Directory—fortunately, we havp 
a copy in the library

I want to know—because I will 
presently come to the methods of 
making an enquiry—whether there is 
a policy for the Tariff Commission I 
have got here the reports on various 
industries protection in respect of 
which is sought to bo continued till 
the end of December, 1963 I find 
that there is no formula, no particu
lar code of conduct in some indus
tries For example, all the members 
of the Tariff Commission go and visit 
one unit, in some industries they go 
along with the Cost Accountant, m 
another set of industries no member 
of the Tanff Commission goes, no Cost 
Accountant goes, but only the Secre
tary goes. I have got all the details 
here—I do not speak without arming 
myself with all the details. I do not 
want to go into all the industries, but 
take this case of soda ash industry 
Only a technical director along with a 
cost accounts officer has visited the 
two units in soda ash—one is control
led by Tatas and the other by Dalmia 
Jain. In that case, the members do 
not go. It is surprising that even now 
we are told that the Cost Accoun

tant’s report is a confidential 4 oeui> 
ment and it cannot be revealed to the 
House. Sir, what is the sense in ask* 
ing us to extend protection for »■ 
period up to the end of 1963? t

Shri Manubhai Shah: I would like- 
to correct the wrong impression o f 
the hon. Member We have already 
stated at the beginning of the last 
session that if any hoh. Member or 
the Public Accounts Committee calls 
for any report of the Cost Accountant 
it will be made available.

Shri V. P. Nayar: I think it was 
exactly at that time the hon. Minister 
promised to me m the House that he 
will send them to me, but I have not 
so far received them

Shri Manubhai Shah: Unless he
asks for it, how can I send it?

Shri V. P. Nayar: It must be made 
available to us Why don’t you put 
it m print’  This is an important 
document Take, for example, the 
aluminium industry. I can under
stand if Shri Manubhai Shah goes to 
the aluminium industry because he 
knows a good deal about it But what 
is the purpose if a director of investi
gation goes there with no cost accounts 
officer? Sir, I am not submitting any
thing outside this report Take the 
case of engineers steel files. The 
gentlemen who went there know little 
about engineers, much less about steel 
and nothing about files Yet they go 
because the head office is in Bombay 
and the units are in Calcutta, Banga
lore and other places. Therefore, 
what I ask is, what other inference 
would be possible? That is a very 
simple question I ask.

Then, take the case of calcium car
bide industry. TCiis is an industry in 
which I have also been taking some 
interest and I know the problems of 
this industry. Here Shri Muranjan 
goes. Shri Dutta visits the Birla Jute 
Manufacturing Company at Calcutta
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all the way from Bombay and some
body else goes to Kerala. So you find 
that there is no particular rule laid 
down, and members of the Tariff 
Commission choose at random the 
factories which they visit You will 
be surprised to know—it is rather 
amazing—that in order to assess the 
exact position of the sericulture 
industry—it is not so very highly 
technical how the cocoons grow, what 
is the role of the mulberry tree etc — 
three members went all the way to 
Jammu and Kashmir At what time9 
At the best possible time to visit 
Kashmir—May

An Hon. Member: Good show

Shri V. F. Nayar: They do not stop 
there Another member goes all the 
way to Mysore and the report says 
that he visited the entire Mysore 
State—a big State—m two days He 
reaches on the 5th and leaves on the 
7th

Sir, 1 am not against the Tariff Com
mission report;, as such, but there 
must be something, some standard 
which should be laid down whereby 
a man who does not know about a 
particular industry should not go and, 
secondly, a Cost Accountant is also 
associated A Cost Accountant must 
invariably be associated and he should 
visit these places With all the skills 
and tools available with the Com
merce Ministry’s Development Wing— 
I know they present a very bewilder
ing variety—I think those people who 
go without understanding ftie prob
le m s  of the industry should not be 
asked to sign the report, otherwise it 
would only mean that it is signing on 
dotted lines—in fact, that happends to 
"be so.

The hon Minister then puts the 
Tjlame on others He says that the 
Tariff Commission has found out that 
the increase in cost of production is 
not due to producers I do not want 
to take much time of the House, but 
I  would like to quote here about the 
ease to which he referred although he 
did not disclose the name. The Tariff

Commission’s report gives an interest
ing ttory how the prices are manipu- 
lated. This is not the only case, if 
you will permit me, Sir, I can give 
other examples also. It is a long 
quotation, Sir, but the whole of it has 
to be read because the hon. Minister 
referred to one of the units in the 
production of soda ash not conducting 
itself properly in the matter of distri
bution This is what the Tanff Com
mission itself says*

“There is another disquieting 
feature about the distribution 
system of Dhrangadhara Chemi
cals Jts sole buyers namely, 
Dhrangadhra Tradmg Co., is a 
private limited company with six 
shareholders all of whom belong 
to the family of the managing 
agents ”

I believe it is the concern of 
Dalinia Jam The managing agents’ 
commission is 10 per cent. Apart from 
the managing agents’ commission of 
10 &er cent, it is distributed through 
a sQle distributing company—a fiction 
of a company Then, what principles 
are there’  Let us see what the re
port says:

“Though Dhrangadhara Che
micals has claimed that the trad
ing company is rendering valua- 
able services,” (same persons 
rendering valuable services) “we 
ate not convinced that the actual 
services rendered by it are com
mensurate with the remuneration 
Paid to it ”

Can anything be more disquieting, and 
this is the sort of industry to which 
we want to extend protection up ta 
the end of 1963 The report then 
goes on to say-

“As regards the distributors 
forking under the ‘sole buyers', 
it will be seen from the list given 
in Appendix VI, that there are 
three of them in Delhi, one con
trolling Punjab, Delhi and Hima
chal Pradesh, the second control
ling Uttar Pradesh and part of 
Madhya Pradesh, and the third



jto t  IvdtCM Tori# 1? IWBCW RM8E SIM BUB 5840*

[Shri V P NayarJ 
controlling part of Madhya Pra- 
depb, parts of Bombay State and 
parts at Andhra Pradesh.”

Mtgr seem to be building up a ‘Cen
tral Government* here in the matter 
t f  distribution As we have a Cen
tral Government tor governing the 
country, they want to govern the 
distribution through an apparatus 
kept in Delhi and two of the distri
butors, namely, Meenakshi Chemical 
Agencies and Anantram Lachhmandas 
Aggarwal, are distmct from each other 
ortly m name All the difference is, 
one company is known as Meenakshi 
Chemical Agencies and the other is 
known as Anantram Lachmandas 
Aggarwal. If you have these two 
names, nobody would think of any 
relationship between the two, but the 
Tariff Commission says there are diff
erent only in name, but not in com
position

Mr. Chairman: The hon Member’s 
time is up

Shri V. P. Nayar. I would like to 
know how many other Members would 
like to speak I do not at all want 
to go outside the industries listed 
here

Mr. Chairman* Any other Member 
willing to speak*—None

Shri V. P. Nayar. Then I must be 
given some more time 1 leave it 
there In this connection, we would 
only mention that in our report of 
1955 we had referred to the distribu
tion system of Dhrangadhra Co, and 
the report recommended that the 
company should take suitable measures 
to improve their trading and market
ing organisation so as to remove the 
complaints regarding the unsatisfac
tory working of the distribution sys
tem Further, it said

“The company did not consider 
it necessary to make any substan
tial modification in its distribu
tion system”

Then, I come to the most vital obser
vation

"On the other hand, by a special 
Resolution, it has extended the 
period of oontract with Dhranga
dhra Trading Company for another 
five years"

They knew that the industry wouUt 
be protected for five years How 
else will they have the check to ex 
tend it for another period of live yeaas, 
when the Tariff Commission said that 
they must change the system. The 
report continues to say

"Our above observations are inten
ded to bring to light a tendency, 
visible in quite a few protected 
industries, "

Then hon Minister said that there is 
only one case, but the Tariff Commis
sion says

" tendency, visible in quite
a few protected industries, n

After all, we do not have hundreds of 
protected industries, and this Commis
sion itself says1

" visible m quite a few pro
tected industries, to concentrate 
economic influence and monetary 
earnings arising from supply and 
distribution in the hands of part
nership firms or private limited 
companies the constituent mem
bers of which are related to or 
associated with managing agents”

Further,
“This tendency breeds considera

ble dissatisfaction in trading cir
cles ”

What is the position of soda ash* 
The report on soda ash,—of 45 per 
cent of the country’s production of 
soda ash—

Mr. Chairman: In spite of the 
defects, the Commission has done a 
lot

Shri V. P. Nayar: Perhaps its mem
bers did not I am always eager t^
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|hre credit id im  ii> a  due. JBven 
it it be to the devil* I  -do not deny it  
84, the effect of this monopoly, of this 
intertprifiing of producers, managing 
age«t» pad distributors u  this. It has 
sreated a very serious situation which 
not merely affects certain important 
industries which require soda ash as 
a basic raw material, but hundreds of 
dhobies in this country Very few 
Members probably know that 45 per 
sent of the soda ash is consumed by 
dhobies To them, it is in evidence, 
that the price charged in retail 15 
sometimes 60 to 70 per cent For the 
dhobies also it is a very, very essen
tial raw material for washing purpos
es Therefore, through a system which 
the Government wants to protect for 
another five years, the largest number 
ef consumers are hit below the belt 
and the hon Minister gets up and says 
that it has to be protected for five 
years Are we not entitled to ask 
What the Government propose to do’

Even apart from that, I submitted 
that the industries are protected in 
such a way that the existing monopo
lies are given more monopolies and 
new monophes are created in the 
place of old ones

In the case of soda ash, a basic raw 
material about which the hon Minis
ter knows better than I do, there are 
two units Tatas and Dalmia-Jam 
Whom do you expect the newcomers 
to be7 One concern has been licensed 
for Birlas, and one again for Dalmia- 
Jain The third which will never 
come into being is to an agent m 
Bombay called Bhiwandiwala and 
that firm seems to have been given a 
licence for 72 000 tons which will 
certainly swell up the installed rapa
city to over a hundred-thousand tons 
more than what is estimated as the 
requirements of the country m 1960-61 
bv the Planning Commission If 
Bhiwandiwala also sets up a factory 
with about a capacity of 72 000 tons, 
what will be the position’  The esti
mated demand in 1960-61, according 
to the hon Minister, is 240,000 tons 
This does not include the licensed 
capacity for Bhiwandiwala

Even apart from that, out of 80,000 
tons which is the annual import of 
magadi ash and light ash, you find 
that even the State Trading Corpora
tion imports some quantity Dus 
system is called canalisation Hie 
distribution u canalised through four 
people—one of them is Tatas; the 
second, the ICI, the third, Shahu Jain, 
and the fourth is, Chemical and 
Alkali Distributors Is this the way 
that we want to protect the industry?
I am amazed at it

I say that looking at the units of 
production m caustic soda, which is 
not different from this, there are also 
the same firms 1 have some figures 
here Four units, together, control 
about 92,000 tons out of a total of 
115,000 tons What is this7 Yet, we 
are asked to continue protection We 
want industries to be protected, so 
that there will not be any unfair 
competition to the ruin of the indus
tries m India Certainly, we are 
agreeable to it m principle and we 
have never grudged our support on 
that matter But we do not want 
monopolies to be created by extend
ing the protection for such a long 
period

I want agam to submit certain other 
aspects about this industry I shall 
presently come to calcium carbide 
Then I should like to take up sericul
ture and also aluminium There are 
certain common points which I would 
like to bring out, because it is diffi
cult m view of the shortage of time 
at my disposal to read out extensively 
from the reports to convince the hon 
Minister that what he has preached to 
us today is not quite justified by facts

Take the case of calcium carbide 
industry Calcium carbide is an essen
tial raw material for the production 
of various other chemicals The cal
cium carbide mdustrv has a unit m 
Kerala It has a unit nearabout Cal
cutta It has also another unit in 
the extreme south—m Talaiviithu The 
only factory Which is now working, I 
presume, is the Birta concern, and
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’every highly technical, chemical In
dustry such as calcium carbide is 
•owned by a jute manufacturing mill. 
Apart from this, I would like to men
tion one thing. The other day, I con
fronted the hon. Minister of Food and 
Agriculture with a specific question 
for which he gave an answer which 
confounds me now. In the last report 
<tf the Tariff Commission it was said 
tnat for an economic production of 
•calcium carbide, a fertiliser known as 
calcium cynamide was necessary. 1 
would ask the hon. Minister what Is 
fiie result of the researches made in 
the Indian Institute of Agricultural 

vss th. tftr? tiSnsi iJiw* "atewiv 
the use of calcium cynamide as a 
fertiliser. The hon. Minister warned 
the peasants not to use it. He said if 
was dangerous to say that it should bt 
wed. It is said that our peasants 
-have not acquired that standard of 
education regarding fertilisers and 
calcium cynamide. Now, I want to 
ask the other question of the hon. 
Minister who knows everything about 
it. If he wants to have the chemical 
industry, what exactly is the program
me for the manufacture of polyvinyl 
chloride, vinyl acetate, acetylene, 
butanel, etc’  Calcium carbide must 
necessarily be produced if we want to 
develop our plastic industry, and so 
what help do they give to the existing 
units? There is a unit in Kerala. The 
report of the Tariff Commission says 
that in relation to this unit and the 
unit at Calcutta, the locational advan
tage of a factory in Kerala is such 
that because of the cheapness of 
electricity alone, the production of the 
capacity of 10,000 tons unit in Kerala 
will have a clean profit of Rs. ft lakhs, 
the production being through the use 
of electro-thermal heating of lime with 
a carbonaceous material. That is the 
process, and that process is not diff
erent in Calcutta from that of Kerala 
But Kerala's electricity is so cheap 
that we can have a saving of Rs. 8 
lakhs on 10,000 tons of the material, 
■fiut I understand that although this 
is a protected industry, and though 

*ihey have given all assurances, even

tpe mere request to have a bigger 
capital sanctioned has not been favou
rably considered. If the factory has 
t̂ > be installed, it can only be a pub
lic limited concern. The paid-up
capital is Rs. 7} lakhs. The Govern
ment have accepted a scheme which 
wrill cost Rs. 45 lakhs, and they asked 
f,Dr a capital sanction of Rs. 60 i*kh» 

Rs. 60 lakhs. Therefore, I want to 
submit that it is not enough to say 
tpat this industry is protected.

I have something more to say. Can 
j  continue tomorrow? '

Mr. Chairman: He can continue 
+ime_.

jC hrs.
DISCUSSION RE. EMPLOYMENT OF 
jjETIRED OFFICIALS IN PRIVATE 

COMPANIES
The Minister of Railways (Shri 

jagjivan Ram): Mr Chairman, before 
tfie House proceeds with the discus
sion on this issue, as a sequel to 
questions and answers given in reply 

Starred question No 405, I feel it 
yrould be better if I clarify the posi
tion in advance in regard to the ex- 
^hairman, so that the discussion may 
ye based on a full knowledge of the 
facts

I would request the House to recall 
tJie statement made by my predeces
sor, Shri Lai Bahadur Shastri, on the 
j4th September, 1954, when he had 
snnounced some important changes in 
tfie constitution of the Railway Board, 
^rhich were to take effect from 1st 
October, 1954.

This officer’s tenure in the Railway 
jjoard was consequently not renewed 
gfter the 30th September, 1954 and he, 
therefore, relinquished the charge of 
-tfie office of the Chairman of the Rail
way Board on that date which was 
yearly a year before he was due to 
superannuate. From 1st October, 19M 
j>e proceeded on leave and thereafter 
yras not connected with the working 
i f  the Railway Board or any railway
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administration in India. Had he not 
*one on leave, he would have reverted 
*9 4he General Manager of a Zonal 
Railway.

While he was on leave, a call came 
from the Ceylon Government request
ing that his services may be placed at 
their disposal under the Colombo 
Plan. This was agreed to and he was 
recalled and demited to Ceylon to 
advise them regarding improvements 
in their railway working and organi
sation During his deputation, he drew 
the salary of a General Manager and 
not that of a Member of the Ra.l*vay 
Board

He completed his assignment in 
Ceylon and again proceeded on leave 
from 28th April, 19SS While on leave 
he addressed on 3rd May, 1955. a letter 
to the then Chairman, Railway Board 
anij I think it would interest the House 
if I read out extracts from this letter

“I mentioned to the Railway 
Minister, and also to you that I 
intended to work outside the pub
lic sector for a few years in con
nection with increasing the pace of 
industrialisation m the country 
I have also informed the Prime 
Minister and some other Ministers 
of this intention and have reason 
to believe that they approve of iny 
plans Also, under the rules ap
plicable to me, I am entitled to 
idop* this course after retiring 
from Government Service Por 
my own guidance, however, T 
have fixed the following criteria 
in respect of my future employ
ment*—

(a) I would not accept a post for 
which suitable Indian vounger 
than me was available

(b) My future work must help 
m creating more gamful em
ployment for Indians

(■c) My activities must be directed 
towards increasing the pro
ductivity at engineering in
dustries

which I had not had direct 
dealings in my official capa
city while on the Railway 
Board

(e) If possible, I should replace 
a high level non-Indian na
tional in an industrial orga
nisation

After examining requests to join them 
from half a dozen reputable organi
sations, I have decided to accept an 
offer from Messrs Bird & Co to join 
their Board of Directors in August, 
1955

I have not, of course, at <my time 
during my official service had any offi
cial dealings with this firm and my 
choice is mainly influenced by the 
five factors referred to above ”

This letter on receipt, was put up 
to the Railway Minister who asked 
the Chairman Railway Board to con- 
\<v his approval to the ex-Cnairman

I should now like to refer to the 
historical background of tne Saknga- 
lighat and Mamhanghat handling con
tract The House may be aware that 
Sakngalighat and Mamhanghat are 
the two river mg transhipment ponts 
on the right and the left banks of the 
river Ganga, the formei being under 
the charge of the Eastern Railway and 
the latter under the North-East Fron
tier Railway The handling contracts 
for these transhipment points were 
given by the respective Railway Ad
ministrations under separate agree
ments to Messrs Ballabhdas Aggarwal 
The contract at Sakngalighat was 
given to them with effect from 1st 
August, 1949 and that at Mamhanghat 
with effect from 15th August, 1947, 
and were originally valid to* three 
vears and five years respectively

Consequent on the construction of 
the Assam Rail Link and the dilPcuJ- 
ties which arose in regard to traiM* 
port of goods through Pakistan, & |
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8akrigalighat*Man&iarighai route as- 
Maned special importance and the 
traffic grew tremendously The con
tracts to Messrs Ballabbdas Aggarwal 
were extended by the respective 
Railway Administrations from time to 
time and suitable adjustments were 
made in the handling charges after 
negotiations with the contractor Knee 
these contracts had continued for a 
fairly long time, it was felt that the 
market might be tested by inviting 
open tenders from 1st April, 1954, but 
on further consideration this action 
was deferred for the tune being 
Finally, the then Deputy Minister 
decided on 20th April 2954 that the 
old contracts which had been in vogue 
lot a very long time should be ter
minated and that the marke' should 
be tested towards the end ol 1955 by 
the Issue of a joint tender notice bv 
the two Railways so as to appoint a 
single contractor for these points 
Accordingly six months’ notices of 
termination were served on Messrs 
Ballabhdas Aggarwal in September 
1955 and tender notices were issued on 
21st January, 1956 and the tender' 
opended on 2nd March 1956

I hope this information will be help
ful to the House for discussion

Shri A C. Guha (Barasat) Before 
initiating the discussion, I may just 
point out that whatever information 
the hon Railway Minister has been 
pleased to place before the House 
npw should have been circulated to 
us earlier, so that we might have pre
pared our points based on the infor
mation contained m the statement 
made just now Anyhow, that is a 
thing of the past

&r, I raise a -discussion on the policy 
of Government with regard to ex- 
Chairman and other ex-Members of 
Uk Railway Board, as also retired 
high officials of Government, seeking 
employment in companies which have 
fegtenaive dealings and ccntracfs with

Gonvoftte*

the Ministries, in particular with H*e> 
ranee to the employment in M/s.
& Co , of an ex-chairman of the *eU» 
way Board from the date of his retire
ment Here abft), 1 would like to omb- 
Uon that when 1 gave the notice, X 
did not put in my notice any q u q c of 
any particular individual or at a q ;  
particular firm My intention is not 
to discuss a particular case or the 
appointment of any particular indivi
dual But my intention was to «?*■- 
cuss the general policy of the Govern
ment and its implementation

I know there is a general policy 
that officials on retirement at least for 
two or three years should not join any 
private service without the permission 
of the Government of India We 
consider what is the implication of this 
rule It is apprehended naturally 
that officers in different Ministries 
have to deal with so many private 
firms in their capacity as officials of 
the Government They might have 
to dispense some patronage, they 
might have given some contracts— 
and their subsequent appointment on 
retirement may not be influenced by 
any consideration of what the officers 
might have done at the time they 
were employed m the Government 
The intention ot this rule is to main
tain the integrity of the services Mid 
to keep the services beyond any doubt 
or suspicion, so that the public may 
have full confidence m the integrity 
of the services But what is it * «*  
has been happening now’

In the note which the Railway Min
istry has given, I think they have men
tioned oniy about four or five oases 
But the Speaker directed that all the 
cases should be jgivcn Qne har‘ 
Member suggested from this side 
all cases starting Irma the appoint
ment of Mr Bakhle should be given. 
But the Speaker intervened and said 
that a list should be supplied from a 
date even earlier than the appoint
ment of Mr Bakhle. of those who b a n  
taken private employment after retire-
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•merit from Govemmeirt departments 
All those lists should have 'been sup
plied. -Even front the Railway side 

,4m1 lift that has been supplied is not 
'*stMuttive. I know of several other 
taws of high railway officials on retire
ment having been appointed in private 
firms. But their names have not been 
published in this list.

Shri Jagjivan V o s : We haw i •
information.

Shri A. C. Gnha: As I have stated.
1 am not interested in any particular 
-cbse. So, I do not like to mention 
those names I am concerned with 
‘the general policy of the Government 
and the implementation of that policy 
If the hon Railway Minister se 
desires, 1 can give those names in 
private

Shri Jagjivan Ram: 1 do not mean 
m private Once a railway oflflcia1 
retires, we do not know his where
abouts We have no information a1 
all That is wh> 1 said we have no 
information

Shri Snrendranath Dwivedy: Then 
it is better to give it in public

Shri C. &. Pattabhi Raman (Kum- 
bakonam) T take it that what the 
•hon Minister said applies only to 
people who come under the provident 
fund rules and not under the pension 
vutes

Shri A. C. Gnha: Again, there i' 
some confusion on that point On 
<6th August. 1957 during the question 
time there was some heated debate 
over a similar matter. Then also seve
ral hon Members rose and a number 
of supplementary were put—I think 
near about 20 or something like that,— 
*and the Speaker had to intervene to 
■stop the Members from putting more 
Supplementary questions on that par
ticular issue on 6th August 1957. I 
■also had to put some supplementaryes 

that day, and in reply to certain 
jjupplementanes of mine the Railway 
Minister stated

"1 have no information at pre-
'Mnt I shall lodk into the matter."

Companies
I think this is an assurance to Parlia
ment I do not know whether the 
Railway Minister has implemented 
this, assurance. The Minister of Parlia
mentary Affairs should look into 
matter and see that any assurance 
given to Parliament is properly imple
mented

Shri Jagjivan Ram: What was the 
assurance’

Shri A. C. Golta; On that day the 
Railway Minister stated: (Interrup
tions) I thmk I should be allowed 
to speak Now you are simply taking 
any time On that day. the Railway
Minister stated

“3 am not quite sure. But when 
they join a private firm they have 
to take permission, I think from 
the Railway Board, during the 
leave preparatory to retirement."

But on the other day 1st December, 
the Railway Minister said that no 
such permission under the existing 
rules was necessary

Shri Jagjivan Ram: Again I will 
clarify that I said that permission 
was necessary during the period the 
officer is on leave preparatory to 
retirement, and I say that is correct

Shri A. C. Gnha: Yes, permission
for joining a private firm is neces
sary But on 1st December of this 
year the hon Minister has stated that 
under the existing rules the members 
of the Railway Board, being not under 
the pension rules, are not required to 
take any permission from the Govern
ment for appointment in any private 
firm

Shri Jagjivan Ram: Here again, I 
said after retirement no permission is 
necessary. But during the period 
they are on leave preparatory to 
retirement permission is necessary

Shri A. C. Gnha: Then, we have 
not got any list from other Ministries. 
There may be similar cases in oiher 
Ministries also. There was a detttatbd 
in the House on that 'day, on tit
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December this year, that the full lut 
should be submitted I think Shri 
Feroze Gandhi made some demand 
like that But we have not got lists 
from other Ministries. So, we can
not say anything about them

Shri Braj Raj Singh (Firozabad) 
We have got it from Commerce and 
Industry Ministry.

Shri Feme Gandhi (Rai Bareli) 
Shn C C Desai has joined the Birlas 
But no information has been given

Shri A. C. Goha: I think for the 
benefit of the House other Ministries 
also should have supplied the list of 
retired officials who have joined pri
vate firms, so that there might be a 
fuller and more useful debate in this 
matter As I have stated, I am not 
concerned with any particular appoint
ment I am only concerned with the 
general policy and the implementa
tion of that policy If the Govern
ment has formulated any policy, it is 
expected that that policy will be fully 
implemented in spirit But what do 
we find’

It ib really regrettable that on a 
previous occasion the then Railway 
Minister rather extolled and congratu
lated the retired official and congra
tulated the private firm which 
appointed him just on the next day 
after his retirement Such congratu
lations from the Minister in charge of 
the Department will serve as an 
encouragement for the private firms 
to recruit officers when they are 
already in service and to negotiate 
with them and also will act as an 
encouragement for the officials to try 
to secure some other job after retire
ment in firms with which they might 
have dealt with m their official capa
cities I wish such congratulations 
from the hon Minister was not forth
coming on an occasion like that

Another regrettable feature is this 
According to the note that has been 
given to us, in practically all the 
cases these officials jomed the private 
firms almost the next day after retire
ment This shows that while they

Companies

were in service they were negotiating 
with those private firms. I think sty 
hon friend, Shri Tyagi raised the 
question whether it is permissible 
under the Government Servants' Con
duct Rules for an official already ia 
employment under the Government to 
negotiate for employment in private 
companies Even for seeking better 
employment in other Government 
departments an official has to go 
through the proper channel with the 
permission of the department concern
ed But in all these cases it seems 
these officials were given free scope 
to negotiate with private firms while 
they were holding responsible posts 
in the raj’ways

1 do not like to mention much about 
the particular handling contract. But 
yet I should say one thing. It has 
been said by the Railway Minister 
that the tender of Messrs Bird & Com
pany was the lowest tender and so it 
was accepted But I am sorry this is 
not the correct position I have got 
here a copy of an affidavit filed by 
one Shri Anand Mohan—I think he is 
the Chief Commercial Superintendent 
of the Eastern Railway —in the Cal- 
(utta High Court There it is stated

“Subsequently monthly mone> 
value of the tenders were calcul
ated on the basis of traffic figures 
shown in the tender papers and 
were found to be as follows*

Messrs Ballabhadas Agrawal
Rs 55,973-6-9

M essrs Bird & Co L>td
Rs 57 858-2-0

Messrs Eshwardas & Sons
Rs 58,041-8-0

Sn Debi Prosad Tulsian
Rs 59,704-15-0

H C De and G K Agrawalla
Rs 61,815-2-0'^

So, even according to this affidavit 
filed by the Chief Commercial Super
intendent, Eastern Railway, Bird 4  
Co’s tender was the second lowest It 
was not the lowest tender.
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There is one thing in the form of 

calling for tenders. There are some 
items in which the traffic is very 
heavy or in case of supply of articles 
some articles to be supplied are rather 
heavy, but there are certain items in 
which the supply or traffic would be 
negligible or nil. Here there is one 
Item, No. 14, in which the traffic was 
shown to be nil. There Bird & Co., 
played the trick. They put their ten
der lowest. For the last few years 
there was no traffic under this item 
No. 14 and the traffic was shown as 
nil also in the Railway Board’s papers. 
Bird & Co. put a very low figure for 
that. So calculating on that basis, 
their tender might have appeared to 
be lower, but in reality their tender 
was not lower if we considered this 
item No. 14 in which there would not 
be any traffic and so no payment 
would have to be made on that 
account. That is the trick which is 
sometimes played by the departments 
and also by the tenderers. Through 
that trick the tender of Bird & Co. 
might have appeared to be the lowest 
but in reality it was not the lowest as 
shown by the affidavit filed by the 
Chief Commercial Superintendent of 
Eastern Railway.

There is another thing. Both the 
Eastern Railway and the North East
ern Railway agreed to acccpt the ten
der of the other firm. I feel somewhat 
embarrassed to plead the case of 
another firm. In fact, when I gave 
notice, I did not know which was the 
firm interested or which were the 
firms who submitted tenders. 1 had 
nothing to do with it. But when cer
tain things came to my notice, 1 
thought it better that I should place 
them before the House. I am not 
pleading for any particular firm. The 
other tender was accepted by both the 
Railways and the Tender Committee 
of the two Railways also recommend
ed the acceptance of the tender 
of the other firm and not 
of Bird & Co. But, suddenly one 
gentleman, Shri Kalyanaraman, Direc
tor (Traffic) of the Railway Board 
accepted this tender without assign
ing any reason and also without hav
ing the concurrence of the Department

concerned of the two Railways or of the 
Railway Board. I am afraid no finan
cial concurrence was procured lor 
the acceptance of this tender and just 
one gentleman of the Railway Board 
accepted this tender without assigning 
any reason.

The hon. Railway Minister has just 
now stated that this other firm which 
had this handling contract before Bird 
& Co., had been doing this job without 
proper tender and without the Rail
way Board having sounded the mar
ket. But why was this notice served 
only four days before the retirement 
of that gentleman. Shri Badhwar? 
Only four days before his retirement 
this notice was served on the existing 
contractor. To terminate their con
tract, six months’ notice was neces
sary. This date is also somewhat 
intriguing.

As I have stated I do not like to 
mention any particular firm or any 
particular officer.

Mr, Chairman: None should he 
mentioned.

Shri A. C. Gnha:. I am not inter
ested in that, but I shall like to men
tion some other things. When a policy 
has been enunciated, it is expected 
that the policy will be respected in 
spirit and not in letter. When it has 
been laid down that any officer after 
retirement should not seek employ
ment in any private firm without the 
permission of the Government, it is 
expccted that the Government will 
not issue permission without proper 
scrutiny. At the same time, it is also 
expected that when officers are 
in employment they are not to be 
under any obligation of any private 
firm in some other way. The officer 
may not be appointed after retire
ment, but his son or his daughter or 
his wife may be appointed in a high 
salaried post, almost sinecure post, 
which would put him under soma 
obligation of that private firm. There 
have been several cases like thi« in 
the Government of India. I expect 
the ton. Home Minister will make •
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proper enquiry into this as to how 
many of the daughters, sons, wives 
and other near relatives of high offi
cials of the Government of India have 
been employed by different private 
firms in high salaried posts, which can 
be called almost sinecure posts, such 
as consultants and the like

Shri Braj Raj Singh: Will you 
include Ministers in it?

Shri Snrendmnatti Dwivedy (Ken- 
drapara)' Officials should include 
Ministers

Shri Ferose Gandhi: Son-in-law
also

Shri A. C. Guha: I have mentioned 
near relatives These cases also go 
contrary to the spirit of 
the rule which ha» been enunciated 
and I expect that there would be a 
proper enquiry into all these things 
It has been laid down. I think, that 
officers should dolose their private 
fortunes and the private funds that 
they have accumulated

Shri Jaipal Singh- M inisters a lso

Shri A C. Guha. Yes If there are 
Mich cast**, theip should be some 
enquiry

Shri Surendranath Dwivedy: There 
must bo some rule about it

Shri A. C. Guha: If this has gone 
into the highest level of administra
tion, surely their should be some 
enquuy When a responsible hon 
Member like Shri Jaipal Singh and 
others have been suggesting that, I 
think, the hon Home Minister may 
initiate an enquiry into such cases 
also

I have nothing more to say I only 
wish that that rule may be respected 
not in letter but m spirit and permis
sion should not be given lightly 
Without a proper enquiry no permis
sion should be given. If the members 
of the Railway Board or those who

are on the provident fund scheme, aqa 
not covered by this. rule. 1 think tHâ  
rule should be extended to cover siu$ 
cases also

Mr Chairman: This is a discussion
for 2J hours

Shri Feroce Gandhi: It is too much „ 
Two hours will be enough

Shri C. D. Pknde: Two hours will4 
he enough

Mr Chairman: It is for 2k hours.
Half-an-hour is gone. Two hours 
lemain 1 would first like to know as 
to how much time will the hon Minis
ter take

Shri Ferose Gandhi: The hon Home 
Minister will be replying to it

Shri C. D. Pande: I think, six o’clock 
should be the limit

Shri Jagjivan Ram. I will not take
long

Mr. Chairman: In the meantime I 
have got as manv as nine names on 
the list, apart fiom others who will 
be thinking of speaking

Shri Keshava (Bangalore Citv) 
There arc 23 names on the list

Mr. Chairman: I think ten minutes 
foi each speaker will do

Shri Joachim Alva (Kanara). 
Preference may be given to people who 
<isked questions on the last occasion

Shri Ferose Gandhi: May I know
why the hon Home Minister is going 
to reply to it’

Shri Jagjivan Ram: I am going to 
reply to it He may intervene if 
necessary

Shri Tanganuuii (Madurai) Sir. 
this discussion arose as a result of the 
reply given by the hon Deputy 
Minister of Railways on the 1st Dec
ember, 1958, m that that the policy
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of the Government with respect to 
*x-Chairmen and other members of 

'the Railway Board as also the retired 
Ugh officials of the Government seek* 
mg employment m companies enjoy- 
fetg Government patronage be taken 
into consideration.

I would like to say that soon after 
this discussion was raised, m the “Per
sona!” column (Page 6) of The 
Statesman of December 13, 1958, an 
advertisement appeared It read

“Ex-Indian Foreign Service 
Official, Economist, sound know
ledge of International Trade, 
market suiveys., company law, 
travelled abroad, secretarial ex
perience, effective Government 
contacts seeks change ”

This kind of an advertisement is now 
being legally allowed There are 
several advertisements like this, but I 
would only mention this to give as a 
sample We were* given a list of four 
Railway Board Members and also six 
members from the Commerce and 
Industry Ministry I shall come to 
them later

Vigil a w e e k ly  which is published 
m Calcutta, in Volume IX No 44, 
dated December 6, 1958, had some
thing to say about this This is what 
it says

“This matter raises an important 
question of policy which, however 
not restricted to the re-employ
ment of retired railway officials 
It touches off many broader 
aspects Not only officials of the 
Railways but those in other Minis
tries also handle transactions 
involving lacs of rupees”

It continues to say
“It has been found that many of 

such persons frequently accepted 
post-retirement employment with 
private firms As a matter of fact, 
a leading political weekly had 
sometime ago listed the names of 
high-ranking Government servants

Companies 
and their sons who had bttn 
employed in ptifca posts in private 
firms The Government sanrkM 
Conduct Regulations sequire the 
previous permission of the Gov
ernment when Government sah- 
vants or their sons desire to taka 
up such employment”

■fhis is being adopted strictly only in 
the case of officials in the lowest rung, 
fhe Weekly which is referred to in 
this, I believe, is the New Age of 22nd 
June, 1958 I will come to this On 
ĵ age 2, it gives a list of nearly nine 
persons, sons and sons-in-law Of tike 
{Secretary General, External Affairs or 
IC S officers, etc I won’t read the 
/tames 1 would only refer to Chat 
particular issue of the New Age of 
?2nd June 1998 page 2 It dearly 
£ive* the names of the officers, sons 
*nd sons-in-law, and where they are 
employed It also gw*s a list of 
certain retired IC S  officers who are 
iiow employed in those companies 
enjoying the patronage of the Govern* 
jnent of India I would mention cer
tain names because it is published

Shn A D Gorwala who is employed 
in the Bombay Dyeing, Shri N Dande- 
]car who is now m the Associated 
Cement Co Having been a servant of 
the Government, after retirement, he 
writes a series of articles in the Forum 
for free enterprise, attacking the State 
‘Trading Corporation, and attacking 
the very policy of the Government 
through the State Trading Corpora
tion Then, of course, Mr F C Badh 
vrer of whom much has been said by 
the previous speaker, Shri K C Bakhle 
«?f the Tatas; Shri D S Bhakle who 
is now associated with the Bombay 
Mill Owners Association, Shn L P 
fltfishra—somehow his name is net 
given m the list of Railway Board 
Members who have secured employ
ment m private companies—he is in 
the Hindustan Motors

An Hob. Member Not m the Rail
way Boards

Shri Tangamani: He was tn flu  
Railway Board, he changed subse
quently Originally he started with
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the Railway Board. He u  in the 
Hindustan Motors. You know how the 
Hindustan .Motors is concerned in 
launching a big attack on the Defence 
Ministry for entering into contracts 
with other countries for the produc
tion of trucks. Then, Shn S. K. Stnha 
of Martin Burns, which is having the 
Light Railway also. Somehow, the 
nationalisation of the Light Railway is 
being delayed. Shn H S. Malik, Shn 
S. N. Mazumdar Shn N Dandekar, 
an I.C.S. officer, who retired at the age 
of 43, is the best adviser of the 
Ahmedabad Mill Owners’ Association

1 know that the Government of 
India, through the Home Ministry has 
sent a circular that Government per
mission is necessary for employment 
of near relatives of Class I officers of 
the Union Government, m pnvate 
firms enjoying Government patronage 
I would request the hon Home Minis
ter to see whether these 9 or 10 per
sons who have been listed out have 
got the requisite permission. This 
practice started, not after Indepen
dence, it had started even before In
dependence I would mention one or 
two instances to show how this prac
tice had started much eailier There 
was Mr V S Sundaram, Indian Audit 
and Accounts Service, a retired man, 
who had done a lot of practice then— 
of course my hon friend Shn C R 
Pattabhi Raman is laughing—he is a 
very big man in the Delhi Cloth Mills 
and through him some people are 
able to get some employment also 
Then, Shn T Bhaskara Rao Naidu,
I.C.S, retired and joined the Birlas, 
Shn L P Mishra—he was also a Mem
ber of the Rajya Sabha—Shn M. A 
Srimvasan, my friends from Mysore 
may know, a Mysore Civilian and the 
part he played in really securing a 
very inflated compensation for John 
Taylors 1 know from Madras, a 
Secretary of the Industry and Labour 
Ministry, Shn C G, Reddy. He is 
now the Secretary of the South India 
Mill Owners’ Association.

One important thing. Shn C. C. 
Des&i, an I C.S. offiEftr, who represeated

us not only in Pakistan but also ip 
Ceylon, has now joined the Birlas and 
he is one of the Members of the L.L&, 
as a nominee of the Birlas, not as'a 
nominee of the Government of Indtk 
Such instances can be multiplied. Onto 
more point, which I would like to make 
is on the question of these four per
sons who have been mentioned by the 
hon. Minister of Railways. I believe 
Shri Vasist is one of them. He hiu 
been associated with Khambattas. What 
I would like to know is whether it is 
a fact that he has been receiving any 
representatives from the Khambattas 
when he was the Adviser of the Rail* 
way Board during 1956 and 1957. 1 
request the hon Minister to go into 
the Visitors books which are kept in 
the North Block and And out on how 
many occasions any representative or 
nominee of the Khambattas have been 
meeting him, before, of course, he left 
and ultimately joined the Khambattas. 
I would certainly beg of the hon. 
Minister of Railways and also the 
Home Minister also to go a little more 
into this matter. Because. I find that 
the present employee in the Railway 
Board the present Adviser of the Rail
way Board also has very much to do 
and is still having a lot to do with 
Khambattas If details are wanted, I 
have sot information and also I will 
be only very fflad to supply it to the 
hon Railway Minister I find a certain 
person comes from America, who had 
nothing to do with Khambattas. Sud
denly in a special chartered plane 
Khambatta comes nght from Bombay 
to Delhi. A party is held where some 
of these ex-Members of the Railway 
Board and also the person who is now 
very much associated with the Rail
way Board also takes a very active 
interest

Shri Jaipal Singh: Dry party?

Shri Tangamani: Dry party or wet 
party; anyway it was a party in which 
1 do not know ‘how Khambatta ii 
interested. I know how persons who 
are associated with the Railway Board 
were interested.
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I would like to know another point 
about the contracts which he has men
tioned and the affidavit which was filed 
m the Calcutta High Court 1 find 
on going through the records and pro
ceedings of the Calcutta High Court 
that there was a view given by the 
General Manager The General 
Manager's view was one thing and the 
Financial Adviser—his name I think, 
he also referred to—his advice is some
thing different Why has this differ
ence of opinion arisen7 That is what 
I would like to know There is also 
a directive from the Judge of the High 
Court who says that in future cases, 
at least take the case of 3 or 4 people, 
go into them in some detail before you 
accept a particular tender I would 
like to know why a particular person 
is left out and why Bird and Co 
or Peacock & C o, or whatever the Com
pany is chosen or preferred in its 
place Why I am saying this is, not 
in any way in derogation of these 
officials What we find is this Even 
in the first session of Parliament, our 
leader Shri S A Dange referred to 
this question how IC S  officers, 
people who are high-ranking Govern
ments have always an eye *to a private 
firm where thty secure their job for 
what the private firm will get m the 
future or for services rendered This 
is something which probably God only 
knows We would also like to say 
that when the Government, parti
cularly when they entrust a particular 
officer with a responsibility, they must 
nlso see that that officer is responsible 
to the Government and the Govern
ment policy and not easily accessible 
m those powerful vested interests 
That is very easy Can an ordinary 
Mnnloyer be m a position to hire these 
men’  Of course, not When we find 
that they are hired bv persons, who 
had always had links with the Govern
ment, who were certainly monetarily 
benefited from the Government it 
raises a serious question of policy

What I have said about certain 
individuals is not probably exhaustive 
There are many more As my hon 
friend Shri Guha has pointed out, 
sometimes the wives of big officials

Composite* 
suddenly get certain appointments, 
and the announcement appears in the 
papers

So, I request in all humility that 
this matter may be looked into and 
an assurance given that they will see 
to it that the department is really 
toned up, and that Government ser
vants do not look for remunerative 
jobs after their retirement

16.41 h n

Shri Jaipal Singh. 1 regret i  cannot 
be self-righteous like my hon friend 
from Barasat and my hon friend from 
Madurai I have been a service man, 
yes, an imperial serviceman in this 
country and abroad 1 have served in 
Princely India, 1 have served with 
great credit m the private sector also 
I feel this discussion is most unfor
tunate because this is not merely a 
question of the Railway Board Thu 
discussion should have been a full- 
dress debate lasting about 20 hours.
I do hope that my hon friend the 
Minister of Parliamentary Affairs will 
see to it, see to it from his proper 
seat, and if he cannot do it from his 
proper seat, then let him do it from 
the Prime Ministers place I will have 
no objection bO long as he succeeds, 
that next session we have at least a 
full-dress debate lasting 20 hours, 
because this is a national problem.

This is something that does affect 
merely the Railway Ministry It 
affects the Ministers, it affects, may I 
remind Members of Parliament, Mem
bers of Parliament and thev behavi
our, it affects M L As, provincial ser
vants everybody else We are raising 
a matter of policy, a question of prin
ciple, and let us not be loose-tongued 
m our utterances

Shri Fem e Gandhi* We have never 
been in imperial service

Shri Jaipal Singh: No I wish my 
hon friend would participate in that 
20-hour debate I can give Mm an
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information or two that woulA be 
educative as to the dangers a discus
sion of this sort might lead to

I am in a way welcoming this dis
cussion because I do hope it will lend 
ttf a further, bigger and more exten
sive discussion of this very very vital 
problem

1 have been a Member of Parlia
ment for a good few years 1 hear 
stones in the lobby, m the streets of 
New Delhi and elsewhere about oui 
own conduct or misconduct, behaviour 
or misbehaviour I hear plenty when 
1 gtr totafc ttr my owir <SttrAr in' Jldner 
about Ministers and others I hear 
about Central Ministers I think it 
is high time we faced facts

The pcnnt is this, it is very easy far 
us to throw mud In this particular 
case certain names have been involv
ed All of them I know intimately 
They were my compeers dunng their 
university career I have known them 
through their service career There 
are plenty in the Railway Board in 
other services whom I know inti
mately well Now the Railway Min
istry have given dates as to when they 
had to leave whether they had the 
permission of Government or not 
what they did what they wanted to 
do I ask hon Members of Parliament 
to show a greater sense of responsibi
lity m criticising others Service con
ditions being what they are do we 
expect in all honesty, m all fairness 
that a Government servant getting 
the meagre pension that he does 
should be honest that he should sit 
idle

Shri Mahan tv (Dhenkanal) Whsl 
about a High Court Judge*

Shri Jalpal Singh Some hing I 
know of a High Court Judge m my 
own State who is practising today He 
is allowed to practice There is the 
famous case of Shn P R Das who is 
today practising in the Patna High 
Court and everywhere else

An Hon. Member: Not now

Shri Jaipal Singh: I am not con
cerned with High Court Judges What 
about Governors, what about anybody 

" else7 Now that I have been challeng
ed on this point, how do I know that! 
am not feathering my vest for some
thing in the future, lest I do not g$t 
returned in 1962’  I am glad I am 
doing it I shall do it honestly 1 
shall be honest about it and not be 
self-righteous in trying to think that 
nobody else should do it That is my 
whole point

We must remember that we jjd this 
country are committed to a mixed 
tconomy Here, today, in this parti
cular discussion we have been talking 
of a one-way traffic of Government 
servico men government servant* 
going to the private sector I would 
like to point out to Government and 
to this House that there must be two- 
way traffic At the present moment 
in this country we are confronted 
with a verv serious problem and that 
is the other-wav traffic

The Minister of Parliamentary 
Affairs (Shri Satya Narayaa Sinha)
The hon Member is not speaking from 
his seat

Mr Chairman* The hon Member m
his enthusiasm was standing in the 
aisle leaving his seat

Shn Jaipal Singh May I humblj 
submit this for the education of my 
hon friend, the Minister of Parlia
mentary Affairs, that under the House 
of Commons convention, I am entitled 
to go there and address the House* I 
can do that He may not know it 
That is another matter But if you 
ask me to speak from my seat I am 
willing to do it

Mr Chairman Let us follow om 
c onvention

Shrl Jalpal Singh. The point is this 
Under our pattern of mixed economy 
there has to be a two-way traffic.
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Now, Government servant* with their 
expeneoce have to retire, and we 
hum to retire them; otherwise, we 
cannot absorb the traffic of our young
er men ta get to the higher places, 
hence the necessity of their having to 
be retired It is not because we want 
to get rid of them but because younger 
men cannot be held back and they 
must come up that these senior people 
have to be retired If they have to be 
so retired, and if they are technical 
men, as m these particular instances 
are they going to be a dead loss to the 
country9 Is that the intention of 
Members of Parliament, or of this 
House or of this country9 Is that 
what we want1
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this particular discussion, unfortu
nately, we have been thinking merely 
ot our senior service men 'wanting to 
work when they come to the end of 
their service Well, we know what 
it is Aaraam haraam hat I can think 
of many of my friends who would 
agree that Aaraam haraam hat. 
This House would be well 
advised really to congratulate 
our senior people that when they leave 
service, they are available m the 
private sector just as we want people- 
to come to the public sector because 
the public sector tod i\ is starved ot 
technical personnel 1 am tired of 
getting more and more nationalised 
concerns which cannot run by the 
normal type of service men And why*

Shri Bimal Ghoae (Barrackporc) 
Do not give them pension

Shri Jaipal Singh. Very well Pen 
sion is of no consideration to the
particular instances that have been 
mentioned here

1 want to warm m> hon triends 
over there in the Treasun Benches 
that there is an instance—only one
instance I shall quote—where the.
traffic has been the othei way round 
where from a pnvate concern, Gov
ernment have taken over one particu 
lar individual I shall not mention 
his name In this country, if my hon 
friends are not very careful over 
there, if they listen kmdlv to his
advice, I do not know what will 
happen

Before he left the private concern 
he came forward to our Ministers 
there and told them ‘Look, I know 
all about this tremendous international 
concern 1 can give you all the secrets 
I can save you millions and crores of 
rupees' and so on and so forth, and 
he got employment Today he is 
enjoying the rank of a Joint Secretary

From tune to time, we in this House 
are taken Into confidence and told,
‘Look, we are discussing gas here, a 
little bit of oil there and the like* So, 

hazard is not only on one side In

An Hon Member Get rid of them

Shri Jaipal Singh. You may go 
anywhere you like, whether it be the 
DVC or the Hindustan Steel or any
thing else Why are they not being 
run on commercial principles? We 
should have imported more personnel 
from the pnvate sector

As I sas, I do hope this House will 
insist on my hon friend the Minister 
of Parliamentary Affairs that next 
•,r>s ion there shoutd be i  serious 
debate 011 th>s point But today, I 
am onl> concerned with the fact that 
we 1* marking people who have 
followed all the rules and regulations 
of Government service They are not 
here to defend themselves, and not 
only the hon Minister here, but his 
predecessor and his prf deeessor*’— 
there are so many el them—are not 
m a position to satisfy this House 
whatever explanations thev may give 
Many Members here seem to have 
made up their minds that officers 
while thev are in service do nothing 
but prepare for their future If we 
want to get any service from our 
government servants, this «  an atti
tude we must give up

An Hon Member* It is not 
attitude our

Shri Jaipal Singh: It is the attitude 
The essence of this discussion is tint 
government servants all the time are
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unpatriotic, that they are letting us and found a huge list with so many
down while they are sitting in their names Evidently, he was searching
oadt and they are helping themselves for Indian names and he found
. . couple of them by some
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Some Hon. Members: No, no
Shri Jaipal Singh: helping pri

vate firms with a view to get same 
qutd, pro quo I say, far better men 
are available I want to say that as 
far as the private sector is concern
ed, it is run on commercial principles 
and a man has a price, a market price 
It is not like government service 
where a man sticks to his job, whe
ther he is good, bad or indifferent He 
hangs on by sheer seniority he has 
over others That is not the case in 
the private sector

Now, I come to the question of 
contracts As I said m the TTK con
troversy, it is wrong for us to drag in 
any officers Drag m the Minister, 
if you find him at fault, hang him 
here on the floor of the House (Inter
ruptions )

Some Hon. Members: No, no

Shri Bra] Raj Singh: They are 
committed to non-violence

Shri Jaipal Singh: The point is that 
this is not the appropriate forum for 
discussing individuals This is the 
forum where the Ministry is respon
sible I stressed this when the TTK 
business was being debated on the 
floor of the House I said that we 
cannot discuss individual officers It 
is just not right It is not the parlia
mentary convention Here we must 
go for the Ministry as such But what 
have we done’

My hon friend, the hon Member for 
Barasat, did not bring m names But 
in the agenda, the name of the firm is 
mentioned My hon friend, the Mem
ber for Kanara, the other day in the 
external affairs debate in his usual 
verbose exuberance, told us that he 
had been to Bird and Company in 
Calcutta—I hope he had bean there—

Shri Joachim Alva: I  saw with my 
own eyes the list in Bird and Cam* 
pany I do not make a statement
which is not true

Shri Jaipal Singh: Unfortunately,
he belongs to Kanara and I belong to 
a place nearer Calcutta I can assure 
him that if he had examined the list 
of Indian employees who are now 
holding senior posts—whether their 
name-plates are at the doors or not is 
immaterial to my point—he would 
have found out the facts The point 
is that when we make an irresponsible 
statement like that, I feel we are not 
doing our duty by the private sector, 
which m its performance, may I 
remind this House has to its credit- 
something greater than what the pub
lic sector has (Interruptions)

Shri C D. Pande: Why why1'

Shri Tangamani Can an hon Mem
ber refer to another hon Member’s 
statement as irresponsible9

Shri Joachim Alva: Before you call 
upon the next speaker may I point 
out, with your permission, that here 
is an hon Member saying ‘I do not 
know whether the hon Member for 
Kanara has ever been to Calcutta’* 
The other day I made the statement 
that I went to the office of Bird and 
Company and in the huge board there, 
there were not enough names of 
Indians mentioned therein

Mr. Chairman: He has already laid 
that

Shri Vidya Charan Shnkla (Baloda 
Bazar) I thank you for having given 
us an opportunity to discuss this ques
tion of high government servants 
joining private firms after retirement; 
private firm with whom they have
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been dealing while in government 
service and giving large orders

I will not try to say anything about 
the lame defence put up by Shri 
Jaipal Singh of such officers, nor will 
I be apologetic about mentioning the 
particular contract out of which this 
discussion arose As my hon friend, 
Shri A C Guha, has said, almost all 
the government officials on retirement 
and m average good health would 
dehnitely like to join some good com
pany to bt busy to do something to 
earn their livelihood But why all the 
competent and good officers of the 
Railway Board do not find employ
ment but only a few of them find 
employment with big firms’  Can it 
be assumed that only such officers as 
have been mentioned in the state
ment—four officers of the Railway 
Board—who have joined big compa
nies like Martin Burn, Bird & C o, 
Cambatta Industries and the Tata 
Industries are the only efficient offi
cers who have retired from the Rail
way Board Were all the other offi
cers of the Railway Board who have 
retired not competent and efficient 
enough to be taken up bv these com
panies9

Shn Jagjivan Ram. How does ti-e 
hon Member know that other persons 
have not found places m business9

Shn Vidya C ha ran Shokla: Theie
ate lots of competent and efficient 
government servants who have retir
ed Not all of them have been pro
vided with jobs in firms Probably, 
their integrity and honesty dunng 
their term of office comes in the way 
of their getting employment with these 
big firms (Interruption) Even to a 
man of ordinary common sense it 
would be clear that these government 
servants who got employment with 
the private Arms got them by favour
ing these private firms while m 
service

The Deputy Minister of Railways 
(Shri Shataatras Khan): They got 
service because they were efficient

Companies
Shri Vidya Charan Shnkla: Do you

mean to say that all the other retired 
government servants who did not get 
jobs are not efficient

An Hon. Member: The converse is 
not always true

Shri Vidya Charaa Shnkla: Î et me 
come to the contract about which this 
question arose and the bigger question 
is being discussed in this House First 
of all, I seriously object to the way 
in which information has been sup
plied to the House, the technical data, 
the technical prices about maundage 
and the various figures regarding 
maundage, haulage etc to Sakrigali 
Ghat and Manihari Ghat They have 
been given as though we would work 
out the whole thing and come to our 
own conclusions It is not possible for 
an average Member—for myself or 
some others—to work them out and 
find out what the real facts are

My hon friend Shn Guha mention
ed that the Railways are m possession 
of the worked figures which show that 
the lowest contract was of the parti- 
(ular contractor who was asking for 
Rs 55 000 and the next bid was that 
of Bird & Co for Rs 57,000 Those 
are the monthly figures

Apart from that, there was item 14 
in the tender list which was not taken 
up for consideration while working 
out these figures That particular 
item was used later on to make the 
bid of Bird & C o, less

Shn Jagjivan Ram: I would like to 
know what he means by “later on” I 
would like to have a clarification 
Does he mean after the opening of 
the tender’

Shri Vidya Charan Shnkla Yes In 
the tender it was shown as ml Later 
on while calculations were made by 
the Tender Committee it was not 
considered Even the General Mana
ger of the North Eastern Railway 
suggested that the railway administra
tion should negotiate with the lowest 
tenderer and then they should come
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tto a conclusion. The- Genera] ib m ie r  
«»f the Eastern Railway recommended 
that the lowest tender should be 
accepted. When these recommenda- 

‘ lions came to the Railway Board at 
Delhi and when these figures were 
•demanded from the administrations of 
the North Eastern Railway and the 

*> •'Sastern Railway, the Eastern Railway 
‘ administration refused to give the 
1‘figures because they did not have-any 
■ figures compiled for Sakrigali Ghat 
«nd Manihan Ghat But the North 
Eastern Railway gave some figures. I 

vdo not know from where they got the 
'figures and how the figures were 
^obtained because..

Shri Jagjivan Bam: From lh*>
»claims of Vallabhdas Aggarwal.

Shri Vtdya Charan Shakla: These
figures were not maintained at the 
ghats. That is borne out by the docu
ment in my possession They were 

-supplied later on I do not know what 
is the basis of that information. I will 
be obliged to the hon. Minister m 
chargc if he gives me the basis on 

-which these figures were obtained and 
•calculations made by which verv 
calculations this particular tender of 
Bird & Co., was said to be the lowest.

11 In .

Sir, it is for anybody to judge how 
all these things came about, and T 
would definitely like the hon. Minister 
to place on the Table of the House 
the considerations he promised to give 
us while replying to a question. In 
the paper that has been circulated to 

-us I do not find any mention of those 
considerations or the basis on which 
these figures of the tenders were 
calculated.

Shri Jagjivan Ram: Sir, again I 
am being mis-quoted. On that occa- 

~*k)n I said that the only consideration 
was that it was given to the lowest 
'tenderer.

Shri Vidya Charan Shakla: Actiord- 
lrig to the affidavit filed by the Chief

Commercial Superintendent "the'<16w- 
est tender appears to be that of 
Vallabhdas ‘Aggarwal. Later ta  these 
calculations we're' made. I Mfaht "to 

- feriow how these calculations 'Wfcte 
rflade and how these figures #ere 
obtained.

Then, the Tender Committee nego
tiates with various tenderer*wh4n6vfer 
there is dotibt about any particular 
tender being the lowest or not btfng 
jpwest Whenever there are chanties 
of the lowest tender being accepted 
and the lowest tenderer has not Qtttitid 
for one item or the other, the Tert&er 
(Committee recommends negotiation.

h. w j * rd. {act., *Jml Tfeadftx Qttn.- 
rnittee did recommend this for nego
tiation. No negotiation took place in 
this case.

I may mention that there were othei 
lowest tenders opened more or leas 
during that time and which ware 
1'iogotiated by the railway authorities, 
in those cases the tenders were not 
£ivcn to the highest or the lowest, but 
jitter negotiation they were given to 
the person who gave the most reason
able figures after negotiation. I may 
$ay, Sir, that such tenders which were 
negotiated related to the goods hand
ling contract at Howrah Station.

Another very pertinent point about 
this is. recently I asked a question in 
reply to which Shri S. V. Ramaswamy 
*aid that it has come to the Govern- 
jnent’s notice that this contract of 
Manihari Ghat, Sakrigali Ghat and 
Sahib Ganj has been sub-let by 
Messrs. Bird it Co., to another firm and 
this sub-letting is absolutely against 
the terms of the handling contract He 
said that they were making investi
gations and after completing the 
investigations we shall be told about 
that.

The Deputy MtaWer of Raitway*
(Shri S. V. Ramswasny): 1 never 
said that. I tttfd lhat It w«s ;«Mhr 
consfctfcfatidn itfti ittve#tl(tfatidn.
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Skrt Vidya Charan Shnkla: 1 can 
quote his very words. This is what 
Ae said "It has come to notiee that 

'‘Vtibeur (or the work is to be supplied 
an a piece-rate basis while the firm 

-jwrtll provide for necessary staff for 
supervision etc The action of tile 
contractor in relation to the agree- 

«ment and what further action is to be 
taken by the Hailway Administration 
are under examination ”

1 Shri S. V. Kamaswamy: That is
right—do not mis-quote me

• ghri Vidya Charan Shukla: This 
>was said m answer to an unstarred 
-question This sort of sub-letting is 
not in consonance with the terms of 
M vr cmtifvei, avrvs1 *vr not p&suv&fe Jar 
such a huge foreign concern as Messrs 
Bird & Co to supervise all the work 
that they take They are managing 
agenU to 40 conccms m India and 
secretaries and agents to over 37 
concerns

Shri Sbahnawaz Khan: Is that any 
argument why the contract should be 
given to Vallabhdas’

Shri Feroze Gandhi: Is he tne same 
as Ishardas Vallabhdas'’ Throw him 

<.«0t

Shri VMya Charan Shnkla: 1 am
-«orry I object to the insinuation 
(because I have nothing to do with 
•nybody in this matter I am only 

•speaking on the facts
Mr. Chairman: That matter u> being 

investigated I think the hon Mem- 
.ber shou'd conclude

Shri Vidya Charan Shukla: There
'has been another complaint by the 
labourers who are working under this 
contract by Bird & Co They com- 
pUnncd that although Bird & Co has 
been charging extra money for the 
oktra lead which they are handling, 
thfc company has not been paying a 
single pie to the labourers Not a 
«KiigIe pie has been paid to the labour
er* working there, for the extra lead, 
’•rtbSle the company has been charg- 
-Ufcfc -extra money for that
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Officials in Private 

Companies
&fr. Chairman: That relates to the 

contract of Bird & Co

Hhii Vidya Charan Shbkla: I am
MVmg that this complaint has been 
m*dc to the Railway administration, 
and the Labour Department of the 
R&ilwav made investigations into the 
matter I say that a copy of that 
investigation report should be placed 
°n the Table of the House, because 
th<t labourers are being cheated. They 
ar% not being given what is due to 
tb<>in, although the contractors charge 
fot> all the things

Air. Chairman: I think I should
<-*ll the next Member

Shri Vidya Charan Shnkla. I just 
want to appeal to you that some 
enquiry must be made into these 
matters so that these things are not 
repeated lr> future

Shri Harish Chandra Mathur (Pali)' 
1 4m one of the signatories to this 
motion and as such I wish to make 
it absolutely clear that when we 
tabled this motion, there was no 
111 tent ion to condemn any particular 
officer or to discuss the merits or 
deinents of this particular contract in 
w^ich we are bogged down unnecea- 
s&*ilv As a matter of fact, there -arr 
only two parties to this contract, 
though, as a matter of fact, there are 
foitr or five or six names which have 
he*n put in —Bird & C o, Ballabhdas 
Aggarwal etc in one shape or the 
®ther

We here are not concerned at all as 
to whether this contract has been pro
perly given or not We are only con
cerned with the general policy of the 
Government which should guide the 
Government and the conduct of the 
Government officers But because «  
tot has been said about this, I WUh 
th^t all the hon. Members of 'this 
House would take all that has been 
Circulated to us with a little pineh &f 
salt
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[Shn Haruh Chandra Mathur]
1 got a bulk of papers last evening, 

giving all the details as to how this 
contract has been or has not been 
properly given As a matter of fact, 
1 was earned away by that impression 
initially, but here, I had an occasion 
to discuss with other Members of 
Parliament and as I got down to it, 
1 found that I must say my views of 
the matter I do not want to take 
much time of the House The hon 
Minister will be in a better position to 
explain the matter and he will be 
able to tell us that the contract could 
not have been given anybody else but 
to the firm to which it has been given 
and it it had 'been given to 'BaTla'b'hdas 
or the other fellow

Shri Punnoose (Ambalapuzna) S11 
on a point of order Is it proper that 
the name of a contractor should be 
brought m> Valuab’c time of the 
House is taken by saying that instead 
of one particular contract some other 
contract must be given All that may 
be done outside the House not inside

Shri Han&h Chandra Mathur Thai 
is exactly what I started upon, and 
that is exactly my point We should 
not get bogged into the merits or 
demerits of the individual contract 
Because it has been mentioned and an 
impression has been created in this 
House I shall make it clear that the 
picture is not as has been painted 
before us I hope I will not myself 
go into it very much 1 would like 
to leave it to the hon Minister and 
he will be able to tell the House how 
if the contract had not been given as 
it had been given the Government 
would have lost round about Rs 5 
lakhs But that is absolutely beside 
the point

My complaint as a matter of fact 
is against the Government I would 
like to invite the attention of the 
Chair and particularly of the Home 
Minister to a recommendation made 
by the Estimates Committee in 1954— 
paragraph 41—where they have said 
in connection with the employment of

Companies

retired government servants m busi
ness and have pointedly drawn the 
attention of the Government, to a par
ticular aspect of this question which 
we are discussing today The Esti
mates Committee wanted the Govern
ment to frame certain rules which 
would apply not only to the Govern
ment servants who are pensioners but 
also to those who get only gratuity as 
in the railways If that had been 
done it would not have been possible 
for the hon Minister of Railways to 
sa> that he has got no information 
As a matter of fact further to this 
ret omm< ndation of the Estimates 
Committee in Yne 3ta]ya Sab’na, a 
question was asked of the hon Home 
Minister as to what he was domg to 
give consideration to this recommen
dation and the hon Home Minister 
assured us in 1954 that he was looking 
into the matter and that they might 
revise the rules I do not know if smce 

these rules have been revised 
and made applicable also to those 
persons who retire with gratuitj 
instnd of pension as m the case of 
the railways

Apait liom that Government have 
ihtad\ r< rtain verv good rules in thi= 
particular matter as to what is the 
criterion b» fore the Government in 
granting permission to such retiring 
employees who seek private employ
ment These rules lay down the polio 
perfectly well All that has got to be 
done is that they should be made 
applicable also to the othei services 
In these rules which were there and 
which have been possibly renewed on 
19th Januarv 19S1 it is clearly latd 
down

Cnt< 11a for grant of permission 
to accept private or commercial 
employment It may be noted that 
requests for permission to accept 
eommercial employment after 
retirement or other private 
employment during leave prepa
ratory to retirement are ordinarily 
decided by the application of the 
followmg criteria”
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There are five sets of criteria which 
have been laid down properly and X 
do not think we can very much 
improve upon them. One is:

“Will his commercial duties be 
such that his official knowledge 
and experience would be used to 
give the employer an unfair 
advantage? Will his duties be 
such as might bring him into con
flict with Government?”

Certain cases are pointed out in 
which it is said that there will be 
conflict. Here is a case where we 
might say that these concerns in 
which they are employed are such 
that they are the regular contractors 
of the Government and the Railway 
Ministry in particular. I do not think 
it is advisable for the Railway Minis
try to give permission to their officers 
to get into those firms particularly 
which have constant dealings with the 
Railway Ministry, because one might 
not have anything to do with a parti
cular contract, but his indirect influ
ence is always there.

We find that these officers are head
quartered at Delhi all the time. I 
think the present officer also is head
quartered at Delhi. Bird & Co.’s office 
is not in De'hi; their main office is in 
Calcutta. But these high-salaried 
officers are kept in Delhi, so that it 
is much easier for them to get in 
touch with the Ministries, obtain 
information and unconsciously, sub
consciously, without any intention to 
help that particular firm, an officer 
who is dealing with his ex-chief boss 
will certainly be influenced to that 
extent.

I think the hon. Home Minister 
would do well to amplify these criteria 
which he has set for the guidance of 
the Ministries, so that when we accord 
permission, we would take care to see 
that permission is given for re
employment only in such firms which 
have no dealings with the Ministries, 
where the officer might have influence.
294 (Ai) L.S.D.—14.

17.14 hr*.
(Mil Defuty-Sckaxer in the Choir]

Nobody would have any objection if 
this gentleman was employed by a 
textile mill, because they have not cot 
very much to do with the railways. 
It is only on these principles that we 
have thought it necessary to bring this 
motion. We wish that the rules should 
be further extended to apply to all 
employees retiring with pension or 
gratuity. This shou’d have been done 
much earlier. We wish that the Cabi
net discusses the application of these 
rules. My main complaint against 
Government is that there has been 
great indiscretion in granting this per
mission to these officers. As we go 
through this list of railway officers 
before us, I find that most at them 
have been employed particularly in 
such firms which have direct dealings 
with the Railway Ministry itself. I 
think it would be advisable, because 
this discussion is not only intended to 
raise the moral conduct of our officers 
but also to see that the Government 
servants and our administration 
inspire greater confidence in the pub
lic mind Otherwise, there is no other 
purpose. It would be certainly unwise 
to quote the incidents here; it would 
be unwise and unfair to both parties 
and to the officers, if we quote ten 
incidents and say we have got more 
sketchy information about them, I 
think it is bound to have a great 
demoralising effect. It would not be 
proper to quote them. It would be 
unwise and unfair to quote particular 
instances about which we have our
selves not got the fullest information 
and about which the Ministry has not 
got the fullest information.

But this is a very important subject 
and it does require greater attention 
from the Home Minister as well as 
the entire Cabinet. They should look 
into the entire matter and see that 
permission is given only in such cases 
and in such manner it is above 
suspicion.

At the same time, 1 would like to 
say that we cannot ignore the other
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aspect ot the question As a matter 
of fact, this discussion particularly 
forcefully brings us the burning ques
tion regarding the superannuation 
age A very good friend of mine just 
now mentioned about High Court 
Judges The High Court Judges, let 
us remember, retire at the age of 60 
The High Court Judges also can prac
tice in other High Courts

An Hon. Member: Now they can
not

Shri Harlsh Chandra Mathur* As a
matter of fact there is a big agitation 
that the officers should be .permitted 
to go up to 58 In fact one Govern
ment has done it in spite of the oppo
sition of the Central Government—for 
instance, Uttar Pradesh But if for 
certain reasons we cannot raise the 
superannuation age, in spite of the 
advantage of the mature experience 
of the officers, if we cannot utilize 
their ability for the developing eco
nomy in the national interest I wish 
to emphasise the other point and that 
is the individual’s own right to work 
How can you deny a healthy person 
his nght to work9 How can you 
enforce upon him idleness and stale
ness7 I think this aspect can never 
be ignored and we must see that the 
officers with their mature experience 
are allowed to work and are given 
permission very freely, but when we 
give the permission very freely this 
criterion has got to be tightened in 
the direction in which I have indicat
ed

Shri Mahanty: Mr Deputy-Speaker, 
I do not find my hon friend from 
Ranchi here I admire him for many 
of his qualities, one of which being to 
confuse the issue We have so 
thoroughly confused the issues involv
ed that it will be my first effort to 
extricate those issues from the debris 
of confusion to which it has been con
signed The issues are clear No 1, 
the propriety of railway officials Join
ing a private firm, No 2, the propriety 
ot the contracts which the Railway 
Ministry had entered into with Messrs

Companies

Bird and Company, and No. 3, the 
larger question, the propriety of high 
retired officials seeking employment 
in private firms These three issues 
have to be considered on their own 
merits without importing extraneous 
considerations, instead of trying to go 
to one side, as it was sought to be done 
by my hon friend from Ranchi.

When we come to the propriety of 
the railway officials joining the firms, 
it is inter-linked with the latter ques
tion, the propriety of the contracts 
The documents which have been cir
culated to us by the Railway Ministry 
showing the comparative rates guoted 
for various tenders for handling works 
in Manihan Ghat and Sakrigali Ghat 
indicate, according to my opinion, 
that there was no propriety in this 
matter For instance, 16 items have 
been enumerated in this list and for 
these 16 items of work as many as S 
tenderers had submitted their tenders 
I find from an analysis that for 11 
items of work there was a firm, Sri 
Debi Prosad Tulsian which had given 
the lowest tender

If we go by this document which 
has been circulated to us, on eleven 
items of work Debiprosad Tulsian had 
submitted a tender which was lower 
than that of Messrs Bird & Co Only 
on six items Messrs Bird & Co had 
given lower tenders Therefore, the 
hon Railway Minister owes us a reply 
as to why on those eleven items of 
work, Messrs Bird & Co have been 
given the contract That forces us to 
infer that because these two railway 
officials, members of the Railway 
Board, after their retirement had 
joined Messrs Bird & Co, they could 
get these contracts easily even though 
their tenders were higher than that of 
the firm which I had just now men
tioned

Then we come to the larger ques
tion of retired Government officials 
seeking private employment It has 
been said that they are very capable 
officers They cannot contain them
selves with the paltry pension that
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they might be getting What are we 
going to do about it’  What about the 
High Court judges? It is well known 
that High Court judges at least are 
more competent than many of fete 
public servants, who today adorn the 
secretarial offices Here are the High 
Court judges, who cannot practice 
after retirement and willy mlly have 
to fall back upon the meagre pension 
that the Constitution guarantees I 
maintain—and I very strongly main
tain—that unless our IC S  and IA S  
officers—they occupy a very special 
position even under our Constitution 
in view of the fact that there are so 
many provisions to guarantee their 
service—maintain a propriety—it
entails on them—both while they are 
serving and after their retirement, it 
cannot be one-way traffic It must be 
a two-way traffic I have got any 
number of instances to quote how the 
wives daughters, sons and son-in- 
laws of the officers even while they 
are present incumbents, have been 
getting any number of jobs under the 
private concerns

I have got a statement of the Com
merce Ministry I would like to ask 
the hon Home Minister What about 
officers belonging to the Commerce 
Ministry, who were subsequently 
taken away to the External Affairs 
Ministry and as soon as they retired 
from the External Affairs Ministry 
were taken away by the leading busi
ness houses of this country’  This is 
nothing short of a scandal We are 
almost faced with a scandal Why do 
I say so’  I say so because of the fadt 
that these high officers have got a 
fraternity of their own As soon as 
these private business houses get hold 
of the services of these officers they 
ran jolly well manipulate to get all 
their business interests satisfied 
through them This House will know 
that at the beginning of the Second 
Five-Year Plan the foreign exchange 
allocations went more into the private 
sector than in the pub’ ic sector Why’  
The reason for that is that these high 
officers, who were Secretaries in the 
Commerce and Industry Ministry and 
were subsequently taken away to the

External Affairs Ministry, as soon as 
some suspicion was thrown around 
them, as they retired from the Exter
nal Affairs Ministry subsequently 
joined these private Anns Therefore, 
I am of the opinion that a code of 
conduct must be laid down here and 
now It is high time that we drew up 
a code of conduct wherein we ensure 
that such officers who enjoy special 
positions under the Constitution and 
for whom special provisions have been 
made m the Constitution, who enjoy 
many such other facilities, after their 
retirement do not jom any private 
firm Let us not be told about the 
private sector and the public sector 
That controversy is irrelevant and 
immaterial I am not prepared to 
believe that this country is so denud
ed of intelligence that it cannot be 
run without retired Government offi
cials

When I come to Messrs Bird & Co, 
I say so with a sense of responsibility 
to expose merely the modus operandi 
of these firms, particularly of Messrs 
Bird & Co Messrs Bird & Co not 
only employes retired Government 
officials but also hon Ministers’ sons 
In my State Bird & Co, because they 
have got large mining interests, first 
appointed the son of a Minister As 
soon as that Minister was thrown away 
m the election that officer was also 
thrown out He was the Public Rela
tions Officer He was thrown out 
Then who was appointed’  Another 
person, who is now, of course, an hon 
Minister m the Centre Why I am 
saving so is not with any sense of 
irresponsibility or to make any broad
sides against my political opponents, 
but to see that administrative purity 
is maintained and that these kind of 
things m the private firms do not go 
on at the cost of administrative purity 
We can cite many such instances But, 
vou will immediately pull me up to 
order because they will not be rele
vant at this moment

Mr Deputy-Speaker: I am doubt* 
ful about what has been said also.

Shri Mahanty: Even though X dis
agreed with what Shri Jaipal Singh
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said, I am referring to the modus ope
rand! of Messrs Bird and Co It is not 
merely confined to the appointment of 
retired Government officials in the 
Railways It goes still further and 
that should be stopped I would not 
take more time of the House Before 
I conclude, once again, I repeat, let 
not the hon Home Minister try to 
defend that which is indefensible If 
we look at the statement of the Com
merce and Industry Ministry, you will 
find that one Mr Malhotra has been 
discharged from service, because he 
did not seek permission May I ask 
the hon Home Minister to state if one 
particular officer, whom T have obli
quely mentioned as belonging to the 
External Affairs Ministry, who on 
retirement, joined Bird & Co obtain
ed the permission of the Government 
If it is not so I would like to know 
from the hon Home Minister why go 
on penalising the small fries, these 
babies of corruption, while the grand
fathers of corruption are carrying on 
jolly well Therefore m all humility, 
I once again plead, let there be a code 
of conduct laid down by Parliament 
so that no high Government official 
after retirement joins a private firm, 
which vitiates and which perverts the 
administrative purity in the position 
in which we are placed today

past is a thing which perhaps we will 
have to ignore What the Government 
could do is to draw up a questionnaire 
and ask the officers concerned, what 
connection they have had in the put 
with these firms, what decisions they 
have passed m their favour in the 
past If such a questionnaire were 
drawn up and then permission was 
given, then, we could not blame either 
the Government or the officers who 
jomed private firms We have on the 
on(? hand small people drawing Rs 100, 
Rs 200, Rs 300 or Rs 400 as salaries, 
who cannot buy fruits for their chil
dren who are living in one room—a 
family of seven persons—who cannot 
get extension of service Why should, 
on the other hand, people drawing 
Rs 3 000 and Rs 4 000, not only get 
extension of service, but ready with 
jobs going abegging for them*

Here is Bird & Co whose accredited 
representative Sir Edward Benthal 
gave any amount of troub'e to 
Mahatma Gandhi at the Round Table 
Conference He demanded the pound 
of flesh I shall have 30 per cent 
representation for my European com
munity

Mr. Depnty-Speaker. Why oay that 
which is irrelevant7

Mr. Depnty-Speaker Is it possible 
for me to call all those names that 
are there, more than 20’

Shri Braj Raj Singh Anybody, you 
choose

Shri Joachim Alva The issue is a 
very narrow one I do not know whe 
ther we can bolt the stable after 
the horse has run away The retired 
officials have taken their present jobs 
with the full permission of the Gov
ernment Whether Parliament can go 
behind this permission is a matter to 
be debated However, there are many 
large considerations, human and 
otherwise, and it is on these conside
rations that we must judge future 
issues What has happened about th.4

Shri Joachim Alva: Why I am 
saymg this is the plums of our con
tracts are going to these Arms when 
there are Indian firms I take no part 
about Vallabhdas or this or that 1 
join no contractors quarrel It is a 
contractors’ paradise outside this 
H<)use What I mean to say, is, the 
Government owes a duty to this Par
liament that these contracts may be 
only given to Indian Arms, under 
Indian control, with Indian money, 
under Indian management and not to 
Arms who have hundreds of years of 
standing, not to Arms who are colliery 
owners, who have the might of the 
British Raj behind them This is the 
problem We pass away these con
tracts to Bird 6  Co. who have big 
machinery Why are Bird St Co.
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interested in ordinary coolies for 
transhipment? Why not give the 
work to Indian firms and save them 
from the mouth of starvation? You 
will forgive me if I narrate a 
small episode. I have made it a point, 
with the permission of the drivers of 
railways, to travel with engine drivers 
in the Northern, Southern, Eastern 
and Western Railway. I am not mere
ly satisfied with that, but on account 
of my interest in civil aviation, I sit 
in the cockpit of big aeroplanes in 
India and foreign lands.

Shri Nath Pal (Rajapur): That is 
very dangerous, you should not do it.

Shri Joachim Alva: I am coming to 
my point, please hear me. Even in 
Soviet Russia, when permission was 
first refused to me, I somehow or 
other managed on a smaller route to 
go into the cockpit. That I do because 
I want to know what are the difficul
ties of the engine driver. If you give 
me a lakh of rupees, I shall not be 
able to be an engine driver, or to 
dig coal from the pit. I would like 
all MPs to get permission and sit with 
the engine driver and know his diffi
culties.

Take the Frontier Mail. One thou
sand passengers and their safety are 
in the hands of the driver. I asked 
the driver: what are your difficulties? 
He said: 1 want warm clothes in the 
cold season, I want something else 
for winter. There was the Indian 
naval exercise from Cochin to Bom
bay and there were big officials from 
the Railway Board. It was in October 
1958 and I told one of them about the 
difficulties of the Frontier Mail driver 
and said: give him an overcoat. He 
said: I cannot give it, it is not avail
able, it is not given in England. That 
gentleman was no other than Shri 
Badhwar. Today I would not have 
participated in this debate but for 
that reply, which I have neither for
gotten nor forgiven.

We want our officials to have a 
human outlook, to understand the 
difficulties of workers. If others'

Companies 
daughters are considered as their own 
daughters, if others’ children are con
sidered as their own children, then 
there will be a better world.

Here is Bird & Co., I had gone down 
to Bird & Co. in 1951. I was the first 
Member of Parliament to raise the 
matter of Indian executives in foreign 
firms. I black listed 13 firms, and one 
of them was Bird & Co. I go down to 
this Bird & Co., and what do I see? 
I see a big board of 100 names, and 
out of the 100 names only two Indians 
were there. One was a retired ICS 
officer and another was someone else. 
Now 1 find Shri Badhwar suddenly 
becomes, subject to correction, the 
first Indian managing director of Bird 
& Co. How does Shri Badhwar 
become the first Indian managing 
director of the company? What were 
the inducements held out, and what 
were the past associations? I shall 
make no comment, but I want to know 
why Bird & Co. could not find a com
petent man like, say Shri Lai who 
has been made Chairman of Imperial 
Chemicals. He was an accountant. 
An accountant is always a good man, 
a competent man, and he has been 
made Chairman of the company. The 
British magnates have not got today 
a sub-manager or an accountant as an 
Indian. The New York City Bank 
has got one Indian as a sub-manager. 
You must go into all these points, why 
these firms do not entertain Indians, 
why dogs and other things and Indians 
also are treated alike and only some 
Indians are admitted. Then an Indian 
gets out of his big office, and he is 
admitted.

Shri Shahnawax Khan: Hon. Mem
ber ought to be happy about it.

Shri Joachim Alva: Then there is 
one larger question about the services, 
about other officials. I want to know, 
since we attained independence how 
many ICS officers have retired, and 
how many of them have offered to do 
public service. If they want to do 
public service, they want to become 
Ministers straightaway, they do not 
want to come tip'the hard way. I
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want to know whether even five per 
cent of the retired ICS, with all their 
great training, ability, courage and 
character, have devoted themselves to 
public service We have heard ot the 
great Netaji Bose and we have heard 
ot four gallant friend Shri Kamath, 
who have flung away their careers and 
taken to public service I take my 
hat off to them, but I want to know 
how many retired ICS men have tried 
to serve the Government in a free 
capacity Here are the Railway Board 
Members travelling in saloons, in the 
highest luxury, inspecting the lines, 
and we MPs have to go to our consti
tuencies taking lunch at 4 o’clock and 
dinner at 2 o’clock m the morning 
We are asked to do pad yatra We 
are also officials with the credit of 
national service Officials have no 
place in our public life unless they 
are attuned to the needs of national 
service, unless they are attuned to the 
needs of the new India, but if officials 
go along with us, we shall achieve the 
best, we shall take them as partners

The days of the past service are 
gone, the days of the big service, with 
servants quarters and everything else 
are gone We want people to serve 
the public The House should know 
the figures as to how many ICS men 
have retired, how many arc working 
for public service One ICS man retir
ed and took a very good job in the 
Bharat Sewak Samaj, as if there were 
not enough others Congressmen, to 
do it These are important matters 
which should be conveyed to this 
House

There is another point I wanted to 
know from the hon Minister what the 
amount of provident fund drawn by 
each of these officers was Now, if 
I retire from Parliament, or if you 
retire from Parliament, I wonder whe
ther we are fit for Rs 20 pension, or 
whether we will even get Rs 20 pen
sion Even when we cure asking for 
bare amenities which are essential for 
your convenience and for my conve
nience, they are denied. I am one of

those who have been saying—I am 
speaking as a very impartial man— 
that Members should be given the bare 
amenities, otherwise, they cannot fulfil 
a national job It does not matter if 
four hundred Members misuse them, 
but one hundred Members, if they are 
given the amenities, will do a good 
job

I had demanded figures as to the 
provident fund drawn by these offi
cers If, after having drawn several 
lakhs of rupees, these officials are not 
satisfied, God save us The figures 
supplied to me by the Ministry are 
as follows In the case of Shn I S 
Pun, pensioner, his account has not 
been settled In the case of Shn K C 
Bakhle he drew Government contri
bution or bonus of Rs 62,915, then, he 
drew special contribution to provident 
fund or gratuity of Rs 25,000 Shn F 
C Badhwar drew Rs 81,507-9-0 as 
Government contribution or bonus, 
and Rs 25 000 as special contribution 
to provident fund or gratuity Shn 
Vasist drew Rs> 87,921 58 as Govern
ment contribution and Rs 35 000 as 
special contribution to provident fund 
or gratuity Their own contribution 
to provident fund has not bte”  includ
ed in this item I do not grudge their 
being paid They can have a« much 
as they like But what I grudge is 
that all the plums are going to them 
as a result of policy settled outside 
this Parliament I submit that in that 
case, it is time that we took stock of 
this situation It is time that we lay 
down healthy rules It is time that 
those rules were applied to them and 
to ourselves, and not that as Shn 
Jaipal Singh says we draw a line 
between M Ps and Ministers, let all 
the rules apply to us We shall be 
parties to them also But it is time 
that Government drew up rules about 
their prized officers carrying awav the 
plums of office in foreign firms which 
have in the past strangled Indian 
nationalism

The Minister of Home Affairs 
(Pandit Q. B. Fast): I do not think
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it is necessary tar me to deal with the 
merits of the particular case, out of 
which this discussion has arisen. I 
may, however, mention briefly that the 
officer concerned served the Govern
ment loyally and honestly tor more 
than thirty years.

Shri Braj Raj Singh: The British 
Government?

Shri C. D. Pande: The Government 
of India.

Mr. Depnty-Speaker: Whatever it
was. He served the Government for 
thirty years.

Pandit G. B. Pant: The Government 
that was connected with the railway 
system in this country, and that was 
m charge of the transport system. He 
served the Government with integrity 
and honesty. He was, so far as I am 
aware, recognised by all as a very 
efficient and able officer. This Gov
ernment also, in recognition of his 
services, gave him a special award.

Before his taking up this job, many 
months before that, perhaps, a year 
before that, he wrote a letter I 
would like just to refer to some of the 
words which he has used in his own 
letter. I would quote them. “I men
tioned to the Railway Minister . .

Shri Braj Raj Singh: That has been 
quoted already.

Pandit G. B. Pant: If that has been 
quoted already, then I should have 
thought that that would have proved 
to every Member of this House that 
so far as this particular officer is con
cerned, his conduct had been perfect
ly honourable, that he had taken more 
than due care to inform the Govern
ment and others concerned, of his 
intention of taking up private employ
ment; and though the letter has been 
quoted. I would like to remind the 
hon. Members of some of the condi
tions which he had imposed for 
himself.

"My future work must help In
creating more gainful employment

for Indians. My actvities must be 
directed towards increasing the 
productivity of engineering indus
try”.

“The organisation I join should 
enjoy the highest reputation and 
preferably be one with which I 
had not had direct dealings in my 
official capacity while on the 
Railway Board. If possible, I 
would replace a high-level non- 
Indian national in an industrial 
organisation*’.

Then he follow* it up by saying;

“After examining requests to 
join them from half a dozen 
reputable organisations, I have 
decided to accept an offer from 
Messrs. Bird and Co. to join their 
board of directors in August 
1955".

So many months before he joined this 
firm, he gave due notice to Govern
ment about his intentions and he also 
informed the Government as to the 
principles which he had kept in mind 
in making his choice. It was many 
months, perhaps nearly a year or 
more, thereafter that the question of 
the contract that was given to Bird 
and Co. arose and tenders were invit
ed. So, so far as this particular offi
cer is concerned, I hope the House 
will agree that there has been nothing 
to which any reasonable man can taka 
any objection. He has not only 
behaved scrupulously but throughout 
acted with a very high sense of 
honour, decency and dignity. (Inter
ruption) I have no desire to enter 
into unnecessary controversy. But I 
do not want officers, through whom 
this Parliament has to function, to get 
the impression that however scrupu
lous and careful they may be, there 
will be no word of appreciation for 
them and whether they are good or 
bad, whether they have performed 
their duties honestly, efficiently, loyal
ly or otherwise, Parliament will con
demn all indiscriminately. I do not 
want the officers outside to get that 
impression. For after all, we have to
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function, whichever Government be 
in power, through some agency, and 
that agency will consist of paid, sala
ried officers and men. And they all 
belong to our country and will conti
nue to belong to our country.

So we are here not merely to find 
fault wherever anything wrong has 
been done. 02 course, Government 
can be taken to task and they should 
be taken to task when they do any
thing wrong. But where the agents 
of Parliament are concerned, who 
function as well as any other indivi
dual could have done, they should be 
encouraged and heartened by what 
Parliament says about them So far 
as this particular case is concerned, 
m fact I had no intention of dealing 
with it even as briefly as I have.

I would like to invite the attention 
of hon Members to some of the wider 
and larger aspects of the question 
which have to be borne in mind when 
we consider matters of this character 
Here we are concerned only with 
officers whose connection with Gov
ernment has come to an end So long 
as an officer is serving directly under 
Government, he is governed by a code 
which has been prescribed—and 1 
think a sufficiently strict code of con
duct for him But so far as that goes, 
we are not at the present stage con
sidering that question or making any 
reference to the very serious restric
tions and conditions that have been 
imposed for the due and efficient and 
honest discharge of duty by govern
ment servants

The point is this How far are we 
going to interfere with and restrict the 
liberty of a government servant after 
he retires from service’  A govern
ment servant is just like any other 
citizen. He is not disqualified simply 
because he had the privilege of serv
ing under the patronage of Parlia
ment. That is an additional qualifica
tion for him; but it should not be his 
disqualification.

Similarly, we have to keep in view 
this fact too that in our country we 
want to make the best and fullest use 
of all available talent, experience and 
knowledge. So far as government 
servants are concerned, they have 
opportunities of studying public prob
lems throughout their life. When they 
retire, should they have some oppor
tunity or not of giving the community 
the benefit of their knowledge and 
experience?

So far as this question goes, I hope 
there will be no two opinions that, 
whether a person has been an official 
or whether he has been a non-official, 
the country especially when it is try
ing to forge ahead and to march for
ward in economic advancement and 
m building society of a socialist 
pattern should have the co-operation 
of all who can be of help to the public 
and who can assist the Government 
after retirement or who can assist 
other persons who are engaged in 
productive agencies, then full use 
should be made of them

As I said, government servants are 
just like other citizens

Shri Mahanty: May I know about 
the High Court Judges9 Are they not 
also public servants?

Pandit G. B. Pant: The High Court 
Judges, I think, after retirement do 
practice

An Hon. Member: No%
Mr. Deputy-Speaker: They are for

bidden to practise only in the High 
Courts where they have been judges 
and not in other High Courts.

Pandit G B. Pant: I do not know 
if the hon. Member wants to place 
commercial firms on the same footing 
as High Courts. If that be so, then, 
he should have lesser objection to 
their joining such firms, because the 
pedestals of justice cannot be sullied 
by people who may be even a little
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below the standard, and if they are 
up to the standard, then, they would 
raise the standards of justice too. But, 
that is by the way

I think they are free to do what they 
like They cannot take part in politics 
so long as they are m government 
service But, after retirement they 
can take part in politics

Shrl Braj Raj Singh: Let them take 
part

Sir John Woods who has permanent 
Secretary to the Board of Trade a few 
years ago was allowed to retire pre
maturely and join the Boards »f *n 
English electric company and of cer
tain other companies, Sir James 
Halimore, Secretary in the Ministry 
of Supply was allowed to join a bank
ing firm, Sir Lesly Rowin, one of the 
ablest officers of the Treasury, joined 
Vickers only last month So, other 
countries do trust their men
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Pandit G B. Pant:
have no objection

I am glad you

Shrl Braj Raj Singh: But how many 
are they who have taken part in 
politics?

Pandit G. B. Pant: If they are to
take part m politics, then, they can 
criticise the policies of government 
and they can also support the activi
ties of those who are engaged m 
industry, trade or commerce There 
would be no bar, they would not be 
asked to say ill of us and ill of every
one though it seems to be the rule 
with some of us here

The point reducis itself to this, 
whether government servants, after 
retirement in this country, should or 
should not be allowed to do some good 
and useful work

Well, so far as other countries are 
concerned, as hon Members are 
aware, m the United States, for exam
ple, there is a regular mter-change 
between the mdustnal concerns and 
the branches and wings of govern
ment service Men from the industry 
are appointed as government servants 
and those from government are 
appointed m industries Also, so far 
as Russia goes there is no distinction 
between the two, they arc expected 
to do everything (Interruption) I 
have no quarrel about that As I was 
reminded, I thought that I may be 
accused of partiality if I did not refer 
to Russia Well, m England too people 
are allowed to join private service 
To give some of the recent examples.

What sometimes makes me sad is 
the feeling that every person in this 
country is lacking m honesty and 
integrity, and much more so if he 
happens to be associated with public 
service We are sometimes told that 
there is a crisis of democracy, I say 
it is often a crisis of confidence I 
think we must have greater faith in 
our people When a man has worked 
honestly for 30 years, and after that 
he with the permission of Govern
ment joins a firm, then to condemn 
him for doing something as if it is 
mean and ignoble is hardly correct

Then, you have also to see other 
aspicts You want the foreigners in 
the foreign-owned firms to be replaced 
by Indians Well, there are men in all 
grades in these foreign firms There 
are managers at the top who have 
been in the firm for 30 years, there 
arc others who have been there for 20 
years If they are to be replaced 
rapidly, other people must be avail
able to replace them

An Hon. Member: Government ser
vants alone have experience

Pandit G. B. Pant: Government ser
vants have experience They have a 
good reputation Even foreigners 
believe that they can be of assistance 
to them What of foreign firms alone, 
we are receiving requests for our men 
from U N O , fi om UNESCO and from 
various other international bodies Our 
services have earned a reputation 
which has spread even beyond the 
borders of our own country I do not 
thereby mean that all of them are 
white without any spot anywhere, nor
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that there are no blacksheep in the 
fold But generally, I think, we should 
all agree that our high placed and 
responsible servants and officers have 
earned a good name for themselves 
So, if other firms wish to employ them 
that is but natural, we should appre
ciate that

What we have to take care about 
is this, that the highest standards of 
morality are maintained in our ser
vices and, if possible, in our country 
We should also see that government 
servants perform their duty impartial
ly, honestly, without fear or favour 
That is what we should all try to 
ensure If a Government ser
vant tries to show some favours to a 
Arm fn order that he may thereafter be 
given some job there, he is conducting 
himself m a dishonest way, and he 
does not deserve any sort of sympathy 
But, if a Government servant dis
charges his duties well and impartial 
ly, and after that he seeks the permis
sion of Government, what is to be 
done7 And you also know that the 
health standards are going up The 
average longevity is going up In 
other countries, the age •# retirement 
is very high, in our counfry it is most
ly 55 only They are quite in vigour 
of mind and body when they retire in 
most cases and after that, they should 
not remain idle They should do some 
work I would welcome those who 
throw themselves into public service 
selflessly and do not want any remu
neration whatsoever But that would 
be, I think, not a hope which would 
be realized fully in the case of every
one who retires, some may do so, but 
all cannot So, there is a rule already 
that Government servants of the Cen
tral Services, the All-India Services, 
cannot join any firm within two years 
of their retirement except with the 
permission of Government

That is a safeguard, but so lar a* 
this particular case Is concerned, the 
officer had not earned any pension, 
because in the Railways, they did not 
at least grant any pension. He got his 
gratuity and provident fund, and he

Companies

was not required to seek any permis
sion from Government But he did. 
So, so far as that goes, there is already 
a rule

My friend Shri Mathur was pleased 
to observe that so far as the rules go, 
they are all right So, the question 
is, of the administration and 
application of those rules If there is 
anything wrong in any case, then I 
am to blame, the Minister concerned 
may be to blame, but the officer con
cerned is not. He has had my per
mission and I have given him permis
sion to join the firm, and I look into 
the matter as fairly as I can If a 
man of 55 wants to render further 
service and also to help himself, then, 
unless something comes m his way 
which would conduce to the raising 
of the standards we should tell him 
that he should keep aloof, but, if 
otherwise there is no objection, I do 
not see why his talents should not be 
utilised

As to the advice given by the Esti
mates Committt-e, action was taken on 
it, and these hon Members who have 
seen the report of the Estimates Com
mittee for 1956-57 must have noticed 
that the Estimates Committee have 
themselves said that several steps had 
been taken Then, on the advice of 
the Estimates Committee, we have 
imposed a similar restriction on all 
engineers Firstly, it was confined to 
Class I alone, and on the advice of 
the Estimates Committee that it 
should be extended to Class II also, 
we have imposed that ban on Class
II,—that all engineers need not join 
any contractor and they should not 
act as contractors to Government 
except with the special sanction of 
Government

18 hrs.

Similarly, for income-tax officers, 
we have the rule which I hope will 
be issued shortly, that they will not 
be allowed to practise before income* 
tax officers, so that having served in 
the same department, they may net
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Again practise before the people who 
have been perhaps their subordinate* 
and who may have had dealings with 
them previously. It is also a rule that 
permission should be given to officers 
to serve only in Arms with which they 
had no dealings in their official capa
city. So, that is another safeguard 
and it is now applicable not only to 
those officers who get pension, 
but also to those officers who 
do not get any pension, such as the 
railway officers, who get only gratuity 
and provident fund That was another 
recommendation of the Estimates 
Committee that those officers who get 
only gratuity and provident fund also 
should be brought within the purview 
of this.

For them it has been provided that 
while we have no control over them 
because they do not get any pension, 
they should be asked to give an under
taking that after they have retired, 
they will not join any commercial or 
industrial firm for two years without 
the permission of the Government

Then, certain other observations 
have been made by the Estimates 
Committee and we have again address
ed the Ministries here in order to And 
out if anything more can be done I 
am just reading out from a memo
randum which we have circulated o 
the various Ministries:

“A review should be made by 
all the Ministries to determine to 
which of the Class II posts under 
their control orders similar to this 
Ministry’s Office Memorandum
No .............. should be extended
keeping in view the need to main
tain a high reputation for moral 
standards; and, whether non-pen- 
sionable officers holding all such 
posts would also be asked to give 
a suitable undertaking when they 
are paid their gratuity or provi
dent fund."

There are also certain other sugges
tions made. So, these q-iestions are 
constantly under review and we are
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as anxious as any hon. Member ot this 
House can possibly be that our public 
standards should not deteriorate. If 
possible, we should raise them still 
further. And, that is but natural. In 
a free country we have to trust our 
people and we have to see that they 
are also given opportunities for work 
and at the same time that the present 
great undertaking in which we are 
engaged, of raising our production 
still higher and higher, does not 
suffer because of any artificial handi
caps want only introduced or imposed. 
That too a  one of the considerations 
which we have to keep in view.

So, while I would welcome any sug
gestions for achieving the common 
objective, for enabling us to work 
better and in a more efficient way, 
and to see that not only integrity, 
honesty but not a shadow of any sus
picion about any Government ser
vant’s incorruptibility can ever arise, 
I would also like hon. Members to be 
a little generous to them and also to 
those of us who have to act in asso
ciation with them.

Shri S. M. Banerjee: I want to ask 
one question The hon. Home Minis
ter has stated that the retirement age 
is only 55. May I know whether 
there are no instructions under which 
re-employment can be given to these 
officers when they are physically fit in 
the public sector itself?

w* m r nr
r̂c-farsrn? i fk r H  m n fri sras* *t 

TtfaTTffSrWW f  iftTiT? if ft vjfr qft 
* T 3 f t  $  M  * ! T T  i t  f  1

*|FTar ferr fa  ?sr srewr <n: *2

5  ftr ^
fa m  f t  1 3*r $  IW  fira
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* *tt *  <5ft amrw
jpjrt <P f a '  f r  3TT* fo
5*nr^F^«ft5*n<twrr«fr ^  
3 tflr aft fqrft aR# TO
ETVR 3ft f^nfr  ̂apmT $  ^  5* 
STfaftfi* | ‘, * t * f  *  WT SW Rf f t  I ifr t  
wrf v t f w f s r ' ^ a r r r ^
^TTMT^rrfPp

3*  $  f a *
btc* w sk  flremr far 1 $  3 *
Vt f̂ PTRT fiRTRI ̂ i^ii  ̂far >̂1
v^w m fr^r
%% *f> s w  fc, *1? mt^tt |  fa> 
« r  qft 3ft * * r f f  f , 3ft $  <ft»r f  
TfTsp fH  vtf irf^mr $t 1 5*rr<t
•nerg *rf #sfrr |  \ j  *m

TO>3KT?%,*4i,HQ,i><*tt
g far fare ?rc$ % #  ? r v r t ^ T f tt, 
*tfaf qfs5TT ^ l ^ r v t  <TTO% $ f &  

w t
1 1 ^  5rtNrr ?r$f f  farcr 

%**r*Jt3Frar *t 5«tirfiNN v sfavtf 
Piwwr t«rr j t  1 *r^ eft Pressr
3?ct gt <nftar 1 1 3 r * t f t * t f  q f t  *T?T 
*tto tft *r$ srra- fa? > r $  <rto « r t  
^  ̂  ==rrf»r ^  ^  jn̂ T5ft*r *"
3ft sanfan: f ,  ^*r scruff
spr w ? i  3snn srm, *r? sta ^  
$ 1 q;*fl wra- Ji^t t» *t$
3*T a VflRT *T 33TCT 3n*T I f*T
f  fa? 3 *  v  *w p r  sr <5nrcr ^ s r t  srnr 1 
#fa*r »rpj3t ^  ^t ^ s m  3rr stcktt

Y,ooo^ ^ ? T 5 W I ^ ^ ,
3?t % ft, ^  *t$ &r *t srnr

nffafr sr$r f  1 '*r vf snrnsr-
*T£r **r vr m r*  ^=tftt f ,  w
nr? wnr ^ t h t  f  f3Rr «st
l^rf *TTT IK  x rx r ft *\ ?r«s %
<t 3rrjt f  ft? tpr '*et vr fflnrTar *r  $

*̂t «rtot t  \ % *n*nu j  f a &
W ̂  3WTST f̂tfST WT W ̂

*rcpr sr̂ f f  ^t ftrt *M t
T5R ^«F7 OT ^  fnc# ^  
^ IR  ? f?Wf"T *fU 3CTTOT
Jt ^  fir afhr '  r̂4f ? A f*ffcrc
v^rr ’^i^rrg'fv^rftTra 1

Shrl Barish Cluuidn Mathnr: Might 
I  inform the hon. Member that la s t 
month an officer has retired, who was 
offered Rs. 8,000 from two countries 
outside and a firm from here another 
Rs. 8,000 and still he has accepted the 
job for Rs. 2,900 for the benefit of 
Rajasthan.

Shrl Braj Raj Singh: He must be 
appreciated.

»f * ^  *f «F5T fa  s^Tft Tt^irerr ?n£f 
I  I *W «fV S*TRV 5Rq» % *t# VTV *fOT 5Tff 
I  fair ^»T 5^ t  ?ri%%5T ^ft f^ T T J ? r  
7*1+) 5RPTT*T T'̂ l I 3Rf Vt «T̂ T ?5T TOT 
| far ^rrd ?rflr#3r ^  5fWf vt 
*TPT '̂T0 Wto ll WTcft f ^  
%pft % m ft |, ?ft^TTTr f t r  '^j 
^tarraTt 1 s*t I  f% ?̂ r
K P T  ^ T P T T  fM T ^ t
ST fens T 1% f t  f  t Wfsp'T 3ft W T C  
?  ?ff*T JH V ^T iW f  *ft ^11  ̂
v f t T ' # * i T T  i r ^ t ,  a r ^ a r  w « T > f f ^  
^TcT5 I A f o f e r  ^ T T  ^T^cTT {( ft? 
f ^ s f t q ' ^ t  V g j ^ r f t n J  3|tpp ? f t * « f t «  
**5$o tu t  t o  «fk  35$ #  
fXCTZR fnp*«rnrtf5 ftWT I
¥ t e  TJ5fo l ^ f  t  J ||4 t
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Tflr 5^n, ift «fl> *Yo i w «  ft*
wtPtcr: $, #Pra r<n»mn-

# z  art Pf
Tft «RJWPT vrqsfr f  i fa  *WTfz 
WNn 5* fT *FPT VTtft $ 1 3 ^  
m *  fsrf?**r ̂ *ft **rrf Pf $at*rr?rft 
3 *p ft  q v  st»t *tt  >  T » m  Prc * m  1

**fV rTTg- *ft «ftr lift *TT an 
viTefi- 1 1 ^ j ;TT *ct^it ‘ f f  W T^f 
<rs?*ft*nff̂
*»ft $ 1 wt **$ far* *?t ar*r?r

p F f^ sfh ffv ryr^ n r^ fira m  
S t f t  f a t f *  f a  - 3 ^ f ^ t f t  f t  ^ T  ^  
3*T V t  •? «TPT fiVTT Wllfl I ^ f t  fa<TFT $ 
SW* ft#  V  WT™T * t  f t  *fm  fe*TT
3 n w  1 4  ^ffrr j  f r  ^
Vt^farW VT dO*nl »fft f  * 'iHK'i 
> fh tp t ?*r <rcf ?rff fftrr Pp s.
T ty  4' q^r ^?t  m t

*tt jprncf fW *fn?
*$$ WPT ^  HPT I f l f  iT^ffq^ «nf<wrar 
a r t f , ? ? f r q m ? q f t ^ f t r  ^ar 
A *n r  f t  3ft sfftr f , * i f  
sfasr ^ f  f  1 4  s s  fog s m  ^  *ti\
% fH ^ r jfrt ^t̂ it if ft? aftsmnr 

?m ?rr?T>r^ ^  ■ 
«m r«T^ rvvr< r® r% i5 [ T T ^ v m r ^ t  1

w trf % «TPTTf TjplT ^ n f^  
^  ^T 3 ^ T  Vt JG q ff «fTRT =5fT̂ ,
* f N r  ^ r A < f t o q f « [ < t i f f ^ T r ^ T #  t 1
3%  «RWT5T fTTHT *rif#  1 1 *TfT T t  w  
K Tf % «F7#  V  Is j f*TT ”t  5T$ *TCTT
*ff | Pf f*r ft <?«f «tPrt vt ̂ mr
T ^ T ^ H R T ^ i  ^ T ( { ?  V t  fis^TT3*T W I T  

f  v f t  q?ft 
f  Pf ̂  gRcf * t $tft #*rnff* fa* 
* t f  w w  *rff$ 1 wnrf 1 4*T5*rrc?iT 
$  Pf vtf ift «T*re 5̂  ^  %Wf w?r

a p F T s  < r fr ft  v t  a p r o r  «rf«fr i 
# P F T  3T?t »TT f f t t  # e# ^  ? t f t  f ,  
* j f * r o t  f W V  f  gr> w t  ^ f t  en^s 

v t  s t r  vt v fovn : *1#

» w p w f  T t  < * R T  ftf*TT 5STFH ?
4  M ? r  v p r r ^ r r  j  %  w  * 1%
T O  f/St  ^ ftT  9 V ^ t  f a w f t
Ufa iprr  ̂ «i5 *pft *r^iw
* p f  * P f t  ^T^t^T < T R  ;5 5̂ T  V T T iT  ^
^ x f f  « i k  s R *ff v t ,

f i ^ i  f  P f  a i^f 
arnn: l ^ t t t  n t * f f  «ift s fo s s T  ft? ft  i ,  
ar^f*r g ^ flfil« 3 l ^  «F7rn ^Tfa’ ( 

w r t  ? rft 1 1  f t # * *
*RTT ?frJTf^ ftjfT5F?R^«P fspw 
j r w  Fw*T w  5®| firpgy fTTf ?ftr 

t *rfr eft
tii'H mi ?nr *iiO R̂T I
jfijr 9W t i  fff ^  ^1

^ i f  v r r f  v  srsft v  f i w r  
V i  ? fW f v  ^  ^ t*rr 

frrnt^i 
5fr»r t ;  f r ,  f^ R W
•ft ff, m  t  v*r
ju ?  * f  <t ^  1 h  f5 m t«r m
f n r  t ,  ^ r  w i t  « p *  «t « t

p r r  t  «ffr»r * *  $  1
5f t  ^  v r  I ^ t  T ^ FT T  = « n f^  P f
?*TR tTG# TC*»TO
T ^ t  % I t  T ^ T T  = ^ T % f f%
f a m y s  ^imwr «m sn r^
f t  arrar t ,  « i n  srnr *m s ^  if t *

i ^rrt «r?r f^ rr
% f i R T ^ #  =F
t  >ft ^ r  f t  i
* N t  V  f t w  V f T  f t f  
< t f t w , P s r  * F w r t  t r i m ,
v n ^ i T  f t ,  *r?  ^ n r  ^ f  s ( . w i  
s r f f t  1 f « r  W w  t ^ F  n r
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*wwr «rc fw  firwTT
v ctt 1 1 f t tit swr vr f*Fft 
firm  t  smrw Tfr $ wt ** 
firm* w (tar ?Tff vrm , *»rf 
V^fT 1

anst a v  PnrtT v rfra w f. fawfa 
*  vtimPT, swra* 5  qYmrre, wtft 
*r*ft arm fH t, S f**  farcr m sW f 
$  *? WIT ITT Twf tf«rf$,
ftpr i t  swpw  * #  xfrr t  «rr, 

*r*t afr ^  * f r ^ ,  <r*it 
*n^w #  ifr «or ftr t  *rwm

$  VTRT *  «PPTT | ,  *
WIH*TT *ng»TT f t  W  W  V * * t ^ 
* R T  p R R T  ’S ^ n V T  4d( ^  WfT

#  I w i VT 3?nVT ftRRT
« t  t  * * *  ^  ^  ’
A  M t  «rcr «tPrt vr*rw  * t^ ^ tt
WHPST. **t *TCTT $** *3**
*t ®rrr sttptv^rrr ,wif*r& awtfflfiir 
vfW aft*fr*rnwjPF ft  * f  vptvtstt 
*nff* 1 «mr a s#  faw few w  im tfoft 

awror | ^ t  fo r*  Omrr 
arnr ̂ tT̂  fa fara fsnrrr w vnr 
ftwr ft, Vî qd i^ pn vr W ^T TT 
gm fottT vr* t i f i R i  $
f *  w*i m m  firo tf ®r*?iT t  f t  
FhwfaRPft «WT* WSWfo?*ft

« m  * * t f  tu fas <nw*r 
iptw «ft fawft ^  ¥nm vr«r 1 *rf wt*r 
fasfr *  w f*w  * * 5
VT !3*fT JB{ yCM *TBTT TOW f  «flT
sw# «rM  v w v rr  $ $ $ , tft 
<mw *  f t  *TT# I *Tf mfjRT VWT 
fii» «rnrnni w t  wf fwurr 
fm rn *Tfr ft?n 1 ^ftsr t m  
v.w f»nw t  ^  r̂Wf 3? 5*rf*RT
ft?ft f  1 ifpvt «irw »tftw
^r wrfr wrf|£ i

im  ^  nrp wnr %  w #
Wt*T T¥t *1̂  t» ’TRT t,

vnff «pt «r̂ arf &  v * w  
«WWVTW«Rft fa ^ T  «PRTfv 
wnr ^ f^ m
TT"r <rmPw<i PMfty r f 
1 1 vtfsm *pt ^  ^?r te. wft
Wl fipff 'HTf# Trsrftftwft,

t o t W  wr^^lf, ftrcr
^ r  «ttt vwfirflf
f  1 f»rrt $  im fim f «pt v tf  
W H 'H f t f t  *nrr 1 1 f*rrtt vt
far t o  wrsft t  1 WW fJffT v>

«frT (w ?t W R i 1 1 ipr 
irWr JT ?  ?fk  v| fv  f r  wWf #  
9TPRT «T̂ t '35T <i+d, Wf ITff •Tft 
f  I «PR W TT3T ^ if ?fr #WT 

<rttv ft  ^W!r ti ^ r  vr 
i^r<nfv ? r f t v r ^ t  I

A VrPfT VX?TT ^ fV HTVTT T̂W-
farernr #  #  *u»r ^  ^ ft fra ft
»nfRrw^ ft  T^t|^r «rcoTR Tw»ft 
fflr *if «ft sni^ «R»ft fv  aft franr 
p fv t f  T V f?w 5TPJ ft  ffRT t  
wf fspnr v*r ^ *»*r m f o ?fto ^ro 
as# v»TT5fl»ff tc Kft hpj; ft  
f w w r f v n r  ?r ft, faraw «rWf w 
jr t m  *fiw5Ti f  *ftr t o r

Shri /agjivan Bun: Sir, I have not 
much to say now, after what has been 
said by the hon. Home Minister. Most 
of our officers in the Railways are 
serving the Railways according to an 
agreement executed between the 
officers and the Government and In 
the case of officers who are serving 
for the past so many years, the agree
ments were executed on behatf ot the 
Secretary at State and the officers. 
The basic difference between other



58 75 Ditcuttkm re i f  D&CSMBER 1996 Employment of Retired 5876
Official* tn Private

Companies
Government officers and the officers in 
the Rfc'lways is this Whereas in the 
other departments, the officers hold 
pensionable posts, on the Railways, 
the services of an officer can be ter
minated by six months’ notice given 
to him by the Government, or ne can 
give up his work by giving six months 
notice to the Government of his inten
tion to give up the Railway job, and 
do something as he likes I am sure, 
at least my hon friend Shri A C 
Guha is aware of these rules, because 
he had to deal with these matters first 
He cannot claim that he has no know
ledge of these things After having 
firsthand knowledge of these things, to 
raise these objections was not quite 
charitable to the officers or to the Gov
ernment He was repeating whether 
in their case a two year period or a 
three year penod was necessary or 
not I am afraid he was himself con
fused when he was trying to confuse 
what I had said on a previous occasion 
in this connection The matter is 
quite clear and quite simple Once a 
Railway officer or official completes 
his penod of work or superannuates, 
and once his provident fund and 
gratuity has been finally settled, we 
have no hold on him He is as good 
a citizen as any other citizen and he 
is free to engage himself in any 
avocation that he likes

In the case of this particular officer, 
as I have stated, before the discussion 
started, he took ample precaution to 
inform the Government well m 
advance and to seek the permission of 
the Minister concerned and the per
mission was given So, there was no 
lapse on his part though he went out 
of his way to seek permission where 
it was not necessary even to seek We 
cannot blame him

I need not go into the question 
whether after retirement, a man’s 
administrative or technical experience 
should be utilised m the country or 
not That has been very ably and 
very llluminatingly dealt with by the 
hpn. Home Minister himself We are 
short of manpower, especially of 
experienced administrative and

technical manpower and their service 
has to be utilised If the Government do 
not, due to certain considerations that 
come m the way, grant them extension 
or re-employ them, the question is 
whether their talent should be wasted 
or it should be utilised m the private 
sector There are occasions where we 
extend the service of the officers or 
give them re-employment But, there 
are other occasions when we could not 
do so, not because we do not find the 
officer efficient, but we feel that there 
arc officers below him who can 
reasonably fill the gap and if we do 
not retire the person concerned and 
promote the people below him, perhaps, 
discontent may be caused in a num
ber of officers who may look for pro
motion m the chain of one retirement 
These considerations come m our way 
Where an officer may deserve exten
sion on account of his ability and 
efficiency, these considerations make 
us retire him If these persons are to 
be utilised either m the private sector 
or in the public sector, I think it will 
be good for the country and to the 
benefit of the country And it is to 
the credit of the Railway Board and 
Railway officials that practically all 
the Members or Chairmen of the Rail
way Board who have retired have been 
taken for running commercial or 
industnal undertakings either in the 
private sector or in the public sector 
None of them today is sitting idle 
They have been taken either by the 
public sector or by the private sector

The Minister of Commerce and In
dustry (Shrl Lai Bahadur Shastrl):
Perhaps we have to ask for one more

Shrl Jagjivan Ram* The Minister of 
Commerce and Industry says that he 
has to ask for one more from the Rail
ways That goes to the credit, effici
ency ability and technical skill of the 
officers who have been m the Railway 
Board either as Members or as 
Chairmen^

Shrl Braj Raj Singh: What about 
past contacts7

Shri Harish Chandra Mathur: Will 
you not recognise their right to work’
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Shri Jagjivan Bam: As regards
their past contacts, the Railway Minis
try or the Railway Board does not 
function in a vacuum. It has to deal 
with businessmen in this country. They 
have to come in contact with them, 
not only because they are our con
tractors or suppliers, but I say that any 
person who deals with anything in this 
country either in the matter of trade 
or commerce or industry has to deal 
with railways They have to deal with 
the railways, and if hon. Members 
think that there will be parties avail
able in this country who will have no 
dealings with the railways, 1 am afraid 
they are not appreciating the reality. 
Everybody in this country who counts 
in trade, commerce or industry has 
to deal with the railways in one way 
or the other. They cannot function 
without the railways, and therefore 
they have to see high officers, either 
the General Manager or the Com- 
may not be in connection with some 
merdal Superintendent or the Chief 
Operating Superintendent who in time 
may come to the Railway Board a? 
Member. Transportation or Commer
cial, and they have occasionally to see 
the Members To see the high officer*, 
contracts or some supplies, but m con
nection with their own difficulties

Shri T. B. Vlttal Rao (Khammam). 
For adequate supply of wagons

Shrf Jagjivan Ram: May be for 
adequate supply of wagons, may be 
for quick transport of certain goods 
which may affect certain industries in 
Hyderabad or even Kerala So, they 
nave to have their contacts, and if my 
hon. friend Shn Braj Raj Singh thinks 
they will not have their contacts, I am 
afraid that he is not appreciating the 
real working of the railways
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In addition to that I may say that it 
no stage had this officer anything to 
do with any contract of this sort. In 
the Railway Board we have different 
portfolios for different Mwnbers. It 
functions on a functional basis, and 
this particular officer had not to deal 
with the commercial side in the Rail
way Board. That was to be dealt with 
by the Member, Transportation and, 
of course, the Financial Commissioner.

Shri Braj Raj Singh:
have contacts.

They must

Shrl Jagjivan Ram: Then it will be 
wrong to connect the question of con
tract with the officer concerned. It 
will be unfair. I have placed before 
the House the sequence of the dates 
when the Officer relinquished office 
and when the contract was awarded.

As has been said, tenders were 
invited. Certain extracts have been 
quoted by my hon. friend Shri Guha 
from some affidavit given by the Chief 
Commercial Superintendent of the 
Eastern Railway The figures which 
he has qnoted were on the basis of the 
basic rates given by the various con
tractors or tenderers. When the cal
culations were made on that basis, of 
course Vallabhdas Agarwal’s was the 
lowest That is what he wanted to 
make out Then, my hon fnend Shri 
Mahanty has also quoted certain 
particulars to show that the quota
tions for ccrtam items in the tender 
from other tenders were lower than 
Bird & Co That is correct. But 
calculations were made on the basis 
of all the items taken together, and 
on the quantity of goods to be handled. 
When that calculation was made, the 
figures quoted by Ballabhdas Agarwal 
were the lowest, and those of Bird & 
Co wpre the second lowest; and those 
of the three other parties were much 
higher than they When the question 
of lead factor was taken into con
sideration,—that was a very important 
factor, it is true that for the past years 
on the Eastern Railway, they had not 
figures of the lead factor, but on the 
North-Eastern Railway, they had the 
figures of lead factors of the previous 
years; and after examination in the 
light of that—it was found, as it is 
clear from the statement that was 
placed on the Table of the House and 
also circulated to the hon. Members, 
that the rate of lead given by Bird & 
Co was considerably lower than that 
of Ballabhdas Agarwals’s. When the 
lead factor in the light of the previ
ous figures was taken into considera
tion and examined.........
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Shri A. C. Guha: What payment has 
been made on the lead factor during 
these last two years, under the con
tract of Bird & Co 9

Shri Jagjivan Ram: 1 am coming to 
that also It was found that Bird & 
Co's was the lowest

Shri Sinhasan Singh (Gorakhpur) 
In the specification of the tenders 
invited, was the lead factor given any 
quantum7 Was any quantum of pro 
perty taken on the lead factor’

Shri Harish Chandra Mathur: It was
shown as nil

Shri Jagjivan Ram. I must admit 
that it was by mistake that in the 
tender they had shown it as nil, 
because under no contingency was the 
lead factor going to be nil

Shri Sinhasan Singh. If it had been 
given as ml, then fresh tenders should 
have been invited giving that lead 
factor to the other contractors also

Shri Jagjivan Ram. As I said, it was 
a mistake But the tenderers were 
wiser than the administration, and 
they knew that there was going to be 
lead, and therefore, they quoted for 
the lead

Shri Vidya Charan Shnkla* In the
lender

Shri Jagjivan Ram: I am not yield
ing

Mr Deputy-Speaker. If the hon 
Minister is not yielding, then the hon 
Member must yield

At 6-30 p m we have another dis
cussion If the hon Minister’s state
ment is not complete, then he ma> 
lay it on the Table

Shri Jagjivan Ram: No, 1 have no 
statement to lay on the Table

I was saying that when the lead was
taken into consideration, it was found
that Bird & C o’s was the lowest, but
it has been substantiated further in
the light of the experience for the 
past two years, after the contract has
been given Calculation has been
made that on this basis, for the last 29 
months, on the traffic handled, taking

into 1 onsideralion the lead factor also, 
the amount paid to Bird & Co is 
Rs 23 lakhs If the Ballabhdas 
Agaruals’s tender had been accepted, 
taking the lead factor into considera
tion, the amount that would have been 
payable to them would have been 
Rs 28, lakhs So, there is no doubt 
•hat the lowest tender was accepted 
af t< r due consideration in the Railway 
Board

My hon friend Shri A C Guha was 
not properly informed when he said 
that it was d< 1 ldt d bv one officer only, 
namely by Shri K ilyanaiaman Of 
com sc, he deals w ith that But it was 
decided with the concurience of the 
Director of Finance and with the 
approval of the then Deputy Minister

About Ballnbhda Agarwals, I shall 
not say much Perhaps, many Mem
ber are aware of his credentials So 
the less said the better

Shn T. B Vittal Rao (Khammam) 
The less said the better

Shn Jagjivan Ram* Many Members 
are aware of his credentials

Shri A. C Guha I have never 
pleaded for anv particular firm

Shri Jagjivan Ram: I do not mean 
that Shn A C Guha spoke about any 
paiticular firm

Shn Narayanankutty Menon
(Mukandapuram) Anybody who has 
travelled by trains will remember him 
for his life-time

Shri Jagjivan Ram: Then, my hon 
friend Shn Vidya Charan Shukla 
raised a point about certain sub-letting 
and labour troubles I may inform 
him that I have received certain com
plaints about Sakngah and Manthan 
ghats, and about Shalimar I am 
looking into both of them The fate 
of both contracts will be decided m 
the same way I may assure him that 
it will not m any wray be discrimina
tory

I think I have covered all the points 
As regards this officer, I will repeat.
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in addition to what has been said by 
the Home Minister, that he has served 
the railways and the country with 
honesty, integrity and efficiency.

Shri T. B. Vittal Rao: Let us take 
him into Hindustan SteeL

Shri Jagjivan Ram: At no stage had 
he to deal with this contract at any 
time. It will be unfair or uncharitable 
to connect him in any way with this 
contract. This contract was decided 
purely on merits and was given to the 
lowest tenderer.

Mr. Depnty-Speaker: The discussion 
is over.

Shri S. M. Banerjee: My question
has not been answered.

Mr. Deputy-Speaker: It has been
answered as far as it was possible to 
answer.

Shri S. M. Banerjee: It has not been 
answered.

♦TUNGABHADRA HIGH LEVEL 
CANAL

Shri Nagi Keddy (Anantapur): I
rise to discuss a problem which is a 
life and death problem to millions of 
people m Andhra Pradesh It is the 
problem of the Tungabhadra High 
Level Canal which has been included 
in the Second Five Year Plan, but 
which even after three years has not 
yet been sanctioned It mainly covers 
the most famine-affccted areas of 
Rayalaseema—Bellary, Anantapur and 
Cuddapah districts—and it is for that 
reason that the Project has been under
taken, even though it does not come 
up to the standards of general irriga
tion projects.

After three years of the Second 
Five Year Plan, we were told by the 
Central Government that the project 
was not being taken up m full for two 
reasons One, of course, is the reason 
given to me in October when I was 
told the Project was not being taken

up in full because it did not come up 
to the standards of productivity 
generally accepted by the Irrigation 
Ministry. Last month, we were toid 
that the project was not being taken 
up for immediate construction for the 
reason that there are not enough 
funds. They say that it is for this 
reason that they have planned a self- 
contained Project which is smaller 
and which will naturally irrigate not 
even half the acreage originally 
planned I hope within the ten 
minutes I hope to have, I will be able 
to convince Government of the neces
sity of this Project in the interests of 
the Government themselves and the 
people.

To say that the Project is not pro
ductive enough, and, therefore, it is 
not beme* taken up in full, is an argu
ment which reminds me of one thing. 
If the Government go through the 
history of Rayalaseema, especially of 
these throe districts, they will find 
that this is a tract which is subject to 
famines very often As a matter of 
fact, the monograph of rural problem's 
in Madras published in 1947 by the 
Government of Madras says of this 
tract

“One good year is being follow
ed by two or three bad ones The 
principal famine area of this 
province is this area Nowhere is 
it more true that argiculture is a 
gamble".

It was for this reason that the people 
of that area have been fighting for 
this Project for the past 50 years, and 
it is unfortunate that even after 
independence—ten years of indepe
ndence—we have not yet get this High 
Level Canal The Project itself was 
started in 1945 The dam is construc
ted, the Low Level Canal is there But 
the High Level Canal which is neces
sary for this particular famine area, 
which is characterised as an area 
where agriculture is a gamble, if 
being refused sanction. It is said that 
in 16 out of 23 years, rainfall la

•Half-an-hour discussion.
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Anantapur district has been below 20 
inches, and in 10 years out of these 16 
years, the rainfall has been below 16 
inches, and that too not m time 
Therefore it was that this particular 
project was first of all included in the 
Second Five Year Plan Now to say 
that it is not productive enough and, 
therefore, we cannot take the project 
is not proper

The second reason that has been 
given is the paucity of funds Is not
the Government aware that every
year the peasants are being given
revenue remissions which go to lakhs’  
Is it not a loss to the Government’  Is 
not the Government aware that m 
1952-53, they had to spend crorcs of 
rupees—if I remember aright, it was 
about Ks 4 crores—just for the sake 
of providing people with gruel 
through gruel centro and just for the 
sake of providing people with enough 
work throufh famine relief works and 
give them wape* at the rate of 6 annas 
for a hud d'av’s labour—that is, for 
breaking thi stones for to id construc
tion’  If the Government thinks that 
it is not productive enough and if the 
Government th nks that there is 
paucity of funas, probablv Govern
ment is waiting foi another senous 
famine of the tjpc for them to sptnd 
much more .is more waste than on this 
most imixirtint proitct w'hich would 
give not onh relief to the people but 
al-o give a certun amount of relief to 
the Govenment so that thes may not 
spend they had been spending in 
the past

I have been told bv a good number 
of friends that that there was a t»mc 
in 1952-53 when this House itself 
reverberated with Ravalaseema It 
was a time when great men came to 
Rayalaseema and tried to just to 
soften the misery of the people of 
those areas bv kind words Even our 
Prime Minister came over to that area 
when all of us met h m and I myselt 
told him in person that all the preat 
men have come there and every one 
of them had been requested that this 
project should be taken up so that this

most miserable scene need not be seen 
m future. ,

We were promised at that time by 
the Prime Minister himself that it is »  
project which has to be taken into 
consideration and constructed very 
fast I hid told him at that time that 
‘if > ou too come and go without giving 
the most needed relief which our 
peonle want naturally, you will also 
be forgotten even though you are the 
greatest leader of the present day’ 
But unfortunately to this day we are 
seeing that this has not been done

I must remind the Governme nt that 
according to the report of the Enquiry 
into the Rural Inlebtedness in Madras 
State in 1946, this area has the 
“ lowest rainfall m the Madras State" 
and this area got “the lowest per 
capita income" According to that 
report it i« “more heavilv indebted 
than any other area in the whole 
State ”

If th' Government is incapable of 
givinr relief to that narticular area 
I cinnot understand how Government 
is poin z to function to increase the per 
capita income of the poop e in general 
Therefore 't is that the Famine Code 
Rev j*. on Committee constituted m 
1*13°. speaking about th< Tuneabhadra 
project gave this opinion

“S*ate intervention has till now 
been largerly confined to measures 
designed to sive life and mitigate 
suffering A bolder poliv is now 
wanted which we trust will not 
only be of mcalculab’e benefit to 
the people by creating thc> much- 
n°tded power of resistance but, in 
the long run, save the resources 
of the State from the existing 
dram ”

Therefore, we appeal to the Govern
ment to take immediate steps to see 
that the whole project is constructed 
But the Government says that they 
will construct it m stages That, I 
find, is the most dangerous thing that 
Government is trying to do
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Government says that new estimates 

will have to be prepared for this new 
stage, that is the first stage. For that, 
the Times oj India in its editorial has 
given a review of what would happen. 
It says:

“The Union Government has 
asked the M>sore and Andhra 
Governments to submit a joint 

, report and detailed estimates for 
the first phase which will presum
ably be followed, as is usual in 
such cases, by a scrutiny by the 
Planning Commission and the 
Union Ministry for Irrigation. 
These processes can very well 
drag on till the very end of the 
Plan period.”

It is quite natural because to pre
pare the whole scheme, the Andhra 
and Karnataka Governments had to 
come together and had to have very 
prolonged negotiations for many years 
and they came to a particular agree
ment. Now that agreement will have 
to be scrapped and a new agreement 
arrived at, for which estimates will 
have to be prepared. Naturally, this 
will drag on for many years. At the 
rate at which Government is now 
proceeding I have no hopes that they 
are going to make a beginning at least 
to construct this in the very near 
future.

Shri Narayanankutty Menon: They 
rely on a possible disagreement

Shri Nagi Reddy: Therefore n is 
that they ended by saying:

"The whole affair makes non
sense of the repeated official calls 
for steeping up agricultural 
production ”

I hope Government will take note of 
this particular thing.

Second'y, Sir, we have been told 
that 1,83,000 acres will be irrigated. 
But the important point is, where is it 
going to be done and how is it going 
to be done. If it is according to the

original plan, this 116 mile canal—then 
the Andhra area will not get more 
than 80,000 acres. If we have to divide 
the waters that are now going to be 
given by what is called, “self-contain
ed project,” as per the ratio of 35—65, 
then the trouble will be that Mysore 
will not get more than 60,000 acres 
and Andhra area will not get more 
than 1,20,000 acres, not even half of 
what these areas should get. There
fore, it is going to create greater prob
lems between the two States, it will 
create bitterness between the two 
States as far as these calculations are 
concerned. The Government instead 
of solving the problem is going to 
create a new problem, for which it 
will be responsible, not only between 
the people of two States but between 
the Governments of these two States.

In the end. Sir, I would only like to 
appeal to thi- Government in one 
respect. The Government does not 
probably remember the sentiments of 
the people of the south. I am glad 
that for once at least one of the papers 
in the south. Thu Mail of Madras, 
writing about Tungabhadra waters in 
its editorial said;

“Not to carry out that project in 
its entirety will bi* tantamount to 
wasting precious water, and 
involving unnecessary expendi
ture.”

It ends up by saj ing-
“It almost seems another case of 

discrimination against the south."

—Andhra, in particular. Therefore, 
Sir, I would request Government to 
give final approval to the whole 
scheme at once, and I request them 
to begin work simultaneously for the 
Mid-Pennar and Gandikottah projects 
which are parts of the whole scheme 
of the High Level Canal. I also expect, 
Sir, the Government to give me, the 
people of Rayalaseema and the Gov
ernment of Andhra a guarantee that 
this project will be finished by the 
end of the Third Five Year Plan.
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Shrl T. B. Vittel Bao: Otherwise, 
they will be defeated in the election

Some Boa. Members rose—
Shrl Nagi Reddy: Sir, I finished 

early so that Shn Rami Reddy, who 
has also given his name for initiating 
this discussion, will also have ten 
minutes

Shri Rami Reddy (Cuddapan). My 
name is also there along with the 
name of Shri Nagi Reddy

Mr. Deputy-Speaker: That is true, 
but he cannot be given ton minutes 
now. He may say a few things in 
five minutes

Shri Rami Reddy: Mi Deputy-
Speaker, Sir, the previous speaker, 
Shn Nagi Reddy, said that the Deputy 
Minister last time stated that because 
this does not come up to the level 
fixed in regard to standards of produc
tivity for an irrigation scheme it mod 
not be taken up I submit that this 
point has been already answered by 
the Deputy Minister himself 011 18th 
November, 1958 He said then

“The advisory committi e 
thought that it did not come with
in the standard fixed for the pio- 
ductivity of irrigation scheme-- 
But, taking into account the fact 
that this scheme will benefit the 
famine areas of Rayalaseema, 
they have now accepted this 
scheme "

Again, while answering a similai 
question in the Rajya Sabha yesterday 
tiie Deputy Minister stated

“The joint project report of 
T.B.H.L. Canal submitted by the 
Governments of Aadhra Pradesh 
and Mysore have been technically 
approved.”

Therefore, in regard to the standard 
of productivity of the scheme there is 
no question. The Technical Committee 
ht« now approved the scheme TUe 
scheme tnerefoxe, been found to 
be one which would yield sufficient 
results.

The only question now appears to 
be about finding sufficient resources 
Even in November while answenng a 
question in this House the Deputy 
Minister stated:

“It is not a question of the 
Central Government being 
adamant It is a question of find
ing sufficient resources. Perhaps 
the hon Member knows that the 
spillover m respect of Andhra 
Pradi ih fiom the Second Plan to 
the Third on irrigation is going to 
be Rs 70 crores. So we have 
alpo to look to the financial 
resources available”

Again, yesterday in the Rajya Sabha 
he stated

“However, in view of the limi
tations of funds and possibilities 
of achieving benefits earlier, the 
State Gcwirnmmts were advised 
to develon th< project in two 
st-ages ”

Therefore, the only point now is about 
the resources The State Government 
has been pressing on the Central Gov
ernment to take up the whole scheme 
coslmj; about Rs 20 crores, but the 
Ministry has been sajing that the 
State Government may not be able to 
find R 20 croros or Rs 22 crores for 
executing this scheme If the State 
Government could find sufficient 
resources, it has been stated that they 
may not have any objection to take 
up this scheme

In respect of this matter, I want to 
submit one point of importance. The 
Deputy Minister stated that the spill
over m respect of Andhra Pradesh on 
irrigation is Rs 70 crores. Nagarjuna- 
konda project is one of the schemes 
that is included in the Second Plan 
and it is being executed The Tunga
bhadra project was thought of even 
before the Nagarjunakontja project 
was included in the Second Plan and 
before it was sanctioned. Even at the 
tune when the Nagarjunakonda pro
ject was sanctioned and this project 
was being considered, the people of 
Rayalaseema expressed the fear that if
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the Nagarjunakonda project was taken 
up before the Tungabhadra high level 
canal was sanctioned, later it might be 
said that sufficient funds may not be 
available to take up this scheme 
Therefore, it was said that on that 
account the Tungabhadra high level 
canal might be postponed Then, both 
the representatives, of the State Gov
ernment and of the Central Govern
ment, gave an assurance that such a 
thing w ould not happen and that the 
Tungabhadra high level canal would 
not be postDoned on that account

Now, the Deputy Minister has said 
that the spillover in respect of irriga
tion would bp Rs 70 crores This 
spillover of Rs 70 crores is maml> on 
account of the Nagarjunakonda pro
ject, becausc the Nagarjunakonda pro
ject’s first stage is sanctioned, and it 
cpsts about Rs 87 crores Onl> Rs 32 
crores is provided in the stcond Plan 
Thertforc, the sDillover m respect of 
the Nagarjunakonda project alone is 
going to be Rs 55 crores Hence, the 
spillovei in rtspcct of other projects 
would be only Rs 15 crores The 
taking up of the Nagarjunakonda pro
ject cannot be considered as if that 
project is a State project It is not a 
State project at all because in the 
ease of Hirukud. Bhakra Nangal and 
similar major projects they were all 
included in the Central sector and not 
in the Stnte sector Unfortunately, 
when the question of Nagarjunakonda 
came u d  i t  was included m the State 
sector, and now to avoid this high 
level canal being taken up, it is said 
that the spillover is going to be Rs 70 
crores and therefore the resources 
may not b( nvailablc

In regard to this matter one more 
point may be submitted Mv learned 
friend on the other side has pointed 
out the famine conditions and the fear 
expressed m Rayalaseema about this 
matter In that connection, I want to 
add only one thing As originally 
contemplated, this high level canal 
project was estimated to cost Rs 28 
rrores and it was expected to irrigate 
an ayacut of over 4 i-lakh acres

Then it was reduced to a Rs 22-crore
scheme Correspondingly, the ajacut 
was also reduced Now, the Central 
Government is advising th  ̂ State
Government to take up the first stage 
that costs about Rs 12 crores and
irrigate about 1,80,000 acres The
result is that the Cuddapah dstnct is 
totally being neglected now Now, if 
the first stage alone is taken up, apart 
from the Gandikota Weir, the only 
two canals that are going to benefit 
the Cuddapah District, namely, the
Cuddapah north canal and the
Cuddapah south canal would be
omitted If the first stage alone is 
taken up the Cuddapah district would 
be totally neglected and this is the 
most backward area m Rayalaseema

Mr. Deputy Speaker: The hon
Mtr\bcr should conclude now He 
should leave some time for the Minis
ter'

Shn Rami Reddy Only one minute 
more Sir The allotment was reduced 
from R«, 26 crores to Rs 22 crores 
Th< ayacut also was tot illy cut out 
correspondingly from the Cuddapah 
district alone Now when the scheme 
is reduced from Rs 20 crores to Rs 10 
crores and when the first stage is 
being taken up it is the Cuddapah 
district again that is being totally 
neglected In view of this the matter 
was taken up by me and after my 
question wa<, answered on the floor of 
the House on the 18th November 
I have been receiving a number of 
representations and according to the 
leading papers in Andhra and else
where they have been vei\ much 
distressed over this problem

An Hon Member The House is also 
distressed

Shri Rami Reddy. The House is also 
very anxious All the proposals for 
execution of the whole scheme are 
ready and they just need a helping
b >nri from the Minister So, I request 
that the hon Minister would be kind 
enough to extend a helping hand
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Shri T. Subramany&m (Bellary): la 

it a fact that the area of Mysore 
State and the adjoining Andhra State 
through which the highlevel canal 
flows has been subject for a long 
tune to acute and frequent famine 
conditions7 We are now in the third 
year of the second Five Year Plan 
and although this was included in the 
Second Five Year Plan, there has been 
no progress, although the develop
ment of the low-level canal has been 
going on much more satisfactorily m 
similarly situated projects in other 
States So, may I ask Government 
to take up this project urgently and 
see that it is completed expeditiously, 
so that the benefits of this project 
mav be utilised to the maximum 
«xtent

Mr. Deputy-Speaker: That is a
specch, not a question

Shri T B Vittal Rao As one mti-
ma Lly conncclcd with the process of 
the Tungabhadia proji.it belonging to 
the formu Hvdcrabad State, I know 
that tht project envisaged an irriga
tion potential of oO lakh acies and 
thio high-level canal is only a part of 
it If at this stage when we arc at 
the end of the thud year of the Sccond 
Five. Ytai Plan, if you are asked to 
submit . fresh scheme, then that 
scheme has to go to the C W P C 
They will examine it for six months 
and final]) it will come to the Hathi 
Technical Committee So we do not 
know when the project will be execut
ed There are so many irrigation pro
jects for which amounts have been 
sanctioned, but which have been 
neglected For instance, the Vamsa- 
dhara project has been neglected and 
so many other projects also have been 
neglected

Mr Deputy-Speaker. This is not a 
question Then I may have to ask the 
hon Minister to lay a statement on 
the Table.

Shri T &  Vittel Rao; So, why
could not they take up at least this 
high-level canal immediately7 They

have Devnoor project for which Rs 2 
crores have been earmarked So, at 
least that amount should be utilised. 
So, I lequest the hon Minister to take 
up this high-level canal immediately.

Shri Venkatasnbbaiah (Adorn)' Is it 
not a fact that the Tungabhadra 
reservoir is designed to serve both the 
low-level canal and the high-level 
canal schemes and the full benefits of 
that reservoir cannot be achieved if 
this entire scheme is not sanctioned? 
Otheiwise, the water m the reservoir 
will go to waste

The Deputy Minister of Irrigation 
and Power (Shn Hathi): Hon Mem
bers have shown anxiety about a pro
ject which is going to irrigate the 
famine-stricken areas and which need 
irrigation In the reply that I gave 
the other day in this House, I said 
that although the project did not come 
with n the prescribed standard of pro- 
dudivit> taking into consideration the 
fact that this project is going to 
benefit this area, the Technical Com
mittee has approved it It is not only 
this particular project but there are 
a number of such projects which are 
not < ommg within the prescribed 
standard But cv< n then, having 
Pf "ard to the needs of the particular 
area where irrigation facilities are 
needed most, that standard is waived 
in many cases So, there is no ques
tion of this project being not finally 
approved on the ground that it does 
not come within the productivity 
stage The real apprehension which 
has been voiced here. I could appre
ciate is that m case now this project 
1- not wholly approved as it is, it 
may perhaps be that later on when 
the second stage is to be taken up 
fresh project report might have to be 
prepared, fresh estimates might have 
to be prepared and also the agree
ment between the two States might 
have to be entered into and that might 
take a long time I fully appreciate 
that point of view Therefore I want 
to make it very clear that there is no
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[Shn Hathi] 
question of any agreement to be made 
between the two States The propor
tion that has been pi escribed, namely 
65 and 35, will remain the shares of 
the two State Governments and the 
distribution of water will also be m 
that proportion

I may say that the pioject as a 
whole has been technically approved 
Theicfore, there now remains no ques 
tion of having any correspondence 
between the States -with legird to the 
sharing of watei As the whole pro 
ject has been technic ally approved, I 
think there should be no apprehon 
sion on that giound It is not a part

that has been approved by the Gov
ernment So, there need be no dismay 
or apprehension on that scoie

With legard to (he areas that are 
to be irrigated there aie two stapes 
of development, and Mjsore in the 
fiist stage will £,et 68,000 acres and 
Andhia 120 000 acies that means in 
all 188 000 acres During the second 
stage Mysore v ill get 136 000 acres 
and Andhra 252 000 am  s

Then it is> bcttei to go on con'-tiuct 
ing c inals and gituiK thr bent fits and 
developing lh« crta InsUad o f 
doing that after the \\hol« project is 
ovei it would be bc'ter if we stick 
to a particulai portion, get the benefits 
and then go on adding <o the benefits 
But that does not mean that there is 
any intention—and there neid be no 
apprehension on that score—to shelve 
the second stage and so thi question 
of any agreement between the two 
States will not arise The project as 
a whole has been technically approved 
and so it will not be necessary now 
to go to the technical committee for 
the scrutiny of these details

Shri Nagi Reddy On a point of 
information Will the canal that is 
going to be constructed in the first 
stage have the capacity to carry 4,000 
cusees of water or will it be reduced7I

SVttl Hathi: That we shall see when 
the whole project is approved So far

as the canal is concerned, it form:* 
part of the whole project

Shri Rami Reddy* May I ask one
question?

Shri Hathi: Let me first finish Then 
if there is any question. I will reply

A point was made that the waters 
that will be required in the first stage 
and second stage may not be in the 
same proportion and there might be 
some dispute again But I may tell 
you that the water distribution will 
be in the latio of 35 and 65, as agreed 
upon by both the States So, there 
should not be an) apprehension on 
that scoie

Hu onlv othc 1 point is about find 
mg fin tncial resource s When I said 
that the Planning Commission has 
technically appiovcd tlu whole pro
ject it dof s not include the financial 
resource ̂  for thf projf ct We are 
givinp as and when it is neces
sary For instance for Nayarjuna 
sagai pioj<ct we provided Rs 5 5 
t roi e The y w ante d more So we 
if-»\e them Rs 1 5 crores moie That 
1 only 1 question of financial re- 
oui cos Tin ri should be no appre 

hen ion on the part of the Members 
that the project report as a whole is 
not approved Much of the mis 
undei standing that arose is with 
legard to the delay in coming to the 
agreement by both the States and so 
perhaps Members thought that a new 
project report will have to be prepared 
again which I should like to clarify

19 hrs
Shri Rami Reddy. What is the harm 

in sanctioning the whole scheme 
though the execution might be done 
in stages7

Shri pathi- I said so The whole 
project hqs been approved Ority thr 
execution will be done in two stages
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Start Dasappa (Bangalore)' May 1 
know when the whole project will be 
completed?

An Hon Member: Nobody knows

Shri Dasappa: Is it in the womb of 
the future or is there some target 
fixed or is there any schedule of 
execution’

Shri Hathl: It would not be possi
ble to give any target date as to when 
the whole project will be completed

Shri T B Vlttal Rao: Why not’

Shri Nagl Reddy: At least by the 
end of the Third Plan’

8hri Hath!: But I can say that we 
have provided money even foi this 
year, 1 e , 1958-59

Shn T B. Vittal Rao: How much’

Mr. Deputy-Speaker: The House
stands adjourned till Eleven of the 
clock tomorrow

19 01 hrs.

The Lok. Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
18th December, 1958
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1060 Telephone Sy-tem in
Jammu and Kashmire. 543X-32

1061 Bhakra Nanaal Project . 5433-34
1062 Draft Plan for Flood

Control m Punjab » $433
1063 Road Transport Corpora

tions. . . 5435—41
1064 Medicinal Herbs in

Himachal Pradesh. . 5442—45
1065 Darbhamra-Muzaffarpur

Rail Link. 5445-46
1066 Gandak Proicct 5̂ 46—49
1067 Conversion of Guchvada-

llhimavaram Section
into Br«ad Guagc . 5449—51

1068 Railway Protection Force
£ct. 5451—53

1069 Food Committees i.i
States . . . 5453—57

1070 Electric Trains between
Howrah and Burdwan 5457—59

1071 Influenza . 5459-60
1072 Survey of th. Power Po
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. . 5460—62
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kcla lo Barsua . . 5467-68
1076 Rise <ri Pries of Wheat in

Kaiasthan • • 5468
1077 Cash Your Idea* Scheme 5468
1078 Power Supply in Madhy3

l’radesh . 5469
1079 Medical Start in Mani

pur . 5469-70
1080 Electrification of Tamba-

ram-ViUupuram Sec
tion . 5470

1081 Food grains in Bombay . 5470
1082 Development of Paradip

Port 5471
1083 Street Signal Lights. . 54-71
1084 R?ihv.iy Labour Unions 5472
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1085 Private Coach Manufac
turers 547*-73

1086 Roads in Tripura . 3473
1087 Inclusion of Bombay in

Souther i Rice zone . 5473
1088 Chinese Method of Culti

vation 5474
1089 Supply of‘X’ Ray Films

to Punjab 5474
1090 Cochin Port . 5474-75
1091 Committee for inspection

of Ueaw Vehicles 5475-76
1092 Silcru IIvdro-Elcctric

Protcct . 5476-77
1093 Air Services to 1 npura 

and Assam n a Dacca
und Aivrtala 5477-78

1094 Airua>s (India Limited 5478
1095 Lxpnrt of paddy and rice 

fiom I' ' 5478-79
1096 India-M.ila\a Steamers

Service . 5479-80
1097 Midwives in Delhi 5480
109& lndamcr Company 5480-81
1099 Non-schcdulcd Air

Operators 54&I-82
noo lllock Advjiorj Commit-

ti.cS 5482
1101 OvcrhridRc near Dungar

Coll ge, Bikaner 5433
1102 Repair Mat'Tiils for

Kctllmp Stock 5483
1103 Indigenous system ol

Medicine 5483-84
1104 Sab ot \tt<i in L̂ ellu 5484-15
1 so6 Poisonous Chemicals. 5485
1107 Silt Deposits 11 Hombay

Port 5486
1107-A Nagarjuna Sagar Pro-

)CCl *486-87
IIOH Inaccess’ble Area

Committee 5487-88
1 log Colony for Residents of

Jamuna Bazar Area 5488-89
IIIO Cost Structure of Sugar 5489
lit x Hostel for Children at

Secunderabad . 5479-90
1112 Calcutta-Allahabad

Steamer Service. 5490
” 13 Indian Airlines Cor

poration Building. 5490
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1x14 All India Institute of 
Hygiene and Public 
Health, Calcutta 

1x15 RihandDam 
1x16 Hirakud Pro'ect
1117 Fertilizer
1118 Pulling of Alarm Chains 
1x19 India-Nepal Postal Agree

ment
1120 Air Accidents in Nepal
1X21 Chutney Industry
H22 Halfkinc Institute, Bom

bay
ina, Bh.ak.t3.Dam 
1x24 Tera Plants in Manipur 
1125 Co-operative Sugar Fac

tories in t  iddras 
1x26 C ancir Pa tu rfs in D t lhi 

and New DUhi 
XI27 \irworihmcss Section
1128 Railway l in e  between

M adhopjr and
Katliura

1129 Report of ,]<? htt C  »nnu
ltd  on Jnnsp<.rt 
A dn uns’ ration in 
States

1130 Cla*s IV Railway
Llinplovees Promotion 
Committee

1131 Janta ’ runs
1132 India Multipurpose Tood
1133 Tncr<-ist in Air I jrcs
1134 £mbinkmcnts on Kosi
H 35 Procurement ofR ice  m 

Orissa
Procurement Pncc o f Rice
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5491
5491-32

54°2
54c2-93

5493
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5494*̂ 5

5495 
SWS-9̂

5496
5406- >7

54 fl~ 8 
549*5

“54 >t

1136
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No.
loil

54 > >-5500

55"o
5501 

5«ol-c
5502
5503

5503-04
5504

Overbridge at 
Gate, Delhi

Lahon
5505

1682; Re-modelling of New
Delhi Station 5505

1683 Export of Sugar 5505-06
1684 Integral Coach Factor)

Pcrambur . 5506
1685 Family Planning . 5507
1686 Slum* in Delhi and New

Delhi 5507
Remodelling oT Patfrenkot

Rail wav Starioa . 5507-08
1688 Alarm Cham pulling on

Northern Railway. • 5508-09
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169X Report of the Telegraph 

Enquiry Committee 
1692 Holiday Homes 
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169 i  Railwiy Protection Force 
605 Alarm Ch-nn Pulling
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1697 Ticketless Travel
1698 Selection Posts on

Northern Railway
1699 Express Tram between

Delhi and 1 a?i!ka
1700 First Class Coachcs
1701 Visitors to nhakra Nangal

Protect
i”02 D V C Canals
1703 Overbridee at Kesmga

Railwav Station
1704 Apphcnio is for flic posts

of Pos'mcn and Mail- 
guards

Hospitals md Dispensaries 
m Union 1 erntories 

Lash Sect rity Deposits 
■’f Lmplovtts 

Swetpers Colony at 
I’erhimp -.r Oar1) on
Ra Iw ay Station

Bullock Carts
Survey if Farmine 

Practices in Bombas 
Sta»e 

Wagons 
Cancer
I amily Planning Centres 
B C f 1 Tearns in Bomba / 

State
Schools for Children on 

the Central Railway 
Zone

Poultry Farms m Bom
bay State 

Marine Fish Farming . 
Molluscs of West Coast 
Oil Sardine Shoals 
Fisheries
Fisheries in River Valley 

Schemes • .
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1709

1710
1711
1712
1713
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1716.
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1721, Transport of Fish
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SSQ9
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5510
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5512 
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5514

55H-I5
5515-I6
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552X
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5523->4
5524
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5535
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QUESTIONS—conM.

V.SQ.
No

Subject C o l u m n s

1722. Death of Indian Seaman 
on Board o f Glasgow
Frcigh'er 5526-27

723 Forest Research Ins
titute Diploma 5527

1724. Shahranj Mau Railw ay
Line 5527-28

1725. Railway Schools 5520
1726. Elecrr.fication of

Punjab 5529
1727 Falling o f Wagons m

Brahmaputra River 5530
1728 Sale o f Food Packets 

between Delhi and
Howrah 5530-31

1729 Howrah-Delhi Air-con
ditioned Tram Scrvice 553i

1730 Claims of N L  Railway 5531-12
1731 Supcivision of Ticfcct

Cheeking Suit 5532-33
1732. Contracts 5533
1733. Tomuku-Makum Ex

press Road 5533-34
1734. Oak Grove School 5534
1735. Siatc Trading in Food-

grains 5534-35
1736. Potatoes 5535
1737 Im rist Lodge at Gauhati 5535-36
1738 Report of I ihicitional Ad-

v (H, R. i\va> Schools 5536-37
1739. Multipurpose Schools 5537
1740 Nation. 1 Highwaj No 6 5537-38
1741 Burdwan Sration 5538
1742. New Station beiwccn

Majdia and Bagoola 5538
1744- Assistance for various

Agricultural Schemes 5539
1745- Examination for Recruit

ment of Clerks in the 
Telephone Revenue
Office (U.P.) 5539-40

1746 Roads in Delhi and New
Delhi 554©

1747. Taps at Charkhi Dadri
Station 5540-41

1748. Theft of Consignments 5541
1749' Family Planning 5541-4*

*750- Re-modelhng o f Cut
tack Railway Station • 5542

U.S Q. 
No.

X751.

1752-
1753-

1754

1755

1756

1757 

175«

1759
1760

1761

1762

1763

1764

I7<>S.
1766

1767-
1768

1769

1770

1771

1772

>773- 
177A- 
1775- 
1776.

1777-

177*'

Subject C o l u m n s

Apprentice Scheme for 
Train Examiners 5542

Eye Crafting 5543
Sugar Factory in Hima

chal Pradesh 5543
Demarcation Work m

Himachal Pradesh S544
Agricultural Marketing 

Schcme <n Himachal 
Pradesh 5545

Bee-Keeping in Hima
chal Pradesh 5545-4$

Shahdra-Saharanpur
Light Railway 5546-47

Competition between 
Buses and Railways 5547

Colliery Sidmg 554*
Railway Station at 

Rai 11 a varani 5 548-49
National Cooperative

Marketing Federation 5549
Damaged ‘ Skyii.asitr’

Plane 5549-SO
Laic running ot U '1 

Lspress. 555°“ 52
Ovor bridge between 

M'Ucr ( iin j Area and 
1 .uilh'a.iu 1  own 5552

Lubricants 5552
Level Crossing on hx- 

B'kancr Section of 
Northern Railway 5552-53

Telephone Machinery 5553
Hassan-Mangalore Rail

Link 5553-54
Electricity Dues {rom

Pakistan 5554
Running Stafl on Rail

ways 5554
Construction o f Culverts

and Bridges on Railways 5555
Rest Houses on the Road 

to Badrinath and 
Kedamath 5555-5®

Damage to Foodgnuns • 555®-"3® 
Hermaphorodite Persons 5558
Indian Railway* 55S&-59
Diesel Engines on Rail

ways 5559
Central Board o f  Irriga

tion and Power 356©
Fanners' M ardala 55**
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V.S.Q Subject Colvmns
No

1779. Tourist Traffic Advisory
Committee 5560-61

1780 Ra lwuy Concession far
Students . . 5561

1781. New Insechcidc “ Ctticide”  5561-62
1782. Vestibule Trains
1783. Missirg Sailing Vessels
1784. Methods of culti\ ation
1785. Cases of thtf s and rob

beries on I. Railway 
1786 Sobhasan Station 
17*»7- Rjcc for Kcral from Fore-

1788. Assail' 1 ripura Road
1789 Traffic Officers on Cen

tral Rai'way
1790 Calcutta-Delhi Road
1791. Sugarcane
1792. Lx-Oudh 'Irihut Section

of N  L Railway
1793. Bridge across Gandak

River

WRITTEN ANSWERS TO
QUESTIONS—contd
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NO.

WRITTEN ANSWERS TO
QUESTIONS—contd

55*52-03
55®3
5563

5564-65
5565

1794 Non-payment of Officiating 
Allowance

5.56S
5566

5566
5567-68

5568

5568-69 

55*9

5569-70
1795 C011 n umt\ 1 )e\ elopmcnt 

work in Mviore Stâ e 5570
1796 Ralway Wireless Office, 

Hikaner 5570-71
1797 Retrenchment of Dailv 

Paid Stair of Indian 
Agricultural Research 
Institute 5571-72

170* fhelt m Goods Tram 5572
1799 Pivis onal Headquarters 

at Khurda Road 5572-73
1H0O Special Alult'-purpose 

”1 ribal Blocks 5573
1801 Projects and Works on 

Railways 5573-74
1802. Goeerin cm Aid to Mis

sion Hospitals 5574
1803. Outdoor Patients in 

Ra lway Dispensaries 5574-75
1804 Breaches on Tuni-Wal- 

tair Section 5575-7*5
1805 Unhvgienic Condmons 

in Krishna Nagar 5576
1806 Thefts at Gomoh Junc

tion 5576-77
1807 Car Sheds at Kharagpur 

Station 5577
(808. Fly Catching Device 557*

XR11
1812

1813.

1814.

1815
1816

1817

1818.

1819

1820 

182)

1823

1821
1824

I&2«

1826

1827

1828

1829-
18^0
183’

18*2
1833
1834 
1835-

1836

1837-

1838.

C o l u m n s

5578

5j 79 
5579-80

j 809 Procurement Drive 
r8io Select’on for Chss IV 

posts in Bikaner D - 
vision

Capsi7m? of Goo Is Tra n>
Devc'opinent of Cambay Port S58o
Theft of Goods ar Ra\aul 

Station 5580-81
Expansion of Mahendur-

ghat S*af'on 5581-82
Grand Trunk Express 5S8a
Ticket pr ntins? and

issuing Mach nes 5583-84
Ra! Link from Bcrham- 

purtoDurgaprasad. 5584
Railway Lines in Orissa 5584
Irr gation Schemes m 

Manipur . 5585
H ndumalkot Bhatinda 

Section 5585
Ra Jw iy Arrange nents for 

Puja Festival at Cal
cutta 5585—87

Unauthorised Vendors on 
Railway Stations 5587

Vaccines . 5587
Rural Wa'er Supply

Schemes . 5587-S8
Rcc Mils in States 5538-89
Through Traffic between 

T ldanga and Nimnta 
Station 558^-90

Overwork by Engine
Drivers • 5590

Central Dairy Scheme
for Kerala • 5S 10-̂ 1

Animal Husbandry 55 >*-92
Ra lwray Tickets 55-̂ 2
Sanrhal Pahinya Seva 

Mandal Bihar 5592-93
Bridge over Ringinga 5553
Bogus Police Warrants 55 >3->4
Theft of articles 55 >4
Electrification Scheme

for Mai pur 5594-95
Artificial Insemination

Scheme • 5535
Sale of Fertilizers in

Manipur • 5595*96
Purchase of Trucks for Manipur Adrmnlstra'ion 55 96-97
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C o lu m n s

18^9. Loan for Manipur 5597
X840. Cooperative Societies

in Tripura 5597
1841 Locust Control 5597*98
1842. Cheating m Freight

Booking 5599
1843. Accidents at Level cross

ings 5599
1844- Grants for construction

of Roads 5599-56oo
Ra>l Reservation Indica

tors 5600-01
Rail Coaches and Wagons 5601-02
Tram Collision 5602-03
Irregular 1 rain Services 

or. Poona Lonavalla 
Section • • 5603-04

Konkan Railway 5604
Priccs of Foudgrains 5604-05
Janisar Ra lwa> Station. 5605 
Purchase o f La d . 5606
Bridges on Rivers in 

Orissa 5606-07
Damage Due to Floods 5607 
Caterers on Northern 

Railway 5608
Tractor Testing Sta

tion 5608
Overbridge on Rohtak 

Road 5608-09
Development of Fisheries

in Alampur 5609
Fisheries m Man pur S609

Forests m Manipur . 5610
Spleen and Blood 6urvey 

in Manipur 5610
Leprosy in Manipur '3610-11
Land Revenue Depart

ment in Manipur 5611-12
S S. “ Cuy of Mew York”  5612
Community Development 

Blocks 5612-13
Derailment of a Goods 

Train 5613-14
Facilities on Stations 01 

N.H. Railway 5614-15
Advisorv Committees 5615
Post & Telegraph Build

ings 5615
P. and T . Building at 

Secunderabad 5615-16

1845-

1846
1847
1848

1849
1850 
iScl
1852.
1853.

1854
1855

1856 

1857. 

185b.

1859.
1860.
1861.

1862.
1863.

1864.
1865.

1866.

1867.

1868. 
X869.

1870

U.S.Q. Subject
No.

WRITTEN ANSWERS TO
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1871.

1872.

1873.

1874.

1875.

1876.

1877.
1878.

1879

1880.

1881.

1882.
1883.
1884

1885
1856
1857

1888

1889.
1890.
1891.

1892.
1893.

1894
1895

1896.

1897.
1898.

1899.
1900.

1901.
1902.

at

at

P. & T . Buildirg 
Salem

P. & T . Bailding 
Jaipur

Building for D.T.O. Cal
cutta

Telegraph Staff Quarters 
at Kozhikode

Community Development 
Work in Madras

Slum Clearance
Milk Colonies m Delhi
Team to study Agricultu

ral System in China
Telephone Facilities on 

India-Tibet Road
Transport m Himachal 

Pradesh
Transport in 

Pradesh
Himachal

Repairing of Shops
Team of Advisers
Ilingoli-Khandwa Rail 

Link
New Flag .station
Railway Siding
Missing of Press Ma

chines
Sleeping accommodation 

for Second Class Passen
gers

Sugarcane
Ravalgaon Sugar Factory 
Homeopathic Lnquiry 

Committee 
Telephone Receivers
Employment m Merchant 

Vany
Dharmsala out-agency 
Master Plan for Explora

tion of Water Resources 
in Kerala

Acquisition of Land for 
a cooperative Society 

Tourist Cars 
Ayurvedic and Unani 

Tibbia College, Delhi 
Water Supply for Delhi 
Loans for purchase of 

Foodgrains 
Ticketless Travelling 
Filtration plant at Rohtak 

Road Delhi

Co l u m n s

5616 

5616-17

5617 

56*7-18

5618
5618-19
5619-20

5620

5620-ai

5621

5622
5622-23

5623

5623-24
5624

5624-25

5625-26

5626
5626-27

5627

5627-28
5628

5628-29
5629

5629-30

5630-31 
5631— 33

5633
5633-34

5634
5634-35

5635
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V.S.Q. Subject Columns
No.

1903. Lower Selection Grade in
Posts and Telegraphs 
Department 5636

1904. Amenities at Stations 5636-37
1905. Amenities at Stations 5637-38
1906. Electrification of Sta

tions . . . 563d
1907. Passenger Guides 5639-40
1908. Camping Coaches 5640
1909. Extra Departmental Staff

of Posts and Telegraphs 
Department . 5640-41

it* tta&r&s 
State . . 5641

191X. Amenities at Stations 5641-42
1912. Bungalows for Officers 5642
1913. Nurv_s in Railway Hos

pitals 5642-43
1914. Barhan I'ta Railway Line 5643
1915. Electrific.it i<m of Quarters

at Dum Ditm Airport 5644
191* uhowkuiars m Civil Avi

ation Depart mint 5644-45
1917. Statf Quarters at A-ro-

dronu s in 1'nptira
and A.<.->1111 5645-46

191K Service Code ami Rcennt- 
mcnt Rules 1! Civil Avi
ation Department. 5646

1919. Passenger Amenities 5646-47
1920. Thefts on Goods Wagons 5647-48
1921. Air Accidents . 5648
1922. Posts and Telegraphs

Colony Madrrai . 5649
1923. Telephone Exchange

Madurai . 5649-50
1924. Practice of Surgcty by

Vaids. . . . 5650
192s. P. 1 s. 1 rajmc’ ts" Po<"t

Ofhe. s 5650
1926 Ministry of Tr'ifration

and Power 5651
192*. Strai s Hot b,t\ /Karachi/

Persian gjlf Conference 5651
1928. Tigin Derailment . 5651-52
1929. Food Product ion 5652-53
1930. Dra n from Ka'a pur to

Brahnijm R.ver Or s<4 5653
1931. FashxriFIm • . 5653
X932. Co-opera i veMoverrer.t 5654
1933. Railway Stations 5654
1934. Railway Time Tables 5655

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q- Subject
NP.

Head Po*t

WRfTTEN ANSWERS TO
QUESTIONS—-contd.

1915-
1936.
193-

1938

1939-

1040

W

1942

1943-
1*944

I',4C

1946
194S
1949

19SC

1951
19*:?

i9*3

1954

1955

ic  j6> 
1957 
I9‘;8>

1959-
icScj.
1961.

1963,
1964'

1965-

1966

Kottayam 
Office 

T-unk Tails
Ro*ds in Hin'achal Tr«- 
Oesh

Pu*cha*c c f  Rrilway 
Engin;s and Wagons

Dr1nk.1rF.W1r fwi t-'oshi- 
arpu. D * r «.t Tui jt<b 

Rccrmtmem of Super- 
v sors for Railway 
Works DenditnKit

Pav Scalcs of Teachers .n 
Railway Lducalional 
In'-'itution

Scan h of Vs n iifr^s \y 
1 x>. • Ofiic a s

Sugar Cane
Ind genous System of 

Medicine 
Pi \ 't St N10I" 1 r S'̂ u h 
1 a .'-n Ra lwa>

S i - T ’r Coiiinil Officer 
Tube Wells in Ot “ .a
Caere’"! e>n <lio South 

Lastcrn Railway
Milk Supply Schcmes 

iti Tr pura
Erosion of Khowai River 
Re'fl’na on of R ’dra 

Sipar 'n Tr,/* ’ a 
Pos’s and Telegraph 

E ’npl lyecs 
Flcc***ficcticr of Ra.lwry 

Lines
Indian Railway Officials 

in Palisian 
Doubl.ng . f  I ire,
Roads in New Di'lhi 
Ter n nal Bu ld>ng at 

Tor*>at A rp<- rt 
Fanrlv Pj|i.ii-ng 
H -akud D-m 
Thcf’s on North Eastern 

Railway 
Thefts on Ra iwavs 
Poultry Far I'ing in 

H machal Piadesb 
Fruit Canning Industry 

m H.n acnai Pi dejh •
Diesel Cars on Nor hern 

Railway

CoLUMNft-

5656 
5656-57

5657 

5657

5658-59

5659

5659-60

5660
5661

566X

5662 
5662-63

56i3
5664

5664-65
5665

5665-66

5666-67 

566*

5667-68
5668

5668-69

5669
5669-70

5670

5670-71
5671-7*

5672

5673 

5673-
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WRITTEN ANSWERS TO 
QUESTIONS—contd 

U.S Q Subject. C o l u m n s

No
1967 Paktsiani Senmen 5674
1968 Hindi Translators ind

Asm tarn* 56^ -75
1969 Central t fur M anuf r  ur-

n r Wago-s 5675
1970 Bombay Agra Road 5675-76
1971 Manmad-Nardana

Indore Kailwav Line 5676
1972 Handling Contract' at

Gauhati 5676-77
1973 Nagarjuna Sagar Project 567-
1974 1 mbc7Zlcmcnt 5677-78
1975 Dwvaun «.

Olavakkode 567S
1976 Revision of Seniority in

Assistants Cadic m 
Railway Board 567b

1977 Road from Roorkee to
Uadrmath 5679

1978 Wood and Construction
of Gliders 5680

1979 Scarcity Conditions in
Punjab 5680

1980 Community Develop nenl
Projects in Himachal 
Pradesh 56S1

1981 Orchards m Punjab 5681-82
1982 Cashewnut Cultivation

in Punjab 5682
1983 Corruption Cases 5683
1984 Railway Bridges damaged

during Rains 5683
1985 Waiting Rooms 5684
1986 Purchase of Coarse ricc

by Madhya Pradesh 
Government 5684

1988 Ropcw i> between Jammu
and Srinagar 5684

1989 Temporirj Employees
in Bikaner Di\ ision
ol Northern Railway 5684-85 

19̂ 0 National Highway
between Hyderabad 
and Bangalore 5685-86

1991 Railway Tickets 5686
1992 Tram Accidcnt 5687
<993 Ojl Sardines 5687
1994 Goods Train Collision 5687-88
1995 Labour Camps in Delhi 5688-89 
1995-A Manjn Type Schools in

Tnpura 5689
'J99S-B Fair Price Shops in

Bihar 5689-90

WRITTEN ANSWERS TO 
QUESTIONS—contd 

USQ Subject
No.

1995-C Floor Price of Jute and 
Mcsta

1995-D Export of Grapes and 
Mango Pickles 

1995-F 1 cleplu ne I quipmtnl 
1995-F Recovery of Agricultural 

Loans
1995-G Stray Cattle in New 

Delhi
PAPERS LAID ON THE 

TABLE
The following papers w ere laid 

on the Table —
1 A copj of Notificati m No

B rP'24 56*57-8 dated the 
26th November, 1958 under 
sub-section (3) of Section 
133 of the Motor Vehicles 
Act, 1939, nuking ccrtain 
amendment to the Motor 
Vehicles Rules for Manipur 
1951 published in the
Manipur Ga/ctte

2 A copy of the Audit Report 
Defencc Services, 1958 
(including Report on the 
Appropriation Accounts of 
Defence Services and the 
Commercial Appendix there
to for the vear 1956 57 ) 
under Article 151 (1 of the 
Constitution

3 A copy of the statement 
containing reply to a me
morandum received from 
a Member m onnccuon 
with Demands for Grants 
(Railways) 1958-59

REPORT Or COMMUTE 
ON PRIVATE MTV1HI RS’ 
BII I S AND RLSOLU- 
TIONS PRESENT ID

Thirty-third Report was presen
ted

CALI ING A1 TLNTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE

The Deputy Minister of 
Civil Aviation (Shn 
Mohiuddin) laid on the 
Table a statement regarding 
the programme for the 
development of airports at 
Bombay, Calcutta and Delhi 
for reception of Jet air
craft

5690

5690-91
5691-92

5692

5692-93

5693-94

C olum n*

5694

5694-95



59*1 [ D a ily  Digxsx 1

5695-96

Columns

BILLS INTRODUCED
t The Delhi Land Reforms 

(Amendment) BUI 
3 The Delhi Panchayat Raj 

(Amendment) Bill

REPORT OF COMMITTEE OF 
PRIVILEGES ADOPTED 5696— 703

Sixth Report was adapted

BILLS PASSED 5703—S4
1 The Minister of Revenue and 

Civil Expenditure (Dr B 
Gopala Reddv'1 moved for the 
consideration of the Ap
propriation fNo 5; Bill 1958 
The motion was adopted 
After clause-by- lause consi
deration the Rill u. as passed

2 Further tlause-bv clause 
consideration of the Delhi 
Rent ( ontrol Bill a«. reported 
bv the Joint C omnuttcc 
concluded I he Bill was 
passed as amended

BILL UNDER CONSIDERA
TION . 5“«4—

The Minister of Industrv 
(Shn Manubhai Shah) 
moved that the Indian 
Tariff (Amendment) Bill 
be taken into consideration 
The discussion was nor 
concluded

DISCUSSION A’f  EM
PLOYMENT OF RLTIRfrD 
OFFICIALS IN’ PRIVAT1 
COMPANIES 5M4—81

Shn A C Ciuha raised a discus 
sion on the policy of Go 
vemment l̂th regard to tht. 
question c f the ex-C hairman

DISCUSSION RE EM
PLOYMENT OF RrTIRED 
OFFICIALS IN PRIVATE 
COMPANIES— contd

and other ex-Mem hers of the 
Railway Board, as also retired 
high officials of Govern
ment , seeking employment 
in companies which have 
extensive dealings and 
contracts with the Mmistnes, 
in particular with reference 
to the employment m M s, 
Bird and Co of an ex- 
Chairman of the Roilwav 
Board from the dat; of hi 
retirement

1 he Minister of Railwavs Shn 
Jagiuan Ram replied to 
rtu debate and the iIiscjssk 11 
was concluded

M M  I V N -H O l'R  D I S t l S  
MO\

Miri Nag) Rtdds raised a
half an nour discussion on 
points arising out of the 
answer given on the i8rh 
November, t9<;8 to Starred 
Question No 44 regarding 
Tungabhadra High Level 
Canal

I he Dcputv Minister of Irriga
tion and Power (Shn Hathi) 
replied to the debate

AGENDA FOR WEDNES
DAY, 18TH DFCEMBER, 
mss

hurthcr discussion on the motion 
i>> considei and passing of 
the Indian Tariff ('Amend
ment) Rill and considera
tion and passing of tlu 
C mematograph (Amend- 
mc 11 Bill

5912

Columns

S8R1—j6

294(AO L S D — 16




